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LOK SABHA DEBATES

LOK SABHA

Thursday, February 27, 1969/
Phalguna 8, 1890 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
National Highways

+

*211. SHRI R. V. NAIK :
SHRI N. K. SOMANI :
SHRI K. M. KOUSHIK :
SHRI R. K. AMIN :
SHRI N. SHIVAPPA :
SHRI D. R. PARMAR :
SHRI C. C. DESAI :

Will the Minister of TRANSPORT &
SHIPPING be pleased to state :

(a) the details of the Central Govern-
ment's allocation to the States for the
maintenance of national highways for the
current fiscal year and the proposed allo-
cation for the next fiscal year ;

(b) whether the allocation has satisfied
the demands of the concerned State
Governments ; and

(c) whether complaints have been
reccived from certain State Governments
in regard to the indequate grants from
the Centre as a result of which some of
the national highways have not becn
maintained properly by the State Govern-
ments ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH)

(a) A statement showing the details
of the allocations to the States for the
maintenance of national highways during
the year 1968-69 is laid on the Table of
the Sabha. [Pfcrrd in Liabrary See No.
LT-156/69]. The allocation for the
year 1969-70 are under consideration,

(b) and (c). Representations had been
received from certain State Governments
about the inadequacy of maintenance
grants during past few years including
1968-69. The question of increasing the
allocations to States on this account is
under active consideration.

SHRI R. V. NAIK: In conncction with
maintenance grants and road development
outlays, the State Governments have two
main rcasons for dissatisfaction and com-
plaints : first, the Central grants for the
maintenance of national highways are
given at the rate of Rs. 3000 to 3500
per mile which were [ixed ten years ago;
these rates arc now inadequate for the
proper maintenance of these roads which
had 1o bear greater loads on account of
increased developmental  activities all-
round; secondly, with rcgard to road
development during the Fourth Five-ycar
Plan, both the States and the Union
Territorics had asked for an outlay
of Rs. 618.94 crores whercas the outlay
recommended is only Rs. 559 crores, i.e.
Rs. 60 crores less. 1In view of this will
the Hon. Minister recommend to the
Government and the Planning Commission
increased amounts of grants and outlays 7

SHRI IQBAL SINGH : It is truc that
these allocations arc based on the norms
for maintenance and repair of national
highways which were prevalent about 8
or 9 ycars ago. Last year we appointed
a Committee under the chairmanship of
the Director-General, Roads, and they
have surveyed the whole position. On
the basis of the report of the Committee,
the maintenance and Repair grants are
being increased, and from the new norms
will be applicd.

SHRI R. V. NAIK ; In the matter of
construction, repair and maintenance of
highways, the public Works Departments
of the States have bzcome notorious
centres of corruption, bribery,
favouritism, delay, inefTicieney, waste
and somelimes even misdirection of
funds, Will the Hon. Minister take
steps to devise some machinery 10 check
these evils 7
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SHRI IQBAL SINGH : The State
Governments are doing the work for us.
Estimates are submitted by them and
after proper scrutiny grants are sanct-
ioned by the centre.  About the working
of the Public Works D:zpartmants of the
States, I think it is better that the quest-
lons arc asked of the State Governments.

SHRI N. K, SOMANI : May [ draw
the attention of the Hon. Minister to
the 42nd Report of the Public Accounts
Committee, just released, where the irre-
gularities in the matizr of construction of
lateral road of 1,111 miles from Amin-
gaon in Assam to Bareilli in U. P. ata
cost of Rs. 110 crores have been fully
explained. It has also been pointed out
that, on some superficial investigation, it
was found that €9 items of equipment of
road-making like aircompressors, gene-
rators, stone-crushers, ctc., of a value of
Rs. 19.41 lakhs have been found surplus
already.

In view of 1his and also the other
irregularitizs that have been pointed out,
a very high-level committee had been set
up in October, 1968, My I know by
what lime the final report of this commi-
ttee would be obtained after looking into
the irrcgularities and the over=stocking
and the poor maintenance of the equip-
ment? In the meantime, before the
report is obtained, what does the
Ministry propose to do to set these
matters right 7

SHRI IQBAL SINGH : If it is a
lateral road, it does not come within the
scope of this......

SHR1 N. K. SOMANI : It is a part
of the national highways,

SHRI RANGA : The matter is
already there before Government,  The
Public Accounts Commitiee had reported
on this not once but twice.

SHRI N. K. SOMANI : Government
cannot disown responsibility. A commi-
ttee also had been appointed. There
have been  irrcgularities in  the construct-
ion of the neiwork of national highways.
So, how can he deny it ?

SRHI IQBAL SINGH : A committee
had been appointed. As regards the
stage at which its proceedings are and
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how they have dealt with the matter, I
do not know. If the Hon. ' Mcmber
gives ncw notice, 1 shall supply the in-
formation.

SHRI N. K. SOMANI; How can
he say that he does not know 7 Heis a
Minister-

MR. SPEAKER : Because he does
not know,

SHRI N. K. SOMANI : It is unfair
to us, if he does not know. It is a pity
that such cases of gross irregularities are
not in the knowledge of the Hon.
Minister,

AN HON., MEMBER : Dr. VK.R.V
Rao, the former Minister in charge of
Transport is here.  Let him answer it,

SHRI N, K, SOMANI : Before the
high-level committee sumbits its report,
what does the Ministry propose to do in
the meantime 7 Lakhs of rupees worth of
equipment is lying outside and they are
not going to be used. What does the
the Ministry propose 1o do in the mean-
time ?

SHRI IQBAL SINGH : A commitice
has been appointed and the committee
will submit its report and then we can
take further measures.

SHRI R. K. AMIN : 1 hope the Hon.
Minister is aware of the fact that accord-
ing to the targets laid down in the Nag-
pur Plan, it was only the Gujurat State
where the targets had fallen by about 42
per cent.  Even today when the other
States have achived more than what was
lald down in the Nagpur Plan, it is only
Gujarat State which has not achieved the
targets. In view of the deficiency of
roads and transport in Gujrat, the State
has demanded a national coastal highway
which is very imporiant for the cconomic
development of the entire region.  Is the
Hon. Minister aware of the fact that one-
third of the wehicles lic in the Gujrat
State 7 In view of this, may I know
whether Government would consider the
Question of granting a national coastal
highways 10 the Gujarat State at an carly
date ?

SHRI IQBAL SINGH : Inclusion of
further roads among national highways
can be done only under the National
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Highways Act—an Act of Parliament.
About 15000 miles of road have now
been declared as national highway, and
we should maintain them and improve
them and have a good standard in regard
to them. We are trying for inclusion
of further road among national highways,
and that will be considered when the
further allocation is made after the Fourth
Plan is approved.

SHRI D. R. Parmar : In view of the
heavy traffic and also increased traffic
on  National Highways No. 8 from
Ahmedabad city, may I know whether
a suggestion had been made to have a
diversion of that road outside Ahmedabad
city, and il so, when that work will be
taken on hand ? May I also know whether
the work cannot be taken on hand due
to want of funds ?

SHRI 1QBAL SINGH : Rcgarding
the Ahmedabad bypass 1 have no infor-
mation at present.  Regarding the main-
tenance aspect, we have classified the
roads according to the traffic etc. Where
there is more traffic, there will be more
maintenance grants so that the roads may
b: muintained according to some
standard.

SHRI D. R. PARMAR : The Gujarat
Government had already recommended
for the diversion of the highway in view
of heavy rush of traffic on it from
Ahmedabad city.

SHRI C. K. BHATTCHARYYA
May 1 draw the attention of the Hon.
Minister the fact that one of the national
highways in West Bengal, and in particular,
nalional highway No. 34, Is in a very bad
state of repair, particularly in the part
between Raiganj and Dalkola so that
they are impassable for cars and further
there are still shaky wooden bridges on
the road on account of which trucks with
full load are not allowed to ply on
them ?

MR. SPEAKER ; 1 do not think that
the Hon. Minister can answer scparately
for every road; or every bit of national
highway.

SHRI C. K. BHATTACHARYYA :
Kindly bear with me for a minute. Let
me complete my question. I want to
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know with:r th:re is any proposal to

put such national highways in proper
repair and convert the shaky wooden
bridges on the national highway into
steel and concrete bridges 7 It is not a
proper thing that on national highways
there should be wooden bridges in
between on account of which trucks can
not be allowed to pass on them.

SHRI I1QBAL SINGH : The Hon.
Member has asked about the roads in
certain areas, 1 cannot reply to it

offhund because it is a matter of cetail.

Regarding repair of rouds, we do give
the first priority ; If a national highway
is in bad shape, we do give it priority
and shall sec to it that it is in good shape,
and for that purpose, we shall give main-
tenance and repair grants on a priority
basis for such roads,

SHRI BAL RAJ MADHOK : At the
moment there are more than 30 national
highways and we (ind boards ‘Nalional
Highway No. 1", ‘National Highway
Nu. 2 and so on, When we go on
thosc highways, barring a few passages
where we have good roads, we find
that in most places the roads are
dilapidated and it is a shame to call them
national hjghways. May 1 know whether
any special attention is being paid by
the Central Government to  bring all the
national highways to a minimum standard
of width and to have other maintcnance
regarding bridges ctc., or whether simply
puttingt up a board *‘National Highway'
is enough 7

SHRI §. M. BANERIJEE : Otherwise,
call it Congress highway.

SHRI IQBAL SINGH : Rcgarding
national highways, I do admit that during
the last few years in view of the economy,
the funds for roads have been cut down
and 30 we could mot maintain them
according to the standard which we should
have. Butin the Fourth Plan, we are
trying to have incrcased allocation so
that the national highways could be
maintained in a proper way and could be
developed also. A national highway
requires a lot of financial resources.
Regarding the bridges we are taking them
up onc by onc. But there are too many
bridges which require funds- I cannot
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say that even in the Fourth Plan we could
build all the bridges.

SHR1 BAL RAJ MADOK : 1 am
concerned with width of the road only.
There are national highways where at
some places the widh is 50 feet or 30
feet, but at many places the width is only
15 feet. May 1 know whether some
minimum width will be fixed for a
national highway all through ?

SHRI IQBAL SINGH : We want to
have two-lane national highways, and its
width may be 23 fect. But there are
about 10,000 miles of roads where we
have only single-lane roads; if we could
make them two-lane roads, then more
traffic can move on them. But that is
a long drawn-out plan; we cannot say
that we could do it in a small time or
even in five years.  About 10,000 miles
of road would require more than about
Rs. 300 crores.

SHR1 MANUBHAI PATEL : May I
know whether there is any uniform policy
in putting up the boards on national
highways 7 1 was passing through the
Punjab on a national highway but I could
not read what was mritten because it had
been writien only in Punjabi and not in
English or Hindi. May 1 know whether
the Central Government would  draw the
attention of the concerned  States to put
the names cither in English or Hindi
and the regional language ? May 1 also
know whether Gowernment would  ask
the concerned States to maintain  the
roads properly 7 For instance, National
Highway No. 8 from Wapi to Bombay
is not at all maintained properly.

SHRI 1QBAL SINGH ; As rcgards
the putting up of the names on the
national highway signboards, we have
been asking the States Governments to
give the names in the national language,
the regional language and English.

«t qu. ow. e ¥ gt wEEw &
g wAAT wigar § f§ a@ soni w
w27 Qar § €9 %) a9 g JAv Aw-
7% gréiaw &Y o ¥ fou w9 fwar
wraT &, wWE 2w & fod W g
& o wwew fear & 7
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SHRI IQBAL SINGH: The accoun:
are auditied as they spend the money
We give the States grant first and then
they spend the money.

ot ga. gw. A AT FEAE w6
sare AT orar 1 3z v &Ea & &
T Jav @€ a1 Sfa o e
e gAT 2 qq wEAr dwogar g AT
gV, THF 2@ & fag qgr waq 7

SHRI 1QBAL SINGH : All the
accounts are auwdited by the Auditor
General,

it wy fomd : qg #ae a@dl ar )
71w qg a1 fF A sqEw e amn
gqg AT ag wd fear v & ar
AT 1 & @ gEET F A F AW
Tgar g fF dz 2w Oz gmianel
U Al qmaf fe=at 712, 1 g=a
F47T §, THST I@A & for smq & 9
5 gEEd 2 oar Ag 7 smT WA
73127 95 @ A& WA & A fEw
foar fafrezzaagu & 7

MR. SPEAKER : The question is
what is the control to see whether the
amount has been properly spent or not,

wt e fag - 937 A% TH @@
&I AEYF & ®IAT % @Y fHqr ovaw
gar gl ag gar & f& qgw a@
AT @9 A T AJAA F § Ia®
qE Hzw WFAHZ § FEd AT EW
ITF W1 2T & | I9 § A0 AFTH-
&7 IS IFTITH K1 IF FT@TE |

st vy fond : smsza E), fafaww
afefrdgs 7

ot yeare fag @ s faaw
fre §¥% IA% O9 § EEE  gATa®
qg¥ g7 IS4 3000 wAT R AT F
feem & WY, I IgH A AR
4 g wwar v fam g wwwd
@ qIE g @ AW @Y ofede
gfevz 1 §, SEF AW TERT IA-
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@, 3§ Ias agfeara v@ &,
IF A% GEST g § fF e s
fear o 1 T TEF IwTET £ AT
T 91fed aw WEA §XE gEEY
AWM, B9 I9 9T fa=me 30 |

SHRI SHIVAJI RAQO S, DESHMUKH :
The question is in three parts, (a), (b)
and (c). The statement laid on the
Table relates only to half the portion of
(a), namely what has been the current
allocation. It does not even relate to
what would be the next year's allocation.
It do=s not reveal what is the demand of
the State Governments for allocation
under National Highways. Lastly part
(c) asks whether because of the inade-
quacy of grants by the Contre, the
national highways are in bad shape.
That portion also has not been answered
cither by the statem:nt laid or in the
subsequznt  answers given,. Would  you
please request Governm:nt (o answer
these qusstions fully and properly as is
expected of them ?

Coming to my supplemsntary...

MR. SPEAKER : No, no. Thisis a
good cnough supplementary.
THE MINISTER OF PARLIA-

MENTRY AFFAIRS, AND SHIPP-
ING AND TRANSPORT (SHRI1
RAGHU RAMAIAH) May 1
draw his atlention to page 2 of the
answer dealing with (b) and (c) 7 (a)
asks for details of allocations for the
current year. That has been given. As
for the allocations for 1969-70, they are
under considcration. That is a matter
for the coming budget.

st Ag fomd : gw A1 1 e
faarmar & R £9 A &) 9y wuw
22 FqTHB

MR, SPEAKER : 1 think we had
better go to the next qusstion. We will
be loising time otherwise.

ot vy fwad : w7 A 777 G
fmrwc & ¢ sfamew W griw
T

SHRI SURENDRANATH DWIVE-
DY : May I suggest that the questions
addressed to the Ministry of Transport
and Shipping in the list tolay may be
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transferred 10 some other day when the
Ministers could study the papers and
come ready with facts ?

Mr. SPEAKER : That will take away
some other time of more important
quastions.  If they want to put two or
three more supplementarics, 1 can allow
them. But they will not get better
answers because the Ministers are new to
the portfolio and they will have 1o study
all the papers again.

SHRI BAL RAJ MADHOK : We
have the problcm of square pegs in round
holds and round pegs in square holdes. Is
Parliament going 10  be  treated like
this ?

Mr. SPEAKER : Order, order. It
is not prop:r if so many of you are
standing at the same time and speak
simultani ously. Mr. Krishnamoorthi.

SHRI V. KRISHNAMOORTHI: Before
I put a question, | seck your advice.
The Piime Minister has changed the
portfolios  just  on the even of  the
Budget session. We have tabled our
questions cxpexcting a good answer. 1
do rot think that even you are
satisfizd  with the  answers, You
must pull up the Prim: Minister...
(Interruptions).

The road transport wing of the
Government of India has been irrespon-
sible throughout and 1 shall cite an
example. The Government of India
requested the Madras Government (o
take up the cast coast road during 1956,
On the advice of the Government of
India, the Madras Governmant had taken
it up for exccution and it was partially
exccuted, But then they turncd down
our request for financial assistance and
the road is s'ill incomplete and the
expenscs  incurred by the Government
of Madras had rot been met. Funds
are allo:ated acco~ling 1o the whims
and fancies of the Ministers who are
in power at that tims. Is it p-oper?
Will the Minister of Transpoit look into
this and recoasider the entire issue of
real'ocation of funds ?

SHRI RAGHU RAMAIAH : May
Tsay that | am giving as complete an
answer as is necessary for the Qquestion,
The question related to the allocation
for 1968-69. 1 have given that. Now
we were msked whether any complaint
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had been recceived or request had been
received for more allocation. We have
said : yes that is under consideration.
Then they asked for the allocation for
1969-70. That is a matter for the budget
which 1 cannot disclose now. It is not
true that Minister allocate fund accord-
ing to their whims and fancies, They
have made a charge against the Ministers.
I really wish that ministers were so
powerful. We are working in a demo-
cratic pattern under the vigilance of
this House and we cannot do things
we like, There is a committee, high
level committee consisting of the
Director General as chairman and five
State Chiel Engineers and the Chiefl
Engineer (roads wing) and It had been
set up to find out sultable criteria for the
maintenance and allocation of funds
for the highways and we go according to
policy decision. It Is nota matter of
whim or fancy.

SHRT CHENGALRAYA NAIDU :
There are some big States with many
miles of national highway; there are
some States having only a few miles.
The allocations made so far by the
Governmeut is not in proportion to the
milcage in cach State.  Will the Govern-
ment  consider  making  allocations
according to the mileage of national
highways in each State and not according
to the size of the States 7 The Andhra
Government had alrcady represented to
the Government about the allocations of
funds on the basis of mileage in each
State.

SHRI RAGHU RAMAIAH :  Apart
from mileage, there are other considera-
ations such as traffic, ctc. They have
classificd national highways on the basis
of certain criteria. They have divided
the country into four zones on the
basis of the cost of labour prevailing in
that part.  Various other  criteria
are also laid  down, not  merely
mileage.

ot fpowo w1 ;. FA wERT X
w1 & 6 aiw il #Y orgEm 3 W
qATS &1 IO AW T UF vEy A
forer & foma) Red & foy fadal &
T AT & aEge A AT R g
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IR 2@ F fay a9 F9@ wrdm
afew faely Serframy &1 anrr A
F[eT A TAAT & T IR JERY
s WY egra 3N 7 fee AT W gEE
Fga A AR O gew HE | 0w
ARTAT A1 FT HELX GAAT 37 TAETAT
oY | Y AuAT grid AW ) AT,
FIT qCHIC IEFT HOHAT &4 F1
awE Y sqm &0 ! ar SEwr WA
fermfor sl 7 Ay 87 gEEL A
FMHET A FAA ATTA F1 Tfod @ F1
weg® 't =T gl &0 qU A qma
FY ara § &g &7 foqr 9w arfE
fazat g9 Zaw & fou @1 7 w0,
a1 fer #T&i 1§ @OF Fow 2
IAET A FIAT AT |

it ywars fag : @7 aF FA99 gy
w7 qee £, 980 & S §EF AML F
At &, a7 agT wwHr 9gF & | W@
A% 2T § agF1 F1 g FT JEEY
¥, ag o1 @1 sgfafaa FREY &1 &
& T wToqeaA &1 &M §, fFag w0
ATHA  FOF YT JTAES qrET Y
FAFY FgAr Aifgh

SARI SHEO NARAIN : When you
were Transport Minister, Sir, you and the
Prime Minister went to Faizabad. I can
show you that great road-Ramjanki Road.
(Inrerruptions) .

{7 arg g% 7 9iw 379 ¥ 1A A9
FY FrdY ggSi 1 3% Fwar fzav ar
2w #1 geafa & fam dYw anw Fegfa-
FAA F1 gAT aga A€ {1 A
AT FEX AAAF FH F AT KL
fear & | w1 @19 9 4@ A §
T & T A€ FIH TR0 K q@T@T
T =g 7 4 AF WY TAR AT
@ gare fay ¥ gred ®1 & w
9 GRS ATH FT L@ § 1 ATTRT
fodidz wT wX @ §, AE K-
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frac sar v @ & ®7 &7 a0 &<
g g3 & A foar 91, 3z @Y w7
ot yeare Ty : fra arogo st
® U7 qgT F=E 1 AIER TR
TH 9T YT w4 )

st wTw qmidg : wETdET ) @A A
arew g ¢ 5 I Ry ) 65 e
Tt fagr mar 1 & e wEn
fE wom gwwe ¥ ¥E A feay =
F Afr & 4t ? #7765 At w9
I WRT A 7% Ird F fAw agw w9
TR

@0 AU ®atA gg & fw fagw
T ga w2 &1 faam & fav @
FYE ATAT 213 AAH A JAAT T
FE & A A aradr & ?

ot grare fag o o wmedfar d
I & garfas I 9@ A wAT
fear ar & 1 AT A TTAT &9 E Al
1T T fzar @TAwT

wgi aF IO wew AT fagw M@
fama &7 &9 &, AT qEET A
gr & f& wason & 91 99F A § a8
ot 3AT 2w A fagre &1 faemt &
T I ATA A3 § Ay Y AT W
T fagiT &1 faemat &1

SHRI TENNETI VISHWANATHAM:
The Minister said that money is allotted
according to the traffic and certain other
considerations, May 1 know the
minimum and maximum per mile for
maintenance and whether  maintcnance
includes widening of roads or there isa

scparate grant for that 7 If it is accord-
ing to traffic, would they consider
cach Siate

converting some roads in
where the traffic is wery high into
National Highways ?

SHRI IQBAL SINGH Previously
it used to bz Rs. 3,000 We arc
increasing it to Rs. 5,500 Rs. 11,000 per
mile for single lane and Rs. 6,500 —
Rs. 16,000 per mile for double lane
highways. Widening of roads is separate;
it is pot included in this.
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Flood Rellef Machinery in Orissa
*212. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Orsissa Government
have furnished the information regarding
the factual position on the setting up of
the machinery envisaged in the Emar-
gency Reli:f Organisation Scheme and the
extent to which such machinery was
utilised during the recent floods and
cyclones in Orissa in October and Novem-
ber, 1968 ;

(b) if so, the details thercof ;

(¢) whether it is a fact that the steps
taken to reach the distressed people were
quite inadequate ; and

(d) if so, the measures contemplated
to sct up an adequate machinery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K.S. RAMASWAMY) : (u) to
(d). A statement is laid on the Table of
the House.

Sratement

(a) and (b). The State Government
have intimated that they have not yet
finaliscd the State plan of operation as
envisaged in the Emergency Relicl Orga-
nisation Scheme.  However, since 1965-66,
the administrative machinery  has been
strengthened at various  levels to cope
with sudden  natural  calamities.  The
Board of Revenue, Revenue Divisional
Commissioners, Heads of Departments,
District administration and Block adminis-
tration are assigned  specific roles in
implem:ntation of reli:f m.asurcs,

A State Reliel and Civil Supplies Ad-
visory Committee has been sct up 1o advise
the Stite Goavernment 01 impo-tant nspects
of rclicf operations at State  level.  The
Committec  is  presided over by  the
Chief Minister.  The Deputy Chiel Minis-
ter, Revenue and other Ministers, some
representatives of various political parties
and senior  officers are its  members.
B=cides, Relicf Commitiees are funcilion-
ing at district levzl. The District Commi-
ttees are headed by District Collectors,
Members of Parliament and Members of
Legislative As=mbly and Sub-Divisiona|
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Officers are its members, they advise the
Collectors on implementation of reliel
measures.,

(¢) The cyclonic storm swept over the
coastal areas of the districts of Ganjam,
Puri and Cuttack between the period
from 26th to 28th October, 1968. The
storm was accompanied by incessant
heavy rains, inundating large arcas and
disrupting road and rail communications.
To establish contact with the distressed
people, the State Government hired boats
and catamarans and also pressed into
service motor launches which were trans-
ported by trucks from the headquarters
to the affected areas. Where possible,
men also waded through water carrying
headloads of relief articles, The affec-
ted areas of Puri, except Bajrakot and
Malud Gram Panchayats, were rcached by
the 29th October and Bajrakot and Malud
Gram Panchayats by 31st Oclober. All
the affected parts of Ganjam District
were reached by 1st November, 1968, The
system of acrial reconnaissance and
dropping of food by air was found im-
practicable as large arcas were found
under a shect of water and food dropping
would have been wasteful as well as
injurious,

{d) The State Government have inti-
mated that with the set-up indicated above,
they are uble to tackle natural calamities
effectively and to render relief quickly.
Emergency reliel is essentially a State
subject, It is, therefore, for the State
Government to draw up their own emer-
gency relief plan including suitable machi-
nery to deal with problems created by
natural disasters, having regard to the
conditions prevailing in the State. The
Emergency Reliel Organisation Scheme
also envisages that the Statc Governments
will draw up their own emergency relief
plans based on the general principles indi-
cated in the Scheme.

SHRI CHINTAMANI PANIGRAHI :
During last year there were unpreceden-
ted floods and cyclone in Orissa and
more than 5,000 villages were affected.
In many villages, people were completely
cut off from outside world for days
togoether. Villages near Chilka and many
other places—hundreds of them—were
submerged. People asked for boats for
rescue operations and help, but for days
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together, this help envisaged under emer-
gency relief operation was not available,
National Highway No. 5 was completely
cut off and even today it has not been
restored.

The rail communication remained dis-
rupted for three months. The only channel
of communication left was by boats and
motor launches. 1 was surprised to
read the statement which the Hon. Minis-
ter has placed before the House.,  The
Hon. Minister has placed the statement
which the State Government has sub-
mitted. [ know that that people in my
State will never believe such a statement.

The statement says that all the relief
measures were effected in hours. 1 would
like to know from the Hon. Minister

whether through their own agency they
have tried to verify whether the benefit
of the rescue operations could rcach the
villagers within hours of the distress and,
if so, what is the information of the
Government.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
As the House is aware, emergency relief
is primarily the responsibility of the
State Government. The Central Govern-
ment, in 1957, secing that national cala-
mities like famine, floods, earthquake,
fire ctc.,, have a gencral patiern, tried
to evolve a scheme for the guidance
of State Governments and for coordinat-
ing the relief efforts and relielf measures
and to take such mcasures as air-dropping
etc., for which the State Governments do
not have adequate resources. When this
question was received by us we tried to
find out from the State Government what
they did when the cyclone hit Orissa.
Naturally we have to go by the informa-
tion given to us by the State Govern-
ment and we have to give to the House
the information given to us by the State
Government. We have no agency of our
own to find out exactly what exactly
has been done or what should have be:n
done.

SHRI CHINTAMANI PANIGRAHI :
In the first sentence of the statement it is
said :

*'The State Government have inti-
mated that they have not yet fina-
lised the State plan of operation
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as envisaged in the Emergency
Reliel Organisation S:heme.""

I would like to know from the Hon.
Minister whether the statemeat given by
the State Government conforms to the plan
of operation eavisaged by the Government
of India in the Scheme of Emz2rgency Re-
lief Operation. If the Government has tried
to confirm it, 1 would like to draw the
attention of the Hon. Minister to part
(d) of the statement where the Siate
Government has said :

“The State Government have inti-
mated that with the set-up indica-
ted above, they are able to tackle
natural calamities effectively and to
render relief quickly.'

How are we to reconcile these two
parts of the statement ?

SHRI VIDYA CHARAN SHUKLA :
These are two different things. We have
given them a scheme according to which
they have to sel up an organisation.
What they have intimated is that they
have not yet set up that organisation as
we have envisaged in our scheme. As
far as relief measures at the time of
a particular natural calamity is concerned
they have taken adequate measures accor-
ding to them, They have given the
particulars which we have presented to
the House.

SHRI CHINTAMANI PANIGRAHI :
My question has not been answered.
There were many places where even for
a relief party or relief material to reach
the affected persons it took five days,
The people asked for a large number of
boats for rescue.  Even that did not
come forward. What are we here for ?
I represent that affected area. 1 want
to bring it to the kind notice of the
Hon. Minister that he should try to see
that this Emergency Reclief Organisation
is set up. May | know whether the
Government of India has thought of
extending any financial help if any State
Government wants to set up this organi-
sation so that immediate relief can reach
the people in time of distress ?

SHRI VIDYA CHARAN SHUKLA :
Whenever we receive any reguest from
the State Governmsnt, if it is possible
within our economic resources we do
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give financial assistance for such relief,
As far as the guestion of inadequacy here
and there is concerned, as I said carlier,
it is mainly a matter for the
State Government to look after and we
cannot do anything about it.

SHRI SURENDRANATH DWI-
VEDY : May I know whether adequate
funds necessary to meet this emergency
reliel was made available to the State
Government 7 What is the demand
made by the State Government and how
much was given to them?  While
advancing money, has the government
any machinery to ensure that the money
is spent for the purpose for which il was
allotted ?

SHRI1 VIDYA CHARAN SHUKLA :
As far as the allocation of money is
concerned, it is a question which relates
to the Ministry of Finance. We do not
deal with it.,  As 1 have indicated earlier,
we have no machinery to have follow-
up action, We only prepare scheme for
the guidance of the States, whose responsi-
bility it is to implement it., We have no
hand in that.

SHRI SURENDRANATH DWI-
VEDY : If it is a State matter, how has
this come up here 7 It should have been
addressed to the Finance Ministry. Since
the money is given by the Finance Minis-
try, how does the Home Ministry come
into the picture ?

SHRI VIDYA CHARAN SHUKLA :
In 1957 we found that the natural
calamity that beset the nation from time
to time have a general patiern as it was
decided that a scheme of emergency relief
should be drawn up. The preparation of
that scheme was entrusted to the Home
Ministry. A training institute under the
administrative control of the Home
Ministry for training in such relicf opera-
tions was also sct up. Afler the scheme
was drawn up, it was forwarded to the
State Governments for such utilisation
and implementation as they may deem
fit. This is the only way we comec into
the picture. Otherwise, we have no hand
init.

st tfe To :  wegw wERw, Og
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SHRI VIDYA CHARAN SHUKLA :
I do not know whether a member of the
Planning Commission did go there or not
and how much money is asked for by
the State Government. If the Hon.
Member is interested and asks a specific

question, we will colleet  the information
and lay it before the House.

SHRI Q. C. NAIK : The Central
Qovernment has given reliel to various
parts of Bihar and Orissa which were
affected by floods. But they have not
given any relief to the people of Rour-
kela at whose cost an ultra-modern steel
plant has been put up even though they
have represented to the Contral Govern-
ment, May I know what steps they are
taking in this connection ?

SHRI VIDYA CHARAN SHUKLA :
Distribution of relicf supplies and organi-
sation of reliel work is planned and
implemented by the State Governments
themselves. We do not go about and
advise them how they should distribute
reliefl supplies in the various affected
arcas. We do hope that they take into
account every aspect.

MR. SPEAKER : Next question, Shri
Deorao Patil.  Absent.  N:xt question:

SHRI INDRAJIT GUPTA :  Sir, 1
raise a point of order regarding the ad-
missibility of the question which is stand-
ing in the name of Shri Deorao Patil.
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AN HON. MEMBER : That Hon.
Mcmber is absent.
SHRI INDRAJIT GUPTA : That

does not matter. We have got the written
reply to the question. [ submit to you,
Sir, that under rule 41 of our Rules
of Procedure this question is open to
serious objection, No question can
contain statcments or imputations of a
defamatory character. 1 do not know
which Communist Party he refers to in
this question, but both parties are re-
presented in this House and in the
various State Legislatures, They are
running two governments in this country.
So, what is the meaning of this question ?
Suppose tomorrow somebody gives notice
of a question that the Congress Party has
gota plan for subversion, will it be

admitted 7 So, why was it admitted
under the rules ?
MR. SPEAKER : 1t is all right. I

will look into it.
SHRI S.M. BANERJEE : Apart from

that, the question cannot be vague.
What is this question ?

MR. SPEAKER : Since Shri Patel is
not here, I am skipping over this question.

Anyhow, as objection is raised, I am
prepared to consider it.
SHRI S.M. BANERJEE : Unless you

take a d:cision that cven the written reply
will not be released to the press at all......
{Interruptions) .

MR. SPEAKER : It is a
point. 1 agree with all of you.
sit down later on...

ticklish
Let us

SHRI RANGA : When his objection
has been allowed to remain on record,
certainly, we should be given an oppor-
tunity to contest it,

MR. SPEAKER : Not now.
call the leaders of the partics...

SHRI RANGA : You should erase
what that gentleman has alrcady said.

I would

MR. SPEAKER :

can crasc,

I do not think I

SHRI RANGA : Howcan it go on
record without being contested by wus?
You say we should meet you. My point
is only this, Since you were pleased to
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allow that objection to go on record, we
should glso be given an opportunity to
contest it. T have no objection il you
are good enough to say that that also
should go out of record.

MR. SPEAKER : You want lo arguc
the whole thing now during the Question
Hour 7 What do you want me to do ?

SHRI RANGA : 1 am only suggesting
that you kindly allow the observations to
be made by such of the leaders as desire
to go on record now and, afterwards,
you come to your own decision.

SHRI SURENDRANATH DWIVE-
DY : 1 only want to point out that the
Question is entirely vague. Our rules
are very clear. Such vague Questions
are not allowed. Even if we put a
simple Question on a railway accident
without mentioning the date, etc,. the
Question is returne:d.  But  here, the
Question of a gencral nature accusing
Communist Party of looting rabi crops
has been allowed.

SHRI INDRAJIT GUPTA :
is the meaning of subversion 7

SHRI SURENDRANATH DWIVE-
DY : 1 think, the Question is entircly
out of order. Such Questions should
not be permitted.

st 7y fomd . ¥ pw A @
¢ fr fofes ot o w@@d & 7
frar smr 1 e T w7 & fanrg
afadr, 39 & a2 wAERl ¥ A4

Wi waT o g ¥ @ ogEa &
faers g, fefaa gt o= fagm sm)
X AART T ATTo OHo MHo I ATH
At # F7 FAT TET IT T AN ¥R
& st w7 g3afqy mEdfadrs v am
ak g ... (vowem).. L. .

SHRI RANGA : | thought my hon.
friend, Mr. Dwivedy, was going to take
the same line as 1 did. Unfortunately,

he has taken another line. My attitude
is this...

SHRI SURENDRANATH DWIVE-
DY : Ycu arc raising a question which
does not arise. The Chair has not
ruled that it will  not g0 on
record.

What
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SHRI RANGA : I am only saying
that I do not agree with your point of
view. [ have every right to say that |
do not agree with your point of view,
My point of view is just for your
consideration, Sir. What [ say s,
supposing my party, the Swatantra
Party, indulges in such activities, 1,
certainly, would not take any objection...
(Interruptions). This Question is abso-
lutely in order. It is not vague. There
arc parties which indulge in this. Itis
stated guite clearly. It is wery specific.
It is the Communist Party which was
held responsible in Tanjore District for
having obstructed harvesting and also in
certain arcas of Kerala. Thercfore, you
were entirely right in admitting this

Question,
SHRI SHIVAJIRAO §S. DESH-
MUKH : My first submission in

regard (0 the point of order is
this. It is for the Speaker's Secretariat
to find out whether the Question asked
by the Hon. Mcmber is in order or not
and and the Speaker's judgment on
admission of that Question should be

taken as final. It should not
be challenged on the floor of the
House.

As reaards the second point raised by
the two Hon. Members, the dictionary
meaning of the word allegation would be
an accusation of the fact which is false
and believed to be false by a person who
lays an accusation. In this Question,
what has been asked is the description of
an event which has been described
adequately in the papers. It has happen-
cd not only in onc State but in several

States. Agriculture, In India, is today
heavily threatened by  the  so-called
miscreants..., (Intercuptions) .

SHRI K. LAKKAPPA Those

remarks should be expunged. He should
withdraw his remarks (/nterruptions) .

MR, SPEAKER : Order, order.

SHRI A. SREEDHARAN : It
was not a paint of order. Why should
he make bascless allegations 7 (/aterrup-
1oy ).

MR. SPEAKER : Order, order.
There is no point of order during
Question Hour. It concerned  directly
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the Communist Party and, therefore, I
asked what Mr, Indrajit Gupta had to
say about it and I heard him.

SHRI K. LAKKAPPA : He is
escaping by making a false statement..,
(Interruptions) .

MR. SPEAKER : There is no point
in getting excited like this. For one
minute or two minutes you can get
excited but not continuously., My point
is that we shall have to consider it calmly,
whether one party can throw stones at
others. This is not happening for the
first ‘ﬁme. After all, we had ques-
tions about Jan Sangh and R.S5.S.
My only point is that we should consi-
der it calmly, In this atmosphere, during
Question Hour, this issue cannot be
considered. We shall have it in the
General Purposes Committee...(Interrup-
tions). 1 am not going 1o take any
guidance now because n excitement the
guidance will not be proper.

SHRI S. M. BANERJEE : The
answer should be withdrawn,

MR. SPEAKER : It is in the
Question  Paper  and it will take its
normal course, As | was saying, we
shall have a meceting and see how best
we should do it.  We shall consider it
in the General Purposes Committee where
all of you will be there, If you do
not want stones to be  thrown at
you, you must avoid throwing stones at
others.

MNow we go to the next Question,

Second Bridge over the Hooghly
4

*214, SHR1 HEM BARUA :

SHRI1 INDRAJIT GUPTA :

SHR1I ONKAR SINGH :

SHRI SAMAR GUHA :

SHRI SURENDRANATH
DWIVEDY :

SHRI J. AHMED :

SHRI DINKAR DESAI :

SHRI JYOTIRMOY BASU :

SHRIMATI JYOTSNA
CHANDA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to
state :

(a) whether it is a fact that Govern-
ment have decided to build a second
bridge over the Hooghly river at Cal-
cutta;
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(b} if so, the
project;

details of the

(c) whether the Central Government
will finance the project and, if
so, the cstimated cost of the same;
and

(d) when the work would be started
and when it is expected to be comple-
ted ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH) :
(a) Yes, Sir. The West Bengal
Government, who are concerned with the
proposed bridge over Hooghly, propose to
construct this bridge.

(b) According to the information
received from the State Government
some time back, the bridge proper and
its approaches are roughly estimated
to cost Rs. 1652 crores and another
sum of Rs. 6 crores is required for
link roads connecting the bridge with the
Mational Highway and other roads in
the area,

(¢} The matter is under the active
consideration of the Government of
India.

(d) It is premature 1o give this
information at this stage.

SHRI HEM BARUA : The World
Bank was cxpected to make some finan-
cial contributions towards the construc-
tion of this bridge. Is it a fact that the
World Bank is not coming out with the
financial assistance for the construction
of this bridge and that is why there has
been delay in the construction of the
bridge ?

SHRI IQBAL SINGH: Regarding
the qusstion whether the World Bank is
giving assistance, it will be better if the
question is addressed to the Finance
Ministry because we are only concerned
with the technical side of the bridge and
it will be constructed by the State
Government.

SHRI HEM BARUA : He has not

replied to my question. My question
was specific. The World Bank is ex-
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pected “to make financial contributions
towards the construction of the second
bridge over the Hooghly. My information
is that the World Bank is not coming out
with the financial contribution that it
has to make towards the construction of
this bridge and, therefore, the delay is
caused. If the delay is not caused
because of that, what is the rcason on
account of which the delay is caused ?

SHRI IQBAL SINGH : We are not
awarc of that.

SHRI HEM BARUA ; This is the
reply that we are getting |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : When mycolleague said
that he was not aware, he meant that
to our present knowledge there is no
proposal.

SHRI HEM BARUA : This is the
result of the reshuffling of the Cabinet
just on the eve of the Session. The
Prime Minister is mistaken there. I sym-
pathise with the Hon. Ministers for not
being able to pick up the threads up till
now...

MR. SPEAKER : Let him come 1o
the question now.

SHRI HEM BARUA : My guestion
is this. May 1 know whether it isa
fact that some section of the pecople from
West Bengal under the leadership of a
Member of this House had objected to
the construction of this bridge, and il so,
whether this proposal 1o  construct
this bridge was made during the Pre-
sident's rule in West Bengal or prior to
that when Mr. Ajoy Mukerjec was the
Chief Minister of West Bengal ?

SHRI IQBAL SINGH : This matter
was under a consideration for a long
time even before that Ministry had come
to power,

SHRI HEM BARUA : The Hon.
Minister has not replied to my question,
His answer is evasive. | wanted to know
whether the proposal was mooted when
Mr. Ajoy Mukherjee was the Chicf Mi-
nister of West Bengal or after him when
the President’s rule was imposed on West
Bengal.
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SHRI IQBAL SINGH : This proposal
has been under consideration and public
opinion has also been there on it for so
many years. I think the proposal started
in 1964-65.

SHRI INDRAJIT GUPT: Abouta
couple of months ago, Mr. Dharma Vira
on his return to Calcutta after one of his
visits to Delhi informed the press at Cel-
cutta that he had had talks here about this
bridge and was glad to inform the people
of West Bengal that the Centre had
agreed to undertake a substantial part of
the financial burden invoived. Arising
out of the reply given now may | know
whether the matter is still undecided and
whether Mr. Dharma Vira was just carry-
ing on a big clection stunt, a pre-clection
stunt, or whether Government have really
taken a decicision to bear a part of the
expenses 7 May 1 also know whether it
is a fact that the railway authorities who
have claimed that they have considerable
experience in building of bridges have
made a proposal that if the bridge is to be
built then it should be entrusted to them,
and il so, whether that proposal has been
taken into consideration and what the
decision is ?

SHRI IQBAL SINGH : Regarding the
taking up of this matter by the Governor
of West Bengal, it is a fact that he has
taken up this matter with the Plainning
Commission and he has wrilten to the
Plainning Cummission also. Whether
it should be a railway bridge and so on
is a thing to be considered. 1 do not
think that it is a railway bridge but it is
only a road bridge that the West Bengal
Government propose to put up. There
Is no proposal to construct a railway
bridge at that site.

SHRI RAGHU RAMAIAH : May I
supplement the answer 7 It was agreed
that the Government of India would be
willing to advanco to the State
Government a non-plan loan towards the
cost of the bridge.

SHRI INDRAJIT GUPTA : The
second part of my question was not
about a railway bridge, 1 think the
Hon. Minister had not understood my
question. My question was about this
bridge across the Hooghly. The rallways
have said that they can construct #t at
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a cheaper cost. May I know whether
that is a fact or not and whether that
is being looked into ?

SHRI 1QBAL SINGH : We have
no information.
SHRI SAMAR GUHA : This pro-

posed second bridge on the river
Hooghly is almost a second vital artery
for maintaining the trade, industry
and business that are being carried on
by the metropolis of Calcutta which
caters to the sccio-economic programme
of nearly 150 million peopole of the
whole of eastern India. It has to be
remembered that 42 per cent of the
trade and industry and 15 per cent of
our national income are dealt with by
Calcutta, Also, along the 53-mile
bank of Hooghly river, from Kalyani to
Budge-Budge, all the industrial belt lics
on its two sides but there are only two
crossing bridges over the Hooghly.
Cities like London, New York, Rome
and Pittsburg have sixteen river bridges
over the rivers flowing by the side of
those cities. Even Franklurt has got
11 river bridges over its adjacent
river. Everybody  visiting  Calcutta
knows that every day there  are
540,000 persons and 42,000 vehicles that
are being duily carried as lowd over the
bridge at Howrah. Jamming is almost
a constant phenomenon, a tragic pheno-
menon over Howrah Biidge. With  this
background, I would like to point out
that the people of West Bengal, and
particularly, the trade, business and
those who are concerned fecl extremely
concerned at this. May 1 know whether
the Government of India are going to
make a firm commitment as to the
quantum to help that they will give for
constructing this bridge? May 1 also
know when the bridge will be construc-
ted and Government will sec that it is
constructed very quickly ? In order to
see that it is constructed very quickly,
may | know whether a committee
consisting of Members of Parliament
from the castern region of India will be
formed so that they can look to the
expeditious copstruction  of  this
bridge ?

SHRI RAGHU RAMAIAH: May I say
that Government shares the the opinion
of the Hon. Members about the impor-

FEBRUARY 27, 1969

Oral Answers 28

tance of the bridge entirely ? But this
is not a bridge on a national highway.
Nevertheless, because of the importance
of it, we have agrced to give loan for
the cost of bridge and 1 think the propo-
sal is to finish it during the Fourth
Plan period, and it is for the State
Government, in view of our assurances
of loan, to proceed further in  the
matter,

SHRI SAMAR GUHA : About the
second part of my question, may I know
what his answer is 7 Will he constitute
4 commillee consisting of Members of
Parliament  from the eustern region
o see that it is constructed expediti-
ously ?

SHRI RAGHU RAMAIAH : It is
in the State sector, | cannot ask them
to include Members of Parliament.

SHRI SAMAR GUHA : The
Centrul Gowvernment  are  advancing
money. Therefore, Parliament has also
a right...

MR, SPLAKER : The Hon, Minis-
ter has answered it.  The answer may
not be satisfactory to the Hon, Member,
But it is the State Government that  docs
it. For every grant Parlioment cannot
have a committes,

SHRI SURENDRANATH DWIVE-
DY : Is the Hon. Minister aware that
when the World Bank representatives
visited Caleutta and examined the details
of the scheme for this bridge, they were
not satisfied with the details and there-
fore they are not proposing to advance
money for the construction of the bridge?
May | know whether that is a fact or
not ?

SHRI RAGHU RAMAIAH : My
Hon. fried has got that information, but
I have the information that there is no
discussion about the World Bank financ-
ing the Hooghly bridge.

SHRI SURENDRANATH DWIVE-
DY : Perhaps, he does not know.
What was the latter portion of his last
senlence.  We could not hear it.

SHRI SPEAKER : His information
is that the World Bank did not discuss
this at all at Calcutta.
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SHRI DINKAR DESAI : The impor-
tance of this brilge is acknowlelged by
everybody. In wview of the fact that
the transport problem has become very
acute in the Calctta area, I feel that it
will be better to have a tunnel below the
river instead of an owverbridge, because
that will solve the problem better, That
will have two advantages. In the first
place, I learn that due to the Farakka
scheme, more water will be in the river,
and bigger steamers could go the river
on the other side of the bridge. That
will be facilitated if there is a tunnel,
because when there is a bridge over the
river, bigger ships cannot pass on. That
will also solve the problem of inland
water transport. Il you see the big
cities in the world, you will see that
modern methods are...

MR. SPEAKER : We haveseen a
number of big cities. Let him come to
our city now,

SHRI DINKAR DESAl : The
modern tendency is to have tunnel
bridges, because they will help in the
solution of the problem wvery much. 1
would like to know from the Hon
Minister whether he would consider my
suggession, and il so, whether he will
find vut much it will cost and what the
additional advantage will be ?

SHRI RAGHU RAMAIAH : This
being in the State sector, because this
bridge falls in the State sector,it is for the
State Government to decide whether it
should be located and what type of
bridge it should be, and it is not for
me to say that, I am sure that

the State Government are fully aware
of the implications of the Jlocation
of it.

Dr. RANEN SEN: May 1 know

from the Hon, Minister whether he
thinks that there is a ghost of a chance
for the bridge to be taken up in the
Fourth Plan period, or whether it will
be just in the ajr, because the Central
Government would not advance any loan
or firancial assistance 7 What would
be the actual position? What is his
opinion in regard to this ?

SHRI RAGHU RAMAIAH : The

Hon. Member should know as much .
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as 1 do what ghosts are there, because
he has asked whether there is a ghost of
chance. I have already indicated
that we have agreed to give loan
for it.

MR. SPEAKER :
the ghost is ready.

SHRI S.5. KOTHARI: In view
of the importance of Calcutta and of a
second bridge over Hooghly, do Govern-
ment propose to make a definite alloca-
tion in the Fourth Plan for this bridge
and will they encourage the State
Government to draw up a proper scheme
itsclf for its construction ?

SHRI RAGHU RAMAIAH: 1 am
in a happy position to repeat that an
assurance has already been glven about
our readiness to advance & non plan
loan for the bridge during the Fourth
Plan period.

Single point tax on Inter-State
Transport

*215 SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI K. M. ABRAHAM :
SHRI UMANATH :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state
(a) whether the attention of Gowvern-
ment has been drawn to the request made
by the All-India Convention of Road
Transport operators in the end of 1968
that there should be single point tax on
inter-State transport instead of double
and multiple taxation ;

That portion of

(b) if so, whether Government have
considered the request ; and
(c) decision taken thercon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) and (b). Yes, Sir,

(c) A statement giving the information
requircd is laid on the Table of the
Sabha,

Statement

The question of introduction of single
point tax on motor vehicles operating on
inter-State routes has been taken up,
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from time to time, by the Government
of India with the State Governments since
taxation on motor vehicles is in the State
field. The State Governments do not,
however, appear to be generally in favour
of single point taxation on transport
vehicles plying on routes traversing more
than two States on the ground that it
would result in loss of revenue to
them.

An Inter State Transport Commission
has been set up under Section 63A of the
Motor Vehicles Act, 1939 for the purpose
of developing, coordinating and regulating
the operation of transport wvehicles on
Inter-State routes. Under the Inter-State
Transport Commission Rules, 1960, the
Commission may also advise State
Governments 1n the matter of taxation
of motor vehicles and assist in the conclu-
sion of reciprocal arrangements amongst
State Governments for the smooth and
efficient operation of Inter-State motor
transport services. The Commission has
accordingly been using conciliatory
methods to bring about reciprocal agree-
ments between State Gowvernments for
operation of transport vchicles on Inter-
State routes between contiguous States,
on the principle of single point taxation.

The States in the Southern Zone have
entered into an agrecment whereunder
200 goods vehicles of each State can ope-
rate freely throughout the Zone after pay-
ment of Rs. 500/- per annum for each
State by way of taxes in the *‘home™
State, in addition to the taxes payable in
the “*home** State itself. The States in
the other Zones arc also considering steps
to enter into similar agreements.

MR. SPEAKER : The
Hour is over.

Question
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Development of Ports in Kerala

*217 SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :
SHRI P, P. ESTHOSE :
SHRI K. ANIRUDHAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have received
any proposal from the Kerali Government
for the development of Minor and Major
Ports in Kerala ;

(b) if so, the details thereof ; and
(c) the action taken thercon 7

THE DEPUTY MINISTER IN THE
DEPAREMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH) : (a) to (c). No request
has been reccived from the Government
of Kerala for the development of major
ports in that State.  As regards minor
ports, the State Government have propo-
sed the development of Beypore Port
under the Centrally Sponsored programme.
The details of the schemes relating to
this Port arc under examination.

The responsibility for the development
of minor ports vesis in the State Govern-
ment,
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Extension given to Class I Officers in

Education Ministry

*219 SHRI A. SREFDHARAN : Wil
the Minister of EDUCATION be plecased
to state @

(a) the number of cases in which
extension had been given to Class 1
officers of his Ministry who were 1o be
retired at the age of 58 during the year
1968 ;

(b) the number of cases in which
Class I officers of his Ministry on retire-
ment at the age of 58 wete re-appointed
durirg the year 1968 ;

(¢) the names of those officers ; and

(d) the reasons for their extension or
re-appointment 7

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR.
V. K. R. V. RAQ) : (a) Ouae.
(b) One,
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(c) Shri M. M. N. Malhotra Decputy
Sccretary, was given extension of service
by 18 days. Dr. R. K. Parmu, Senior
Scholar, History of Freedom Movement,
has been re-employed for a period of one
year.

(d) The extension of service and re-
employment of the officers was sanctioned
in the interest of public service,

Report of Dayal Commission on
Ranchi and Hatia Riots

*220. SHRI STAYA NARAIN SINGH :
SHRI A. K. GOPALAN :
SHRI SURAJ BHAN :
SHRI BRIJ BHUSHAN LAL :

SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI VAJPA-
YEE :

Will the Minister of HOME AFFAIRS
be pleased to refer o the reply given to
Unstarred Question No. 1777 on the 22nd
November, 1968 and state :

(a) the details of the report submitted
by the Dayal Commission of Inquiry to
enquire into the Communal Disturbances
at Ranchi and Hatia ;

(b) whether Government have comple-
ted the cxamination of the report

(c) if so, the action taken thereon ;

(d) if not, when the examination is
likely to be completed ; and

(e) the reasons for the delay 7

THE MINISTER. OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN) : (a) A
copy of the report has been placed on the
Table of the House. [Placcedin Library.

See No. LT-111,69].

(b) to (¢). A copy of the report had
becn sent to Government of Bihar for
appropriate action on the recommenda-
tions concerning them.  Copies of the
report are also being sent to the other
State Governments for their information
and appropriate action on the recommen-
dations whichc all for action at the district
and State levels. The recommendations
requiring action by the Central Govern-
ment are receiving attention.
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All India Women's Conference at
Chandigarh

*221. SHRI SHRI CHAND GOYAL :
DR. SUSHILA NAYAR :

Will the Minister of HOME AFFAIRS
ba pleased to state :

(a) whether it is a fact that in its
37th annual conference held at Chandi-
garh, the All India Women's Conference
has unanimously adopted a Resolution
resolving to work for national integration ;
and

(b) whether Government have fram-
ed any policy to utilise their services
for the solution of this national
problems 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). While no
specific resolution was passed by the
All India Women's Conference to work
for national integration, many of the
resolutions  adopted  call  for  cfforts
towards national  integration. The
Conference has also requested their
branches, sprcad all over India 1o hold
seminars and mectings to urge the pro-
motion of national integration and
discourage parochialism., A scheme s
being prepared for the approval of the
Standing Committee of the Mational
Integration Council to give grants to
voluntary organisation for carrying on
specific activities which promote national
integration.
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Participation by India in Pakistan
International Hockey Tournament

*223, SHRI1 B. K. DASCHOWDHURY :
Will the Minister of EDUCATION
be pleased to state :

(a) Whether India is taking part in
First Pakistani International Hockey
Tourmament ; and

(b) il not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERYVICES (DR.
V. K. R. V. RAO) : (a) No, Sir,

(b)  Government is of the view that
Indian Sports tecams should be properly
trained before they go out to participate
in International tournaments. All  the
facts available with the Ministery indicate
that on account of the shortage of time,
the Indian Hockey Federation will not
be able 1o assemble and train a good
hockey team to go to Pakistan for parti-
cipation in the tournament ccmmencing
from 8th March, 1969,

Development of Tourism

#224. SHRI HIMATSINGKA :
SHRIMATI SAVITRI SHYAM :

Will the Minister of TOURISM
AND CIVIL AVYIATION be pleased
to siate : .

(a) since the contribution of the
tourist industry to India's foreign
exchange carnings (only Rs. 29 crores
out of Rs. 1100 crores) falls short of
its potential, whether a comprchensive
plan for the development of tourism
under the Fourth Five Year Plan has
been chalked out;
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(b) if so, the targets laid down with
regard to hotel bed capacity and other
aspects of tourism; and

(¢) the allocations made for the
development of tourist spots for each
State and the major spots proposed to be
developed in each State under this
scheme 7

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : (a) In India’s total foreign
exchange earnings of Rs. 1192.80 crores
in 1967, the contribution of tourism is
Rs. 25.23 crores.

Comprchensive schemes for the deve-
lopment of tourist infrastructure and for
stepping up tourist promotion and
publicity abroad have been drawn up
for the Fourth Five Year Plan period,
but their implementation will depend
upon the final allotment and resources.

(b) and (c). The details are being
worked out and will be finalised after
the Plan outlay in the Central and State
Sectors has been approved.
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Parliament Machinery to deal with
Grievances of Central Government
Employees.

*226. SHRI J.M. BISWAS ;
SHRI BHOGENDRA JHA *
DR. RANEN SEN :
SHRI YOGENDRA SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the proposal to set up
a permanent machinery to deal with
grievances of the Central Government
employees has been finalised ;
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(b) if so, the main features thereof;
and .

(c) when the machinery is expected
to be set up ?

THE MINISTY OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) ;
(a) A decision has been taken in
regard to the broad outlines of the
proposed machinery, The details are
being worked out.

(b) The outlines of the proposed
machinery were stated by the Minister
in the Ministry of Hom: Affairs on 16th
December, 1968 in the Sabha during
discussion on the Essential Services
Maintenance Ordinance, 1968.

(¢) The permanent machinery will
be set up as soon as the proposed
legislation is passed by Parliament.

Amalgamation of Ashoka and Janpath
Hotels

#227. SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
State :

(a) whether it is a fact that Govern-
ment have approved the proposal for
the amalgamation of the Ashoka Hotels
Ltd, and the Janpath Hotels Ltd.:

(b) if so, how far the amalgamation
will help the Hotels; and

(¢) whether his Ministry propose to
have full control over the management of
these Hotels 7

THE MINISTFR OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The Administra-
tive Reforms Commission in their report
on Public Sector Undertakings had,
jmer alia suggested formation of sector
Corporations by grouping together under-
takings whose activities fall in the same
field and had suggested that the Ashoka
Hotels Ltd. and the Janpath Hotels Ltd.
could, with advantage, be amalgamated
with the India Tourism Development
Corporation, Government have decided
to accept the recommendations in so far
as they relate to these Hotels and to
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merge  them with the LLT.D.C. The
details of the proposed merger are now
being worked out,
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Development of Visakhapatnam
Port

*229. SHRI RAMAVATAR SHASTRI :
SHRI ESWARA REDDY :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to

state

(a) whether the Fourth Plan propo-
sals for the development of Visakhapatnam
Port have been finalised;

(b) if so0, the details thercof; and

(c¢) the cstimated cost of the propo-
sals 7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPP-
ING AND TRANSPORT (SHRI
RAGHU RAMAIAH) : (a) No, Sir.
Proposals for the Development of ports
during the Fourth  Five Year Plan are
under consideration in consultation  with
the Planning Commission.

(b} and (¢). Do not arise.
Mithila University, Darbhanga
(Bihar)

*230. SHRI K. LAKKAFPA :
SHR! YAMUNA PRASAD
MANDAL :

Will the Minister of EDUCATION be
pleased to refer to the reply given to
Starred Question No. 595 on the 6th

December, 1968 regarding Mithila
University, Darbhanga (Bihar) and
state :

(a) whecther the comments of the

Government of Bihar have since been
reccived by the Central Government;
and

(b) if so, the
thercon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
¥.K.R.V, RAO) (a) No, Sir.

(b) Does not arise.

decisions  taken
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Kothari Commisssions Recommendations

Regarding Teachers

*232. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION be pleased
to state :

(a) whether C:ntre has agreed to
pay to the extent of 50 per cent of the
total amount required to implement the
Kothari Cq ission®s reco
in respect of teachers ; and

dations

(b) il not, whether the State Govern-
ments have been asked to implement the
recommendations of the Commission at
their own expenses 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K. R. V. RAO) : (a) No, Sir.
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(b) The recommendations of Kothari
Commission, including those relating to
teachers, have been sent to State Govern-
mznts for coasideration and implementa-
tion,

Tourist Inflow

*233, SHRI MANIBHAI. J. PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the
tourists inflow is becoming less and less
as stated by the President of the
Hotels and Restaurants Association in
De:lhi;

(b} if so, the
and

(c) whether some study has been
conducted by Government to  know
the methods adopted by forcign coun-
tries Lo attract more and more tourists
from abroad and, il so, the result
thercofl ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) No, Sir.

(b}  Does not arise.

(¢) The Tourist Dcpartment is in
touch with the developments in  the
international ficld to promole increased
flow of tourists, However, a successful
promotional programme  invelve  large
investment in strengthening the tourism
infrastructure within the country, which
is unlikely to be available during the
the Fourth Plan period.

rcasons therefor,

Transportation of Coal
*234, SHRI MUHAMMED SHERIFF :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to
state :

(a) the comparative cost of rail and
marine transportation for long distance
coal movement; and

(b) How far the development of
coastal shipping is linked with the rcgular
supply of coal ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPP-
ING AND TRANSPORT (SHRI
RAGHU RAMAIAH) : (a) and (b).
A statement is laid on the table of the
Sabha. [Placed in Library, See No L T
159/69.]
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Demand for Air Tickets

*235. SHRI D.N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that with a
growth rate of 17 per cent in air passenger
traffic, the demand for air tickets will
grew annually;

(b) whether kceping in view the above,
Government have considered the desira-
bility of rc-urranging the frequency of the
flights on the different routes so that
the loss due to non-availability of tickets
on the main routes is wiped out substan-
tially ; and

(c) if so, the arrangements proposed
to be made ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION : DR.
KARAN SINGH) : (a) Yes, Sir.

(b) and (c). Load factors on each
route are kept constantly in vicw by the

Indian  Airlines  while  determining
frequencies of services on  different
routes.
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C.B.1. Investigation into Arjun Singh’s

Death at Indraprastha Bhawan

*237, SHR1 YAIJNA DATT SHARMA :
Will the Mininster of HOME AFFAIRS
be pleased to ssate (a) whether the
Central Bureau of investigation
has completed its investigation into the
circumstances in which Arjun Singh,
CPWD peon, died after falling from
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the Indraprastha Bhawn in New Delhi
on the 19th September, 1968;,

(b) if so, the details thereof; and

(c) if not, when it is likely to be
completed ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y, B, CHAVAN):
(a) to (c). The investigation, which is
still in progress, is likely to be completed
within a month.

French Educational Reform Proposals
Regarding Students Patricipation

*238, SHRI MADHU LIMAYE :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government's attention
has been drawn the French Educational
Reform proposals providing for student
participation etc.;

(b) whether a Joint Committee of the
National Students Union and Vice-
Chancellors in Britain have made pro-
posals on similar lines;

(c) If so, the details of the proposals
refferred to in part (a) and (b} above;
and

(d) whether Government intend to
amend the Central Universities Act as
also the University Grant Commission
Act with a view to introduce changes on
the abowve lines as a method of reduc-
ing troubles on university campuses 7

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V.K.R.V.
RAOQ) : (a) and (b). Reports appearing in
the press regarding the French Educational
reform and the agreement arrived at
between the representatives  of the
National Union of Students and the Com-
mittee of Vice-Chancellors and Principals
in Britain have becn seen.
«¢) Authentic details ate not readily
available.
(d) No such proposal has been
initiated by Government.
Lotteries in States
#2319 SHRI GEORGE FERNANDES :
SHRI SITARAM KESRI :
SHRI SRADHAKAR SUPAKAR :
Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) the number of State Government
which are running State Lotterics;

(b) the terms and conditivns under
which these lotteriss are run;

(c) whether he has any information
with him about the success of these
lotteries in augmznting the State’s re-
sourses ;

(d) whether Government propose
launching a national lottery to mobilise
resources; and

(e) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME OF AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Seven States, Fiz., Hayrana, Kerala,
Madras, Punjab, Rajasthan, U. P, and
West Bengal;

(b) These lotteries are run and
governed in accordance with the terms
and conditions laid down in the rules on
the subject framed by the State Govern-
ments concerned.

(¢) From the reports received it
appears that the lottories have proved
successful in augmenting resources.

(d) and (e). It is not considered necess-
ary to launch a national lottery,

Wtihdrawal of Cases by Kerala
Government held Illegal]
*240, SHRI RANIJIT SINGH :

SHRI BAL RAJ MADHOK :
SHRI HARDAYAL DEVGUN :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be plcased to state :

(a) whether the Union Government’s
legal experts have held the Kerala Cabi-
net's decision to withdraw the cases
arising out of the Central Government
employees strike as illegal and unconsti-
tutional ;

(b) whether the Kerala Government
have been informed in the matter;

(c) if so, the reaction of the Kerala
Government thereto; and

(d) the action taken or proposed to
be taken in the matter ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a)to (c). It
was conveyed to the Kerala Government
that it is the obligation of & State to so
exercise {ts executive power as to ensure
compliance with laws made by Parliament
and that cases should not be withdrawn
rendering infructucus the legal conseque-
neces of laws made by Parlinment. The
Keiala Government have, however, taken
steps to wilhdraw cases arising out of
the Essential Services (Maintenance) Act,
1968.

(d) The concerned departments and
offices of the Central Government would
take action according to law to contest
the withdiawal of cases by the Public
Prosecutor in appropriate courts.

Elected Corporatlon in Chandigarh

1292, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether is Is a fact that the public
of Chandigarh represented to the Prime
Minister during her visit to that town last
year to establish an elected corporation
in Chandigarh for assoclating the public
with the Chandigarh Administration;
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a) No such representation seems to
have been made to the Prime Minister.

(b) The question does not arise.

Development of Kandia and other
Ports in Gujarat

1293, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state :

(a) whether it is a fact that a scheme
for the development of Kandla and other
intermediate and minor ports in Gujarat
has been recommended by the Regional
Transport Survey Unit of the Planning
Commission;

(b) if s0, whether the scheme has been
accepted; and
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(c) the steps taken to implcment it ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND |IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH):
(a) to (¢). The recommendations of
the Regional Transport Survey Unit of
the Plunning Commission for the develop-
ment of Ports in Gujirat State were made
in the contexet of the Fourth Five Year
Plan expected to commence in 1966.
These proposals 1elated to the provision
of additional capacities in port handling
facilities, essential hydrographic surveys
for designing and execution of port
devclopment projects and for undertaking
dredging schemes, An amount of Rs,
7.83 crores was then envisaged for the
Fourth Plan period of 1966-71 for the
development of ports.  The commence-
ment of the Fourth Plan  has since been
deferred 1o Tst April 1969, and the Fourth
Plan (1969-74) is still to be finalised.
However, during the two years of 1966-
67 and 1967-68, an expenditure of Rs.
154.34 lakhs has been incurred on the
development of ports in Gujarat.  The
allocation for the current year is Rs, 99
lakhs.

National Highways in Gujarat

1294, SHRI NARENDRA SINGH
MAHIDA. Will the Minister of TRANS-
PORT AND SHIPPING be plcased to
state :

(a) whether it is a fact that the
Government of Gujarat have submitte
to the Central Gowvernment a  scheme
for the development of National High-
ways during 1968-69 ;

(b) if s0, the details thereol and the
expenditure  proposed by the State
Government for the year 1968-69 ;

(¢) whether Government have sanc-
tioned the said scheme; and

(d) if not, the, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) to
(d). No specific scheme for the
development  of National Highways
during 1968-69 was submitted by the
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Government of Gujarat, In their bud-
get proposals for the year, however, the
the State Government proposed a provision
of Rs. 88.14 lakhs consisting of Rs. 20.91
lakhas for works in progress and Rs. 67.23
lakhs for new works. Against these bud-
get proposals, the revised esiimate for
the year proposed by the State Govern-
ment amounted to Rs. 51.49 lakhs made
up of Rs. 31.51 lakhs for works in pro-
gress and Rs. 1998 lakhs for new works.
Afler scrutiny of the proposals and the
funds allowed by the Ministry of Finance,
a sum of Rs. 45,00 lakhs has been pro-
vided in the revised estimate for the
year 1968-69,

National Highways in Gujarat

1295. SHRI NARENDRA SINGH
MAHIDA : Will the Minisier of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) th:steps taken by Gowvernment to
improve National Highways in Gujarat
during 1967-68 ; and

(b) the financial allocations made for
the purpose during that year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND IN TIIE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) Fiftysix
works cstimated  to  cost Rs. 5.30
crorcs  were in progress  during
the year 1967-68. Morcover, the work
of constructing a bridge across the Nar-
mada river near Zadeshwar on Bombay-
Ahmedabad National Highway No, 8
and approaches thercto was sanctioned
at an cstimated cost of Rs. 346.22 lakhs.

(b) A sum of Rs. 52.70 lakhs was
allotted to the Government of Gujarat
during the year 1967-68.
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Allotment of Shops at Palam Airport

1297. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state @

(a) the number and type of shops and
restaurants  planned for  the new air ter-
minal at Palam and the manner in which
it has been decided to allot them with
terms of allotment and rent fixed per
Square foot ;

(b) the names of those to whom such
shops have already been allotted and
the terms and manner of allotment ;

(¢} whether in alloning shops the
monopoly principle of one shop of one
kind has been observed and an opportu-
nity given to the allotiee to exploit the
passcngers ;

(d) if so, why healthy competition is
not promoted by allotting at least two
shops of cach type to two different
allottees ;

(¢) whether shops have been allotted
to Tea Board, Coflee Board, Coir Bourd,
Handicrafts and Handlooms Exports
Corporation ; and

(f) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The guestion of
providing an additional restaurant and
two coffee bars in the existing terminal
building which has recently been renovated
and expanded is under consideration,
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Th: shops and restaurants which have
already bzen allotted space and the
terms of allotment are indicated in the
statement laid on the table of the House.
[Placed in Library. See N>. LT-161/69]
According to the policy laid down,
allotment of space has been done by call
of tenders except in the cases of Govern-
ment/S=mi-Govt. badies or public sector
undertakings such as India Tourism
Dcvelopment Corporation, Central Cot-
tage Industrics Emporium, etc. The
present market rate of rent determined
for Delhi Airport is Rs. 45/-per 100 sq.
ft. per month,

(¢) and (d). Limited available space
precludes several shops of the same kind
being opened. However, tarifls are pres-
cribed and the rates are required to be
kept commensurate with those prevailing
in similar establishments in the near-
by city.

(e) and (f). Space has been allotted
to the India Tourism Development Cor-
poration and Central Cottage Industries
Emporium. Proposals for allotment of
space (o other organisations are consider-
ed whenever necessary,

Emoluments of 1LA.C, and Air India
Pilots

1298. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names and total annual cmolu-
ments including overtime and all allo-
wances of ten top pilots of each Air India
and Indian Airlines during the last year ;

(b) the annuil amount from above
emolucnts in cach case, on which income-
tax is deducted at source and the amount
of tax deducted in cach case during the
last year ;

(c) the privileges and amcnities pro-
vided to these Pilots in addition to cash
cmo'uments and the approximate annual
cost of such privileges and amenities in
each casc ; and

(d) the salient features of the genecral
contract of a pilot with either corpora-
tion with particular information on age
of retirement, provident fund, gratuity,
aecident insurance, death benefits and
medical charges 7



55 Written Answers

‘THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) :(a) and (b). The required in-
formation is givenYin the statement laid
on the Table of the House, [Placed
in_the Library. See No, LT-1 62/69]

(c) The pilots are also eligible for
amenities and facilities applicable to all
other staff such as :-

(i) Leave benefits

(ii) Free and Concessional Air Pas-
sages on the Corporation’s services,
and

(iii) Medical concessions for self.

In addition to the above, these Pilots
are also eligible for Special Travelling
Allowance, Hotel accommodation, Free
transport for attending to their duties,
Stay Over Lay/Over allowance and
Meal allowance.

The expenditure incurred in respect
of these items is not readily available.

(d) The following are the salient fea-
tures of the terms of employment of
these Pilots :

(i) Age of Retirement

58 years subject to medical fitness and
possession of current licences.

(ii) Provident Fund
A Contributory Provident Fund to
which employer’s contributions is equal
to 8-1/3% to the emoluments which
is trcated as 'Pay’ for the purpose.

(iii) Gratuity

One month’s basic pay for every
year of service subject to a maximum
of Rs. 30,000/- or 15 months' basic
pay, whichever is less.

(iv) Premium on Loss of Licence Insurance

The Corporation meets premium on the
loss of licence insurance of the Pilots
to the extent of Rs. 800f- per annum.

{v) Accident Insurance

Pllots are insured against ; the risk
of accidental death on a worldwide 24
hours basis for amounts according
to their ranks,
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(vi} Death Bencfit

If death is caused duec to accident
while on duty in certain prescri-
bed circumstance, they are entiled to
compensation equivalant to 36 times
the basic pay in addition to the in-
surance coverage.

(vii) Medical Benefit

Pilots are entitled to medical benefits
as admissible to all other categories
in the Corporation.

(viii) Uniforms

Free supply of Uniforms.
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Home Guards in Gujarat State

1300. SHRI S. M. SOLANKI ; Will
the Minister of HOME AFFAIRS be
pleased to state ;

(a) the number of Home Guards in
Gujarat State and whether the Govern-
ment of Gujarat have proposed to ralse
the strength of Home Guards Force in
the State ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY) :

(a) and (a). As on the 14th Fcbruary,
1969, there were 19,796 Urban Home
Guards. The number of Gram Rakshak
Dal who have been treated as in lleu of
Rural Home Guards, was 25,000. The
Government of Gujarat have now pro-
posed the undermentioned strength :
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Urban Home Rural Home Date by

Guards Guards which to
(Gram Rak- be raised.
shak Dal)

1. 24,000 30,000 31.3.1970
2, 25,000 35,000 31.3.197
Development of Aerodrames
1301. SHRI RAMCHANDRA

VERAPPA :

SHRI R. K. SINHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that an inte-
grated plan for the development of Aero-
dromes, at a total cost of Rs. 9 crores,
has been recommended by the Aero-
dromes Planning Group set up by his
Ministry ; and

(b) if so, the details of the plan and by
what time the work according’ to this

plan would be taken up ?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes Sir.
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(b) The actual implementation will
depend on the financial provisions made
avallable during the Fourth Plan,

Visit of Burmese Educatjon M in ister
to India

1304. SHRI RAMCHANDRA VEER-
APPA. Will the Minister of EDUCA-
TION be pleased to state :

(a) Whether it is a fact that Burmese
Education Minister during his recent
visit to India beld discussions with him ;
and

(b) if'so. the nature of the discussion
held and the outcome thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAQ) : (a) and (b).
The visit of His Exccllency Col. Hia
Han, Minister for Education of Burma
during January, 1969 was primarily a
goodwill visit by the Minister of a friend-
ly ncighbouring country. During his
stay in Delhi the then Education Minls-
ter had a general exchange of views with
him on subjects of common interest such
as primary, technical and university edu-
cation ; and the training of teachers,

Shell found at **Shantivana’, Delhi

1305, SHRI K. LAKKAPFPPA :

SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR :

SHRI MAHANT DIGYIJAI
NATH :

Will the Minister of HOME AFFAIRS
be pleasced to state :

(a) Whether Government have seen
the press reports in the *“‘Hindustan
Times", dated the 24th December, 1968
where it has been stated that a 25 Ibs,
shell was found at *‘Shantivana'®, Delhi
by a labourer while digging land for
laying a pipeline ;

(b) Whether the maker of the shell
has becn identificd ; and

(b) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YIDYA CHARAN
SHUKLA): (a) to (c). A 25 Ib,
live bomb was found while digging in
connection with the laying of sewage line
behind the Red Fort near ‘‘Shantivana®
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on 22nd Dzcember, 1968. An examina-
tion of the bomb revcaled it to be more
than 15 years old.
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Sale of Chinese greeting cards

1309. SHR1 MANIBHAI J. PATEL :
SHRI HEM BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attentlon has been
invited to a ncws item appearing in the
**Indian Express” dated the 8th January,
1969 regarding Greeting cards with mush-
room clouds of Atom Bombs displayed
and put up on sale by the Chinese in
Delhi and elsewhere ;

(b) whether the cards carried the ins-
cription. *'The Great Victory of Mao
Tse-Tung's Thought™ ; and

{¢) If so, Government’s reaction

thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b), No such greeting cards
have come to notice of State Gowern-
ments/Union Territory Administrations.
Information is awaited from Jammu and
Kashmir, Kerala, and NEFA.

(c) Does not arise.
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(&) oft &, s | weqRaT A
R Feamr afafaar §i19d ¥ oF
1966-67 ¥ nfsw, wrta ATHEX YT
sy qreeafos mgarr afafa § s
qET Fearor afafa amea: wr@ 92
FC AGY A FeAOEHL FAT A
wfrgd qeqr ¥ w7 § w0 FT @ A
g ¥ g frarfadt &, @ @
a1 & weeq §, fawga s gi @ v
afafq & sdFaisl F1 @R FaW
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w7 @y § 1 afafa g & #1 w7
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Rain-Making Technique

1311. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether itis a fact that Dr. S. K.
Ghosh, U. G. C. Professor, has develop-
ed a rain-making technique within the
reach of the poasants only  at a cost of
Rs, 203

(b) if so, the details thercof ; and

(c) the reaction of Government there-
to ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Government
have seen newspaper reports that Dr.
S. K. Ghosh has claimed to have de-
veloped a  rain-making technigue within
the reach ol peasants.

(b) No published details are available.
According to  newspaper rcports, the
technique appears to be to stimulate rain-
bearing clouds by seeding them with self-
exploding rubber balloons containing
finely powdecred sea salt,

(c) Government are in touch with
work on artificial rain-making experi-
ments in India and abroad, and are keen-
ly interested in results thereof. However,
since verification procedures in artificial
rain-making are extremely difficult and
complex, it is not possible to a firm
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conclusion on  the
Ghosh.

Tellicherry-Pulpally Incidents

1312. SHRI C. K. CHAKRAPANI :
SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :
SHRI SHRI CHAND GOYAL :
SHRI P, VISWAMBHARAN :
SHRI K. LAKKAPPA :
SHRI SURENDRANATH

DWIVEDY :

SHRI M. L. SONDHI :
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL DEVGUN :
SHRI! D. C. SHARMA 1

SHRI BENI SHANKER
SHARMA :

Will the Minster of HOME AFFAIRS
be pleased to state :

claims .of Dr.

(a) whcther the attention of Govern-
ment has been drawn to the statement
made by the Kerala Chief Minister in
the Kerala Assembly that it was for the
Central Government to enquire into the
activities of C.1LA. and C. B. L. in
Tellicherry-Pulpally incidents ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY) : (a) and
(b). Facts are being ascertained from
the State Government.

Presence of Central C.1.D. Official
During Tellicherry Pulpally Incidents
1313. SHRI C. K. CHAKRAPANI :
SHRI UMANATH :
SHRI P. GOPALAN :
SHRIMATI SUSEELA
GOPALAN ;
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether itis a fact that a top
C. 1. D. official of the Central Govern-
ment had stationed at Cannanoreduring

the time of Tellicherry incidents of
November last ; and
(b) if so, what was his special

mission ?
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA) :
(a) Mo, Sir,

(b) Does not arise.
Residential Plots in Chandigarh

1315, SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether the Government have
received  representations  against  the
exorbitant prices fixed by the Chandigarh
Administration for the allotment of re-
sidential plots to the cooperative socie-
ties ; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government have received some
representations  about  prices fixed by
Chandigarh Administration for allotment
of residential plois to cooperative So-
cictics,

(b) The matter is being cxamined by
Chardigarh Administration,
Trgeargt & afageal wr A
famsat
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Nagas Under one Administration

1320 SHRI R.V. NAIK :
SHRI MAHENDRA MAJHI :
SHRI NANJA GOWDER :
SHRI D. AMAT :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Manipur Government
have recently protested to the Central
Government regarding the move to bring
all Nagas under one administration ; and

(b) if so, details thereof and Govern-
ment’s reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA) : (a) and
(b). No . communication has been
received from the Government of Manipur
recently in this regard.  However, as
stated in reply to unstarred question
No. 5196 on the 23rd August, 1968 in the
House, Government are not in favour
of the division of the existing Union
territory of Manipur.

Regrouping of Villages in Mizo
Hills

1321. SHRI R.V. NAIK:
SHR1 MAHENDRA MAJHI :
SHR1 NANJA GOWDER :
SHR1 D. AMAT :
SHRI SITARAM KESRI :
SHRI 8.5. KOTHARI :
SHRI CHENGALRAYA NAIDU:
SHRI N.R. LASKAR :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :
SHRI B.K. DASCHOWDHURY :
SHRI SURENDRANATH

DWIVEDY :

SHRI P. YISWAMBHARAN :
SHRI K. LAKKAPPA :
SHR1 VALMIKI CHOUDHARY:
SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the scheme
of regrouping of villages in the Mizo
Hills district has entered the second phase
of operation ;

(b) if so, the up-to-date progress of
the first phase and the extent to which
its objectives have been achieved ;

(c) the distinctive features of the
second phase of operation and the bene-
fits likely to accure therefrom ;

(d) whether it is also a fact that offi-
cials are reluctant to go Into the interiors
because of lack of adequate protection
from hostile Mizos ; and

(¢) if so, the steps being taken to
safeguard their interests and to create
confidence among them to work in these
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c): Grouping of villages in
Mizo Hill district has been undertaken
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to provide pgreater security to the
villagers against activities of hostiles.
Such grouping also preverts hostile
elements from successfully intimidating
isolated villages with a view to obtain
shelter, supplies etc. The scheme envi-
sages improvement of agricultural
practices, allotment of land for culti-
vation, provision of adequate water
supply, medical and educational facilities
etc,

The first phase ol grouping along the
road from Silchar to Aijal and Lunglich
was carried out in the beginning of 1967,
About 45,000 p:ople inhabiting 100
villages were groupsd into 18 centres.
The grouping has resulted in greater pro-
tection to the villagers and other deve-
lopmental objactives are also  being
achieved.

In appreciation of the advantages of
the grouping, over 28,000 persons have
voluntarily shifted from their isolated and
far-flung villages to wvarious adminis-
trative centres and near the vicinity of
security posts, The second phase of
grouping is under progress, along the
roads Lungich to Demagiri, Lungleh to
Lawngtlai, Scling to Champhai and along
Mizo Hills-Tripura border, The shifting
of the population of about 90 villages
comprising of about 28,000 persons has
so far becn completed.

(d) and (e).  The State Government
of Assam have intimated that no com-
plaints have been received of any
widespread rcluctance on the part of
district and other officials to work in the
interior of Mizo District.  The State
Government  have taken into account
the arduous condilions obtaining in
the District while arranging postings and
transfers of officials.

Hippies In India

1322. SHRI B. K. DASCHOW-
DHURY : Will the Ministers of HOME
AFFAIRS be pleased to state :

{a) the number of Hippics who arri-
ved in the country during the last three
years ;

(b) whether their number has notice-
ably increased during the past few
months ;



7 Written Answers

(c) whether they are free to tour  any
and every part of the country ; and

(d) if so, whether steps have been
taken to safeguard against any danger
that might arise from the free and un-
reitricted roaming of the Hippics ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Presumably the gquestion refers to
vargarant foreign nationals who do not
conform to the normally accepted stan-
dards of dress, etc. N> separate statis-
tics of the arrival in India of such
persons have been kept. The information
is, therefore, not available.

(b) There have bzen no reporis to
suggest that their number in  India has
increased noticeably.

(c) Subject to restrictions relating to
entry of forcigners into Protected, Prohi-
bited and Restricted Areas, the Hippies
are free to move about the country as
other forcigners also are.

(d) Vigilance is intensified and suitable
action under the appropriate laws is taken
whenever there are signs of undersirable
activitics on their part.

Hunger Strike by Naxalites

1323, SHRI HIMATSINGKA :
SHRI S.K. TAPURIAH :
SHRI P.C. ADICHAN :
SHR1 HUKAM CHAND

KACHWAL :

Will the Minister of HOME AFFAIRS
be pleased 1o state ¢

(a) whether the detained Naxalites in
West Bengal had gone on hunger  strike
in December, last ;

(b) if so, the number and nam:s of
these who went on hunger strike ;

(c) the reison assigned by them for
such fast ; and

(d) the steps taken by Government to
make them give up the hunger strike ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). According to informa-
tion received from the State Government,
9 under-trial prisoncrs and 13 others
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who were undergoing scntences, were on
hunger strike in the beginning.of Decem-
ber. Their names are being ascertained
from the State Government.

(c) It was demanded by the hunger
strikers that all under-trials and convicts
in cases arising out of the Naxalbari dis-
turbances should be given *‘political
status" and higher classilication in the
jail,

(d) The State Government reviewed
the cases of all the convicts and the
under-trials in the light of the provisions
of the West Bengal Jail Code and granted
higher classification to such of them as
satisficd the conditions laid down in the
rules,

Cochin Shipyard

1324, SHRI HIMATSINGKA :
SHRI A. SREEDHARAN :
SHRI S. K. TAPURIAH :
SHRI P. C. ADHICHAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleascd to state :

(a) the plan outlay for the Cochin
Shipyard for the Fourth Five Ycar Plan
period ;

(b) how far the Shipyard would be
comp'eted in the said plan  period and
what capacity of production will be
rcached there ; and

(¢) what is the extent and nature of
assistance  cexpected  from  the Japancse
collaborators ir regard to this project ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI 1QBAL SINGH) : (a) The
outlay for the Cochin Shipyard durirg
the Fourth Five Year Plan is under cxa-
mination of the Planning Commission.

(b) and (c). The Government of India
approved in August 1967 the Cochin
Shipyard Project comprising a building
dock for building bulk carriers of 66,000
DWT and a ship repair dock for repairs
to ships upto 85,000 DWT at an esti-
mated outlay of Rs. 36 crores with a
foreign exchange component of 5 crores,
As a result of discussions held in  July
last year between the Negotiating Team
deputed by the Government of India and
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M/S Mitsubishi Heavy Industries Lid.,
Tokyo, two documents were signed and
exchanged between the parties viz. (i) a
contract for the revision of the Project
Report and (ii) a Memorandum on the
Hcads of Agreement for technical collabo-
ration upto the stage of shipyard cons-
truction. The Revised Project Report is
expected to be reccived shortly, It is
not possible at this stage to indicate the
schedule of construction as it will be
finalised on the basis of the revised
project report.

Development of Roads During the
4th Plan

1325. SHRI J. M. BISWAS :
SHRI BHOGENDRA JHA :
SHRI ISHAQ SAMBHALI :
SHRI SARJOO PANDEY :
SHRI LATAFAT ALI KHAN :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :
(a) whether the Fourth Plan proposals
for the development of roads have been
finalised ;
(b} if so, the total  outlay proposed ;
and
(c) the main factors of the proposals ?
THE DEPUTY MINISTER IN THE
DLPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) Nu, Sir. The Fourth Plan, inclu-
ding the programmes for roads, have still
to be finalised.
(b) and (c). Do not arise.
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fax aeas § feg ¥ dm
F ¥ st afwaeg A qy
T E

& arwatiow oot & At § wreig
A gy w wfada

1331, it cweity fog -
s TX aw &7
tﬁWm:
ot wrw fagrdt wrendat
oft srTe oW A
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w1 TE-wTE §A) g T AT OF
FLrfe: (%) smvawe ¥ 3w ¥
areyeTfas S & art § iy 97 89
Y feqid #71 g v foar @ oz

(m) afz &i, @ 37 9T FTHIT *N
w7 wfafwar & 7

m-eTd Awrem A vog wW (st
fearecn qee) : (%) FTFR ¥ ™
froy & gq foold 26 3

(@) s = & g owar
aftex #Y fawrfat & ggae arevE-
fowar £ 0% & fov wxw dar @
L4
e ¥ mwwmafrat vt afefafedt

& fawg it
1332. «ft Torfta fay :
o oW yaw @
ot g W
it szw fagrd ot
ot wrATT T AW

w7 qg-*rd At o7 AR N F
winfe: (F) #ar 72 7w ¥ f%
AT & mF TAAfAF 2w & geg A
T T § g (AEgTneg ) A o%
graafas gar & ¥75 ¥ THgenfe)
Y feareaw nfafafagt w1 quda fear
a1 ;

(=) afz zf, & 3% am wr §
AT TH AT H T wTHATdY Y
g

() = Fwwsafaai € afrfafeai
w1 AadA ¥ & fasg £ e
s w7 o7 faarc & ; Wi

(=) afz gi, A Fwr =TT R ?

ng-wTd Harwa § e St (ot
faor wew gww) - (%) 7 (w).
T GTFR A AT FAAT & GETY
wrofig argardl &= & wsqw  sff
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U§o Wo (A A 7 fagway, 1968 #
e ¥ 0F @rEAfas g9 A 0F
arqw fFar a1 qr AR @ #
argeardy wfafafudi &1 qawds a@f
farar ar
() =¥z (7).  Swarfeai & afa-
fafagt & faaza & for fad) fauma
1 gfuffafag #00 & g7 W Hag &
Traafas e=i & Aamy & fare-famt
FIH FT HEAE & |
SAEAIT €1 G ¥y ¥ wq A
fawm
1333, oft Torita fag
st qW AW F
sy A A .
it sz fagry arodgy
sft JFATE A Ay
St TA TqIs ATen
Fa1 qizw aqr #afFE gyEma FA
7z T Y FO AL fF 0 (F) F@
FLEIT AT T 419 F1 qAFTT 2 R
faasrasz fasr eaes & fagmm &
FYIFAT A q0F 9AZR FY qEAT
g Hag iy
(=) 7ar wzwre &1 fawr -
FATA &7 9079 F72 & ©7 § faww
FAFTE
(m) afz gf, @ F7 aF WX IFFT
sgYr 41 & Wi
(7) afz =81, @t =% T F@
7
qdzn oy wAfE IXER wR (v
wi faw) : (F) 9T 7o qhen ¥
9T | AT A IF & Aty H owiww
TEN T T )
(=) & (9). Fraew &1 Gzs
fagr ®a® ¥ &1 7 fasm @1 vy %

FETEETA §1 TIIF AATW F w7 F
AFET WY AT T GEATIAT § | AGH 9%
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U TheF aaw (Aot ) F 1 fawfo
FT Y5 929 & TST ATHT & q0F
e o ¥& § | wfaf@a  gdes
gfaursi 1 aftqrr od gaFrw anaEt
Ft Iumfea qx T 73T

Grievances of People of Jamshedpur

1334, SHRI SHIV CHANDIKA
PRASAD : Will the Minister of
HOME AFFAIRS be pleased to state :
(a) whether it is a fact that as soon as
the President’s rule was declared in
Bihar, the Member of Parliament from
Jamshedpur had submitted a long letter
to the Governor of Bihar stating the
important grievances of the pcople of
that area for redressal ; and

(b) ifso, the action taken In the
matter so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI K. 5. RAMASWAMI) : (a) and
(b). The Hon'ble Member, who has
put the question, addressed a letter to
the Governor of Bihar on 5.10.1968
suggesting implementation of a number
of schemes and proposals by different
departments of the State Gowvernment.
These proposals included extension of
electricity, construction and improvement
of roads and irrigation works, recognition
of a number of educational institutions and
establishment of new schools, improve-
ment of medical facilitics, constrcution of
water supply schemes, provisions of ameni-
ties for new colonies, opening of fair price
and ration shops, development of cottage
and small scale industries, elc. A copy
of the letter wius also sent to the Home
Minister. The State Government had
been requested to examine the proposals
and take appropriate action.

FATT FATTAE AT AT TwT
weq wrest afufr

1335, ot g W &
st ot e
ot g A
st wew fagrdt avordd
ot s T W
st TR waTS ST
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w1 fen  gg §A agw & AT
w0 &

(%) ¥  dmfas  g&aT  FaT
S qear & wvew § frgEa @
wE afafs & fowrey #r 9l @
fem ardra 1 fast of; o

(@) 7@ vy § FIFR ST 4T
wfafFar §, 39 9T #a1 F@aEr N
¢ & aqr 3% Fav qfony fawy § 7

ferent ar gaw qav R (v W
&0 Ao Ao M) : (7) afafy Fr
frard & weg fauai @7 fagoor 22
qgraY, 1968 F qF T Jrw qWT
arcifa w7 g0 282 % (@) W &
gax Hoga @ faar o wwr &
gfafs 7 8 Faraz, 1968 F gAY
fravd #v sfeqw & faar ar )

(@) fawrfed fagrass & qa
Ty # ST TS HAYET &Y |
gn 9% fmarfraa far ar @ &

Amendment of Motor Vehicles Act
regarding number plates on vehicles

1336. SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer
to the reply given to Starred Question
No. 576 on the 6th December, 1961 and
state :

(a) whether the question of making
necessary amendments in  the prescnt
Motor Vehicles Act regarding the
number plates on motor vehicles has
since been considered by Government;

(b) whether the State Governments
have also sent their comments in this
regard ;

() if so, the dctails regarding the
proposed amendments; and
(d) the reasons for the delay and

the date by which the Act is likely to be
amended in this regard 7
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THE MINISTER OF PALIAMENT-
ARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH) : (a) to (d). The matter is
still under consideration in consultation
with the State Governments,

Delegations sent Abroad by Ministry
of Education

1337. SHRI K. LAKKAFPPA :
DR. SUSHILA NAYAR

Will the Minister of EDUCATION
be pleased to state @

(a) the number of Delegations sent
abroad by his Ministry during the last
iwo years;

(b) the names of countries visited by
those Dclegations;

(c) the amount spent by each Dcle-
gation ; and

(d) the results achieved thereby ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R. ¥V RAO): (a)to (d). A
statement is laid on the Tuble of the
House. [PJ'O!‘{'{.' in Library. See No, L-T
16-/69)

et mpae §  syfeat & ey

wt WAl

1339. =it wrelArq  qedg ;AT
fomn w51 gz T &Y Far F F

(%) #ar g2 79 ¥ f& Oy @A
¥ wxfrai § o9 wwwl & oAy B
T aga w9

(@) = @z W A9 g f§ wA
170 azi FEfeai N wgfaa faar
A2 fa= qmEt 2;

() ngar= ¥ fafwr wwrz &
w1 H feadt azfeai aga §;

(7) #1771 ATF A HEfEG ¥
ITHT Aeq & agAre famr ¥} €
sgaeyqr Agfaa §; i

(v) ufz ady, 4t #71 W% FawH
w1 TIHAT TAE ® AT 67 faw
t?
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forem vy guw A wAY (wro Ao
%o qXe Ao ) : (%) ¥ (¥):
ga oFfag &1 o wWr g et
9T 9T 1@ & Y |
TewaT wreafas v Iwetadl, o
AT (FNT 5A)
1340, »it wraiATe gy
ot sreafag watfear :
=t HiwrT =T AT
=Y g wT

#1 fgem wAY ag qA A Far
Fr 5 :

(%) #a1 |/IFTT FT  IFAT
Areafas oge AW, N @A
(Fa793m) #1 gzeAifede wrfesr &
qfrafaq 77 i sawr AT s
FERAT TR ;

(=) afz gf, @ 39T st #ar & ;

() #ar 78 WY 7w & fF g
gIeT JEqT 1 4 T4 AT maTgar
IHFT ATAIAFAT ¥ 9T FH &; AT

(%) afz af A #9777 AT HT
faarr gaR afg FA F1 8 7

firr mar gaw qay WA (w0 Ao
#eo dto 1) (%) & () : e
gEAT I W IAEA § wHiAa 11
AT TEY @ AT AT §EG  AAT-9EH 9T
| &Y Frmy |

farafaameal & fgdt wreaw
1341, oft ATILTAO TAEY AT ¢

oft o eaey faordi -

ot Wi SeTE i

wq7 farem &Y 20 fzeeme, 1968 &
FATCwT weT gear 5363 ¥ I %
g ¥ 0F q@ & §I0 w1 fF

(%) wam ad 1973 A% s fedt
aw =t §1 fmr &1 Areaq =y =
TG AT KA AR T I A6 ¥qT
wraardy ®Y af ¥
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(=) 1968-69 & faxitw a9 -& weir®
AT F WA AETEHT A gEA®
feraa & fam fagifea 18 w08 wy
#t ufw & ¥ fean swafa & af @
Y 77 faam & A

() et e & swrfaa @19
aret 39 geast & AT Fqr & fowr
SFA FE T AT FSrad
AT & fagrmar 2 ?

foven aar gaw qar Wt (w00 o
®o Ao Mo M) : (F) WTIA WI-
F1T 3, qi= fgdt wrat weat ¥ ggam
¥, famafarg s &t oeagEEl
AT arfee & famfor & fam 1968-69
¥ OF GroT AT AT ¥ TW ATAET
¥ greaw faz & fao fmdy ey
asal & gAafaai i faar afeqd
1 vs gy Afafa 1 7297 fFaT Uy
g T T A waret & faga-
faarea T Y aeagEawl F fawiw
& fou, sFq Uow FETO & ggENT &
UF 70 QYT an] &7 € 8

(@) Tsg /IO & ST wEAT4l
F e qT A1y faw ad & @ we
T T ATET F1 3q a& fad 1@

HE TF WHIL § —
wH &qT  TTT qIETL Tfar
& ATH

1. THEqTH 5,00,000.00
2. fagre 5,00,000.00
3. ELEd ] 2,00,000.00
4, ghrarm 2,00,000.00
5. g wew  10,00,000.00
6. neg 92 1,00,000.00
i afas ATy 1,72,000.00
8. dqr 5,00,000.00
9. qfysm @ 32,778.00

10. ¥ 43,050.00

(7) guaT, TOW WTETC A UHA
=Y FrdY
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e i ¥ qrafas gt § TRy
& YT

1342, =it Traensy faendd :
st aroraw rEq Wl
sft s| 9w i
TN WET AT
Fq7 fove w5 20 fameaw, 1968 ¥
Farafea 9T gy 5271 ¥ IALH
gy ¥ o7 AT F F oFO0 fF

(F) 9o 93w & wqfas =i &
HSATYFT FT qF g7 ITAA 3 F fou
aferg a7 &Y swEEdT 9 7% g W=
£ gEAT §

(=) #ar o R F JTITHL TAT
# aferT o F sgaEaT ®Y AT

(m) afz &, At =% s =1 B
108

(7) Far a9T-727 9T uF oy fAa-
7o 7 s fomd fafee oeal &
qrafad &= & weaHt F FqAE
&1 oS aeqgT fwar 74r g ?

ot e gaw & wAt (wmo Ao
FoHTCoMTo TA) : (F) (7). FAXT
S3q H 9ge gerE, 1968 ¥ wrIwd
oqS F ywAmEl ¥ AqAAmr §
T w77 ¥ sfafwa sy
1 10 =7 7 FsT 18 wy why
. #Y Imaafe fam owk B
w3 afafrs @ w92, 1969 @
sfarfaa seqmawt #Y 15 sv7r wfy o
itz srafofaa wsarest =v 10 w1
afa a5 #Y q2d IPEA D AE

(%) %o & fafw=r Tai & sgmd
&= & weamst (sfafar dfzx) &
TAAAAT F1, ITAN AT F qra07
az gz fear mar faror swres
T A M [qeesr #§ o
wa | ¥fed Wt LT-165/119]
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Imposition of Punitive tax on Parents

of Students Indulging in Violences

1343. SHRI S. C. SAMANTA : Will
the Minister of HOME AFFAIRS be
pleased to state

(a) whether Government propose to
impose punitive tax upon the parents
of students who destroy public property
and do other harmful violent acts while
agitating for causes with which such pro-
perty does not have been any concern;

(b) if not, the reasons therefor; and

(c) the other steps being taken to
prevent violent activities of students ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir,

(b) Government feel that the exist-
ing provisions of law are sufficient to
deal with such wiolent and unlawful
activitles.

(c) The confcrence of Inspectors
General of police 1966 had appointed
a Sub-Committee to study the varlous
aspects of law and order Problems
resulting from the violent acts  of
students. The Committce submitted its
report in 1967, making a number of
recommendations. Copies of the report
were sent to the State Gowernments for
their  information and  appropriate
actions,

AT & gt gfagre w1 qem

1344, oft slrwwermr @t 0w
fover 5o qg  aar £ $Ov 7 e
(%) ¥av 3w & gl agr gafag)
¥ TeH-AEATT A7 WTAAT AT £ §
fox T & 39 ¥ &1 oAfE T
F faor A7 forer & o7 # a9 wafy
! @, ox fega chem gty
w7 &1 gvwrT 7 fawe B, At
(=) afz zi, A1 =% wwmww #
faae Anm 7 € A g ?
firerr ey g dan WA (W W
Foxrtodte TA) : (%) AfF wrA §
s tfgm aAedt apE @ gEr
goeeg §, 1 gTerT w1 frwre oY
faret sTaToET W ETg # A WAt §
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(=) as7 74f 34T ;

feedt agrasl & fog guw &
1345, »ft 3w gwTR ey
At TRAANT:
ot qFTR [6YE

T NE-w™ HA qg FAH AT FUA
w3 fv

(%) #ar 7z = & fx fary garasi
& far $15 9o §a9 7 aHT IAR
HASAT H FTH FIX AT TR F
guE y3adl & gfqq @y g s
g+ fay fafema afys faraafan
qur wgarsi aar 374 afuw Fw fay
AN F qAEYE WY ITFT HAAT F w9
F A TEART ATAT AR &Y
faar smar &

(@) a1 7z feafq gz-vd Ao
§ sfasifeat & fz=dY faoeft @F qo
faedy faareft arrazw & s & &
1959 & gsa1q fz:dt Agras a1 wdl &
far ®1% ot qder AgY o m qafs
ferdY merwi & a2 03 24 fagfeaat
FTE ¥ 6T

() wrva wvaT & fafwe g
aar #1atAgi ¥ fa fz= agrmsi #1
fery sfamifrat & o3t 97 fage
fearamr & 7

T WATET # Te wu (s
fagraw gws) : (7) =fa =
aETOEi # 9% 99% fAafas gaf g2 &
g% far 1% frafos g 728)
T aFT | IAF BT g Gfas sga
o, foad fait e # faag it
&1 | ®7ETy gfgareg 9T qges & @y
A wgar fazafaamm v fait 2
AT F AAAE vF AT g1 fd
|/ETAFT & FWoq, H1G 7 IAENTA
721 afaarag ¥ar azae ¥ afgs
TR
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(=) s 7@, g - 1959 &
fed agrasi & fau 1€ gas  ader
afr gf & whifs ferdt merawl &Y
fefamai 21 qear F19) 91T oY | TR
afafea fagam sdarfai 1
fereror avoT” & seawra et faard
o Y 2 faad ¥ f= & oY 10 F7
uF | oa: AgvE, 1968 ¥ T e
ot st fer o & o wfaew & fFer
Taeg & frdt agms &1 FE A
9% F AT AT |

(m) frgat oz @y & fe=dY qerg=t
& ey sfumifeai & oi ov fagaar
fafwma damai qro @ & &7 amEy
21 am afua guan w9 fum waraai
¥ owfaa ST AT 2 oau mE &
TUT-TZH 9T 77 &1 AT |

ferdt agrawl & 92 @A wN

1346. =t sitw ST Ol
Cildtcirar B
st aETw At

U7 ME-FTd  HA TZ T AT FIT
FI0 & :

(7) smrazaa 2 f& awr &
faam gwdws & qgmsi & o2
FHTE & T 2

() afz &1, @ wg e R
fF o7& qMFT FY FATE  FATR-
s afafa &7 42 ¥ g swrmEATER
fagr mar ar f& fel ogmast #r
aftee  ygaEsi 1 AqEEA fa
FTRAT ;

(m) afz &, @ o7¢ fag @7 *w
¥ a7 WX @ 9T Sy Far
# e

(7) afe 5 s/ ¥ aw a5
froig A8 fear T & @ @R s
w7 § 7
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Tgw WAy ¥ wwa WA (s
fagrazo ges) : (F) ot gf, A

(=) gt amrEd, 1968 #1 17
Hareg &1 qafeE qegw gfafa
FY 5% & FUIT H TF 4C AAT-
TIF 9T @ A4T # | [qEaemea ¥
e v | A wemr L T—166/69]
va fF fg= ggrasi 1 wasgreT &
oF R IaAFH (210—530 ®o) BT
fegrmar &1 fg=dt |giawi #1 afos
TIARET T AqAFH (325—575 Fo)
2 &1 F1E ArEaET Ag) fzar @ ar )

() stz (=), wew ALY I3

Hindi Assistants and Translators

1347. SHRI OM PRAKASH TYAGI:

SHRI RAMIJI RAM :
SHRI1 BAL RAJ MADHOOK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the work
of translation into Hindi in the Central
Secretariat has considerably, increased
after the 26th January, 1965 as a  result
of which Hindi Assistants and Trans-
lators have to do five times more
work ;

(b) whether it is also a fact that
neither the strength of Hindi  Assistants
and Translators nor their pay-scales have
been increased;

(c) whether it is also a fact that the
pay-scale of Rescarch Assislants, assigned
the job of translation in the Central
Hindi Directorate and in the Commission
for Scientific and Technical Terminology
is Rs. 325—575, while their work is lesser
than the work of Hindi Assistants of the
Central Sccretariat ;

(d) whether it is also fact that there
is no opportunity of regular promotion
for Hindi Assistants ;

(e} whether the posts of Hindi
Assistants are proposed to be converted
to the posts of Translators in the pay-
scale of Rs, 325—575 ; and
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(f) if so, by what date ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). Implemen-
tation of the provisions of the Official
Languages Act, 1963 as amended in 1967
has, no doubt, increased the work of
translation into Hindi. To cope with
the increased work, Ministries are creat-
ing additional temporary posts of Hindi
translators on appropriate scales of pay
wherever NCCCSSAry.

(c) Information is being collected
and will be laid on the Table of the
House.

(d) Posts of Hindi Assistants are
isolated ex-cadre posts in  different
Ministries and, therefore, do not have
any higher posts in direct line of promo-
tion. The Hindi Assistants do not,
therefore, have any opportunity for
regular promotion. However, they are
permitted to apply for higher posts, e.g.
Hindi  Officers/Supervisors, if  they
possess the requisite gualifications,

(e} No, Sir.

(f) Does not arise.

Lathi Charge in Nainl Jail

1348. SHRI S. M. BANERIJEE :
SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :
SHRI HUKAM CHAND
KACHWAL :

SHRI D. R. PARMAR :

SHRI P. N. SOLANKI :

SHRI DEVEN SEN :
SHRI KIKAR SINGH :
SHRI ONKAR LAL BERWA :
SHRI R. K. AMIN :
SHRI RAMCHANDRA
J. AMIN :
SHRI YASHPAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a judicial enquiry was
ordered by the Governor of U.P. under
instructions from the Centre to investigate
into the lathi charge on tcachers safya
grahis in Naini Jail, Allahabad ;

(b) the pumber of persons injured
in that incident ;
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(¢) whether the Enquiry Commission
has submitted any report; and

(d) §f so, whether a copy of the
Report will be laid on the Table ‘of the
House ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). The State Government
appointed a Commission of Inquity on
their own. The appoiniment was notified
on 21st January, 1969 and the Commissin
has becn given two months  time to
complete the enquiry. The inquiry is
in progress.

(b) According to a preliminary
report received by the State Government
from the district authorities, 20 teachers,
B convict warders and overseers and 4
members  of the jail staff received
injuries.

Directorate of Correspondence Course

and Continuing Education

1349, SHRI MANIBHA! J. PATEL :
Will the Minister of EDUCATION be
pleased to state @

(a) whether there is a proposal that
Directorate of Corrresspondence Courses
Continuing Education be recognised as a
separate Degrec giving body ; and

(b) if so, the details of the scheme ?

THE MINISTER OF EDUCATION
AND YOUTH  SERVICES DR.
V.K.R.V. RAO): (a) and (b). Information
is being collected from the University of
Delhi and will be placed on the Table
of the Sabha.

Special Vessels for Bulk Cargoes

1350. SHR1 MUHAMMAD SHERIEF:
Will the Minister of TRASPORT
AND SHIPPING be pleased to
state :

(a) whether it is proposed to develop
and put Into operation specialised vessels
for carriage of bulk cargoes like cement
and fertilizers and refrigerated cargo like
fish and fruits; and

(b) if so, the details thercof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
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AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) and (b) . Most of the
cargo vesscls presently in operation are
capable of carrying bulk cargoes like
cement and fertilizers and therefore, no
specialised vessels are proposed to be
developed for this purpose. For carriage
of refrlgerated cargoes, refrigerated space
is available in many our ships. In
addition, refrigerated containers have
also been acquired and put on ships
serving trade: demanding more refrigera-
ted space. For catering to the needs
of the banana export trad:s which are
scasonal, it has be:n found economical
to character suitable ships. Thercfore,
it is not proposed to develop at present
special  ships  solely for refrigerated
cargo,

Foreign Sallings of India-owned Liners

1341, SHR1 MUHAMMAD SHERIFF :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to  state the
number of India-owned liner sailings
operating in our foreign trade ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS & SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : As on 31.1.1969, 115 India
owned ships were operating in India’s
overseas liner trades.

Losses of Occurring At Bombay Port

1352. SHRI MUHAMMAD SHE-
RIFF : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the Indiun Institute of
Foreign Trade has made an  estimate
regarding the losses occurring to shipping
at Bombay Port on account of the delays
in turn round ;

(b) the loss to importers by way of
demurrage charges ;

(c) the bottlenecks in clearance of
cargo that lead to the above losses;
and

(d) the steps taken to remove them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MI-
NISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
The Indian Institute of Foreign Trade
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has made an estimate of th: shipdays
lost on ageount of detention to vessels
at Bombay Port during the years 1962-63
to 1966-67.

(b) Demurrage charges are payable
with respect to a chartered vessel either
by the importer or charterer in accor-
dance with terms of the Charter party.
It is, therefore, not possible for Govern-
ment to assess the amount of demurrage
paid by the importers or charterers.

Demurrage charges on  cargoes are
payaple by the importer and do not ac-
crue as a result of detention to ships.
These charges accrue only when clear-
ance of cargoes from the port premises is
delayed beyond the ‘free time' allowed
to the importer.

(c) Delays in speedy clearance of
cargo from the port premises occur due
to a variety of rcasons namely, delay on
the part of the importer In processing
his documents through customs, delay in
examination and appraisal of the goods
by Customs prior to their release to the
importer, lack of accommodation with
the imporier (o store the goods in his
private premises  in consequence of
which he allows the goods to lie in the
Docks resulting in payment of demurrage
and shortage or non-availability of
wagons for despatch to up-country desti-
nations.

(d) Frequent discussions are held
between the customs authorities and the
importers to find ways and means for
expenditious clearance of cargo and
removal of difficulties experienced by
importers in complying with customs
formalities.

Creation of Universily Police Force

1353. SHRI D.N. PATODIA :
SHRI S.C. SAMANTA ;
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government have consi-
dered the feasibility of creating a Uni-
versity Police Force particularly for the
Centrally Administered Universities ;

(b) if so, whether any dcclsion has
been taken in this regard ; and
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(c¢) what would be the composition of
the police forcc and when it will be
started ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES. (DR. V. K.
R. V. RAO) : (a) to (c). No. Sir. How-
ever, a Commitiee appointed by the
University Grants Commission in 1965
on Students Welfare and Allied Matters
considered a suggstion to set up Secur-
ity Force in the Universitics on the
model of the University Police Force in
some of tne Universities In U.S.A. The
Committee found the proposal difficult
o implement on the ground that it
would be a very cxpensive undertaking
for a University and also that it could
be implemented only in unitary univer-
sities,

Posting of C.R.P. During Mid-Term
Elections In State

1354, SHRI D.N. PATODIA :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central  Reserve
Police was sent to maintain law and
order in  States where the Mid-term
elections were held ;

(b) whether the C.R.P. was sent at
the request of the State Governments or
on the initiative of the Central Govern-
ment itself ; and

(c) to what extent the C. R. P. was
able to help the local authoritles in
maintaing law and order for a peaceful
clection and the number of incidents
that had occurred where the C.R.P.'s
intervention was required 7

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS. (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). At the request

of the Governments of Bihar, Punjab
and West Bengal, some CRP units were
made available to assist them during the
mid-term elections held in these States
recently. The C.R.P. units carried out
the duties assigned to them by the State
authorities,
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Pavate Committee on Staffing Pattern
of Universtties

1355. SHRI D.N. PATODIA :
SHRI CHENGALRAYA
NAIDU :
SHRI HARDAYAL DEVGUN :
SHRI SITARAM KESRI :
SHRI K.P. SINGH DEO :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Pavate
Committee has submitted its report to
Government on the staffing pattern of
the Universities in India ;

(b) whether Government have ascer-
tained the views of the dilferent Uni-
versities as to the feasibility of the
recommendations contained in this re-
gard ;

{c) whether Government have  scruti-
pised the recommendations for making
them applicable to the Central Univer-
sities ; and

(d) if so, what are the rcactions of
the Universities in general and those of
Government in regard to Central Univer-
sities ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES. (DR. V.K.R,
V. RAO) : (a) to (d). The Committee has
submitted its report to the University
Grants Commission. The report has
been circulated to all the Universities
for their comments. So far, the com-
ment from 20 State Universities and one
Central University have been received.
The Commission and the Government
will be able to take the decision only
when reactions of most of the Universi-
ties are known.

g Ran & ot @

1356. it wgraw fag wweEt @ &0
afcag aar Ataga WAt ag q@H FA
g w30 f5 Ny DwAEfa ¥
T ATt 9T AtagA ¥AT AW A
wrY gAwT sy A gl

qEdiT w1 AT AvagA aun afegw
o (et Tg wa) ;A7 T A
w¢ fawfaa et w1 S0 T TR 9
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Ataga 9w S@H & y3A 97 fqEre
F6 & fAu o AtagA dTw ar
uF Imafafa &1 ma feor v 2
gfafa &Y foatd 1 sfqar Srar @
AT g

=t wgre fag aral
st "raree &ad

=t ®o Hio =Wl :

=it o Fo qtfem :

=it Afara fag |t
it Taemafor qrforagh

ot JawARA qretfaa

FAT Tg ®E AH I TAA AT FAT
3 fF

(%) admmrT T A< 5 T
T H v anfa gf g

(@) ad 1969 & frga g sfqa<
it #ar § gafasz  fErem &
AT &,

(7) =@ gug M H IVIMC T HA-
fradt (zamawt aar ferdrar afay)
F1 Taar geur frmadt g o

(%) =9 FAemrT TSI @t
UM 27 & f7 31 FrgaEy w0
FT aXFT 1 faare 2 ?

TR HATEA IT HAL (&
udo TrwrEATHl) : (F) wE, 1968 ¥
g A gAfaadi F fao afafes
UM FAFL TITA FEA F 5%
IIET F1 w4Fa fFar av | oF frar,
fomd FE T qgT U WIFETU
gT T SYMl F wm@taad § g
wifs d99 & @@t 0f &, @A &
-2 9T TET WET & | [qEawren
# e mar| Wed gmmw L T—
167/69]

(=) srgam s wfea § 5 1969
aq ¥ 2o feaw o T #
gotfaez f&d o @Fh 1 7g wE
YT FTH AT 7% 9l & fovan-

1357,
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fag &<t ¥ qur sqa: wgd 9w
Fif7 YT & ET ¥ I AMGH
afgfafy & St o & g wfe w®
fasiT 0w fee o, ag w71 o
gFar & fr slx 10,000 &t qEr
femmmnfa 1 foar #a9w &
avr-H-gfaawr dEw ¥ swada
STAT OF g9 &F aafg & feu W
H e AT o

() Qs FANfAET Y wET &
ar ¥ fafraa siwg Iq@ew AL
Ao Frateat # oftwd g faa
FY gear ¥ fegfa &1 712 Sl 9T 79
AT ;T A A RART A7
¢ fr wafs ot ademe g WAfme
GFT 7 gU &Y, ¥@ W@  Afqad
F o 3gaT A0 & feu odfEw
FEETEI | gg WY g afar g 5
g IAfAaT oF & sfas e
Frafeal # qftga g1 o& faaow
faa & 31 fagmay, 1968 #1 fafus
Tl F AT FEEAT H JrEd
g Mfaadl e 7 feammard 9 g
qEqT 9% TS &, 959 F GAT-929 9
TET AT & |

(7) T G0 AT A I
q7 HT wEawEy & oy e
g ot gFar § fF &g g9 wanfra
F74 § fA90 31, sgEeaATTE- v
T AN FTH, qOHUIET HEQTHT
1 fawmm &, ggFQr afafadl &
frafn 1 Ni@rgT 34 J% SuEl #
QAR ¥4 G gaq #1 oafq &
= da1 &y S s &Y oo
aedt & fF =7 IwEi & qar wqd
A F AT G AW F e §F a6
¥ ofad & Qe & semd ®
FATT AT |

wray Wz faww

1358. it wgrom  fay vl :

w1 qdTa aw qéfre Jewaw WA 7

PHALGUNA 8, 1890 (S 4K 4)

Written Answers 98

T F T HA fF I ey
TS YT qar &1 A Az faw=i &
fawra 9T 1971 &% @5 ¥ 9@ qer
sTer wfga 110 #70r2 w9 ) swarfaq
wH 3% faul & ofcareq ¥ feaw
agl § ags & sy ?

Tiza aqr wafe Iyemw w0
(wre woifeg) : wa< gfear A 48.20
FUOT ¥00 #1 T I sTw A D
araT ST @ ¥ foad amdwr 2 Y §
forst 45 #3r7 vy #Y fadelt gz &
a9 F fasira smaear 13 go uwo
arforfoas a1, oivam 4% qar argw
Fooat A for T RT ¥ A 9
¥ 1 FTeorEs &Y ag ufw sy afge
7aq %t safy & woq & el @
=T FT AT &Y AT R

st Ao Ao Yo TET A AeqgErAT
# gadem fam g7 afaf A
fawifeat & AR 9X, IR F,
fae=it, 9% FHFAT T4T HZH § A
gaigy faurerAl &1 9w o
¥z qfareat & guger a9 ¥ fod
uF wfAw FTEFT F wqE faww
T FIH 1 €A § |

ofy o6 a1 i fawme @

1359. =t wgrew fag wTeal :
Fa1 q@E a9 wafre Igwaw wA 7
T Y g1 FOo fF

(%) <Yt gudfa QT arafew
ofx =% T ariy faa@ It & ard
¥ qq7 FTAHA AT AAT

(=) fEa-for 7% amit 97 famm
JATT HTTET T AT, IAXRT @war
fpaet gr qar fFax faam =y
Arga ?

qden owr wEfre IxEEw el
(wro wk fay) : (%) wfema e
wre, faedht, mame, g, swwor dx
Awrge & drw afwereT o qn anft
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AT U%-27/v9. wE. -748 famm g
qfcanforg #¢ @ § 1| 9% T ¥H
#Y AATat FY g AWT 9T AY FA
& FE wEAE A g1 I FIE-
g wWiger faumt & 9T
FreFSe fawm w1y F@ F v A
oT FT @R

(@) Tfems mazasw AW A
T #T TfeuT ¥ owA, ST Sty
g9adfg qer &1 sEfy F e
g, #rET, qw, 9, ®eEnT,
e X faeafa & fao faam
0 gIIT FI & wearEt 97 faEie
FTRE T AR
S

LER AU BERS o

1360. oft wteg ware :  Far e
Wt 6 fageas, 1968 F savvifes g
e 3580 F 39T F wEg ¥ A
qam £ Far F30 fF

(%) sodaq w2 & wm (@) F
qryq gqT-92% 9T @ ar faEew #
gfrafaa g9  wer &9 § g
T Y werE Ao H EgA-ary qar
W oAt agfaa ofaal, sl
anfew strfaat aar o w-sqgfaa arfaat
& foraa sreamaw § ; e

(=) fememr, 1968 as wyg-w1d
AT & feaiw 20 s, 1961 #%
satEg Ao e 9/45/60 o ugo
o (o) &7 33T YAF =T F FA
frad srearosi 1 @ ga & 7

foverr aar gyw Ray &4 (3o o
®o HTTo ®Wo ) : (!F) #T (l!‘)
AT THA FY A7 Y & T 91 WHY
AT 9 9T | & FroEy )

Fere gtw § yPrae g aps

1361. oft srey weve : war fwn
#eft 22 famay, 1968 & amrafex
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w5 gy 1785 F g9 §, g¥a9 #
a7 T 1 I w0

(%) 907 s v gfrae gk
ol & AegIE] F1 AT ger 9 F
I ATHTL THAT F AEATART F
FUAT ATT A [ F FU47 F1O0 §; T
(@) 7 =t & swuwt F1owrd
o T 3 q9T Y aFieqw 9T A
F & Fq7 FTCT & 7

forem arar gaw dav A=t (30 Ao
#o WXo e TA) : (F) X (E’)
AT UFT K1 AT G g AT AT 92
q¢ TF &Y SruEl |

IOX WY & Mwage O § ayw
1362. st wWY®z wEiE: T
qfeags aar g S 39T RT F
TrEg 9 ¥ @gEl F 23w,
1968 & smreifsa we d&ar 5268 &
99T ¥ H&49 H ag T F1 FAr
w37 fF

(%) a1 39T MW WFH @
dr sdferg s dt oFx ST Y T
g

(@) afz gf, @1 I@®r =|T T
AP 58

(m) =afz &, @ T smraRw
famea & Far F1TOT B 7

wadty el faam st At war
ofcaga swrem ¥ Iq A (st g
fag): (%) & (7). &7 Drwan wafuqt 7
Mregr % ) 5@F 73F 97 3aT
s g7 g feyr mr sy ¥ ame
# ardfers g=ar favor & & ot @
Y AT 97 9T 7@ AUk R [ qrerey
¥ vt mon ¥fed gem L T—
168/69] <YaY drrmafy # & awwc
grar Mgy S § aAn Y areh
wearfean a¥wi § A ¥ wwa guar
e ST & ¥ W qur §uw
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AT 92 9 & &1 A |
AT s Tvdw, Mewqe

1363. =it wreg waw : ¥47 gfcagw
awq AtagA wAr 13 fameay, 1968 &
FATUfFT w5 weqr 4354 F IAT &
a9 & qg aam #1 FIT HA 6 :

(F) TiREgx &7 ¥ AT MWW
FIHTT UWTAA F FHAIMCAL FT FATAA
F art # gfew sferfaa qro a1 af
wiw & wfadew § q&q aq &40 §; AT

(@) sox w3w  sTE A=A,
MY ¥ Agrvaa® * FAEd b
AAET HGT & FOL FAAMCAL & ATH
ot o Fu1 § 7 3 favwar w
¥ zq waTarw faeew & v Fow § 7

Had W AYC Arags aqv ofeagA
Wit (st g ww): (F) R (@)
stfers goaT IO MWW FFIC F
mfaa #1 97 Wr & o1 W gN 9%
qHT-9TS 9T 1@ & S |

Law against Subversive Acts

1364. SHRI YAINA DATT

SHARMA :

SHRI RANJIT SINGH :

SHRI BAL RAJ MADHOK :

SHRI HARDAYAL DEVGUN :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI YALMIKI CHOU-
DHARY :

Will the Minister of HOME AFFAIRS
be pleased to siate @

(a) whether Government have consi-
dered the guestion of taking legislative
action curb subwersive acts ;

(b) if so, with what result ; and

(c) whether opposition parties have
been consulted in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a) to (c). Government are vigilant in
regard to  subversive activities, and
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specific offences are dealt with under
appropriate laws. N> general legislation in
this behalf is contemplated.

Misuse of Children’s Concessional
Alir Tickets on I.A.C. Flights

1365. SHRI YAJNA DATT SHAMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware
that on children’s concessional tickets,
adults are travclling in LA.C. flights
thus putting the 1.A.C. at loss ; and

(b) if so, the action taken by Govern-
ment to stop this pilferage ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir.

(b) In order, however, to prevent any
possible misuse of concessional tickets,
the Indian Airlines have issued instruc-
tions to all stations to adopt the simple
procedure of punching the concessional
tickets and the boarding cards so that
a check is possible at the time of enter-
ing the aircrafi.

Display of Naxalite Slogans and Posters

1366. SHRI YAINA DATT SHARMA:
SHRI SHRI CHAND GOYAL :
SHRI BEDABRATA BARUA :
SHRI CHENGALRAYA

NAIDU :
DR. SUSHILA NAYAR :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI D. N. PATODIA :
SHR1 KAMESHWAR SINGH :
SHRI HEM BARUA :
SHR1 GADILINGANA GOWD:
SHRI D. R. PARMAR :
SHRI R. K. AMIN :
SHRI P. M. SAYEED :
SHRI MANIBHAI J. PATEL ;
SHRI SAMAR GUHA :
SHRI SURENDRANATH
DWIVEDY :
SHRI DINKAR DESALI :
SHRI K. LAKKAPPA :
SHRI S. KUNDU :
SHRI BHARAT SINGH
CHAUHAN :
SHRI HUKAM CHAND
KACHWAI ;
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SHRI S, §. KOTHARI;

SHRI HEM RAJ:

SHRI BHOLA NATH MASTER:

SHRI A. SREEDHARAN :

SHRI MAHANT DIGVIJAL
NATH :

" Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of places with names
thereof where the posters carrying Naxa-
lites slogans, anti-national in character
and praising communist Chinese regime,
have appeared in the country recently ;

(b) whether C.B.1. has conducted any
enquiry into the matter ;

(¢) if so, the details thercof ; and

(d) if not, the reasons thercfore and
the steps taken by, Government to curb
such activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI1 VIDYA CHARAN SHUKLA) :
(a) A statement is laid on the Table
of the House. [Placedin Library. Sce
No LT-169/69]

(b) Mo, Sir.
(c) Does not arisc.

(d) A closc watch is being kept on
the activities of extremists.

" Clashes in Nagercoil Parliamentary
Bye-Election

1367. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have receiv-
ed reports from the Chiel Election Com-
missioner on the incidents of clashes
and violemce in  the Magercoil Parlia-
mentary bye-clection ;

(b) if so, the details thercof ;

(c) whether Government have carried
investigation into these incidents through
their own agencies ; and

(d) if so, the findings thereof 7

THE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)

(a} No, Srr. I
(b) to (d). Do ndt arise,
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Minimum Qualifications for Appointment
of Scheduled Castes and Scheduled
Tribes to Centre Service

1368. SHRI KAMESHWAR SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment propose to revise their decision
and relax the recently raised minimum
qualifications for the Scheduled Caste
and Scheduled Tribe candidates in the
Central Services examinations ;

(b) if so, whether any
decision has been taken ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 8. RAMASWAMY) :
(a) Government have  taken  any de-
cision, in the recent past, regarding the
raising of the minimum qualiflications
of candidates in the examinations for
recruitment to the Central Services. The
question, therefore, of relaxing any re-
cently raised minimum qualifications
for the Scheduled Caste and Scheduled
Tribe candidates douvs not arise.

(b) and (c). Do not arise.
Normalcy in B.H.U.

1369. SHR1 DHIRESWAR KALITA :
SHRI SARJOO PANDEY :
SHRI LATAFAT ALI KHAN :
SHRI K. M. MADHUKAR :
SHRI YOGENDRA SHARMA :
SHRI S. S. KOTHARI :

Will the Minister of EDUCATION be
pleased to state

favourable

(a) what steps have been taken to res-
tore normal situation in the Banaras
Hindu University following the recent
disturbances in the campus; and

(b) whether as a result of these steps
there has been any improvement in the
situation ?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) and (b). As a result of the
disturbances, teaching work in the Uni-
versity was suspended from December 12,
1968.

The President of India, in his capacity
as the Visitor of the University, has
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appointed a Committee to inguire into the
recent state*of uarest and agilation i the
University and to make suzh recommen-
dations as may be considered necessary
or expedient for remedying the situation
and for improving the general tone of
discipline and law and order in the
University,

The University has now been rc-opened
in three phases starting from Febuary 3,
1969. Sccurity arrangements have been
made in all the Hostels of the University
by the Wardens and by the Chief Proctor
at strategical points.

All classes are now running in a
normal manner, There is definite im-
provement in the situation after re-opening
of the University.

Pak Saboteurs in Jammu and Kashmir

1370. SHRI P. C. ADICHAN ;

SHR1 PRAKASH VIR SHASTRI

SHRIMATI ILA PAL-
CHOUDHURY :

SHRI HUKAM CHAND
KACHWAL :

SHRI B. K. DAS
CHOWDHURY :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a ring of Pakistani Subot-
curs sent in Jummu and Kashmir by the
Pakistani Security Intelligence has recently
been smashed;

(b) il so, the details of the gang and
the findings about their modus operandi;

(c) the number of such rings smashed
in that State during 1968 and the number
of persons apprchended, convicted /depor-
ted in that connection; and

(d) the steps being taken by Govern«
ment to effectively check infiltration by
Pakistani saboteurs into Kashmir 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHULKA): (a)
and (b) : Attention is invited In this coa-
pection to the statcment made by the
Home Minister in this House on 25th
February, 1969 in response to a
calling attention notice on the reported
apprehension of pro-Pakistani elements in
Srinagar.

Written Answers PHALGUNA 8, 1890 (SAKA) Written Answers

106

(c) Information is awaitcd from the
Government of Jammu & Kashmir,

(d) Gowvernment arc vigilant in the
matter,

Election Tours by Central Ministers

1371. SHRI P. C. ADICHAN :

SHR1 RAM BWARUP
VIDYARTHI :

SHRI OM PRAKASH TYAGI :

SHRI NARAIN SWARUP
SHARMA :

SHRI RAGHUYVIR SINGH
SHASTRI :

SHRI A. SREEDHARAN :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWAL :

DR. KARNI SINGH :

SHR1 BHOGENDRA JHA :

SHRI BADRUDDUJA :

SHRI RAMAVATAR SHASTRI:

SHRI 8. M. JOSHI :

DR. RANEN SEN :

SHRI DEVEN SEN :

SHRI P. N. SOLANKI :

SHRI KIKAR SINGH :

SHRI D. R. PARMAR :

SHRI ONKAR LAL BERWA :

SHRI SH1V CHARAN LAL :

SHRI SHIVA CHANDRA JHA :

SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state

(a) the amount spent from out of the
Central or State funds on the Central
Ministers’ Tours including that spent on
providing them accommodation, lunches/
dinner ctc. and reception given during
the tours undertaken by them in connec-
tion with the recent mid-term clections
in Uttar Pradesh, Bihar, Woest Bengal
and Punjab,

(b) whether this amount has been
realised from the Congress party ; and

(e) if not, the reasons therefor and the
head under which the expenditure has
been incurred ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a)
to (c). There are standing instrucs
tions to the effect that tours undertaken
by Central Ministers in connection with
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cl:ction campaign should not bz treated
as official tours, The State Governments
have their own rules under which Cantral
and State Ministers visiting the States are
treated as State Guests and generally these
rules provide for Ministers being treated
as State Guests only when the visits are
on official duty. The Bihar Government
had also issusd specific instructions to
the effect that Union Ministers visiting
the State from January 1969 till the mid-
term elections were over would not bz
trcated as Statc Gu:sts unless their visits
to the State were on spacific official
duty. The question of incurring any
expenditure out of the C:ntral or State
funds on tours, accommodation, lunches,
etc., of the Central Ministers during the
election tours, therefore, does not arise.
D.T.U. Buses

1372, SHRI M. L. SONDHI : Will the
Minister of TRANSPORT & SHIPPING
be pleased to state :

(a) whether it is a fact that passengers
of D. T. U. Buses are always victims of
a lot of abuses from some bus conductors
and drivers;

(b) if so, the steps that have been
taken to stop this uncivilized bechaviour
of conductors and drivers;

(c) whether Government would place
a copy of the instructions issued in this
behalf on the Table of the House; and

(d) whether any prizes are awarded to
the conductors and drivers who achieve
high standard of courtesy towards the
public 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHURA-
MAIAH) : (a) No, Sir.

(b) Due emphasis is laid on courtesy
in public dealings as an integral part of
the training imparted to drivers and con-
ductors. A driver, while on duty is not
expzcted to enter dinto conversation with
passengers. If, however, he is addressed
by a passenger, instructions exist that he
should reply in a civil and polite manner.
Whenever any complaint is received
against a driver or a conductor, a
thorough enquiry is conducted into the
case and the defaulter is suitably
punished.
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(c) Para 25 of Dutiss of the Conduct-
ors which forms part of the Execulive
Instructions to Conductors, reads as
follows :

**A conductor shall always be very
civil and polite in his dealings with
passengers. He shall never, while
on dutv, assume a boisterous atli-
tude, lose temper or become
abusive. He should always bear
in mind that respecct begets respect
and courtesy costs nothing."

(d) A quarterly asscssment of the per-
formance of conductors is made with a
view to cncouraging honesty, courteous
behaviour towards passengers and punc-
tuality. Cash awards are given 1o con-
ductors who qualify under this scheme at
the end of cach quarter,

Repeal of Essential Services
Maintenance Act

1373, SHRI M. L. SONDHI : Will
the Mirister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
that 5,000 delegates of the Trade Unions
will gather in New Delhi for submission
of a Petition to the Parliament for repeal
of Essenlial Services Maintenance Act ;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) :
(a) No, Sir.

(b) Does not arise.

Violence in University Campus

1374, SHR1 M. L. SONDHI : Will
the Minister of HOME AFFAIRS be
plcased to siate ;

(a) whether the attention of Govern-
ment has been drawn to the views of the
Vice-Chancellors of U.P. Universities that
it is the responsibility of the State to curb
violence in the University Campus ; and

(b} if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ;
(SHRI VIDYA CHARAN SHUKLA) :
(a) According to information received
from the Btate Government the Confer-
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ence of Vice-Chancellors, which had been
called by the Governor of U.P. on 3rd
and 4th January, 1969 to study certain
matters connected with the functioning
of the universities in U.P., expressed the
view that in dealing with Jaw and order
situations there should not be any distinc-
tion between the activities in the uni-
versity campus and those outside the
university campus, The Conference felt
that in the event of actual violence or
destruction of university property it is the
responsibility of the State to dcal with
it firmly.

(b) The views of the Vice Chancellors®
Confercnce are being considered by the
State Government.

Damage to Temple in Palghat District

1375, SHRI BABURAO PATEL :
SHRI MANGALATHUMADAM :
SHRI ONKAR SINGH :

SHRI HUKAM CHAND
KACHWAL :

Will the Minisrer of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the ancient
Hindu Temple of Lord Shiva in Pozha-
katri village near Kadungapuram in
Palghat District was completely razed to
the ground, its doors bumt and the
Shivalinga thrown out by a mob of 10,000
armed persons on the night of Saturday,
the 4th January, 1969 because Puja and
Bhajans were performed by Hindu Devotees
there till late on Saturday night ;

(b) the exact reasons therefor ;

(c) the steps taken by Government to
rebuild the temple and to assure freedum
of worship to the Hindus as guarantced
by Article 25 of the Constitution ; and

(d) if no steps have been taken so far
the reasons thercfor 7

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME . AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). According to informa-
tion received from the State Government,
on 4.1.69 the Shiva temple in Puzhaka-
thiri village, Palghat, was locked by the
Pujari at about 10 p.m., after a celebra-
tion in the temple.  Later during the
night, some miscreants got into the tem-
ple by scaling over the wall, broke open
the locks, entered the shrine and removed
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the brass lamps, some brass vessels
and s m> silver ornaments  costing
absut Rs, 170 and cash of Rs. 4. There

was no damage to the temple or to the
idol. The miscreants also damaged a
nearby temple of Lord Ayyappa.

(c) and (d) : The local police have
regis'ered a case under section 457,380,461
and 295 of the Indian Penal Code, which
is under investigation. All the stolen
articles, excepting the silver ornaments
worth about Rs, 35 and the hundi amount
of Rs. 4/- have been recovered from
underneath a bush near the temple.

Development Plants for International
Airpotrs

1376, SHRI BABURAO PATEL :
SHRI RANJIT SINGH :
SHRI BALRAJ MADHOK :
SHRI HARDAYAL DEVGUN :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the plans of the four inter-
national airports have been recently
revised to give the airporis a  distinctive
Indian appearance for the passcnger to
feel that he 1s arriving in India and not in
Europe ; and

(b) if so, whether the blue prints of
the front elevations would be placed on
the Table of the House for suggestions by
architecturally-minded members 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The International Airports
Committee In its final report (expected to
be received shortly) is expected to recom-
mend development plans for the four
international airports, based on functional
and operational requirements. When
desingns for the new terminal complexes
at the airports are prepared on the basis
of the development plans, the need for
giving the buildings a distinctive appear-
ance will be kept in view.

(b) Airport architecture being specia-
lised, expert opinion will be welcome,
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Development of Madras Airport

1377. SHRI BABURAO PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) the steps taken against the officers
of Madras Aerodrome and Administration
for being “*far behind in everything” as
regards the development of Madras Air-
port, as stated by him in Madras on the
2nd January, 1969 ;

(b) if no steps have been taken, the
reasons therefor ; and

(c) the reasons why the Madras Air-
port officials did not seek the permission
of the Defence Ministry even one year
after being asked to wuse the Defence
Ministry’s land for its development ?

THE MINISTER OF TOURISM
AND CIVIL  AVIATION (DR.
KARAN  SINGH) : (@) to ().
Estimates for carrying out modifications
to the exisling terminal building at
Madras airport, as recommended by the
International Airports Committee in its
interim report, have alrcady becn
received. The final report of the Commi-
tlee containing fnter alia jts rccommenda-
tions for development of Madras airport
is expected shortly. The interim report
has suggested a new terminal complex.
While the final report of the Committee
is awaited, the Defence Ministry is exa-
mining our land requirement for this
purpose,

The officers concerned have applied
themselves to the task.

Indlan Medical and Health Service

1378. DR. SUSHILA NAYAR :
SHRI M. L. SONDHI :
SHRI RABI RAY :
SHRI 8. C. SAMANTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken
any steps to implement the decision 1o
constitute an Indian Medical and Health
Service equivalent to the I. A. S. and
1. P. 8. cadres ;

(b) if so, the details of the progress of
the scheme ; and

(¢) the ttme by which it will be
formed 7
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THE MINISTER OF STATE IN THE
M.NISTRY OF KOME AFFAIRS
(8 HRI VIDYA CHARAN SHUKLA) :
(a) to (c). The Indian Medical &
Health Service has been constituted with
effect frem Ist February, 1969,  Rules
regulating recruitment and cadre manage-
ment have also been rotificd. A copy
of the notifications constituting the Service
and a copy cach of the Recruitment
Rules, the Initial Recruitment Regulations
and the Cadre Rules are scheduled to be
placed on the Table of the House today.
The work of making sclections to the
Service at the initial constitution stage
going to be taken in hand shortly,

TiEt ¥ wher gfew vy a7 snERe

1379. &Y T Ma® nreaS :
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(F) gTT  F1  wgm  FEIET
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fesvar nar & f 17 faawaw, 1968 1
T # sty FiFr gfew @i 6w
wafag itg & sEam &7 faar ar
aqr gfew ary 1 g =T & A1 S
uF faay 1 gu wiq frar M wmw
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(@) swrage= & f& ag wewr
arfaz &t s & gt &) g
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1y qifseaEY awat w1 grg § ; WY
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dto wHo, Yo wfeq fafar & @
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(7) w7 78 371

Hindi Medium High School in
Minicoy Islands
1380. SHRI P. M. SAYELD : Will the
Ministry of EDUCATION b: pleased to
state @

(a) whether it is a fact that there was
a demand from Minicoy (Laccadives)
for providing a Hindi Meldium High
School ; and

(b) if so, the sieps taken by Govern-
meat 10 mee! this demand ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
Y. R. R, Y. RAO) : (a) No, Sir.

(b) Dozs not arise.

Seats for Laccadive Students in
Engineering Colleges
1381. SHRI P. M. SAYEED : Will the
Minister of EDUCATION be pleased
to state :

(a) Whether there is any fixed quota
of seats for Laccadive students in Engi-
neering Colleges ;

(b) if so, the details thereof |

(c) the number of such scats allotted
during the last three years ; and
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(d) the names of the students who
given scats and the places to which they
belong, ycar-wisc ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO) : (a) to (c). There
is no fixed quota of reserved seats
for any Union Territory including
Laccadives in  enginecring  colleges.
According to the requirements af cach
Territory seats are reserved cach year in
different institutions.

The Laccadives Administration has
not asked for any seats in enginecring
colleges so far,

(d) Docs not arise,

Common Cadre for Administration
of Union Territories

1382. SHRI P. M. SAYEED : Will the

Minister of HOME AFFAIRS be plcased
to state :

(a) the progress made in regard to
the formation of Common Cadre for the
administration of Civil, Police and Judi-
cial Services for all the Union Territo-
ries ; and

(b) if some Union Territories are not
willing to join, the reason why those
willing to join are not brought under
the Common Cadre 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :

(a) and (b). The Indian Administra-
tive Service and Indian Police Service
Cadres common to all the Union Terri-
tories have already been constituted.
Besides, Joint Civil and Police Services
have also. been constituted for Delhi,
Himachal Pradesh ond Andaman Islands.
There is no proposal io constitute any
common cadre in respect to these state
level Civil Police and Judicial Services
for the Union Tcrritories.

fm smwa & wratwat @ gEen

1383, wt woTr Ay :
ot HAwwwm i

wt foer 5 ag ¥ €} gy
v fw



115 Written Answers
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=+ gAg % fou adY 91, F4© A
aft s faam aar 91 )

Proposal to Boost up Tourism
1384, SHRIMATI SAVITRI SHYAM :

Will the Minister of TOURISM AND
CIVIL AVIATION bz plcascd to state :

(a) the steps Government propose to
take to boost up tourism in India ; and

(b) whether the State Governments
will be associated with it and, if so, in
what manner ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Government have drown up
a comprchensive programme for develop-
ment of the tourist plant and infra-
structure, and for stepping up tourist
promo‘ion and publicity overscas. The
actual implementation during the Fourth
Five Year Plan period will naturally
depend on the financial resources made
availuble for the purpose.

(b) In the development of places of
tourist interest, the D:partment of Tou-
rism act in close co-ordination with the
State  Governments concerned.  Also,
the State Gowernments are  represented
on the Tourist D:velopment Council
which mscts once a year to discuss the
overall problems of tourist develop-
ment.

qrfeeT §faat &1 st dw |
wEAT
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Non-Payment of Salaries to Teachers
of Kashi Vidyapeeth

1388, SHRI BIBHUTI MISHRA :

SHRI GEORGE FERNANDES :

Will the Minister of EDUCATION bz
pleased to state :

(a) whether it is a fact that the tea-
chers of the Kashi Vidyapeeth, Varanasi
have not been paid their salerizs for the
last many months ;

(b) if so, the resons therefor ; and
(c) the action being taken by Govern-
ment in the regard 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR,
V.K.R.V. RAO) : (a) Yes, Sir. The
salary for 3 months had become in arrear
recently.

(b) Although the Govt. had paid the
estimated grant for 1968-69, the Vidya-
pith authoritics did not give top priority
to the expenditure on salary of the
staff,

(¢) The authoritics have reconsidered
the matter and cleared all arrcars of
salary on 17 Fcbiuary, 1969,

qiat: furd (FaT ww) & wyw o

frwtw
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Taking over of Museum at Chapra Bihar)

1390. SHRI HEM RAJ : Will the Mi-
nister of EDUCATION be pleased 1o
stale :

(a) whether it is a fact that a Muscum
has been set up by Shri Jaya Prakash
Narayan at Chapra in Bihar in comme-
moration of lale Dr. Rajendra Prasad,
the first President of Independent India ;

(b) whether any proposal has been
reccived by Government for its taking
over and up-keep ; and

(¢) if o, whether Government have
accepted the proposal and, if not, the
reacons therefore 7

THE MINISTER OF EDUCATION
(DR. V.K.R.Y. RAO) : (a) Information
relating to the establishment of the
Muscum has not been reccived in  this
Ministry. The Government of Bihar
also does not have any information.

(b) No, Sir.
() Does not arisc.

Loan for Hotels, Restaurunts and Motels

1391, SHRI HEM RAJ:
SHRI R. K. SINHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleasced to state :

(a) the amount of moncy advanced
to small pcople for putting up hotels,
restauranis and motcls on way to religi-
ous places, State and Union Territory-
wise, during the yecars 1967-68 and 1968-
6 so far for encouraging internal
tourism : and
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(b) the number of forcign tourists
who visited such places during the above
period ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Because of limited resources
available there is no scheme of loans for
financing small hotels, restaurants and
motcls.

(b) Information about forcign tourists
visiting individual places is not collected.

Satellite Communication System for
Educational Purposes

1392, SHRI HEM RAJ :
- SHRI CHENGALRAYA
NAIDU :
SHRI 8. 5. KOTHARI :

Will the Minister of EDUCATION be
pleased to refer to the reply given to
Starred Question No. 129 on the 15th
November, 1968 rcgarding  Satcllite
Communication system for Educatioial
purposes and state :

(a) whether a study of the report of
the U.N.E.S.C.O. Commission on Satel-
lite Communication System in India to
cradicate illiteracy has been complzted ;
and

(b) if so, the result thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R. V. RAO) : (a) and (b). The
studies that have been undertaken rclate
to technical and cngineering aspects of
the use of Satellitc Communication System
generally for various purposes. These
studies are still in progress.

Flight by Pakistani Aircraft with
Chinese Officlals over India

1393. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased 1o state :

(b) whether it is a fact that a party
of Chinese officials was allowed to
overfly India in a Pakistani aircraft
recently ;

(b) if 83, the reasons for p:rmitting
such an over-flight and the conditions,
il any, attached 10 psrmission ;

PHALGUNA 8, 1890 (SAKA)

Written Answers 122

(c) whether any occasion has arisen,
since the invasion of India by China
in 1962, when similar over-flights were
requested over China and allowed by
the Chinese authorities to India ; and

(d) if so, when and what were the
conditions, if any, which the Chinese
authorities attached to their permission
to overflly China ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION : (DR.
KARAN SINGH): (a) and (b). No
overflight by Pakistani aircraft across
India, with Chinese ofTicials on board,
has come to the notice of Government.

The legal position is that both Indian
and Pakistan are members of the Inter-
national Air Services Transit Agree-
ment, whercby their aircraft operating
scheduled  services, have the right to
overfly cach other's territory, without
landing. Thus, Pakistani civilian air-
craft overflying Indian territory are not
requircd 1o furnish passenger lists. No
permission  was  sought by Pakistani
aircraft for carrying any Chinese pas-
sengers.

(¢) No such ozcasion has arisen.

(i) Doecs not arisc.

Museum Dedicated to Freedom Fighters
and Revolutionaries in Calcutta

1394. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be plcascd to state ;

(a) whether it is a fact that a proposal
to acquire the residence of late Shri
Sarat Chandra Bosc at 1, Wooden Street
Calcutta, and to convert into a Muscum,
dedicated to freedom fighters and revo-
lutionarics, has been finalised ;

(b) if so, the broad dctails thereof ;
and

(c) when it is likely to be given effect
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STATE HOME
AFFAIRS (SHRI K.S5. RAMASWAMY);
(a) to (). Governmznt of India have
no propowal to acquire the building
and convert it into a muszumn, However,
som: tim: ago, th: QGovernment of
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West Bengal had expressed a desire to
acquire the building for this purpose
and, as their finances did not permit
the outlay involved, asked for financial
assistance from the C:ntral Government
for acquiring the property, This request
is under consideration.
Lotteries Floated by States

1395, SHRIMATI ILA PALCHOU-
DHURI :

Will the Minister of HOME AFFAIRS
be pleased to state :

of States and Union
to float lotteries

(a) the names
Territories allowed
during 1968 ;

(b) the number of lotteries floated
and collections made through the sale
of tickets and draws hcld, State-wise in
1968 ;

(c¢) the total amounts of first, seccond
und third prizes separately and other
prizes (taken together) awarded, State-
wise, after cach draw in 1968 ;

(d) the total amount after deduction
of all expenses and prizes given, which
accrucd to each State after each draw
scparately

(¢) the total amount of prizes not
claimed by, and lost 1o, the winners re-
lating to each draw, Statc-wise ;

() whether the Central Government
has any odministrative machinery to
check that the money collected by the
States through Lotteries will be spent for
the purpose for which the Lotteries were
allowed to be floated ; and

(g) if so, the brief details

of ?

there-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government of India have permitted
the State Governments to  conduct State
lotteries if they so desire subject to the
condition that tickets of such lottery will
not be sold in another State without the
express consent of the Government of
that State. The Governments of
Haryana, Kerala, Madras, Punjab, Rajas-
than, Uttar Pradesh and West Bengal
floated lotteries in 1968,
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(b) to (e). Statement containing the
information received from the Govern-
ments of Punjab, Uttar Pradesh and West
Bengal is laid on the Table of the
House [Pa'ared in Library. See No. LT-
17[[69]. Information from the remain-
ing States will be laid on the Table of
the House on receipt.

(f} Mo, Sir.

(g) Does not arise.

Deputy Administrator and
Commissioner for Delhi

1396. SHRI HARDAYAL DEVGUN :
SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Lt
Governor of Delhi has suggested the
appointment of Dcputy Administrator
and Commissioners of Home and Finance
for Delhi ;

(b) whether Government have agreed
to this suggestion and, if so, the decision
arrived at ; and

(c) the justification for such appoint-
ments in view of the financial position
of the D:1hi Administration ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). Government have received
no proposal from Lt. Governor, Delhi
about creation of the posts of Deputy
Administrator, and Commissioner Home
and Finance. However, he wanted the
creation of a post of Financial Commis-
sioner of D:lhi. This has not becn
agreed to so far,

Selection Committees for Scholarships,
Books, Prizes etc.

1397. SHRI1 HARDAYAL DEVGUN :
SHRI SITARAM KESRI :

Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that the wvari-
ous Sclection Committees for Scholar-
ship, Books, Prizes etc. are headed by
Ministers/Officials ;
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(b) how many such Committees of
his Ministry are presently headed by
Ministers/Officials ;

(¢) whether there have been com-
plaints regarding the irregularities in the
selection of candidates for Scholarships,
Books elc ;

(d) if so, the number of such com-
plaints received ; and

(e) the steps Government taken or
propose to take in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K,
R. V. RAD). (a) By officials in a few
cases and by non-officials in others,

(b) As they are ad hoc Commitiee
they were dissolved after each selection.

(¢) and (d). Only one complaint was
reccived regarding the award of Agatha
Harrison Memorial Fcllowship. 1969
It was cxamined and found to be base-
less.

(e) The matter is being examined.

Disopsal of Supply Dropp ing
Equipment in Nefa

1398, SHRI GADILINGANA GOWD ;

Will  the Minister of HOME
AFFAIRS be plcased to state ;

(a) whether the parachutes and other
supply dropping equipment worth Rs,
28 lakhs lying at outlying places in
NEFA have been disposed of ;

(b) if so, the details thercof ; and
(c) il not, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS, (SHRI VIDYA CHARAN
SHUKLA) : (a) No, Sir.

(b) Do=s not arise.

(c) Supply Dropping Equipments
worth about Rs. 28 lakhs are still lying
at outlying posts in NEFA. Action for
disposal will be taken after these are
brought 10 supply bases at Rowriah,
Mohanbari and North Lakhimpur. Due
to inhcrent difficultics of communication,
it was initially proposed to retrieve them
by spxcial belicopter sorties. The idea
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was dropped on account of the dispror-
tionate expenditure involved in transpore
tation of Supply Dropping Equipments
and repairs of unserviccable ones. It
has, now been decided to constitute a
Board of Officers at the district level
with District OfTicer as the Chairman
and the Commandants of Assam Rifles
and the Armed Police Battalions as well
as an expert from the JAF, as members.
The team will go round the outposts and
inspect the Supply Dropping Equipments,
Those categorised as serviceable with
or without economic repairs would be
brought to the Supply bases and disposed

of locally in accordance with rules,
Reports of the Boards are still
awaited.

Procedure for procurement of Supplies
for Nefa Administration

1399, SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the reconstituted Supply
Board have devised a procedure for
procurement of supplies for the N.E.F.A,
Administration to achieve maximum
economy and efficlency;

(b) if so, the details thereof; and
(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN BHUKLA) :

(a)  Yes, Sir,

(b} In pursuance of the recommen-
dations of the Public Accounts Committee
a meeting of reconstituted Supply Board
NEFA was held on Tth June, 1968 when
the entire procedure for procurred of
supplies was reviewed. The Board
rccommended the following lines of
action ;-

(iY Rice, wheat and suggar will
continue 1o be procwed from the Union
Ministry of Food & Agriculture,

(ii)  Vegetable Ghee should be pro-
cured from the manufacturers. Pending
finalization of these arrangements, this
item should be procured through
NEFA Central Co-operative Stores which
will obtain supplies from the manufac-
tarers.,
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(ili) Dal and Mustard oil should be pro-
cured from the Fooad Corporation of India
and the registered Ci-operative Societies
provided the rates quoted by these
Agencies are lower than the one at which
the existing contractor is making the
supplies.

(iv) For iodised salt, the prevailing
system of obtaining common salt from
the contractor appointed through competi-
tive tenders and getting it iodized at the
Howrah salt factory may continue, based
as it is on the recommendations of
Director of Health Szrvices.

(v) Tea leaves should be obtained
on the basis of tenders reccived fiom

among those approved by the Tea
Board.
(vi) Tinned food-stuff should be

procured from the manufacturers,

(vii)  Items like milk and meat-on-
hoof should continue to be procured
through competitive tenders in  the
absence of a better system.

(c) Does not arise,

Budget Estimates for Indo-Tibetan
Border Police Establishment

1400. SHRI GADILINGANA
GOWD :

Will  the Minister of
AFFAIRS be pleased to state :

(a) whether It is a fact that since
1963-64 the budget estimates for the
Indo-Tibetan Border Police Establish-
ment had been prepared unrcalistically
resulting in actual expenditure, falling
short of the budget estimates by more
than 50 per cent ;

HOME

(b) if so, whether the budget estimates
for the year 1969-70 have been prepared
after thorough scrutiny ; and

(c) the rcasons for the actual ex-
penditure  falling short of budget esti-
mates since 1963-64 (year-wise) 7

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (n) The budget cstimates
of the [Indo-Tibztan Border Police Es-
tablishment were prepared after careful
consideration of all the available data.
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However, the amounts provided in ‘the
sanctioned budget could not be utilised
in full on account of factors beyond
control.

(b) Yes, Sir.

(c) A statement showing the amounts
sanctioned, the amounts wiilised and
the extent of savings during the various
years and the rcasons therefor is laid on
the Table of the House. [Placedin
Library. See No, LT 172;69{.

Law and Order in Capital

1401. SHRI GADILINGANA
GOWD :
SHRI §.C. SAMANTA :
SHRI KANWAR LAL GUPTA ;
SHRI SHASHI BHUSHAN :
SHRI D. N. PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will  the Minister  of
AFFAIRS be plcased to state :
(a) whetheritis a fact that law and

order situation has further deteriorated in
the Capital ;

HOME

(b) il so, the reasons therefor ; and

(c) the steps being taken to improve
the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). No, Sir.

(¢) The law and order situation in
Delhi is constantly being reviewed by the
Administration and suitable measures are
taken from time to time to keep the
law and order situation under control.

Samadhi of Ra’a Dashrath of Ayodha.
1402. SHRI R.K. SINHA : Will the
Minister of EDUCATION be pleased
lo state :

(a) whether it is a fact that the
Samadhi of Raja Dashrath (Of Rama-
yana) ncar Ayodhya has been left in a
very poor condilion ; and

(b) whether Government propose lo
take it over and take steps to protect,
preserve and publicise it 7

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V.K.R.V,
RAOQ) : (a) and (b). A small platform
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at Bilharghat, is believed to be the
Samadhi bf Raja Dashrath. There is
also a temple nearby housing the image
of Dashrath.

There is no archacological evidence
to establish the authenticity of the
Samadhi. MNor is the temple of any
architectural importance. Government,
therefore, do not propose to declare it
as a monument of national importance.

Participation of Students in
University Affairs

1403. SHRI R.K. SINHA : Will the
Minister of EDUCATION be pleased
to state :

(a) whether the Conference of Vice-
Chancellors of Uttar Pradesh Universi-
ties has reeommended active and re-
asonable participation of students in
University affairs ; and

(b) il so, the manner of participation
suggested 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr.V.K.R.V.
RAQ) : (a) and (b). The Conference
of Vice-Chancellors of Uttar Pradesh
Universities held at Lucknow on January
3 and 4, 1969, while considering the law
and order problem in Universities, re-
commended that active and responsible
participation of the students in the affairs
of the educational institutions is most
essential.  For this  purpose the Uni-
versities/Collcges should set up  Joint
faculty-student Committees.

Report of Sukthankar Commitiee on
Apeejai Line (Surendra Oversea Ltd.)

1404, SHRI SITARAM KESRI: Wwill
the Minister of TRANSPORT AND
SHIPPING be picased to refer to the
reply given to Unstaried Question No.
1811 on the 22nd November, 1968 regard-
ing Report of Sukthankar Committee on
Apeejay Line (Surendra Overscas Lid.)
and state :

(a) whether any decision has been
taken on the report of the Sukthankar
Committee; and

{b) if so, the details thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPP:
ING AND TRASPORT  (SHRI
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RAGHU RAMAIAH) : (a) and (b).
The Renort is still under examination.

Reservation for Muslims in Police
Services

1405. SHRI BENI SHANKER
SHARMA :
SHRI BHARAT SINGH
CHAUHAN :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether it is a fact that a
deputation led by onc Maulana Yusuf
met the Prime Minister recently and put
before her a demand that 25 per cent
seats in the Pulice Services be allotted to
the Muslims; and

(b) if so, her reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :

(a) No, Sir,
(b)  Duoes not arisc.

Improvement o Administrat ive
Efficlency

1406. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased
to state

(a) whether Government are aware
that in spite of the voluminous study
made by Dr. Appleby to improve admi-
nistrative  efficiency,  hardly  any
headway has been made in this dirgction;

(b) il so, what are the salient points
of recommendations made by Appleby
on which Government had taken
effective steps to improve cfficiency ; and

(c) with what results 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA :
(a) t© {c). Dr. Paul H. Appleby
submitted th: following reports to the
Governm=nt on public Administration in
India :

(i) Public Administration in Indja,
Report of a Survey— 1953 :

(fi) Re-examination of India's Admin.
drative System with special referenge g
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Administration of Government’s Indus-
trial and Commercial enterprises—1956.

Both these reports were laid on the
Table of the House.

The first report included two specific
recommendations of Major importance :

(i) the establishment of an Organisa-
tion and Management or Public
Administration Office to serve as a
focussing of special competence and
responsibility for continuing study and
proposals concerning the improvement of
governmental structures and administra-
tive mzthods and marners.

(ii) the establishment of an Institute
of Public Administration In India to
provide a national informal focussing of
attention on public administration as a
profession of many facets and clements.

Other recommendations were largely
in the nature of broad principles
in the field of administration and
management,

The recommendations contained in the
second report were also in the nature of
general administrative principles calcula-
ted to bring about the maximum degree
of delegation and decentralisation in such
a way as to maintain a proper balance
between the need for a  co-ordinated
framing of policy and plans on the one
hand, and the neced for spoed and
vigour in their  execution  on  ihe
other.

The two specific recommendations
of the first report referred to above were
implemented by the sctting up of the
C:ntral O & M Division in the Cabinet
Secretariat and the creation  of the
Indian Institute of Public Administration
in New Delhi.  As for  the general
principles recommended by Dr.  Appleby,
action was taken to incorporate them,
to the extent feasible, in the organisation
and procedures of work in the govern-
ment. An important instance is furnished
by the substantial financial dJclegations
made.

Effecting such improvements, however,
is a continuing process which is looked
after and co-ordinated by the Depariment
of Administrative Reforms in the
Ministry of Home Afairs, the successor
1o the O & M Division of the Cabinet
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Secretariat. Detailed accounts of the
improvements made and the results
achieved are contained In the reports of
the O & M Division and the Department
of Administrative Reforms, submitted
to the Parliament, Valuable though the
Appleby Reports have been, they would,
by themselves, have been inadequate to
tone up the different branches of a com-
plete administration. Government's keeness
to improve the efficiency of adminis-
tration is reflected, among otherthings, by
the bodics 1t has set up from time to time
to study and report in detail on different
sectors of administration. An impctus
to the movement for administrative
reforms has been given by the
setting up of the Administrative Reforms
Commission with comprehensive terms
of reference.

Efficlency of Indian officials in the
United Nations Secretariat

1407. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the
reputation achieved by the Indian officials
working in the United Nations Sccre-
tariat for their high standard of cfficiency
is said to hawve becen due to the
comparative frccdom that they cnjoy
abroad rather than at home where red
tapism, automatic scniority system and
primitive administrative technique mars
their efficiency ; and

(b) if so, the steps taken or propo-
sed 10 be taken by Government to
augment the efficiency ?

THE MINISTER OF STATE IN
THE MINISTY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Il the Indian officials referred to
cnjoy a high reputaticn for efficiency, it
must be duc primarily to thair individual
merit and only sccondarily to other
factors such as working conditions in
the U.N. Sccretariat. Amongst  these
others faciors, an important item in the
casc of many officials is likcly to be the
training and experience  gathered by
them while in government scrvice in

India.

(b) The responsibility for improving the
efficiency of officials rests with the various
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ministries and departments. Its discharge
involves a continuous p-o:2ss, on the
one hand. of vigilance over the running
of the existing system and, on the other,
of effecting required reform in matters
like personnel managemsnt, methods of
work and organisational structures. It
is not possible to enumecrate all thte
steps taken in this direction by the
ministries and  departments.  Certain
measures have, from time to time, been
put through centrally from the Ministry
of home Affeirs, for on account of which
the annua' reports of the Ministry and of
the Department of Administrative Reforms
may be seen,

Grant of Foreign Exchange to Indian
Participants in Mexico Olympics
1408. SHRI M.N. REDDY : Will the
Minister of EDUCATION be pleased 1o

state !

(a) the reasons for the partiality
shown tn the matter of granting hundred
per cent foreign exchange requirements
required by the Hockey Olympic Team
which went 10 Mexico in 1968 and only
50 pxr cent of the forign exchange
for the participanis in other hcats and
gramcs;

(b) whether this discrimination does
not amount to  disrcgard and discourage-
ment to the development of other
sports ;

() whether Government propose to
abolish this discrimination ; and

(d) il not, the recasons thercfor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V. RAO) : (a) to (d). Forcign cxchange
was sanclioned for all players included
in the Indian Contingent to Mexico
Olympics according to a uniform scale
and ro discrimination was made between
members of the Indian Hockey Team and
others,

As far as Government's contribution
towards the air farc of the players in-
cluded in the Olympic Contingent
is concernced, the Government gave
a grant cqual to full passage cost
(economy class by air) for the Hockey
Team from India to Mexico and back
whercas in the case of other tcams/

participants, the Government grant was
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limited to 50 per cent of the air passage
cost. It was represented by the Indian
Hockey Faoderation that it was finding it
difficult 10 meet its share, i.e. 50 per cent
of the air passage cost of the Team to
Mexico and back. Having regard to
this as also the fact that th: Hockey
Team was defending its world title, the
Government on the recomm ndations of
All India Council of Sporis decided 10
meet the full cost of passage of the
Team

qiza & ol mere w faww
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TEAW wAEE § Tv-aar (s
faeracw gwm) : (F) st 7€, o)
(=) s 7Y AT
Council of Social Sciences Rescarch
1413. SHRI SHASHI BHUSHAN :

Will the Minister of EDUCATION be
pleased to state :

(a) the constitution of the Council of
Social Sciences Research proposed to be
constituted under the Chairmanship of
the Deputy Chairman of the Planning
Commission ; and

(b) the approximate date of starting
its activitics and its working, scopc and
financial commitments to fulfil the aims
of the proposed council ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R.V.RAOQO) : (a) and (b). The constitution
and scope of the Indian Council of Social
Sciences Rescarch has  been  included in
the Govt. Resolution No., F. 9-50/68 Plg.
dated the 12th December, 1968, a copy of
which is laid on the Table of the House.
[Placed in Library. Sec No. LT-173 169)]

The Council is expected 1o start
functioning very 500N, A pro-
vision of Rs. 150 lakhs has been made
for it in the Fourth Five Year Plan
(1969-74).
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() T o fameax, 1968 &
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Grants Allocated for Book Production

1420. SHRI RAM AVTAR SHARMA ¢
Will the Minister of EDUCATION be
pleased to state :

(a) the names of States and the amount
given so far to them under the Central
Government sponsored scheme of book
production ;

(b) the grants so far given to the
States in South India ; and

(c) if reply to part (b) be in the
negative, the reasons for the discriminatory
treatment and the steps to be taken in
this direction ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V,
RAO) : (a) and (b). The Government
of India have made availuble to the
following Statc  Governments grants
mentioned against their names during the
current financial year under the Centrally
sponsored scheme of book production at
the university level : —

FEBRUARY 27, 1969

§.No. Name of the Amount of
State Govt. Grant

Rs.
1. Andhra Pradesh 10,00,000.00
2. Mysore 5,00,000.00
3.  Tamil Nadu 1,72,000.00
4 Kerala 43,050.00
5. Rajasthan 5,00,000.00
6. Bihar 5,00,000.00
7. Uuar Pradesh 2,00,000.00
8. Haryana 2,00,000.00
9. Madhya Pradesh 1,00,000.00
10. West Bengal 32,778.00
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The grants Fave keen senclioncd on
the basis of the proposals reccived from
the State Governments.

(c) Question does not arise.

Facilities to Prime Minister during
Election Compaigns

1422, SHRI INDRAJIT GUPTA :
Will the Minister of HOME AFFAIRS
be pleascd 1o state :

(a) whether the State Governments
were dirccted to provide official facilities
to the Prime Minister during her recent
election campaign on behalf of the Con-
gress Party ;

(b) if =0, the nature and extent of
facilities provided ; and

(c) the amount of Government funds
spent for the purpose ?

THE DIPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY (a) No,
Sir.

(c) and (d). Do not arise.

Silver Jubilee Celebration of Azad
Hind Government

1423, SHRI SAMAR GUHA : Will
the Minister of Education be pleased to
state :

(a) whether it is a fact that his
Ministry had issued a fresh circular to all
the Vice-Chancellors of the Universities
and Education Sccretaries of the States
io take steps to obscrve silver jubilee
celebration of the Azad Hind Govern-
ment ;

(b) if so, how many institutions
followed the institutions of this Ministry;
and

(c) whether the Education Secretary
of Kcrala has implemented thls Central
Circular ?

THE MINISTER OF EDUDATION

AND YOUTH SERVICES (DR. V.K.
R.V. RAO) : (a) Yes, Sir.

(b} This information can be given
only on receipt of replies from all the

Universities and State Government who
have been addressed for this purpose.

(c) The Government of Kerala, Edu-
i Department intimate that the
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Direc'or of Technizal Education, the
Director of publi: Instruction and the
Director of Collegiate Eduction ol the
State had reported that almost all edu-
cational instutions had already celebrated
the Silver Jubillec Day of the Azad Hind
Government cstablished under Netaji
Subhas Chandra Bose, in a befitting
manner before the receipt of the fresh
circular from the Central Government,
As such the question of implentation of
the fresh circular of the Central Govern-
ment did not arise,

Bihar Engincers

1424, SHRI BHOGENDRA JHA:

Will the Minister of HOME AFFAIRS
be pleased to refer 0 the reply given to
Unstarred  Question No. 825 on the
15th November, 1968 rcgarding Bihar
Engincering and state :

(a) whether audit reports of the
Ranchi and Bhagalpur Electric Works
Divisions have since been received ; and

(b) what is the total result of ull parts
of the audit reports received so far and
what action the Central Burcau of Investi-
gation has taken or proposed to take
against the defaulting officers of the
various Electric Works circles 7

THF MINISTER OF STATE IN THE
MINISITRY OF HOMLE AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) :
(a) Yes, Sir,

(a) The special audit reports disclose
various financial irregularities in the
matter of stores purchases and main-
tenance of accounts. The Central Bureau
of Investigation has recently registered
5 cases under Scction 120-B, IPC, and
Prevention of Corruption Act against one
Superintending Engineer, three Executive
Engineers and others. The cases are
under invesligation.

Adivasi Leaders under detention in Blhar

1425. SHR1 BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS

be pleased to refer to the reply given to
the Unstarred Question No. 4445 on the

13th December, 1968 and state :

(a) whether the case of the remaining
two Adivasi detenues have been considered
by the Advisory Board by now ;
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(b) il so, the result thercof ;

(¢) the periad for which the three
Adivasi leaders have been in detention
under the Preventive Detention Act and
their names and antecedents |

(d) whether, irrespective of the advice
given by the Advisory Board, Govern-
ment arc thinking of reieasing them from
detention or putting them on trial ; and

(e) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTY OF HOMLE AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). According to information furnished
by the State Government, the cases of
the two detenus, S§/Shri Luloo Oraon
and Birsa Oraon have since been con-
sidered by the Advisory Board., In the
opinion of the Advisory Board, sufTicient
cause «id not exist for the detention of
Shri Birsa Oraon.  Accordingly, Shri
Birsa Oraon was released from  detention
by the State Government on  January 14,
1969. [In the case of Shri Laloo Oraon
however, the cause of detention has been
found to be sufficient by the Advisory
Board, The State Government have,
therefore, confirmed the order for his
detention for one year.

(c) Shri Lalit Kumar Kujur was de-
taincd on July 3, 1968 and fs still in
detention.  Shri Laloo Oraon was  de-
tained on October 28, 1968 and continues
to be in dctention. Bhri Birsa Oraon
was detained on December 1, 1968 and
released on 14th January, 1969,

(d) Mo, Sir.

(e) These persons have been dclained
by the State Government because they
were found to be indulging in activities
prejudicial to the maintenance of public
order,

Rules for entry of Passengers' car
in Landing Ground and Allotment
of Seats in Alrcraft

1426. SHRI 8. K. TAPURIAH
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :
(a) the rules governing the eniry of

passengers’ car in the landing ground
pear the aircraft ; and
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(b) the rule; governing the allotment
of the seats in the front row of the air-
craft ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) As the movement of
passengers’ cars on the landing ground
presents an operational hazard, such cars
are normally not allowed upto the air-
craft. However, in special cases
when invalid/sick passengers or very
high dignitaries are travelling, private
cars are permitied to go upto the aircraft
after taking necessary piecautions from
the operational aspects. In all such
cases, for rcasons of safety, the caris
required to follow a departmental jecp.

(b) In the case of Air India, the rules
stipulate that the seats in the front row
against the bulkhead in the First and
Economy class be allotted to mothers
with infants, As regards Indian Airlines,
seats in the *A’ row of Caravelle Aircrafl
are allotted to VIPs, infirm or invalid
passengers requiting special atiention,
and mothers carrying infants in arms
or caskets, As iegards the allotment
of seats in other air-craft operated by the
Indian Airlines, the passengers are accome-
modated according to their choice as far
as possible,

Tollet facilities for Passengers of
L. A. C. Caravelle Aircraft

1427, SHRI S.K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to stale

(a) the total number of scats in
1.A.C.'s Caravelle Aiicrafl :

(b) the number of napkins provided
in the toilets of these planes ; and

(c) whether it is checked that at least
napkins cqual 1o the numter of passen-
gers arc provided in the aircraft ?

THE MINISTER OF TOURISM &
CIVIL AVIATION: (DR, KARAN
SINGH : (a) 89.

(b) 10 napkins arc kept in each of the
two toilels in the Caravelle and 40 are
kept in reserve with the cabin attendent
for replenishment.

(¢) According to principles of probabi-
lity, enough reserves are maintained.
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Vacant Seats on 1.A.C, Caravelle Routes

1428, SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION te pleased to state :

(a) the number of seats that go vacant
on LA.C.'s Caravelle routes on Delhif
Calcutta, Bombay/Calcutta, and Bombay/
Madras and vice-versa for operational
reasons ;

(b) the amount lost by I.A.C. during
the last six months due to such vacant
seats ; and

(c) the exact nature of the operational
reasons which force LA.C. 1o fly its
planes with vacant seats and the steps
taken to obviate those difficulties 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The table below
gives the seat allocations and seats which
gO vacant :—-

Flight  Sear Vacanr
No.  allocations  Sears

Delhi/Calcutta 1C-264 78

Delhi/Calcutta  1C-401 75 14
Calcutta/Delhi  1C-263 80 9
Calcutta/Delhi  1C-402 80 9
Bombay/Calcutta 1C-175 65 24
Bombay[Calcutta 1C-129 65 24
Calcutta/Bombay 1C-176 70 19
Calcutta/Bombay I1C-130 70 19
Bombay/Madras 1C-171 89 _—
Madras/Bombay 1C-172 89 —

Although the Caravelles are 89 seater
aircraft, a total of 89 passcngers cannot
be carried on all the routes along wih
other committed loads such as newspaper
etc. The payload available varies
according to scctor distance, fuel requir-
ed for the journey and weather conditions.
Indian Airlines is taking steps 1o find
suitable diversionary airports more or
less on the flying route, to opecrate with
minimum fuel resulting in increased piay-
load. Indian Airlines is also consicerbng
a proposal to increase the payload y
carrying out certain modifications 10 the
Caravelle aircraft for increase of Zero
Fuel Weight and All Up Weight.

1. A. C. Flight Delayed

1429. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state
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(a) the numter of flights that originate
da‘ily on the trunk routes of the Indiun
Airlines Corporation ;

(b) the number of flights that were
delayed during the last six months ; and

(c) the average duration of delay and
the causes thereof ?

THE MINISTER OF TOURISM &
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) Indian Airlines operate
22 services daily on the trunk routes ;
namely-—

(i) 7 from Delhi
(i1} 7 from Bombay
(iii) § from Caicutta
(iv) 3 from Madras

Additionally, a Viscount service is being
operated iwice a week on the sector
Delhi/Calcutta/Delhi on a temporary
basis in order to cater to the increased
traffic.

(b) There were 356 delays cxceeding
30 minutes, during the period July to
December 1968, against a total 5,368
take-offs. The percentage of delays as
against take-offs works out 1o 6.63.
The remaining 93.37% of the flights were
opcrated either without any delay or with
a delay not exceeding 30 minutes.

(c) Average duration of delay during
the above period works out to 1 hour
28 minutes.

Delays are classified as under :

1. Weather 41
2. Consequential 196
3. Miscellaneous 12
4. Air Traffic Control 2
5. Enginecring 81
6. Traffic and Catering 16
7. Operations 5
B. Transport 3

TOTAL 356

Foreign Exchange Required {0
Augment Air-India Fleet

1430. SHRI 5. S. KOTHARI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Air-India
proposes to augment its fleet of planes;
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(h) if so, its plans in this regard and
how much forcign exchange would be
required; and

(c) whether the
exchange has been
Finance Ministry?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Air-India have
placed orders for two Boeing 747 (Jumbo
Jet) aircraft, involving a foreign exchange
of Rs, 45.00 crores. With the approval
of tke Government of India, the Corpora-
tion have entered into a loan agreement
with thirteen U.S. Commercial Banks, the
Eximbank and the Boeing Company for
this amount,

Ty | At & ofcada & fod wrd
g
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Bombay-Cape Comorin Highway

1433, SHRI MANGALATHUMADAM ;
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether there is any move by the
Centre to construct another Highway
between Bombay and Capecomorin via
Kerala; and

(b) whether the suggestion has come
from both the Kerala and Maharashtra
States in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) and (b).
Bombay and Cape Comorin are already
connected by the following road routes
vig Kerala :

(i) Bombay - Bangalore - Salem-Chali-
ssery = Cochin - Trivandrum - Cape
Comorin

(i) Bombay-Panvel-Marmugoa-Manga-
lore - Calicut - Chalissery-Cochin-

Trivandrum-Cape Comorin,

The route mentloned at (i) above is
entirely a National Highway route consis-
ting of scveral Nutional Highways and
the route mentioned at (ii) above consists
of partly National Highway routes and
partly West Coast road from Panvel to
Chalissery which is being developed by
the Government of India with 100%
Central aid as a single-lane all-weather
black-topped road.

The Government of India have no
proposal for any other highway connect-
ing Bombay with Cape Comorin vig
Kcerala nor have they received any pro-
posal in this regard from the Governments
of Maharashtra and Kerala.

T 9N & O AT fd §
wE e e

1434, oft s{7 oy walfear : ar
ferat 5o ag T WY Fr A7

(%) SoX wRw ¥ M A fay
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Book Writing By Retired Secretarles

1435, SHRI SURENDRANATH
DWIVEDY :
SHRI SAMAR GUHA :
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether it is a fact that the retired
Secretaries of the Government of India
have taken to book-writing with the help
of official records ; and

(b) if so, the number of such officials
and the namcs of books they have
published ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a) and (b). The information is being
collected and will be laid on the Table of
the House,

Gmaits To U.P. For Cultural Schemes

1436. SHRI VISHWA NATH PAN-
DEY : Will the Minister of EDUCA-
TION pleased to state ;

(a) whether any grants have been
given by the Uninon Government to the
Government of Uttar Pradesh for Cultural
Scheme during 1967-68 ;
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(b) if so, the details thereof ; and

(c) the amount proposed to be given
to Uttar Pradesh during 1968-69 ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) and (b). Yes, Sir. The
Ministry of Education gave a grant of
Rs, 3,000 to the U.P. Government during
the year 1967-68 for the Scheme ‘National
Register of Records.’

{€) (i) Rs. 7,500 is being given for

rearganisation and d:velopmznt of
Muscums.
(ii) Rs. 3,000 is bcing given for

National Register of Records.

In addition, the State Government will
also bz getting grant-in-aid under the
Scheme, ‘Inter-State Exchange of Cultural
Troupes' as that Government have parti-
cipated in the programme during 1968-69.
The quantum of financial assistance
would, however, dep:nd upon the actual
expzanditure incurred by the State Govern-
m:nt admissible under the Scheme.

wrfigeq swrest gror s
waif aw
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A. R. C. Recommendations on Centre-
State Relations

SHRI K. LAKKAPPA :
SHRI SURENDRANATH
DWIVEDY :
SHRI P. VISWAMBHARAN:
SHR1I BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

1438.

(a) whether the recommendations of
the Study Group of the Administrative
Reforms Commission on Centre-State
relations have been considered ;

(b) if so, what are the main recom-
mendations that have been accepted ;

(c) whether the specific recommenda-
tion in respect of the constitution of an

Inter-State Council under Article 263 of
the Constitution of India has been

accepted ; and
(d) if .0, the details of the decision
taken ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The swudy team on Centre-State
relationships submitted its report to the
Administrative  Reforms  Commission,
copies of which have been placed in the
Parliament Library. The recommenda-
tions contained in the report are intended
to assist the Commission in arriving at its
own conclusions.

(¢) and (d). The Commission has
not yet made any report to the Govern-
ment suggesting the constitution of an
Inter-State Council under Articles 263 of
the Constitution.

Indian Educational Service

1439, SHRI VALMIKI CHOUDHARY :
Will the Minister of HOME AFFAIRS
be pleased to state :

{a) the steps taken so far for the creation
of the Indian Educatinal  Service as
resolved by the Parliament many
years ago ;

(b} the reasons for the delay ; and

(¢) which States withheld their consent
to this move and on what grounds ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
After the Rajya Sabha had passed a
resolution under  Article 312(1) of the
Constitution recommending the constitu-
tion of the Indian Educational Service, an
explanatory M:morandum was prepared
and sent to the various State Governments
for their comments. A Bill was also
introduced in the Lok Sabha in Novem-
ber, 1965 to provide for the constitution
of the Indian Educational Service. This
Bill, however, lapsed as it could not be
passed during the lifetime of the 3rd
Lok Sabha.

Same of the new Governments which
were formed in the States, following the
general elections of 1967, reviewed their
stand on the need for creating the Indian
Educational S:rvice. The Governments
of Rajasthan and Haryana did not agree
to participate in the Service because of
the problems inherent in the introduction
of regional languages as the media of
instruction in the educational institutions.
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The Government of Andhra Pradesh
declined to participate in the S:rvice
because their proposal that direct recruit-
ment to the Szrvice should afford propor-
tional representation to persons domiciled
in Andhra Pradesh could not be accepted
by the Cantral Government. Government
of Mysore have given no reasons for their
decision not to participate in the Service.
The Government of Madras do not wish
to participate in any new All India
Service created in respect of subjects
which were within the State's purview,

Taking note of the further views of the
State Governments referred to earlier, the
Central Government reviewed the whole
question in May, 1968 and decided that
steps may not be taken for the present to
constitute new All India Services for which
provision was yet to be made in the All
India Services Act, 1951,
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Madrasahs in West Bengal

1441. SHRI JYOTIRMOY BASU :
Will the Minister of EDUCATION be
pleased to state :

(a) how many Madrasahs of various
categories are there in West B:ngal at

present ;

(b) which categories arc given aid and
grants ;

(¢) the amount of money given as aid

and grants during the ycars 1966-67 and
1967-68 ; and
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(d) the reasons as to why other cate-
gories of Madrasahs are deprived of
similar facilities ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V¥. RAO) . (a) to (d). The information
is being collected from the State Govern-
ment and will be laid on the Table of the
Sabha when received,

Tourist Lodges in West Bengal

1442, SHR1 JYOTIRMOY BASU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state !

(a) the names of places in West
Bengal where tourist lodges have been
built cither by the Central Government
or by the State Government or jointly ;

(b) the total expenditure incurred for
constructing each lodge ; and

{c) the amount a tourist has to pay,
on an average, for staying in these lodges
for a day ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). A statement is
attached.

(c) Rs. 15 per day.

STATEMENT
List of tourisi Lodges in West Bengal

S, Name of the Cost of cons-
No. Tourist Lodge truction
1. Tourist Lodge,
Durgapur 5.00 lakhs
2. Tourist Lodge (Class 1),
Darjecling. 14,00 lakhs
3. Tourist Lodge
(Class 11, Darjecling. 6.50 lakhs
4. Tourist Lodge
(Class I), Kalimpong  2.50 lakhs
5. Tourist Lodge
(Class II), Kalimpong., 0.25 lakh
6. Tourist Lodge, Santi-
nikcian 14.00 lakhs
7. Tourist Centre,
Diamond Harbour 21.00 lakhs
8. Tourist Lodge, Digha  6.75 lakhs
5.00 lakhs
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AT, 1966 ¥ @ 24 F wearg
fou wrem &1 2% frar ar s gfau
wg & #fgd o fadawe o -
ArgEaTHY, o1 Wi, arfaeare & g
T AAIFLT AT GAT 9T 0F e
qu &1 dY | 1968 & YTw, gAemr
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a4 3,000 zrex fay 4, fomd sfroig
AT & foar nar w1 fear v @y
AT a1y § wfax ¥ avewfos gow @
Fead gl |
TAER A, wrIA HoAreEl & qft-
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foFar s
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1445, =it aoran fag goarg :
st %o 7AW :
=Y qYo %o wEdlH :
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st Fo o FrEWINTY :
ot wtex feg wgen
T QiR AW @fE Fywa R
ag aa Y FI0 FIA 7 ¢
(%) %1 ag 7= & 5 g fawai
% gg safagt arf 1 § A
A% @ a2 w3 faar o ;) Ak
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Far g ?
qien awr wWfre TxwEw o
(w10 wok fe) : (%) o gt
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(&) 7t faamm  fawm g
¥ W GoAdE Al &
gftorraegey quiF faam & @< faw
wWe afew wéwwe @ W A
T & IR0 @A A Wik | 79 faw
& faafard, safm fogeam wadAt-
fraw fafwes, doelc wwm 7 &9 §
wF ygnrfza afwada &1 anfaswre
far § fawat @t &iF 5@ & fag
faumr & aurfaee fear s @r &)

Curbs on Admission to Colleges

1446, SHRI HEM RAJ: Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that off and
on suggestions have been thrown out by
eminent public men for putting curbs on
the admission to colleges so that only
deserving students arc admitted ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V. RAO). (a) Yes, Sir.

(b) In accordance with the National
Policy on Education issued by the Cen-
tral Government, the number of whole
time students to be admitted to a College
should be determined with reference to
the laboratory, library and other facilities
and the strength of the staff.

Central Road Reserve Fund

1447. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of TRANS.
PORT AND SHIPPING bc plcased to
state :

(a) whether any amount was relcased
for Orissa from the Central Road Re-
serve Fund during the years 1966-67,
1967-68 and 1968-69 ;

(b) if so, the respective amounts so
released ; and

(c) for which work and in which
places ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
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MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) and (b). The requisite information
is given below :

Year Amount released
Rs. lakhs
1966-67 1.25
1967-68 -
1968-69 2,00 (estimated)

(c) The information is being collected
from the State Government and will be
laid on the Table of the Sabha when re-
ceived.

Air Services to Sholapur

1448. SHRI S. R. DAMANI : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether representations have been
received for starting air-service to Shola-
pur in Maharashtra ;

(b) whether it is a fact that the
citizens of Sholapur have given certain
guarantees to make the service a success
and, if so, the details thereol ; and

(¢} whether the proposals were exa-
mined and, if so, the decision taken there-
on?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The hon. Member in a letter
had indicated that the citizens of Shola-
pur are prcpared to underwrite a sum of
Rs. 50,000/- for this service and that they
might be willing to raiss the amount to
Rs. 75,000/ a ycar.

(c) Du:z to inadequate traffic poten-
tial, the Indian Airlines do not consider
it feasible to operate an air service to
Sholapur at present.

Spreading of Communal and Regional
hatred by Universities and Educational
Institutions

1449. SHRI S. R. DAMANI : Will
th: Minister of EDUCATION be pleased
to stale :

(a) whether Government are aware
that certain  Universitics and educa-
tional institutions have become
notorious for spreading communal and
regional hatred amongst citizens and
student community and for indulging in
militant activities ;
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(b) the namss of such institutions ;

{c) whether in the opinion of Govern-
ment outsid: inlluznce is responsible for
this state of affairs ; and

(d) the-steps taken to restore to these
institutions their normal functions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V.RAO): (a) and (b). Allegations of
communalism  have  sometimes been
mads against one or two institutions.
On investigation, however, they were
found to be without substance.

(c) and (d) . Do not arise.

weazivdta afcage sifuwwre
1450. Y AYST ATY WEST © FAT
qfcage a9 Atwgs w5t g @@ w7
FO0 00 fF a7 e arst sfafqoy
¥ "M & 14 wqar FEse afafa
¥ wfgaea & sgEe M #1¢ sgaeqr
& grar sraiedry qfeaga wfasre &t
% gifafus fAFm a@ T s afs
yadedn  qftags # gure fear
wTaEE ?

wadg wig AT Ataga qarafaA
aat (ot g wEar) @ wET A
sfafraw, 1939 Y w0 63 ©w &
waa afsd sweadedm ofwaga
s oz & vw wifafas weqr )
HTEIT FT ARTT A FT AT IY
afafran ¥ e 63 © (2) (¢ &
AT AfaETe X FT 9T, FHFT
afafy & fewfont €Y eaw & wad
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WA ® JvwaT wreafaw  f
TSl

1451, Y W7 WG WrEER : v
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sifera o uwfya &Y o1 wWr 2
T WIS Y 9 §EA F  FHT-9EH 9%
& & FE

Encroachment by Nagas

1453, SHRI D. N. PATODIA : Will

the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that 8 massive
Naga cncroachment has been reported
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in Dessoi forest in the Mokachung Dis-
trict ;

(b) if so, the facts of the case ; and

(c) the steps taken to evict the en-
croachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :

(a) to (c¢). According to information
received from Nagaland Government,
there is no such encroachment in Dessoi
forest in the Mokokchung district of
Nagaland. The Assam Government has,
however, stated that reports have been
reccived of such  encroachments into
Dessoi Valley Reserve Forest and that
the matter is receiving their considera-
tion,

Inter-State Seniority List of Mysore
Government Officials '

1454, SHRI S. B. PATIL : Wil
the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether it is a fact that the
Mysore State Government has not pre-
parcd an Inter-State seniority List of
Officials of the Revenue Department
coming from differcnt States and eligible
for promotion as Tehsildars in their
parent States as on the Ist November,
1956 ;

(b) whether it also a fact that the
Mysore State Government is now pro-
moting only D:puty Tehsildars as Tehsi-
Idars and that the Aval Karkuns of
Bombay arca are denied of their pro-
motion as Tehsildars to which they
were cntitled in their parent State prior
to the 1st November, 1956 ;

(c) whether it is also a fact that the
Central Government have issued direc-
tions to the Mysore State Government
to prepare an Inter-State seniority list
as on the Ist November, 1956, of Deputy
Tehsildars including the names of Aval
Karkuns of Bombay arca and, if so,
the action taken by the State Govern-
ment ; and

(d) the action proposed to be taken by
the Ceatral Government {n the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b)., Yes, Sir.

(c) and (d). The recomm:ndations of
the State Advisory Committee regarding
the Inter State S:niority List of Deputy
Tehsildars inclusive of the names of Aval
Karkuns of former Bombay, as on the 1st
November, 1956, is under cxamination
in consultation with the State Government.

Bridge Over River Krishna In Mysore

1455. SHRI S. B, PATIL : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state @

(a) whether the plans and estimates
with regard to the bridge over Krishna
River 02 the highway at Kolhar and
Korti in Bijupur District of Mysore
State have bzen reccived ; and

(b) if so, the details thereof ; and
(e) when it is likely to be started ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(ay 1o (c). The Chief Engineer,
Mysore State had last reported the cost
of th: proposed bridge over Krishna at
Kolhar to be about Rs. 1.35 crores,
M:=anwhile, the proposal was reviewed
at a mzeting hald in August 1968 when
the representatives of the State Govern-
m:nt were also present. It was agreed
at that m:eting to drop this project and
to consider the construction of another
bridg: over the sam: river Krishna at
Galgali at a distance of about 26 miles
upstream of Kolhar, The State Govern-
m:nt have not sent any estimate for
this also so far,

Clothing Allowance to Constables and
Head Constables

1456. SHRI SHARDA NAND : Will
the Mipister of HOME AFFAIRS be
pleasod to refer to the reply given to
Unstarrred Question (No. 5270 on the
20¢h December, 1968 and state :
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(a) the total amount of clothing allo-
wance paid to the Constables and Head
Constables on deputatlon to the Intelli-
gence Burcau  during  the last flve
Yyears

(b) the amount expected to be expend-
ed durlng the current financial year ;
and

(c) the date from which the said
allowance is being disbursed din the
Intelligence Bureau and the total amount
expended by Government In thls respect ?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) Rs. 48,046.37

(b) The deputationist Constables and
Head Constables in the Intelligence
Burcau are cntitled to a uniform allo-
wance of Rs. 30/- and Rs. 40/- per
annum respectively provided they furnish
a certificate 10 the cffect that necessary
uniform has becn maintained throughout
the period for which the uniform allo-
wance has been claimed.

No amount has been expended during
the current financial ycar since the
personnel mentioned above have not given
the required certificate.

(c) The rationalised terms of deputa-
tion for the Constables and Head Consta-
bles working in Intclligsnce Burcau have
come into force since 1.3.1961. Since
then Rs. 60,333.57 have been cxpended
by Government in this respect.  Prior
to that date the officers were paid such
allowances on confrere basis.

Translation Bureaux In States

1457. SHRI RABI RAY : Will the
Minister of EDUCATION b: pleaszd
to state ©

(a) the names of the States that have
gone ahead with formation of translation
bureaux so as to spend one crore of
rupees for translating text-books from
English to mothertongue ; and

(b) the detailed statement, Statewise,
and how much money the Government
of India are earmarking for the purpose 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAOQ) : (a) Ths States of Rajasthan,
Aadhra Pealesh, Bihar, U.P., Haryasa,
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Madhya Pradesh, Tamil Nadu, Kerala,
Mysore, West Bengal and Assam have set
up Committees for the production including
translation of University level textbooks
and other literature. Information has
been received that the State Govern-
ments of Orissa, Maharashtra and Punjab
are going ahead with the formation of
such Boards,

(b) Following grants have been paid
to the various States during the current
financial year :

8. No. Name of the Amount of
State Govt. grant
Rs.
1. Rajasthan 5,00,000.00
2. Bihar 5,00,000.00
3, Uttar Pradesh 2,00,000.00
4, Haryana 2,00,000.00
5. Andhra Pradesh 10,00,000.00
6. Madhya Pradesh 1,00,000.00
7. Tamil Nadu 1,72,000.00
8. Mysore 5,00,000.00
9. Kerala 43,050.00
10. West Bengal 32,778.00

These grants have been sanctioned
on the basis of proposals reccived from
State  Governments, Proposals from
Governments of Orissa and Assam are
under consideration. No proposals have
been received from the rest. The total
allocation made for all States during
Plan period is Rs. 15 crores only,

Development of Konarak Temple
1458. SHRI RABI RAY @ Will the

Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Sun
Temple at Konarak would be flood-lit
on a permanent basis and arrangements
would be made to provide felescopes to
enable tourists to sce  the sculpture;
and

(b) if so, when the proposal is likely
to be implemented ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Proposals to this cffect are
under consideration.

(b) A decision in the matter will be
taken after the Plan outaly for Tourism
has been approved.
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Developthent of Bhubaneswar Konarak
and Puri for Tourism

1459, SHRI RABI RAY : Will the
Minister of TOURISM AND CIVIL
AYIATION be pleased to state :

(a) whether it is a fact that he wisited
Konarak during the third week of
January, and said that provisionin the
Fourth Five Year Plan could be fully
utilised for developing Konarak, the
king-pin of Orissa’s tourism ;

(b) whether it is also a fact that
the “golden triangle of Bhubaneswar,
Konarak and Purl in Ovissa, if properly
developed can become important tourist
attraction for national and international
tourists ; and

(c) if so, what steps the Government
of India propose to take in this matter 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Yes, Sir,

(¢) The schemes will be worked out
in coordination with the State Govern-
ment after the Plan outlay for Tourism
has be:n approved.

s & swrf g e At
afrerg
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TEeTd AT g @ A F

T e

(F) a1 g w1 @wW T A
ww1frd & avelt anefts afarei )
A feemar T  foad amew o
aqr gga wgrfaai, faawr aAfas
sy dar g, weifm &t st
g

(w) I« wweite afremi & A
o Sy qEmT oy & 7

meed wwwy § wwew st
(st frerwew ges) : (%) g,
T |

() FerC ST FTETT & A FXAT
¥ ATETT, ATATT WYE, HTA €T AT,
e, s, gfran &, A

PHALGUNA 8, 1890 (SAKA)

Written Answers 166

Wi few At &, e awew qfrwd
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dfgar ®r wro 292/293 & swwt
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Girljans in Agency Areas of Srikakulam
District of Andhra Pradesh

1461. SHRI NARENDRA KUMAR
SALVE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that Girijans
living in the Agency arcas of the Srikaku-
lam District in  Andhra Pradesh are
being instigated by the workers of certain
political party to violence and revoly;

(b) whether it is also a fact that there
have been clashes beiween the Police and
the Girijans in the Bettili forest area
several times dn the month of January,
1969,

(c) whether it Is further a fact that
these Girljans have considcrable supplies
of arms and ammunition with them;

(d) whether Government have made
any efforts to asscss the reasons for the
unrest among the Girijans and 1o mobilise
its social workers in the area to protect
them from the influence of anti-social
and anti-pational clements; and

(¢) whether any high official of his
Ministry visited the area to acquaint the
Ministry of truc statc of affairs in the
Agency Area 7

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) According to informa-
tion received from the State Government

nist ext i are leadi the
Girijans in acts of violence and Jaw-
lessncss.

. (b) In January, 1969 there have been
two clashes between the police and the
Girijans.
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(¢) Wrile Girijns have used country-
made guns and bombs, the Siate Govern-
ment have no information that they have
contiderable supplies of arms and ammu-
nition.

(d) The State Government have care-
fully assessed the situation and are imple-
menting a number of measures in the tribal
areas of Srikakulam and other districts
for speeding up the socio-cconomic deves
lopment of Girijans and other tribals.
Reference is also invited to the answer to
Lok Sabha Unstarred Question No. 648,
given on 21st February, 1969.

(¢) An officer of the Department of
Social Welfare visited the Srikakulam
area during 1968 to study the conditions
there.

Scheme for Compulsory Soclal or Constructive
Activity for University Students

1462, SHR1 NARENDRA KUMAR
SALVE : Will the Minister of EDUCA-
TION be pleased to state

(a) whether Government contemplate
framing any scheme applicable to all
the University students in the country to
prescribe compulsory social or construc-
tive activity in order to divert their
energies away from agitational and
destructive tendencics; and

(b) whether Government also propose
to explore the possibilities of enacting
legislation prohibiting participation in
political activities by the students ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V, K.
R. V. RAO): (a) Government has
formulated a National Service Corps
Programme and a National Sports Organi-
sation Programme which Imter alia cover
constructive activity and social service
by the University Students, The details
of the programmes are being [linalised.
It is proposed to implement the program-
mes as a pilot project on voluntary and
selective basis.

"~ (b) No, Sir.
Use of Science for Economic De velopment

_ 1463, SHRI NITIRAJ SINGH CHA-
UDMARY : Will the Minister of EDU-
CATION be pleased 1o state :
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(a) whether sci:nce popularisation is
the fundameatal factor influencing tle
pace of economic development: and

(b) if so, the steps so far taken to
achieve this and are proposed to be taken
hereafter ?

THE MINISTER OF EDUCA-
TION AND YQUTH SERVICES (DR.
V.K.R.Y. RAO) : (a) Scientilic attitude
is among the factors that accelerate
the pace of economic devclopment of a
country,

(b) The steps taken to popularise
science include financial assistance to
individuals and societies for publishing
popular  scientific  literature, holding
science lairs and exhibitions, film shows
and improving science teaching at school
stage.

Actual place of death of Mahatma Gandhi

1464, SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have fixed
the place where Mahatma Gandhi actu-
ally died;

(b) if so, whether the views of Justice
G. D. Khosla expressed in his book
“The Murder of Mahutma" were con-
sidered;

(c) the other material taken into con-
sideration in fixing the place of death
and findings thereon; and

(d) if no decision has been taken so
far, whether any steps will be taken to

fix the actual spot where Mahatma
Gandhi died ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) : (a)
to (d). Inthe F. 1. R. recorded on 30th
January, 1948 at Tughlak Road (Police
Station) it is stated as follows :=

““The shots hit Mahatma Ji at
abdomen and chest and he began
to bleed. Mahatma Ji fell down
while uttering ‘Ram, Ram®. The
assailant was immediately arrested
on the spot with the pistol.
Mahatma Ji was then removed to
his residential room in the Birla
House in a state of unconsciousness,
Mahatma Ji expired immediately
afterwards,”
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Though (ke exact place whe'e Mahat-
ma Gandhi died was not a spacific issuc
for a finding by the courts of law, the
following observations occur in the judg-
ment of the court of Spe:ial Judge for
the trial of Nathuram B. Godse and
others :-

**Mahatma Gandhi full down
uttering the words ‘Hei Ram’. He
was picked up and taken to his
room in the Birla House, He, how-
ever, succumbed to the injuries
sustained by him soon after he had
been taken to his room™,

In the judgment of the High Court of
the province of East Punjab, it is stated
as follows :-

“The Mahatma sank 1o the ground
with three pistol wounds in his chest
and a cry of of ‘Hey Ram’ on his
lips. He was carried hastily into
his room but he was past human
aid and a long life of :implicity,
service and sacrifice came rapidly
to a close™

The contamporancous records would
thus suggest that Mahatma Ji was fatally
injured by the pistol shots at the prayer
meeting and was carried into his room
where he pasted away. The Government
as such have not taken any decision in
the matter.

Ashoka Hotels Ltd. New Delhi

1465. SHRI K. M. KOUSHIK : Will
the Minister of TOURISM & CIVIL
AVIATION be pleased to state :-

(a) Wrether the expericnce of a tourist
couple during their stay in the Ashoka
Hotels Ltd., New Delhi, as detailed in
the ‘Mother India’ issue of January, 1969,
has been brought to the notice of Govern-
ment; and

(b) 1f so, the steps contemplaled to
improve matters 7

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) Efforts are constantly being made
to improve the management and standard
of the service of the hotel. [t is pro-
posed to provice increased catering and
dining facilities and to introduce pew
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systems and prozcdures for re.crvation,
bi'ling, food and beverage enotrol and
also to undertake certain major reno-
vations in the hotel. '
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Language Load on Students

1469. SHRI LOBO PRABHU : Will
the Minister of EDUCATION be pleased
to state @

(a) whether it is a fact that a student
has to learn four languages in the
Maharashtra State ;

(b) whether there is any other State
where the position is similar ;

(¢) whether any study has been made
1o find out if there is any deterioration
in the study of other subjects due to the
encroachment of the language load, if no
study has been made the rcasons there-
for ;

(d) whether an evaluation has been
made of the quality of cducation in
English medium and Regional language,
medium schools in four language and
three language arcas and, if pot, the
reasons therefor ;

(¢) whether heavy language loads,
and regional languages are causing loss
of cmployment opportunities to students
in some States ; and

(f) if so, the remedial steps taken in
the matter ?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (Dr. Y.K.R.Y.
RAO) : (a) to (f). Information is being
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collected and will be laid on the table of
the House.

Nomination of Members belonging to
Parties other than Congress to Advisory
Boards

1470. SHRI LOBO PRABHU : Will
the Minister of HOME AFFAIRS be
pleased to state :

{a) whether there is any direction that
members of po’itical parties other than
the Congress, should not be nominated
to the Advicory Boards and Committees
of Social Welfare, Education and other
development Departments ;

(b) if not, the reasons why there are
no members of non-Congress partles at
national level bodics ;

(c) if the reply to part (b) be in the
affirmative, what is the number of non-
Congress members on such  Boards/
Committees, and the percentage thereof ;
and

(d) consistent  with  Parliamentary
practicz, whather  Government  would
direct that nominations to such bodies
at all levels shou'd follow th: party
proportion at cach level 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY : (a) to
(d). No direction has been issued by
the Government to the effect that non-
officials appointed to Advisory Boards
and Advisory Committecs should belong
to political parties or any particular
political party. Such bodies are con-
stituted either undzr the relevant statutes
or by exccutive action. The choice of
non-official members of these bodies is
madz, subject to any requirement of the
law, after taking int0 account the
aptitude of, option given by and the
contribution an individual member is
likely to make in furthering the objscts
of the Board or the Committec. Political
affiliation of individuals coacerncd s
ne=ither taken into account nor asceriained
at the tims of making their appointm:nts.
Government have, thercfore, no infor-
mation as to the numbsr of Congress or
non-Congress m>mY%rs ssrviag oa suzh
Boards or Commitiees. As palitical
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affiliation _is not the basis for nomi-
nations the qnestion of fixing any
proportion for members of different
parties does not arise.

Steam Launch Tragedy at Gangasagar Mela

1471. SHRI BHAGABAN DAS: Will
the Minister of SHIPPING & TRANS-
PORT be pleased to state.

(a) whether a steam launch sank at
Gangasagar Mela with a pumber of
pilgrims this year ;

(b) the exact number of persons drow-
ned in the tragedy; and

(¢) the steps taken to prevent the
recurrence of such tragedy?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF BHIPPING &
TRANSPORT (SHRI IQBAL SINGH)
(a) Yes, Bir.

(b) and (c). Inland Water Transport
on waterways other than those declared
as National Waterways is the responsi-
bility of the State Governments. The
Government of : West B:ngal, who are
concerned with the matter have reported
that thcy have constituted a Special
Court under the provisions of the Inland
Sicarn  Vessels Act, 1917 for making
formal investigation into the facts of the
case,

Mutul Exchange of Cultural Troupes with
Korea, Cuba and North Vietnam

1472. SHRI BHAGABAN DAS : Will
the Minister of EDUCATIGN be pleased
to state:

(a) whether any agreement with
forcign Governments particularly like
P:oples’ Rcpublic of Korea, Cuba and
North Vietnam exist for mutual exchange
of cultural troupss ; and

(b) if s0, the details of the visits by
cultural troupes under such agreem=nt?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V.K. R, V,
RAO) : (a) No Cultural Agreem:nts at
present exist with the P:oples’ Republic
of Korea, Cuba and Neorth Vietnam,

(b) Does not arise,
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Invitees to Caltural Troupes’
Programmes

1473, SHRI SATYA NARAIN SINGH :
Will the Minister of EDUCATION be
pleased to state :

(a) the details of the press represen-
tatives and other invite:s who were
invited to the recent press previews of
the programmes presented by the
U.S.S.R., Gzechoslovakia and Yogosla-
vian Troupes at New Delhi ;

(k) the number and names of persons
issued with the complimentary passes by
Government at  the previews as  well
as at the shows staged by the troupes ;
and

(e) the criteria for issuing compli-

mentary passes (o individuals for the
shows by the above troupes 7

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR.
V. K. R. V. RAO) : (a) 10 (¢). Invita-
tions through the Press Information

Bureau were issued 1o the representatives
of the Press in Delhi for the Press
previcw shows given by the foreign
troupes from the U.8.5.R., Czechoslo-
vakia and Yuposlavia in order to give
wide publicity to the performances.
Some invitations were also issued to
officials in the various depariments who
are associated with organising these visits,
The Press preview show contains only a
few choten items and not the entire
programme.

For the public performances some
invitations are issued by the Embassy who
are given a block of =eats; some invita-
tions are issued by the Ministry of
External Affairs who are again given a
block of seats, und to a limited extent
to some senior non-ofTicials in the fie'd
of education, art and culture.

Basically the number of compliment-
aries to be issued s decided upon on
each occassion on the public response
to the sale of tickets for such performan-
ces. It is not poisible to give the nomes
of all the invite:s for theic shows as
blank Invitatioa cards fo: a block of
seats were issued,
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Cultural Troupes from Foreign Countries

1474, SHRI SATYA  NARAIN
SINGH : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether the recent visit of cultural
troupes from foreign countries like
Czechoslovakia, Yugoslavia, U.8.5.R.
etc., under the auspices of his Ministry
has been under any  cultural understand-
ing or agreement ;

(b) if so, the details thereof ;

(¢) the number of shows staged by
each of the troupes in the countiy, State-
wise

(d) the money carned through the
sale of tickets and the ¢xpenditure incur-
red on each of the shows ; and

(e) the details of the disposal of the
earnings under various heads ?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V. K.R. V.
RAQ) : (a) The cultural troupes from
these three countries visited India under
the Cultural Exchange Programmes
concluded with cach of thesc countries,

(b) Under Item 50 of the Indo-Czech
Cultural Exchage Programme 1968-70, a
16 member Pantomime Group Fialka's
Theatre on ;tbe Balustrade visited India
betwcen 13th December and 30th Decem-
ber, 1968,

Undcer Item 22 of the Indo-Yugoslav
Cultural Exchange Programme for 1968-
69, a 14-member Baliet Ensemble of the
Croalian National Theatre, visited India
between Sith January and 3lsi January,
1969,

Under Item of the Indo-Soviet Cultural
Exchange Programme 1968-69, a 26-
member group “‘Pcople’s Dances of the
Soviet Union" led by H.E. Mr. B.M.
Gizatullin, Minister for Culture in the
Tatar Autonomous Republic of U.S.S.R.
visi'ed India between 18th November and
13th December, 1968,

(c) The number of shows staged by
cach of these troupes in the country, is as
indicated below ;-
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(1) **Fialka's Theatre on the Balustradc™,
Prague (Czechoslovakia)

Delhi : (i) A Press preview.

(ii) Three public per-
formances.

(i) A Press preview,

(ii) Thrce public per.
formances.

Madras :

Three public per-
formances.

Bombay :

(l) *Ballet Ensemble of the Croatian
National Theatre'', Zagreh (Yugoslavia)

Bombay : Three public per-

formances.
Two public per-
formances.

Hydcrabad :

D.lhi : (i) A Press preview,

(ii) Three public per-
formances.

(iii) A special perfor-
mance at Rashtra-
pati Bhavan,

(1) “People’s Dances of the Sovier
Union™,

Calcutta : Two public per-
formances.
Madras : Three public per-
formances.
Hyderabad : (i) A press preview-
cum-special show.
(ii) Two public per-
formances.
Bombay ; Three public per-
formances.
Delhi : (i) A press preview.

(ii) Three public per-
formances.

(iii) A special perfor-
mances at Rash-
trapati Bhavan.

(d) The moncy eamed through the
sa'e of tickets and cxpenditure imcur-
rel on the shows of the three
forcign troupes, Is as indicated btelow :-

(1) ““Fialka's Theatre on the Balustrade"
Prague (Crcchostovakla)
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Sale of tickets Rs. 13,690.00
Expenditure on
shows : Rs. 14,525 47

(1) “Batlet Ensembele of the Croation
National Theatre”, Zagreb (Yugoslavia)

Sale of tickets : Rs. 23,962.00
Expenditure on
shows : Rs, 9,582.41
(lll) *People’'s Dances of the Soviet
Union™
Sale of tickets : Rs. 39,774 00

Expenditure on

shows : Rs. 29,076.59

(e) The amounts realised by sale of
tickets and brochure are, as a matter of
rule, credited to the receipt head of
account of the Central Government.

Village Chowkidars

1475. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) how much the village Chowki-
dars are paid in the different States and
Union Territories ;

(b) whether in view of the increas-
singly high cost of living and the very
much low amount of pay given to the
village chowkidars of Manipur, Govern-
ment propose (o sanction a  higher
revised pay ; and

(c) whether the Government of
Manipur have also proposed the up-ward
revision of their pay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ;
(SHRI VIDYA CHARAN SHUKLA) :
(a) Information in regard to emolu-
ments paid 10 the village chowkidars by
the States and Union Territories as
received from them has becen tabulated
in the Annexure laid on the Table of the
House. Placed in Library Sece No.
LT-174/69

(b) and (c).
consideration of
Manipur.

Chowkidars in Manipur Schools

1476. SHRI M. MEGHACHANDRA :
Wl the Minis'e- of EDUCATIGN te
pleased to state ;

The matter is under the
the Qovernment of
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(a) whether it is, a fact that there
are school chowkidars for Government
L.P., M.E. and U.J.B. schools of the
Government Manipur who are paid only
Rs. 3 a months,

(b) if so, the number of such school-
chowkidars and the reason for such humi-
liating treatment ;

(c) if the reply to part (a) be in
the negative, how much the school-
chowkidars draw per month;

(d) If there are no chowkidars for
the above category of schools, who
carries out the work of the chowkidars
in those Schools ; and

(e) if the reply to (a) be in the
affirmative whether the Government of
Manipur have proposed revision of their
pay ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R. V. RAO): (a)to(e). The
requisite information is being collected
and will be laid on the Table of the
Sabha in due course,
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American Tourists

1778. SHRI SHIV CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that there has
been a decline in the number of Ameri.
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can tourtsts who visited India in 1968
vissa-vis 1967 ;

(b) if so, the reasons thercfor and
the steps taken by Government for at-
tracting tourists from the United States ;

(c) if not, the total numb:r of Ameri-
can tourists who visited India in 1968
vis-a-vis 1967 and the foreign exchange
earmned thereby in those years separately ;
and

(d) the particular places in India
mostly visited by the American tour-
ists ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (d). The figures of
tourist arrivals in India from countries in
America during 1967 and 1968 are given
below :

Country of 1967 1968 Purcentage

Nationality Increase
Decrease
USA 43,041 41,741 3.0
Capada 3,001 3,553 18.4
South
America 1,870 2404 28,6

The reasons for the decline in the
number of tourists from the USA are
being analysed. Government have,
however, stepped up publicity and pro-
motional campaign in this country to
attract more tourists from there. Itis
also proposed to launch schemes during
the Fourth Five Year Plan period to
improve and enlarge tourist facilities in
India.

Data of foreign exchange earred from
tourists nationality-wise and of individual
places visited by forcign tourists are not
being maintained.

Development of Roads in Darbhanga
District

1479. SHRI SHIVA CHANDRA JHA :
Will the Minister of TRANSPORT
AND SHIPPING be pleasced to state :

(a) whether it isa fact that Govem-
ment have a plan under consideration
for the development of roady in Dary
bhanga District in Bihar ;
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(b) if so, the details thereof ; and
(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MI-
NISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) () to
(¢). The development of roads other
than National Highways in the State is
the responsibility of the State Govern-
ment. Inso far as the section of the
National Highway passing through
Darbhanga District is concerned, it is
fully developed to two-lane traffic and
there is at present no proposal for its
further development. The Central Go-
vernment is, however, constructing a
link road between Muzaffarpur and
Darbhanga a portion of which lies in
Darbhanga District. Its entire cost is
being met by the Central Government
and it is expected to be completed by
March 1971,

Border Security Force In Nefa

1480, SHRI S. N. MAITI. Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Border Security Force
is functioning in N. E. F. A. ; and

(b) if s0, the details of its activities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir.

(b) Question does not arise.

Sangeet Natak Akademi in Manipur

1481, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased 1o state *

(a) whether Government have received
any recommendation from the Govern-
ment of Manipur regarding a representa-
tion for the establishment of a State
Sangeet Natak Akademi in Manlpur ;
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR,
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V.K.R. V. RAO). (a) and (b). The
recommendations of the Manipur Ad-
ministration regarding the establishment
of a State Sangeet Natak Akademi In
Manipur have just reccived and the
matter is under examination,

Untrained Non-Matriculate Teachers
of Manipur Elementary
Schools

1482, SHRI M. MEGHACHANDRA ;
Will the Minister of EDUCATION be
pleased to refer to the Reply given to
the Unstarred Question No. 1293 on the
26th July, 1968 and to state :

(a) whether the reply to  part (a)
thereof is in conflict with the erstwhile
Manipur Territorial Council Order No.
7/5/61-TED dated the 14/15th January,
1963, especially para 2 of the said order,
which exempts  the wuntrained  None
Matriculate Teachers of the Elementary
Schools from training on completion of
20 ycars of continuous scrvice after 1st
January, 1959 and sanctions for them
the pay scale of trained teachers as and
when they complete 20 years of ser-
vice ;

(b) whether Government have com-
pleted examination of the matter referred
to in the reply part (c) of the aforesaid
question ;

(c) il so, the result thereof ; and

_ (d) whether Government have consi-
dered to extend the decision of the Ter-
ritorial Council to grant similar conces-
sions  to  non-Matriculate  untrained
teachers ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
VY.K.R.V. RAO) (a) The matter is under
examination.

(b) to (d). The matter is still under
consideration,

C. B. I. Investigations in Manipur

1483, SBHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to state

(a) the number of cases under the
investigation of the Central Burcau of
Investigation in the Union Territory of
Manipur ‘and the namgs ofthe Departs
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menis  with  which the cases are
connected ; and

(b) the details of the progress of the
investigations in those cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a) Six cases arc urder investigation
of the Central Bureau of Investigation in
Manipur. Of these, thiee relate to
P.W.D., two to Education Department
and one to the Police Department (Home
Guards).

(b) Investigations have been completed
in two cases—onc each of Public Works
and Education Departments—and final
reports of C. B. 1. in these cases arc under
pieparation. The remaining four cases
arc still under investigation.
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Fire In Harsang (N. E. F. A.)

1485. SHRI BISWANARAYAN
SHASTRI : Will the Minister of HOME
AFFAIRS be plcased to state :

(a) whether Government are aware of
the fact that a big village, namely Harsang
in Sabansiri Division, N. E. F. A, was
completely gutted by fire in January last ;

(b) il so, the extent of damage and the
cause of fire ; and

(c) what relief was given to the affect-
ed pecople ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) There has been a fire in village
Hong (and not Harsang) in Subansiri
District (NEFA) on 18th January, 1969,

(b) It was an accidental fire caused by
sparks from a hearth inside a house.
About 300 bamboo and thatch structures
were gutted. Total damage due to fire
was estimated at Rs. 20,000, There was
no loss of fire.

(c) NEFA Administration immediately
sanctioned Rs. 3,000 for gratuitious relief
io the shape of rations and clothings etc.
to the victims of fire. By community
effort the villagers have already recons-
tructed the houses.
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Trafic Arrangements In Delhi/New Delhi
On Republic Day
1486. SHRI SATYA NARAIN SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that certain
important roads/strects in  Delhif/New
Delhi, on which public buildings had been
illuminated in connection with the
Republic Day ce'ebrations, were closed
to all vehicles other than private vehicles
from 6 p.m. to 11 p.m. from the 26th to
29th January, 1969 ;

(b) whether it is also a fact thal as a
result of such action the commuiers in the
Capital were subjected to considerable
hardship and harassment as many of them
had to walk a few miles to get to the
nearcest bus-terminal outside the limits of
this restriction ; and

(c) if so, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA);
(a) to (¢). The illumination on Govern-
ment buildings in areas around Rajpath
attract large crowds. It was considered
necessary to  restrict  plying of heavy
transport and slow moving vchicles to
avoid traffic congestion in the areas in
order to enforce smooth flow ol traffic,
Buses werc allowed to come up (o nearest
points such as North Avenue, South
Avenue, Ashoka Road and Connaught
Place area. These restrictions were relaxed
for 28th and 29th when the crowds became
thinner.
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ng-eTd gewrma ¥ g WAt (s
frarerce gws) (%) ¥ (7). g
aF g WX FEHR §ORI § svfea
g
erE § TR fraw fadndt s

1488. =it yow wx g™ : AT
TE-wTE WAl ag qAE B OPAT FAX
fr :

(%) oz aw g f§ 26 sraady,
1969 Y Trwres § g sufeal &
firegame far mar 971 F4ife § moEw
feam wamy o & faog weoia #X @
7 ok

(@) afz g, aY a1 wewa fd
I & FuT wTam ¥ AT fRay  safan
freare ffd 7 ot 9% fasg @
Fraarg &1 af ?

NE-FTH ATATHY W TG WAL (s
farer gww) :  (F) W (F).
26 wAEa, 1969 F IR FTAT
w¥r fog AAgT & ared Tog w1 &=
Aima g7 14 faamdf seiq s @ ¥
7g T a1 f§ ¥ moasy framw §t o
®Y ZAY AT AT AfEAl B QFA
FTae OFw FY gfer & o fgoma #
& fogr mr ) 9% & 13 w7y 9@ faa
aar g & v fav gy faar qar

Assistance By West Germany For
Promoting Tourlsm

1489, SHRI K. P. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether the Government of West
Germany have offered assistance for pro-
moting tourism in India ;

(b) if so, the details thereof ; and
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(c) whether Government hawve nccepled
the assistance offered by the Government
of West Germany ?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR, KARAN
SINGH): (a) to (c). Government are in the
course of working out some proposals for
co-operation with the Government of West
Germany for the development of Tourism
in India, The matter is still under
negotiation,

Formation of Third Communist Party
in India

1490.  SHRI K. P. SINGH DEO :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's  attention
has been drawn to the Press report appear-
ing in the Times of India dated the 6th
January, 1969 regarding the functioning
of a third communist party in India and
its activities in the country ; and

(b} if so, the reaction of Gowvernment
in regard thereto :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). There is no information
that third Communist Party has been
formed in the country. However, the
extremists are reported 10 have formed an
All India Co-ordination Commitiee. The
activities of the extremists are being kept
under close watch.

Law of Contempt

1491,  SHRI BAL RAJ MADHOK ;

SHRI HARDAYAL
DEVGUN :

SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

SHRI RANJIT SINGH :

SHRI BIRUTI MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether the law of contempt is not
only undefined but is also arbitrary ; and

(b) if so, the measures Government
propose to take to define it 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY). (a)
and (b). The Contempt of Courts
was introduced in the Rajya Sabha on
29.2.1968 and it is now under considera-
tion of a Joint Committee consisting of
Members from both the Houses of
Parliament.

12 hrs.

DEMISE OF THE PRIME MINISTER

OF ISRAEL
SHRI RANGA (Srikakulam) : Sir, I have
to draw your attention and the attention of
the House to the sad demisc of the Prime
Minister of Israel. We are all sorry for it.
12.0} hrs.
CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

KACHCHATIVU ISSUE

St W W (avad-afa)
weuy wgRy, & sfawadm Ssaga
¥ frefefes fawg &1 sttt #2fas-
4 AT &1 T feATAT W@ g o]
SN FEEF T oy ¥ @w
FAT AFAT X ¢

“gETI-AAT # yEIfed ag  wuTae
f& WA =FT § AT9 FSAEIT 9T
faare wegegqar & fom @A & fao

qEuq g aar &

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
The issuc of Kachchativu figured in the
talks between our Prime Minister and
the Prime Minister of C:ylon during his
visit to India in November-December,
1968. The two Prime Ministers agreed
that in view of the close and cordial ties
between the two  countries, the issue of
Kachchativu should be resolved by bila-
teral discussions in a spirit of coopera-
tion. Officials of the two countries have
held consultations within the broad
agreoment rcached between  the two
Prime Ministers,

The Government of India are con-
fident that this issue will be resoived by

Kachchativu Issue (CA)

bilateral discussion and the qu:stion of
arbitration does not arise.

ot Wi STARNY : wSas WEIR,
# gg gwiftg w7 § f awmman
¥ o waT wré § Igw 7oA qgw A
agr gt | & ag o awwar g fe ?w
¥ AZAFHTT AT FT g H gT
% fr o 29 &Y oflT & R ¥ ar
3q ¥ fga ¥ wvarw ¥ fodt qot gow
& &1 4T gHIE 1 UF  qFAeq &
o e w1 3@ gov A FHT ®
N "¥T 7@ & fou o a g W
I I gL Oow & fem & fadiw
# g, at foe o8 e Y | ¥ 3w
TaAST KT FEA grar wifgy 1 21wy
#1 0F @a¢ TifF 24 FET F q@ATC
# gdt €Y, ¥ s A g o g —
Jo TUAe ario —3qAT WX ¥, FrowA)
¥ = gf, swer & groar wmm @,
Tgt I 9T =TEAT § -

*“Officials of the Ministries of De-
fence and External Affairs here refused
to conflirm or deny a report in the
Sinhalese daily Lankadipa yesterday
that Ceylon and India had agreed to
refer the Kachchativu issue to interna-
tional arbitration. The paper claimed
that premier Dudlcy Senanayske made
the request for arbitration during his
visit to New Dclhi last year. It added
that the request was prompted by
Ceylon's confidence that its claim to

the island was supported by a wealth of
historical and documentary evidence"'.

MR. SPEAKER : But he has denied it
ot wrdl sty :  were waaw,
anft ft IgT e A fear g1 7
¥ g & ek e Al &)o@ A
gt wgR 9 a8 Wi § fiv ow 77
waT ot Wi dF 3 W e gt
qT WT9F %O & ATATT TAATT ¥T A7
N §, @ aws I G wfEn
ot mfe freY & 7 & fggea
fw W ¥ roaeph 1 w1 A
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[fr st weed]
Mg ¥ fFs gz qien 49 @1 @&
T N EHaEA ¥ wwAr W1 @ 2,
#fer frg™ a5 oo, 9 & 903
# guA TOw1 Tarar 41 T g4 g ag
qATYT 74T 971 fF TETE TAFT GW ST
FFEAMRBE | 5T a2 ¥ 7g
garar mar f& QAT &= F g9
wfY o fggsy ® 43, @@ Guer
g | AamTfrarar § ofEE §
Sa weAY gy o e o IR
- gl | AwE ¥ owwrA wedr
F feemY § ag awaen fean e & wfta
F AT EH W A A g & o
R § | ag mavae & wimm geag
A g afew waad ¥ 9z gae #,
wafs ¥ wgAdeq wrew  wfreed
wim | & o sg7 91 @ T a1 s
¥ g avmew femr, fagd s
fageil a1T agi 97 gwE {t gar @,
fFagaaargs 1 31 &1 9T w=
B® @il & arad, fgrgearm Sasiasr
& qarr 7 Y arde F @9 adA
T, IE aFTeq wiar § fowwr sfwar
%7 a fgm o & e 7 A
T @ vAr FAF fam due §
a & & AT 9 g wmAr goooE
ar Tas o wgn o g

“Premier Dudley Senanayake made the
request for arbitration™

¥qT T9Y qeg ¢ e oA ag a
¥ 91 ? gul gz fF agr gurd goer
Faadom A favre § 5 9w
IZ WX 6% WIF HAIE, &7 Al &7
W 3T § FTarw fwgr 9@, g
HY-ZT & 9T T U %1 t@T aw
art fowd sy fggeam & san
Er Hew & fggd & wo1 @ ?
frat og fe N wor frgy qua W
& qur @ O FE W AW
M X ¥ T o fear 9, e qmn
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VI §I¥T7 & A9 § Fs€[@rg WE
Fr gl @, @ w9 § Al
ATTH &1 qIdl @, 4T ATOH AA H
aF A ¥ f1f gF & T o g
g% 7@ § @1 feT 741 Ag0 iy aws
W ® @1 33 § fd woaErg &
AT @eH, FoAMIG gaT & !

= faiw fag . weqw wEEy, &1-
g &1 wrAeT TM @Ew H gger of
o & AT TG AAATE dIEdl A
AT Ug A E 1 gl @w & @mwar
FIAAS A7 TW dg & f&
Al 2w, foad fF aga o1 qvaew 7@

§ . (smawm)...

Wl A FEAW 9N § Ag
W

ot fedm fag : o9 gad s @
q3 & 9 I

# o ¥ fAam sT @r ar & @gi
9 HEA § gg AIHAT H1AT 4T WK
3T & 919 UF g8 91 f& D[ 90
F 9§ 9% 9 gy §, I A
| A1 S Wi & 19 F qrw A w0
qg AT a9 FAT AU | AAATG
H3Eq AT9T IAG qEAA A @ g1 F;|iE
F A fE S ¥ @gma qdF @
dtz 3a% fou & 37 Fgar o adl
afrT agi 97 ag am@ gf of @tz ww
T S g & TH gy a
T IE § | WS®T & AW wAAT 4
T 7, I THE AT W gEr 9v Ay
#1 | gz7 §1 wwH & f5 9 aF At
Faw A gl ur TR wgAE
frwen ar st gwd Y T at ¥
fam ar | & ATTHY STIT ¥ IEFT OF
grer &1 faear 93 TAT wEAT

“The Prime Ministers exchanged
views on matters of common
interest in the Palk Bay Gulf of
Munnar including territorialwaters,
delincation of the median line,
fishing rights and sovereignty over
Kachcha Thivu.”
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#9 4WE % @9 H ;g &\ Wl
gf @t &t oamw ot DA
F o ¥ oad @y @ ¥
AEFT & T A7 AW FEA AT W@
ga Fr # 99 faq g wmd 97
a5ré g ow g9 falr & s A
9@ & 7w w oA @ FrE-
Ioq yrrnfafaeed siv = § vzrad,
ar i ¥ fw gw DAt @ e
Faa 7@ § 9 g9 FAwy &
fr gart wrom #7 g wweT 99 @Y
IAT | WA I qET F AT 97 I
A X T guwwar fr e o 9aw
arqsarg § w3z fasd & | WA
woEm g sma § & o 3 a7
T M & wEFAT E | TH OAAY
13 AU Gear § T IO @
£ 2 ¥ wq § FaEAr agy =gy #...
(mm)-.....

sit vy fomd (7%7) : @g @ a0
w7t w7 garer @, a9 7 w7 wfq;
...Tmamm. .,

sft Tfa @ (37Y) : sremer wghEw,
g EE o & g, fer @ oER
T ¥ FT @ § 7 T ¥ FT
ot fidm fog - a9 aF gw
FywaaHife g d T aig A9
G C-E L B S 2
Feu fF qur A g%, fow g @
gt, 97 i wt famew w1 ¥ R,
Tt 78 & wfou & &g fE ag
TAAN FFIETATAH @A
x}weF T 1 GEeT g ¥ ggw ag
U A & qAA FEANT HT g
I B g0 wAwT g fawre wwR
1

@t s ¢ aeaw Age,
JL 9T e ¥ sEAry # gy A
T § R ET & owm a0 F am
¥ gz farlt #t of fis @ A afego=

Kachchativu Issue (CA)
¥ WY, 791 ag faadt 99 7 Y 9v

Flag f& a1 TWE AF FEEL
qI& €2 & &9 § W1 87§ A9
FSATANE I BT AT WrEA ¥ o v
sEfaarag F g dg?

drat gz fv 3g wwdr gmdr o,
ZaTd @ a7 gwrdh @ Twoat ¥
I H A A s aEE Y g ?

it fm fog : w27 oF v @A
1 9aw ¢ wgd & aA agt T9 A
gt smrat i K aam fr ¥a
Fgar garfaa adY & 1 Afea ok
ez g fr w99 F1 arfagaT &
¥, Ut AT €Y &, A wvw w39
i A w AT DT A 2

gl 9% gg aar= @ f& =Sy
gHTIT @, & gAR AT H wrf A
¥ ara AdY & 1 smT war g fE
guTr & ar 7EY At aEdA &1 ware
gl gsar | wfew wfaeg & av ghm
Tg A §IT AT FLT | AAAG  GZEq
srgt & f & saMfad Y a7z amv g
fr wfaeq & #ar g, @z & 7 @@
wFar g |

SHRI CHENGALRAYA NAIDU
(Chittor) : Government has not agreed
to arbitration of the Kachchativu dispute
with Ceylon. If the Government had
taken some interest previously, this dis-
pute would not at all have arisen, The
Madras Government  have got  some
records about this island and the Raja
of Ramnad had a right on that island
and he was collecling t1axes and he has
some records. Will the Government
of India take the assistance of the Madras
Government and get all the records and
put up a strong casc wilh the Ceylon
Government so that we may not lag
behind in putiing our case 7 In view of
our good relations with C=ylon, it is
betier that we settle this dispule peace-
fully without any trouble.

SHRI DINESH SINGH: We are
aware of some of the facts which the
Hon. Member is mentioning. But this
is not something which had been started
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[Shri Chengalraya Naidu)

just now. This had been going on from
1830 ; it is about a hundred years old,
ot gpremw daqw (73 fae)
T wEE Y s X fag
FATATC FY AT AT &7 AT HAAT
At &1 wm arsfea fear § oW
fow 9T 9z =m awewW w1 Afew
fear mar wm ¥ wfafea qgd
TF gAY FTET ¥ gwifew ga,
AT 7z §ST & ¥ HAT s wEN
JAATIF 1 UF TFASAT 9T | IF§ A
FE A FET AT ¢
“*The Ceylonese Prime Minister
Dudley S:nanayake said here
yesterday that the Kachchativu
Island had been settled belween
Ceylon and India mutually. He
told newsmen at Karachi Airport
where he stayed for an hour on
way from Colombo to London that
the issue would not be taken up

at the Commonwealth Prime
Ministers’ Conference.”

Aew Wt Taw Iexm g1 IR
agE TE frar Frgm 9w ¢
7 g #g7 & % gy awsa oft
I W | AT U AT AR
e =t st & 5w oW sl
&g 4 & gATH KA K7 Gwer foaw
| UF W™ 9EF 4% HTATC AT
q1 fr fEF aTRC X FeAwy @9
qx aeAr gfem, aa weew afaerd
W X wfesd o far §, ek
A F o ¥=T ST IF K sgEeqr
fom & afgwfai & sy @7 | &
AT W §OfRowmr d@em #
tw g 97 few & afewrr § 1 =@i
qgfem, Ad T gER wm feg
mE s AR ¥ ¥ or oW
gtk 7 d @ A F Aer
s AT & I OA® X Wi W
sywenT ¥ § Wr & 7w /O
s E T N FH FOR
wE?

2

it fofm fay - wigi 9% @y feed
T H4TO § AT AEIED, ITH AMEA
#r g § dw far 9g¥ @wA ® w3
I § Wt fF agem A ®Hogam)
T fou fox of A€ ST Wi g

W gEU 4TS AMAG 6 A
fear & a1 wrwr agi T #1E ¥ AR,
I A7 9w AT AE & 1 ey
IO R & qr&®T & & T &
F1§ gars Agf Izar 1 wrE @ gl
9T 7EY @Y 1 Few afgwrd W Al
€ RS ARAr Y &1 AT AE &
BT 9T 9T ATo A § W A 9
1 wgar g £

et a% @A § f§ 39 87 @fen
&3 grat ¥ 7 A A% frmer T war
a7 f& dF qg AT amar @ I ae
CECRCAE

wgt 9% 7ar= 2 fF M ¥er s
e 8, 8 fogel 3w #71 ar fF 1
aw & fe FqE=a @1 @ §
Iy gmanwin fF fem ag @ 3w
T ETATH Y |

ot 7g fowlt © s g, AN

HErRg A Y I FEET F T F
Ia A wgr . qgi a7 w9 9%
gart aEafasar &1 qae 8, g
H R §g Y@ F I
Fammragarg o gg feam @
Memaagd & ey ad o7 §=
O ETT AT 9T WATAT T 4v
A deR & afewrt alr dew
w =T W fiw 9 g
Wy ?

ot ag fe =g ¥ art ¥ fogy 2§
I« UET 9T T@W FE A IO T A,
T ¥ e & fr ag AT W AR
O @AY, 9 wgr a1 fr W w0
qfm ®1 Awer S 9w %
S Qe FTET ST WM A E W
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ferm wfasy & gu o= @1 are =i
& grea TE) ywa o ar & w64 "gey
¥ qg s |gar § & #9T tw oAw
Frag vk & fs, wfgew #§ Far
grm Az sufadt Adf & & wmAar g
FfeT, 9 a% g% g g 1972
A%, 3% qg A7 @A A AL R,
afsa 9 o IAFT AEEC R A w@
qg ATRATEA @ew ®1 a4, 1972 q%
W ¥ &9, 4g qTHAT A=A T4
¥ gA ag WA ? qvA FQ@F av
grg Afad, 1972 a5 #1 T &7 72 !
st fadw fag : a=Ag a@gew F
1972 a% smeardd Wi § | S(eqH
wRlEg, FITH IME aigr aw o,
aga @ret ¥ for g wgar g fw
garr Y sIRT AR & fR ogw H gw
feet a9 ) mfas 7

gl % a8 aT & fF a7 ¥ wav
T ;T PF F AEAAT qFET A XD
T WY ARHT, qF R QEOA A
FEW AN E 1 M FiFgag A9 ¥
fedez afom faar &1 & amdm
q2Eq § o FEar f& ww qag
WA FIAN NfgwsT FH; oM
FIEIW A d9T weal # fwT ¥
z4 &1 stfaw 4 ¢ AN g% W=
g1 37 A Agmar Y gE B SEe
LAl

it vy fowdt : soww wEew, @y
I A FT ) FH ¥ ¥W N {
T %7 | 97 @ % fafekga ol a-
Worsmr & a¥ fawadi § @
T3¢ § fe @A & afwwifool & o
e w) i A ;@h 9T FATA
feqr ? g AT wATe @1 AN wEww
W A ¥ Aer Am v Y
AR ® I T

ot few oy - g% wst 2
AT @58 ¥ Q% AT gy
HTH AT ®T K1 wifow ¥ | qw gy

g
fs
T
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qIr a7 FAFITT AA0 A0 FI0 H0qT
T & Qe F 'ET § FTH Ag9 & T
¢ st wwfor w1 7§ @ AwAg
aaeq A I W E

WET aF FEATANY ® HIAT WA
Frga= g 98 facpe eyz 3 fo gm
Iq F A9AT1 Y § dfwq It adw
¥ {TFT T 39 &) FUAT qTAAT & |
g :15 ar & A§) afew aga @@ &
ZATY T At ¥ qraay aw @y &)
FHAMI] & TR H IT & /TG AT
qraT 9 @& I dar & § wqw
TW IEE! HTAT WEAA § AT shEw
HY IH & AT AT § | gHiAU 39
& at ¥ g AT g @ & e amr
% W) SAAIH g AZ 29T ¥ fAw %%
2 fordt 21 ®Y w1 fasme 1 @
for gat wa7 fear w7 3212 v fawgr |
faega T &1 g1 wifgy T gifen
uw A% UF T adw ¥ damr Agf g
e a7 a% & war w5 9%ar

MR. SPEAKER : Mecanwhile he

may say what happened with the heli-
copter and all that,

SHRI DINESH SINGH : What
happened Jlast year has alrcady been
given in all detwil. If you so desire,
Sir, I shall keep a copy of the same on
the Table.

SHRI J. H. PETAL (Shimoga) :
[Spoke a few words in Kannada,]

My qu:stion was, with our knowledge
of this Government of national shame
which has with a view to keep good
neighbourly  relationship with  China
surrendered 18,000 square miles to China,
to keep good neighbourly relationship
with Pakistan surrendered 350 square
miles to Pakistan under the Kutch
Award, t0 keep good neighbonrly
relationship with Ceylon Kachchativu is
being ncgotiated, is Kachchativu negoti-
able 7 Afier the Presicent's Declaration
exiending territorial waters to twelve miles
instead of six miles by which Kachcha-
tivu comes within the territorial  jurisdic-
tion of our Union, is a part of our terri-
tory nepotiable 7 1Is Delhi negotiable 7
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[Shrl J. H. Patel]

If he is clear that Kachchativu is not
negotiable, what is the meaning of the
part of the joint communique he was
just now reading that we are having
bilateral talks 7 Is Kachchativu at all
a subject matter for discussion with
Ceylon 7 Why should this Government
not say in clear terms that Kachchativu
is not negotiable and our army will be
placed there il their helicoplers and
officials try to land there? Why
should he not say so with some guts 7

MR. SPEAKER : He has answered it

already.
SHRI HEM BARUA  (Mango-
loai) : Sir, will you allow an Hon.

Member who knows English te put his
question in his mother tongue and then
translate it into English 7 Then, may I
speak in Assamesc and get it translated
into English 7

MR. SPEAKER : 1 agree with him
completely that if every Hon. Member
puts the question first in his mother
tongue and then translates it into English
or Hindi, it will take double time and
it will be a waste of the valuable time
of the House. 1 hope Hon. Members
will realisc that it is & waste of time of
the House and will not first speak in the
mother tongue and then translate it. I
would leave it to the better judgment of
the Hon. Mcmbers :

ot wyg fowd : aA wqs fear g
f& s &0 5 A9 K

SHRI HEM BARUA : Then I would
like to speak in Assamese and then trans-
late it into English.

SHRIMATI SHARDA MUKERIEE
(Ratnagiri) : Any Hon. Member
who wants to speak in his mother tongue
should give up a part of his daily allow-
ance because he is taking away the time
of the House for which he is not entitied.

MR. BPEAKER : It is a novel
suggestion which she can make later on.

SHRI S§. M. BANERJEE (Kanpur):
It is a suggestion for action.

MR. SPEAKER : The question of
the Hon, Member was whether Kachcha-

tivu was negotiable and, if not, why are
you going to talk mbout this issus at all.
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The Hon. Minister says that he has
already replied it twice. The point is
that while we are thinking that it is not
ncgotiable, Ceylon is thinking in a differ-
ent way. So, to solve this problem they
have to talk ; this is what the Minister
says. The Hon. Mcmber fecls strongly
that it is not negotiable. 1 am not in-
terested in this question. 1 am only
communicating the reply which the
Minister gave. I am not giving my
views. I have no views on this matter,

SHRI J. H. PATEL: Then my ques-
tion was whether it comes within the
territorial waters of India or not.

MR. SPEAKER : He has answered
that question alse. [ am only trying to
tell him that while we feel strongly on
this question, they are also feeling
equally strongly. Therefore, we will
have to talk so that there will be no
dispute.

12.28 hrs.
PAPERS LAID ON THE TABLE

SALAR JUNG MUSEUM (AMENDMENT)
RuULES, 1969

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK,
R.V. RAO) : 1 beg to lay on the Table
a copy of the Salar Jung Museum
(Amendment) Rules, 1969, published in
Notifieation No. G. 5. R. 176 (English
Version) and G. 8. R. 177 (Hindi wver-
sion) in Gazette of India dated the Ist
February. 1969, under sub-section (3) of
section 27 of the Salar Jung Museum
Act, 1961. [Placed in Library, See
No, LT 150/69.]

REepPORT OF STUDY TEAM ON LAND

REFORT MEASURES

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D ERING): On behalf of Shri Annasahib
Shinde, I beg to lay on the Table a copy of
the Report (Hindi and English versions)
of the Study Team on involvement of
Community Development Agency and
Panchayati Raj Institutions in the im-
plementation of basic land reform
measures.
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[Placed,in Library, see No. LT-151/69.]

NoTIFICATIONS UNDER ALL-INDIA
SERVICES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K.S. RAMASWAMY) : On
behalf of Shri Vidyacharan Shukla,
1 beg to lay on the Table a copy each
of the following Notifications under sub-
section (2) of section 3 of the All India
Services Act, 1951 :=--

(1) S. 0. 381 published in Gazette of
India dated the 28th January, 1969 cons-
tituting the Indian Medical and Health
Service.

(2) The Indian Medical and Health
Service (Recruitment) Rules, 1969, publi-
shed in Notification No. G. S. R. 259
in Gazette of India dated the 15th
February, 1969,

The Indian Medical and Health Ser-
vice (Cadre) Rules, 1969, published in
Notification No, G. §. R. 260 in Gazette
of India dated the 15th February, 1969.

(4) The Indian Medical and Health
Service (Initial Recruitment), Regula-
tions, 1969, published in Notification
No. G. 5. R. 261 in Gazette of India
dated the 15th February, 1969, [Placed
in Liabrary. See No. LT 152/69].

PAPERS UNDER COMPANIES ACT

The Deputy Minister in  the Depart-
ment of parliamentary Affairs, and in the
Minisiry of Shipping & Transport Shri
Igbal Singh 1 beg to lay on the Table

(I) A copy ecach of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956.

(i) (Review by the Government an the
working of the Hindustan Shipyard
Limitied for the year 1966-67.

(i1} Review by the Government om
the working of the Mogul Line Limitted
for the year ended the 3Ist December,
1967, (Placed in Libiary, Se¢ No. LT-
153/69.)

{2) A copy of the Hoogly River
Bridges Act, 1968 (Presidedent’s Act
No. 32 of 1968) published in Gazette of
India dated the 23th Dlovember, 1968
under subwsection (3) of section 3 of the
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Wt Bengal State Legislature (Dﬂlcﬂ.*
tion of Powers) Act, 1868, (Placedin
Library, See No. LT-154-59.)

(3) A copy of the Paradip Port Trust
{Procedure at Board Meectings) Ammend-
mnt Rulss, 1968, published in Notifi-
cation No. G.S.R. 10 in Gazette of
India dated the 4th January, 1969, under
sub section (3) of section 122 of the
Major Port Trusts Act, 1963, (Placedin
Library. Sce No, L1-155/69.)

12.30 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received form the
Secretary of Rajya Sabha :-

‘I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 25th February, 1969, has passed
the encloscd motion referring the Indian
Medicine and Homoeopathy Central Coun-
cil Bill, 1968, to a Joint Commitice of
the Houses and to request that the con-
currence of the Lok Sabha in the sald
motion and the names of the Members of
the Lok Sabha to be appointed to the
said Joint Committce may be communi-
cated to this House.

MOTION

“‘That the Bill to provide for the con-
stitution of a C=ntral Council of Indian
Medicine and Homeopathy and the main-
tenance of a Central Register of Indian
Medicine and Homecopathy and for mai-
ters connccled therewith, be referred 1o &
Joint Committee of the Houses consisting
of 33 membars 11 members from this
House, namcly :-

Shri J. C. Nagi Reddy
Shri Suresh J. Dzsai
Shri Sheel Bhadra Yajee
Shri Narayan Patra
Shri Lokanath Misra
Dr. Bhai Mahavir
Shri Jagat Narain
Shri N.P. Chaudri
Shri 8.D. Upadhyaya
10. Shri M.P, Bhargava
18.  Shri Krishan Kant
and 22 m: mbers from the Lok Sabha;

that in ord:r 10 constitute & meetipg
of the Joiot Committee the quorum shall

b
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[Szcretary]
be one-third of the total numbzr of mem-
bers of the Joint Committce;

that in other respects, the Rules of
Procedure of this House relating to
Sclect Committees shall apply with such
variations and modifications as the
Chairman may make ;

that the Committee shall make a report
to this House by the first day Sixty-ninth
Sessin ; and

that this House recommends to the
Lok Sabha that the Lok Sabha to join In
the said Joint Committe: and communi-
cate to this House the names of members
to be appointed by the Lok Sabha to be
Joint Committee.”

PUBLIC ACCOUNTS COMMITTEE
FORTY-NINTH REPORT

SHRI DATTATRAYA
(Kolata) : 1 'beg to present the
Forty-ninth  Report of the Public
Accounts Committce on action taken
by Government on the recommen-
dations of the Public Accounts Commi-
ttee contained in their Twenty second
Report on Third Five Year Plan of the
Railways-Chapter 1 and Paragraphs 16-17
of the Ardit Report (Railways), 1967,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & TRANSPORT
(SHRI RAGHU RAMAIAH): With
your permission, Sir, I rise to announce
that Government Business in house
during the week commencing 3rd March,
1969, will consist of 2

(1) Further discussion on the Railway
Budget for 1969-70,

(2) Discussion on the Resolution to
be moved by Shri Shri Chand Goyal
secking disapproval of the Customs
(Amendment) Ordinance, 1969 and con-
sideration and passing of the Customs
(Amendment) Bill, 1969,

(3) General discussion on the General
Budget for 1969-70.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) Sir, in this
programme I do not find any mention
sbout the motion moved by the
Home Minister on the Report of the

KUNTE
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Committee on Defections. As yeu know,
the Congress-Swatantra coalition has
come into being in Bihar and it has taken
four defectors from BKD, although this
Committee has recommanded that no
defector should be given any post. This
is a very important matter. Therefore,
discussion on this report and this issue
should be held som:time next waek,

ot st we - (71g3) weAm
agza, & am ¥ gro g9 w@ g
¥ ux s sET =g g fee
gy R ¥ Fag fAFza e o
fe Y T arra & grrw H FE 0w
fafsaa wgfa st anfem famd om0
¥ FaNq O AgEATT AAS AT A
fagrord ot g% Sifs S gug 7
a1 TE TR £

I & fan & sr Y FAsS
f& ag wid F°9 gAY F1 oAE F
oY Twaeg FAA #1 fonEd NfE a7
fidg Fama ¥ &% ad g7
AT S THX BT W AT AT 0F AL
¥ HraA e geaa Wt ¥ wEEr g
Fazm g s @ & fou =tf us
gmra wfwar fawifes s¢ & ama
fag¥ weada T a@ F WA OF
o & ol o1 75 | 59 awe sfudga
TN A I AFR T WA A
fag arq | afz oY M wfwar fagd-
fza & s &t fwe ag dewes wHA
%t foord anfs wo faie & g #
239 & F7T wasg Fa=re & argan

st woTw A ¢ (zfAw foeer)
oft fgrdy 7 fediemg +38 A1 foord
®) ¥ & qTAA 3T FA AT I
ot fasre s Fary o +ar B
% wAsr @94T FAT AEAT §
feddy oft &0 govra a3 AgeEEd ¢
a1 wafs £ fafafeefcar @« & &
a gy fafrfefs & 2fea ax
9T ¥&Y ¥ gy & wier W
fedvara w43 o7 foi? v gew &
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feeragT %) T 3FT IW@ F F
e &Y ==t 70 99 Wi g A A
1§ vx gaarwa faaia g 9w F4ifE
Za|r mar ¢ & s @ awr ami
FY TH a1 ¥ I92w &y & wfew ey
ag ag fedwig s @ wien 37
®Y FFAT TEAT R |

SHRI S. M. BANERIJEE (Kaupur) : 1
agree with what Mr. Surendrenath Dwiv-
edy has said. Defections have alrcady
started taking place in the country. It
is better in the interest of all States where
new Governments are being formed that
this Report on Dzfections should have a
priority. We should have a discussion
on it, Another Report has also been laid
on the Table of the House by Mr. Vidya
Charan Shukla of the Inquiry Commis-
sion on Communal Riots at Ranchi. This
is also very important. Certain things
come out. [ would request you to find
-gsome time for it also.

SHRI HEM BARUA (Mangaldai) : 1
have already tabled a motinn demanding
the discussion on the Report of the Cym-
mittee on Defections.

MR. SPEAKER: 1 do not
perhaps, it is with the Government.

SHRI HEM BARUA : I request you
to take it up on a priority basis.

know;

MR. SPEAKER ; I do not comez into
the picture at all,

st vt T () ;& A gEATe
et F am gt ag agna g fs AN
w21 wro fedwrw &Y food frree
¥ 3w w1 grafaar & awd

SHRI MANUBHAI PATEL (Dabhoi) :
In the last scssion also I had requested for
a discussion on Tek Chand Commission
Report on Prohibition as suggested by Mr,
Prakash Vir Shastri. It was accepted by
the Gove mment than they will try to have
it before the end of the session. But it
could no come up due to heavy pressure
of work. I now request you again that at
least before the end of this session, the
Report of the Committee on Pohibition
should be discuseed,
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SHRI
Sir, 1
which is

RAGHU RAMAIAH
appreciate the importance
attached to this Report.
I shall, certainly, consult the Home
Minister and bring it before the
the Business Advisory Committee, Just
new we have given the allocation on the
basis of priority for financial business
and also for Bills replacing Ordinances.
As to what place this Report should
have, I shall consult the Home Minister
and bring it before the Business Advisory
Committee,

SHRI RANGA (Srikakulam) : I have
a small observation to make. We have
already given notice of a No-Date-Yet-
Named motion for your consideration in
regard to the discussion on Telangana
trouble suggesting that a goodwill com-
mission should be appointed by Parlia-
ment to tour that area, form opinion on
that matter, and advise this Government
as well as that Government. [ would
like some time to be given by Govern-
ment to get this particular matter also
discussed,

st steremTe e (F127) 0 O
N A EB A gz ara 95 @
¢, oo, itw ¥ fowe xteg 39 & o,
How ) gfaeg 23 & o, "ww
¥ fFOy i & for a9 &=
wfegr 41 1 ag 392 H a7 ww AF
frkrs w1 o o ®) ATy v §
fr fewz fam @ 8, Haww fas
¥, zavt wmrw fas vz &, Sfew faseft
g fY @1 K omAar wrEAm g
fr & & ard & wr 0 7

ﬁ'mm{m)ﬂﬂo
oo ¥t AT § XA TN AR

SHRI 5. M. BANERJI : Mr, Barupal
says, “g@ R WY gwama

Unless he withdraws that, 1 am
poing 1o say, he is baimaan and his
fore-fathers are baimaan.

st 9. 0. wrew™ : § 47 g WA
aF &7 ) (vrwem)

ot oft 7w ;o ot A FrreEs
¥ fog ot v § swe feayrwx o
wfgg
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SHRI HEM BARUA: Sir, Mr.
Banerjee should he asked 1o withdraw
that remark about fore-fathers.

SHRI 5. M. BANERIJEE : I withdraw
that. I have nothing against his fore-
fathers. But he is a dishonest fellow. 1
do not withdraw that.

MR. SPEAKER : Anyway, 1 think,
you will have to be careful. You should
not come 1o these things. I thought Mr,
Banerjee is a much more scnior parlia-
mentarian and knowledgeable person than
Mr. Barupal.

SHRI S. M. BANCRIJEE :
also, he said it.

MR. SPEAKER : You have becn here
for three terms of the Lok Sobha.

SHRI §. M. BANERJEE: 1 am
sorry ; I apologise to you for that. He
said it yesterday also, Only because 1
objected to a rise in salary ; he has been
saying all those things.

MR. SPEAKER : That is all now,

Yesterday

12.35 hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISORY BOARD OF
EDUCATION

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : I beg to move :

“That in pursuance of sub-para (2)
(d) of paragraph 3 of the late
Department of Education, Health
and Lands Resclution No. F,
122-3/35.E datedl the 8th August,
1935, as amended from time to
time, the members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may dire:l, three
members from among themselves
to serve as members of the Central
Advisory Board of Education for
aterm of three years with effect
from the Ist April, 1969, subject
to the other provisions of the said
Resolution.™

MR. SPEAKER : The question is :
“That in pursuance of sub-para
(2) (d) of paragraph 3 of the lale
Departmeat of Education, Hgalth
and Lards Resoultion No. F,
122-3/35.E dated the Bth August,

1935, as amended from time to
time the members of Lok ‘Sabha
do proceed to e'ect, in such manner
as the Speaker may direzt, three
members from among themselves
to serve as members of the Central
Advisory Board of Education for a
term of three years with effezt from
the Ist April, 1969, subject to the
other  provisions of the said
Resolution.”

The Motion was Adopted
12.30 hrs.
MESSAGE FROM THE PRESIDENT

Mr, SPEAKER ; I have to inform the
House that I have reccived the following
message dated the 26th February, 1969,
from the President :

“I have reccived with great satis-
faction the expression of thanks by
the Members of the Lok Sabha for
the Address I delivered to both the
Houses of Parliament assembled to-
gether on the 17th February, 1969,

12.36} hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION — Contd.

MR. SPEAKER : Now we take up
the General Discussion on the Railway
Budget. We have alrcady taken 3 hours
and 15 minutes ; we have still got about
7 hours, Mr. N. N. Patel was on his
legs. Hc may continue his speech.

SHRI RANGA (Sri Kakulam): I
suggest that we need not raise the ques-
tion of quorum during General Discusion.

MR. SPEAKER : Yesterday, unfor-
tunately, for half a dozen times the bell
had to be rung for quorum. This does
not do credit to Parliament that for half
a dozen times the quorum bell had to
be rung. If it is raised by anybody for
the first time, then the Chair would ring
the bell and if it is raised for the second
time, then the Chair will adjourn the
House. After all, quorum has to be
maintained. [ am only saying what I
will do : once the bell can be rung for
quorum and if it is raised for the second

_time, I will adjourn the House, whether

it is 3.00 or 4.00 or 5.00 P.M. 1t is not
the job of the Chair to keep quarum, It
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does not glo credit to Parliament if the
quorum bell has to be rung so many
times.

it siwe @@ A (Fer) - oTE
FAAT FT GAT w4 400 v wfF wav
B T T @ FOF §, AfEA wgemw
§2% @ ¥ 43-4% 9 O § | F7
Fgq oy 1 9HT IART q@T T
iz & fov fymar &, 2o mo ¥
dza ¥ fod 78 W o dwrm A
wET FITHAT | dg FLq G&T HT
FT A5 |

MR. SPEAKER : Please resume your

sent. You cannot have your say any
time you like.

Mr. N. N. Patel.

ot Are fAo q¥w (77917) : Wegw
213, U W NS F A9 F
6 e, 1968 F1 W g WrE ITA
I ofar F @19 § TF IF F @i
AT FTazw T TT AL JEAA g,
o Fa 1F "EHA aF 0% A
T 9% @ | FAT-F9T S qT 6
IR FAE A FMET 0F AdA F
A fRAfor A ik g S gg 3
Fari m | A T AR aw W 3w
Tt & g3 AR WA q TR
a% Jwat 4 I J T8 fwar
fagd o FeE AT g@ F =
¥ami #r a@ quna A e
@Y | 37 I T AEr I AR @
teifauet ¥ gra e waifds 2
fer & ggr At T@ A GEFA®
§g 7E fAaFer | gee ST 7 %
art # nw wifer gort | gt A
arfead 1 o gEmar T AR feEl-
wA= gufeede A1 gfaT @ gEre
T2t ¥ QA Fiu sraFat S s
of #gar &, fom gk Wy T 4@
AR ER ¥ off av) a@ wgEA
1 % wfa gk S § aw e
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£ | 3% 9T ¥ qET & S0T A9 W Fav
fs 30 27§91 Y F@ § ag g
03T %1 | 99 dfenr H ag o gifax
¥ TR T Ay &g AR v
& A Suw AEe wCEE wA TE
199 BN ¥ wEe FTEE G
A T FEE 1 AW E IEA
Y v & g1 fF w1y & @
TEA 79T & AR AT gAY § gW
T §3 Ty ¥ q wey &, W fed
oY FATA a9 7T & for dar Ad)
R ge IFTE F AT EAIR
Tgt AT F W 0w, 0w o, &,
am st g g W S fefoee
ggeefeq w921, awwf fediom, &
aeeq & gt wifer Aard § gf o
Fgt ft 9T AFHA T FATIT AT
fe wre &t gurdy gAY Iz ¥ ol
gAY FrAT #1 g7 ¥ fAT a9 FATX
A & gz I few =g e
Far ¥ A9 gATS AT A g A
& stz &t 2 A i st § o gden
A FTY § Wi qem wan
o geat 7= §, ITHT ATT A AW
g7 3 & 1 gR g7 ¥ 5rq s IwAT
2 fs Wy aqfr s § 2z goew
ost3ErT FXX a Sy & gy foe
FT g a7 77 A & 3= o geo
A gAY §, ooe A8 w4 F, 97
&Y a1 goet AdT & 1 gW A e
o, AEY AT amar @ A7 gw § o
A qwg wfea A# fear AT &
E agF ¥ JFETm AT am F 3w
ot 1 3 F7 @A) 7T AE ¥ oa)
oA AgEg w7 GEA F oA § 7 aw
ITZ ITN L FAT E 1 78 famme
# a9 & Hryw] ITEIV AT WvEAT
g1 agnw daw Ay T b
FaeT gofegferas g g fed-
aqs qufdz SEFT Amfam S avr
¥ | I {fs ATy W @ ok &t
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[+ 710 f0 q2e)

™ Ay guy sgr mar s & gR
AT 7% | & agi aur ) @@t S
Al fagraa ) &% aqi &1 Aifen
¥ 59 7g1 o1 f& €. ow. qEA N W
T AE H AT IAFT THET 94T 99
=gt w7 f &% enfgar e ox fer
¥ogrami agfear) oF aiwe
aeq AL g fedwas anfem T
¥\ 39 g%7 €. vA. 7 g qomn fw
st sfzer dfr gv dfer & ¥
fofefsn foar, aar gz a9 am & ?
o %% F71 fr &Y ge am@ s A
FEA Fg1 f6 T wrOw g w0
&) a1 & T g ¥ qwy ¥ Afww
aq ¥ fFag aa A £ & oo
FTA AT SN AT AT A GA ATAT R
fe gaet &Y a1 7€ g Sy &)
ag T AHE 1 T A HER
T =7fEd

A 3T T g fag oft o9 a7
=AY A A7 AT 97 F) FT AL A0
ahr dYf fF 7m0 o wEm Y gE
far e | T g ST & oo &
agT Aferm #Y oY 1 gAm g vF &
g et w7 & 5 @ sfedfe=
are aifgas, arg-an g | wfFT oF
AT FMo ATZT FT ASHTL ATAT AT |
agt wgfafars gvs & oot ot & garrdy
S| & §ma g #Y fs asae
JIT WIS AY KT AT YT A=
W7 wgmETETR F A wew are
IO s W oy @y & sy
FaATT WA g f awa gra aes
Y A FA N AR gHRR qET Y
IAAT AgF-AgA wmAR T ¥ T
yraffarT ¥ 2 1 3 3T F @y GFAT
qaET ®7X & fF 3961 d5x & T
At fomdft @ sty g aTw wT X
e S E ) HT Yro HIEA fR ¥
W g, KN qw W
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F7ar ar 7@ g, vae § fox
AT TEAT ATEATE | @ IO
WeS F UF qIF A AT W@ TF
1Y YT GEA ATE AT A% qGI4 |
gl & @M ¥ gg ¥y WM
) foaft qwmad Azt § TR TER
i § e g few g owgi &
ST g g ar Ay § s wEA §
f& ™ w0 ¥ fom wC a9 zEAY
Fifm a0 ¥ sgFua g v ¥
ITFT TH A &' AE HRA 1T |
F s 7T § 5 guEy S A0 a7
ITEL GGA TG | THY qgT AT AT
F1 aga =T AT

™ A # gR ag Jaa faer ar
frag g & Wi @R
g Ag) &1 ufe ag A A F A E
75t et aiTg A A WA FAw SO
T fya¥ wrg gy foe g9 san
LA ITTIN 7 or QN e
T AT Agi M ¥, IF 3T F A
ST E A 9T [HT T aEeE Ag)
guly aitT WY v gfaar A @
qray | @g Y IAET TFEIF £, T
T H IET A I | THT wAL A
FTI A agi & Sy aga
aritarE 3 & sowt A fewTn
S § f5 ama @ wes gE
FIA T 9T I 4 IH A W awE
T ¥ awad ¥ 7g wur a1 fF i
e w1y AE & aedr @ amfw ami
T oTEA A ¥ | THE T F ooy
wgrarfd go s ad & ar g9
srza F1 v four s, ¥fFw Tw
mew ® JE g€ fEar o =
e ¥ Sni W ey foer @ O
WrRiemEsf gl ¥ amy
grgaT & f& gra ament wEs §) 0%
TE a1 T TF AT ZHA qF 6
% AT TG & F2T ITA HTE |
frax st @il
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AT A9 HgL AT F | TEHE FH
FgEd gm g, TwHAAATE
FfeT faat aat & &7 g@qT e,
IAAT FAT ¥ AE AW @r § 1 Ay o
dar ¢ fr faw 1 2w & 9 E
wies 97 2w a1 o § fas A
& § o 37 9 femr g § CNdeE
A5z HX TAfaE g4 2w | W
faa faat age & 1= g fearf
T g1 I AN A AT A
fs 1971 @ gSfazfeRrm g o
I argar & fF AT TEEy @O 3T
% FTATH T FIFAT FT |

# Iz @A § IHd AT OF
¥ e o famsr oam oghd
WramT § ARt i fgg
FIAT AEATE | W €TF 9T 0F AT
FTEZ A1 OFFATH T AA AT &1 W
o & nF arg fadan wwm R
gAY AqY TR LT W
At At 8RR 2w § sy
T AT W & AT E ) T 9T B
QT UAGA A ¥ A A 1 aAg
gare A # qwme av fasE
FATTEAT 8 | TTE VYT 9 FAS
GEAC T Y &hdt & A ¥ g AW
oI A13 AT5 g2 & T W § 1 oagr
St &Y gdaT F G @ & fF wE o
UF TFASH T BRE I FT T 977 |
AT g WY Tt F S Wy @A § WK
" w7 § 5 & 3T o oA
] wFTd F A 77 AT Y aewe
9T g9 & SYUT TH /iU F1 4q wE |
# a1 w71 Y Tmr g AfET aoft Aw
g rEER 3T w7 ag & Svij wY
wraar AgY fast &1 a@ i &
7Y § 7T WITH TEAT AT FG FA &
fod darc @t wrx & AfeT gart 9
o forrer w7 3 A zam a0
BT A AT AT g A qr A
AT sy fe Wy
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BT ETH AIZ ¥ TG F@ gavew
e & & foir dm § 1 & gy
Fear g 5 codRew s@ w1 adw
gaTa &Y &1 & qroR w4Ar F1ar §
& w9 weivwT & i wEr w1 ader
= F{ A A gH Ay W §
T qra &Y ft gAT T, ITHY AT
T+t famre foFar w3

TgT 9T WA ¥ FIC UH GE Y
St & &t Y. ove & AT & o @
125 a7@ g« aTamEar °v | AR 15
Tk 12 gz &1 Fw ¥ Az aga @
¥ arfor 3T g9 #  SHy 9 e
97T AEY AT Y 1 2T 9T Sk & fem
qT @ & fom ormg ot 7Y @Y 20
& argar g 5 gmwr ot 59 owwdew
ger anfed ) g w2 & I .
EEH FT AT § 39 ) w7 agrar
T 9Tfed |

¥ sfezegod § fafrarg 17 ae-
Al ¥ T wrfaw § | agi aga
i Efew WO & 1w e 9
gham wifen frar war & oy 1o
¥ §feF oF wmar & W e ey Wy
T AT & AT Aifgwea €Y a9 wrd
w7 = AT &1 agi 97 oF wrEe faw
AT agaaed 2 T gt fs
=R ¥ 99 e ¥ Todis 0w
WA fadr A & gy ST g
2| TW ®T9 F) 919 FY 7 | faH-
o F qm Wy wifar § g A
T fa FATT wmerT g AT ww R
R TH FIfaT & a9d1F vw voad §,
agt % I ww A 747 £ At arfea
& faai & agt 7 #few o ar &%

uE ¥4 fasga &7 1 gz faer-
gawt aTs A AT A ) SWY A
Wi A4 fas) § 1 oerdt dny & A
Hoar @1ar B ag 7 WO ¥ASTAT
s g & wrar g7 &7 agai
TAEET WAL E L AR 918 ¥ )
o 1 & grar vk @ w1 W,
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T FY @ wmAr § #aifE awr mnac
it mrg fasdAr § o1 dfawa @ @
I qrAY FUAY &0 ¥ 21-11-68 ®y
% Fae fager wrT 9T Ava 102736
7§ g @ w7 35799 61 HR
% Z 168-00 g% a1 HTAT W T
g g 23 fegmT #1 qg9r) oF
gEQ dm 23 Favae & fear frmar
o1 T Avae 102765, & qvaT @
T 2797 AT fomsT Wz 195-00 41
ag Ay oW A 2ud 13 femw @
ogar ar #1¢ Ay faw A 9=
T aE ¥ WY gy iENE ¥ w5 &
IAFI UF ATE # @ X & 1T Ia*T
F1E qoAT TEY E a8 9F Ted &)1 zEe
adrar gz g1ar & % fae & 6 dva
Tifgd @1 & I T A€ ey &)
E Nt Fer A Wfey ) gw 4R
dg wed) A fav ot dm fav Fa
faer sz 2 adrar 77 g fF ¥
A A FHA 47 A UF AT AT
gt | @ a%g A dua 9F T °g As,w
TEY &

IIET HEZ1ZT, AT ) FFE FATH
vg? F#feaa # a6 3 § 3w saET-
dT qEEd I 9T GEC FF ¥ | w0
ft gar vmr i wed were waT £9)-
A e ¥ aaifs fast wmm AR g
A A AT g e et ¥, =
AEA W XY FT F AT AT F
Sifort shr &7 ¥ 1 q@ o agw
ars @A Tifgd | wwT SR mEtEm
S FHE U1 T F¥RrET ¥ AT
&0, @ 37 1 7@ gAEm Y

mamiﬁqﬁﬁrﬂamm
faggee gresw & St A A% w71 qAOS
3, ® 0 AW g ) g @ A qww
Y AT F A wenw §  asriaa) w
ot gt 1 W WY WY quw for w@i
o 1 wg A arw g A srE A,
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Fifeceiar gad qmw & § faa g
foedy f a8 fasges grsa w1 $€e
% ey wdl & dAT Tfgy o SfEw
IFF) TEY @1 T S A ST
TEATAHE CFAS A1 AIE & A% T
¥, IH1 AT AFY T@T G S AL A0F
a4 gEt wmafagi &1 @ fam
mar ) ¥ g g fFooF oF fdwe ¥
d= i sty fer o7 &1 WA
A8 F1 TRl s Arfgm fE
agi 9% wat fem s gy o€ &)

SHRI S.D. SOMESUNDARAM
(Thanjavur): I am wvery happy to note
that the new Railway Minister has
presented  this year’s budget without
levying any additional burden on the
common man. But it has become part
of the Railway Ministry's policy to pre-
sent a surplus budget to the House and
then, at a later date, to come up with
proposals for additional taxes. 1 do
hope that the new Minister will delinitely
avoid such a policy. Instead of adding
to the burden of the common man, the
railways should endcavour to tap addi-
tional resources by checking effectively
ticketless travel.

A noteworthy feature of this budget
is that the Railway Ministry has com-
pletely ignored the needs of the southern
region. Many electrification schemes
such as Madras-Trichy, Madras-
Arakonam, Madras-Vijayawada etc., have
already been approved for execution, We
are on the threshold of the fourth five
year plan. Then, why has the Ministry
completely ignored these schemes from
the budget allotment? Is it because
someone in the Railway Ministry feels
that these schemcs are less important.
Such omissions only reveal the lack of
forethought on the part of the Railway
Ministry to visualise the needs of a
particular region in the context of the
industrial growth of the rcgion. Our
planners do not foresce the long-term
nceds of the nation with regional
orientation. The country is suffering
from such costly lapses on the part of
the planners. The Railway Ministry is
aware that industrial expansion in the
South has grealy increased the trafTic
potentialities. It is also aware that the
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line capagity is inadequate and any
investment will have sufficient return.
Then, why have these schemes been put
off? The Railway Ministry is also
aware that Tuticorin port is being
developed. It is imperative that simul-
tancously the Karur-Dindigul-Tuticorin
broad gauge line should be taken up so
that this region may take full advantage
of this port. The Railway Minister has
not included this scheme even for pre-
liminary investigation. Even among the
schemes for the southern region provided
forin the Budget, allotment of funds is
quite inadequate, Mangalore-Hason line
is an example. Expansioa of the Madras
harbour, developmant of Mangalore aad
Tuticorin ports, the progress of the
Madras and Cochin refineries in addition
to increased agricultural production in
this region will create large potentialities
for increased volume of traffic in this
region,

The question before us is whether the
Railway Ministry is rcady to meet the
increased demand of the region. [ feel
that the answer is *No'. The Railway
Ministry should wake up to the nceds
of this region and endzavour to do some-
thing to link the missing gaps in the
railway map of the southzrn region, so
that this region, du: to lack of fore-
thought of the railway ministry at
present, should not suffer in the future,

The review of accid:nts on Indian
railways (1967 —68B) is really a well pre-
pared master-pixce to mislead the Houie.
It reminds me th: good old proverb
“‘operation successful but th: patiznt
died”. Mary of the r:comm:ndations
of the Kunzru Committes have ecither
be:n badly delayed in implem:ntation of
if implem:nted, ths progress is halting
and very disappointing. Why cannot the
Ministry take up som: concrete steps
towards signalling and inter locking
works, automatic train control works,
etc. 1 apprecciate som: of the steps
taken by the Ministry in regard to Class
1 and II officers by upgrading som= of
the posts from junior administrative
grade to intermzdiatc  administrative
grade and creating some additional
senior scale posts thus creating more
avenues of promotion. Creation of
additional posts to absorb Clas 1
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officers who were temporarily acting in
Class I service for more than three years
and who were facing reversion due to
cadre shrinkage shows some imagination
and positive approach towards the staff
by the Ministry. This can be emulated
by other Ministries also.

But in regard to staff at lowar levels
the attitude of the railway ministry is,
not worth commenting. For instance,
I could not understand why the ministry
failed to provide some esscntial amenitics
such as summer and winter laveries for
bearers, cooks, attendants, etc. working
in the restaurant cars. Commercial staff
working in railways are getting less than
200 even after ten years service and they
retire without getting any promotion in
their lifetime. In this connection, I
should like to suggest that the personnel
policy of the Government should be such
that anyone who enters Government
service as a clerk must get at lcast one
promotion before retirement.  Similarly,
if he is a graduate, he must get at Jeast
two promotions and if he is a spcialist
he must get at least three promotions.

I took up the matter of renaming the
Southern Express with the Railway
Minister, much against the sentiments of
the people of the south and hc had
immediately changed the name to Kazipet
Express. But the name is misleading
because it starts from Madras and ends
at New Delhi and not at Kazipet.

There is no point in calling it Kazipet
Expuiess from Madras to Kazipet and as
Southern Express from Kazipet to Delhi.
You must recensidcr it and change the
narie into Madras-D:lhi Express.

WMo A THTN I (FATZT) © IUTEAE
wgrea, % @ faumr & w4 o w1
AN AT f W amar Wi famEm
¥ §m......

Mr. DEPUTY-SPEAKER :
resurme his speech after lunch.

13 hrs

The Lok Sabha adjourned for lunch till
Fourteen of the Clock

He may
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The Lok Sabha re-assembled after
Lunch at two  minutes pust Fourteen
of the Clock

[SHR1 R.D. BHANDARE in the Chair]

RAILWAY BUDGET—GENERAL
DISCUSSION—Conid.

Wo gd n€m @ : wwfa wET
¥ g0 ww g fag & wfa s
fazarg sifgr fear & qest ardm &
e dEw  fegeara A T
fet & Tme Y T FewAm
q%F UF TAYET oFARE 9w @ § )
™ T UREE §1 G it g
T AT IMF F oqrEAl Fr i o
g Y @rg, afy gw &Wi F 9=
fara ArIrw F T T USRS =T
FT I UFHIT  AAT AT |

guEfy o, @ fgrgeam F fawaht
¥ ok agF @ wgeAqWw w14 far @
W A ¥aF U g weT
afed vF agd & ITANE T
2| 9B I HANY T A F) AT
¥ &7 § 990 A a@ {i A §, sqd
TV ISTA &1 A1 F@T ¢, T80 Tg W
e ¥ A wGifzy f& faad weaw
¥ T @ ol §, I g9 74T 2 g%
g AT AT W™ mfagi ¥ W
® IBHEI AT TH HASY 1 FGH
@A 56 9T AN T #7ar ¢ grfa
wY &t ey gfawmst T i ey
AT FHAG] & 719 390 FA7957
w7 frw TwT AT g &

garefa o, it 7= ¥ # oA
g %' & atr @Y sfea s
wra fear ¢, sa% amarx o & ug
for-w%g g wwar § e 3@ faym arr
s syrfes gfeewor & &Y s &
a1 @rg afal & gfawei &
Ty ¥ g O Faw ad @ o
W g e fram & fo gy @ &0
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T Faw oy a7, foger §  wfafafuea
FTar § afew Twa & ow W A Y
arFT #3 qET § 0 TAT AT gEAT F
@rw, gumfa agieg, aga fei g
Tt 9 AT WY ¥, 99 AW A I
fe sTeT agw 9z I fawmw W 4,
fe ag soaw a8 qua gfAard @
¥ warar &1 §wrw fagre § sy
g1, Mgl 9T | @EATR  @IEA!
F oo wraR gArET ar A7 faE
g gawr g fzgr, 9% A A T2
gree gaT wYar a1, afvw 9F ¥ §1
fear mat | aoft g A Y TEEY W=t
) e frammagz #1 f6T & gree &
femr 9@ | zafen & sHET WwEE &
iy T g s g smaw FY wge
Far foaw i sufaa @i T quan F
¥ fon gueey &, #1 2a7 gu @ e
g Fw fearam o & ag
gy Far g e maraear s aar-
feals & @9 & faaq o gee 4, 99
arO-fayr, wwT, AT, HATUAT TYT AT
greel |1 o & aroew 79 F) e
FY FT e |

guafa 7@y, afeamgr & w=-
TEAT OF @ Wwdl AT @@
ga: Ter[g ¥ S FT afearigl awr
¥ omfy wERT, @ w9 IR
F gfar AT eqA IsW@T NI AT FET
g fe Tog & dE-w Al
o2y F Furf gfr Arv s AT
AG @ W@ R RO DewF § U
FAT §, a9 5 ag @ |i W 91 FT
WA AT L | §W Wy HAafa”
TR & wn A, afes fagm & o
%o ¥ sfafafea & ghar ag wiv At
agiaw s N I g H A
A § sER it we aF g A
w7 oY, ¥fwT s AN QY A F AT
T AAITR WA W E, 7Y T
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T—fF, TowE 9% F 3w e
st ¥ gmifaw & mar-ds-E ¥ for
T arfge | YT X WE T &
afeargz ara™ a1 fer gem-
@A & wregw ¥ fagradw g
TN §FT T@T AT qrfaai w;
gd & gl Grawdar 1 ow&@d
g @ s AT AR |

gamfa #gEy, mar 4 fag oifas
gfe d ff afer sra gfee & iy aw
e T & 1w wifas gfeEd
e ar v aw @i ¥ fer aga
HEeaqw § | MK @ o+ § famEaw
AEY g A1 I W FT IETC AW EY
g & w9 fF agi av qIEt # fow
fear smw 1 @gt gg=d 9 @ifaEr A
oY f& aga T wear § agr an @,
ag sgfaar @t &1 wow oftagw
fatrr 3 agr av arf=xgt & fou o
T§ Iuwed Fgr Fas § fw ama
gfauTE® agt avET 1 qERl A
~TaT 4T 77 UITHT €191 7 qTAT F
g% | ¥4 fage ar qrmeceh afafa
# qg gwra fear ar f o § R
FY AF A UF FE-gfEw gTIw 7
st wifgm, fomd @ f139 & A
grfagi # glaar sgaR BT TOEE-
ATHIT TF A I AFYT TF A
g, fowsr Ifad wrer a9 A A
aRI 2 |

TIY TREWE ® qgF 9T T
wiww @ & awwa § o agn
T arew AR W fev & i
HAreT AT ¥re T guw fag W
aoré T T §fR A Y IR
T THY TR 9FRET § NfE qg@ wi
fegaa STy & a8 @
FraT &3 § fe g TR AR A A
grit 1 &fes §o% amg- ang g ag A
wRT Y §fis 3@ TR ¥ Ew
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|19 wri # g faeamw o 74 wEeg
Tmeh ff ww gHeA™ AF g
THRIAET AT A TE FE FFA & %
T fawm & s ar & oF gEem
& e gw o g 7€) e § afew
g9 TAT! UF QW S8 qEA § | 18
TIAYTAT TFAEH 747 §IHT ATHAT | 197
Y, Avefer 1 o SR earE
w1 gfer ¥ < gu o e A
g AFTAAT | OF AT R W 7
w9 & SINAT & /Y, AT 9ZA T qAYq
gt froww 3T g Al 41, weA
&1 7Y faet a1 TEleE w9 d Ay
Mafiqe Fawam #63 @
¥ 3few o2 ot g war a1 st A
FTIU JAMTAT 97 IAA T2 AMET
aar a1 fF Fge # fag @ gfeerr
g wmrdfes IgT ¥ A aw
faart &Y mrew & Frge aw oafg-
feder S mmr e 6T g #
e A AEF B oAt § afew
3% A1, IF A9 AF TE TEATEAT
qr f§ dag & = A e T T
£ afe g Al few 170 @\ ahg
g md & WY E ) wufe & gEe
@mMa @ §, WAL qAGH AT TEHE
gfaar &1 gfee & A a0 @ & Afew
i e gv A frard qyAr e
M Tl TEENE A A # )
Té QW o1 T @ v gA Tl
aTgw A WY W aTa &7 99l e
gU ag wiv €Y 4t fF o R
N gy st any ¥ fo7 swe ¥
UFT a7 HI1T Agi arfrdai w wg-
IATA, A1 ®1 giawr sT € 77 )
wt aamrg ¥ mr afedi feg
waigETd Wty wniasfaat war
faeafarag & &t ¥ A 54 7gy
¥ grA At ey gu frdwa s
wigat g f& 1@ awerft ovena w

T # o q% A
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(1> 73 wFra gA)

T gra-gma & gg o fades s
wrgan g % gzar fagre #t Trant @
st & gAr qvaey fage & gEl el
Y FH ATNF N AR § IWATH A
or e 9 fF geag § A 9
FSEFA F1 AT ATHT , I T 0F FY
qZTAT FY TIF ¥ Trzad 7 fgAr AW
fom® gzt & arfadi 1 4 ag gfaer
fae a%

ot gl Ato faard (Mreda)
uF qEY, a1

o g O 97 AF E | A F
I algarg H QA sramEs & &
SATCAT | (STEETT).. ... AT FEAT AR
agt & 5 aaw mfea 9 & =@
™ ®Y ATE § ISTE A AT HEX
Y A 7, J@ FF gAL TIEEX
AT AT &, ATET F AT | HT ATE T
=g afa g7 wgd & fF s ¥
saT & @i &Y 7z glawr faw, g«
fou garwr fadea & & o foww A
HAT-GZAT &1 g0 FARAT T A1 HY
ara gt =g sitfs gfaarams anin

owd & §547 ¥ e ¥ grar wew ¥
HAA FF a4 TAAN ATEATE | WA |
% 77 & fomst e ¥ eqr frman
qEATE | W FFA IH E, AG-q2A0
TATHATS, HTT-9EAT, FATIT AT
mfeqt & & #1 famar ¢ fr 39
qEae g § afF W W W §,
ot wgarY fewe gt & <@ &,
¥ vF-uF war gafaw feve onfaas
RN E AN g ¥ ) g oAy
q2AT & ATITT fAvA= 9T UF FT AW
wF arat & et agt ¥ fea § g A
JATFT X A § | TR yTET 4w
frmr 2 W sdard ood qw
T ) e Ny ¥ awrw fevr Awe
@ ¥ § o g fove oY *) owr
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WE 1. (syagm).. guaa g &
I TH FW FL A9, @ NE R
oY wfa & FATfdi & agdr ss0
AT TET @, SAEET UFT AT FH | AT Y
afh 28 NF FT o0 FI@T goO
qF3T d@, IEYT A F€ fag
qgt fed, T Fa9 vIEEANA qY
TAE & TWT AT Er FTE)
T

T & g AT Al 11 qGUEH JTTHT
e feemr =rar g Sy o
¥ gfesior & aga sTavawar &) UF
a1 g fw Mg F ww FEf o do
VT AT gFe FIE AT 0F g0 F)
Fedl  agt 97 A 39 fF mE FE
azA fadt wig 2 ailw dre Yo Ww
feadt sg g1 & &1 adf & gumg-
et afafa & zo@ gag & Fgar w0
ar Tgr g f& agr av aafas asn
g HAWF & | ¥ F gwwar § A
AT IF ATIIAFAT &) AT £q17 IFT
GE & &Y S¥ Fa A i 7

THY 9FT ¥ g1 ART H WY Ao
1 3iYT 3913 Y aXF I 19T qEF
SYo dto WTET T FW FIAT & q7T
A F aga ATaRAF § |

h sfafaa mar & uF W
fadmr & afs qgsr 5= Fav ar Al
IEH WA F oAHEA Y g FAT
gY | &Y §EElegE § I9ET FTE!  GEST
gt AfF F oA ¥ ag g g
&Y 9T gT € | gW AN { 987 )R 0F
gieEfas geqr 1 wgroar 37 § fawd
fag g ek aw a7 @ A F
far sEgm 1@ §al agi
gEEfas aaew gET @ S e
AT I g FT A SR 9w
8 1 @ ¥ 1 ag weafa tw o ww &
TRHF LI AwH ok T AR
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f6 w7 a% sear wEme A faarad
qATF 9g @I AT @ar g | gafan
FTasgTaT 79 A #1 # fF ang w
aa@ w39 s fod ge & zawT &
IOANT F qFAT 2 |

§ W gawifal & ¥4z F
qra=g § WY ATIFT AT HTHST F AT
MEAT g | ImA FrvW Aga &) Ageaqq
s aga & FsHy gT wg AWAY
TT 4y 1 #fET sewe gw o §
f& = a7 Aw foat oY a7 A FE
wfa 78 7 @Fr E ) fgarm zw% 5
naafeam & 2 ox famdt atz g
¥t v faersr &€t g @ § F@fe
e gEaTE, @Ay, ¥gw fqw gafz
¥ WF #Y IF aga wsE @ Av
g ¥ A At fawrfezai &1 s@R
& g o T & YT T qafy &
FTAT W@ E

Q& WA wE
fafe & 7

o ga weTw 97t Iz fafeew F
for s T ATAT H uF ¥ga @
afie safeg sm o & cafan ag &t
T yq5T FIIT EY |

ANFIT T2 F HIFH  F AW
HagiFami & 3 aadagd €
I fragg g fe FdmTT ema &
TEH FT ATH ATTHT €T ATAT
aifgu | ag FewH agT AT
¢ Smwr F=r fear e afge
fodar, famn, wfmg ¥ oot
a2uq § grer ot fafar § sy
TTH Wt JTHTT FY QYT =T g |
afg wft ag Agr AT AT ATIwY K3
# foeo o g Y A fadet @
LT A
§3 9T, Sy ¥ oA @ faw oy
97 UF gHf 7A@ fam @t & fow
9T fF 19 45 W% | T I Y e
WHrawre s wm I wfEe |

T FT
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T ¥ A & feu vw fadg A
ST Y SATATHAT & 1 AT qAT F AN
¥ weqars & gaw wfa ot s
e JEET |

st gro are famdt  (MrTemw) ¢
warafa sit, &on ¥ 78 smer f& gw
S ggt wewr #41 FW & 1w
wraaT ¢ ? faidt g @1 woAr @aw
Tt & w7 ar &, AfFT gw s W
79T & § 791 wrwwm ¥ §, ;AW A
CHEICIEE R E C I L C
FfeT 37 1 F gaard 7@} idt Al
WA & Tgdr ot wdEr or Agy
Far fe st aSrrw gm S A § 99
Far ¥ fow sz dw ¥ fr a® ¥-
faw & f& a8, g =raw & fF 7df
Y ¥ o g ww &, ag W
T8t ¢ f& 37 g9 &1 Ja@ A4 @R
#ifgg ga7 # 2 7% | 9T & g7 9%}
aEd § fF A ggr AT faw @
Frasnfoasriad f5 o &
1 FET A7 WA AW AT WE A E,
AYoFar g AT AEY 8 ®wEAr ¥ @W
IR A W AT A Dz §
rafaa fa #EY s Ay w7 fog o g
a9 AT TZ WIGA Y A7 fF A
FT 2 ar e S 748 3 ane
igr fY #7 ag T wE O AfwA
TH 9T g AEY femr mar 1 afz @A
At wgy § 5 gm S wezfeen
FIwA 2 g% a1 37 & ot segfer
sy i gy een gom faw & ¥mA
afeawrt 1 % |

age it ard gk & fr tod AW
wew fear a1 afea s <t &
T grit fomg w7 Wiy F 0 oIW
w7 7T A Wy, w2 am ofald,
o gg N am ek, v
gy ay, s 0w auifeA
& grit | w7 A TE@AT o 1w
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[=Y g0 AT fAET]

qaTe 7g ¢ % 99 &1 w1 ST A
=iy ? faT qg FX ! T AT TRGE
Y ] N FaA fafare ) Gzarew
%3, 47 g Yiagfea ardr @Y 1 W
=Y A T FH A1 § | YwArTId
¥ ®7 § T ey A AT Gy
fez ardt ot &Y Y gaTe AT
oF A19 wodl agF 1 a7 ot e
¥ T Mg ag wow famm w1
T Tigfor #19 @T L AR
) gIE KT &9 ®9 F gfeom FT
% | @0 ¥ ag ¢ fF st
wgfer § @ wERFC FEC W 9,
drarTed gEl & o dwEed i
¥ g% N fom *1 Fifaa T as
@ A W A AfRm dw A s oW
TV g, W F YA w #)Y
TE g ar Ag g

fdamagdfs W3 & ag@

gmaar § & ag Ad ww f+
T A7 FH AL 7@ § | FIHW W
§ it & wmifear s=a &, Sfex o
o Y @ A § ? 9w
FTFRA AN T § WA AT FT
s &6 wifegt ox fg @7 A @
gi1m w1 faefemafer wear
WY G FT Fea §, adfa w1
gwa § ¥fwa fg Al & 1 faaan
FTH LT § qTE FTA AT A ®TH T
2Y § fom § w1 w=ar g, dfex wrf
Tradfecy o R aCE ¥ AL g, ®rE
ART AN AT E N IT K WA W
WX AT Y I Tafeer & wEm
IS FT FTH KT TF |

o Yw¥e wrw a% gu 99 A
oy X Xmr e R e aefed ®
FYAA TEaH & w7 gu & 0 fee
fax wo & fF 1952-1954 § oF g9
A ow 578 § 1 g A¥fawe A
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gar & fow & fs g ®eal §F o
Wy wdr g & 1 dfres
fearew zaar ag 7ar & f5 ggea B aax
213 gu oY d3ddz @ Y & 1 )
T HT7 AT ION ®T H Adfree
fearza 7 i3 & wie ot oaIeEa
g | W T F Ak S A
T & a8 wATAgl wHT | T &
sfasgr @t st @ ) awt #@
FAAN AA F a1 qgT =@ & |
IAEEA ATGAT I ogadr & 1 F
g 5 aw erifogs wfeq A=
A3z AE FWX § | UF FRAC T
w0 & 39 91 fFdl ¥9 § g 5@
¥ ot fadt & Aadf am s & #X
gar § 5 am ¥ 9659 oF agH §)
wrgar 9g=ra & A7 afz 9@ ag W
®r€ qHT 7 AT & 1 IT FT a§l
35 & i ear qzar & & F azi )
o faq & wgmr & 3z 97 9T Y
s gar wifgr i & FF7 0w F
21 | SfeT var gar 78 & afz =@
TEAr W@ AT ¥ SIE @h ar o
4 ez 773 & fF 3z Sha=et 3

S e EIT § qAee 9@
F far w0 gt & SUEET AT F
sqaZIT & FO0 AT §1 HT F aya-
gre T samer fad T s@r g fe e
saxa A wF | F grfar
RAr T ag AT F smagrc F wIW
g 31 N geade frawd 3T W
At g IWHF IR A AOFT WA
gerrfaas A8 gar &1 AW 7 AL
AR T AR ALAT T
sTfF A& @ F FaEm § 9w
T o9 I FT GIASTE ATOw A
R zat & %9 ¥ I9 HT AT I F
AT FwO & ) T ARY g fEr
A ¥ o ¥ wRR § W
atg ¥ foowt & 9@ & =@ o
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7% 37 @4 a1 ag e fawan
anfgd |

W & fafeas g% og =g g 5
WA H g ARa & SFr AW AT
g am Ay &6 3 @y wmg &
&9 § &9 "y QT § 99 A9 |
uF A fagre FTow@ H E @ ag
sgar g f& &G N Ardd WA A
A AT AT I WA @
Tadl gfagr @ s & ] =wfg@
YT T A g gfaur @ @ &
AT A THeAY AOA @O fE g
9T § 747 &Y @ &, W@l H9 g |
Im ¥ fod ag go1 frArQ w1 qgrAr
FAT W 77 TN faw § W v
FTH 7&T 1T & | A1 919 A9 FHAT-
fegt #1 ag gfawr ar &faxr s s
2 HFT § | WU A9 qEATE ALY A9T
gvd & a1 7 7grzq, AfwT BEr
gfawrd @t 2 a5 &1 v 9= W
ygfaa g M T A E A 39 F
A9 ¥ STaw2T K1 WTEAT qTAY | ¥
WA & fF osmT e g7 #1 ST
a1 e &1 afs=r gANa g1 awdl f )
FqZH THH FE| Ty |

o ¥ wgr f gaTdt qegufadt 88
TTHZ 3 1TW F W ET GRH 0F
feear oz o M1 U R A owT
FEHT 4T IA K} AN & IR QO AT
qr | @ gAY S A wgr fE owmd AW
=1 7 &1 @ fa 3 fee o
U N T A1 fREl o R g
Jrar ST FE T GE qTAT | EA OWT
FE A FT IRt A Ay e fw
AT agmE 4R & IW A wFw
fe w1 qrag g, AW I | wYET
faAmmra @@ | I8 A9 €
qegifel & 1 aw AT ¥ E 1w
A 9T A g gAYy A 1 qRd
g qg afay fs qwggfafe s war
T ¥ 7 W v GRT mifggi
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oy & Sad § FAEaT A AF 10 A
T faeel af=ar & 10 a3, &fe7 @iw
# fead sasaT gz O § w4 ¥
81 Wt § 79 w1 A AF Al &

319 & A ergweaw ¥ evsfaew faa
¢ 97 %1 qiw, 91T a9 983 & efAw
# garae w76 @y N qar wwm
f& qoome ag g1 1 fafes aww
QT qgEA AT FUT FeG £ 7 WA oww
¥ Arag wiwsrr ¥ qar fs
9 H o9 A ZTH g T G9T WA
fer & @ wER  T@erar fw
g A twr wwfed wT faar @
2 fF a9 39 & U AT T TE
¥ ¥TT ¥ SURT AT FIAT I | TH
form gt 1 qegufedy &1 98 A=A &)
WA &1 FATY &0 FT | 34 IHAS
drgnfet ¥ A ag Ay & fs faaar
qag ZTewedw ¥ § 3at §Ay ¥ ag
gt fyedq ot FaT ®T TF | AW
FHIIgUEAN AT | W aw ¥
2 g9 gug T3 far st 7w foar fw
TIEY 94 oAt & aer gg oft w8
qFgri=Et & 7 @ W & FIT A A
FT sq qrAT Ao | @@ AAS 9%
gt & fam w10 T g7 &
zremege fawrfa | s@ g5 mfeat
aet et & # o wmAr § Sfew o
et Fedy Agf At § X qgy ¥
wfew qag 34 §

g T fafreer 3 sx ¢ f&
gaT<t 291 MY qww Zfew ww @ mi
tromaemifes & wAl oo ¥
FIT % ak ¥ e SR
arar g 7 | # w6 a w1 FTOT q
2 fw s Y 37 & TYE Yoy W wgw
NG W AT L | EHTL TET A &
N ¥ qEw wAwe A § 1, o gw
a1 39 ¥ A wfew a7 awt g #
gr AT ¢ wafe gw & aft wEm



231 Budger Rly.—

[ = g0 ATo faAmTY]
oF fa & o7 @aT ¥ 1 Feww &
qeAT HT A1g fage § TE & e
e WY gag w0 ar dW, =9 @
qT SUTET § SOTGT UF 9 & el
TEE 959 9 § JAfF AW 1Y =AW
¥ o g g9 § 0F "EAT K
AT F4Y QA WEAT Y w7 JTAT FE@T
gl wfge 2 & o fow & 9
o wifaw war & fF ga dfes
W FY, AT gA S FT A
el qmagima A 7 & wear g %
IX WATHY FT AT TH AT AT AT
TEH &1 7 § AT ¥ AR g FT
I o o | A groa g & @
aF wremifear 5 A, 9T HTE%
FY AT § Tl § AT I FT AT
9 #Yw 9T A1IT F1AT & | U sgaEqr
NerdsascfidfForem &
2T qEAT HIT A4 fage ¥ wHFAT
AW ATEATE & g AT 2 |
WY AAeE S oE A qg
e AT Tifge fF g% 93 9w
A & 39 # few o A8) @1 @ wafs
WA ¥ 9 AT 73" ¥ foew 9 Fr
AT H g &) tH AT e § AW A
iy g ® faewwr g AE 2
R 99 & for g% A £ TEERd
A & i ferm @t g A gea & W
o0 AT FY IF F AT g fAw
aEr ) I I oF qar fred H
FWaf =t & owE F fawdam
w3 ¥ fewmw & wwe § wdt
Az aet Sy ®r gwt faew & Aw
arx ¥ 1 wmt fomr ot woY g
ax & TFT FegAwa foer @AY
faoT | W gea & W@y 7 99 AN
e ifew W@ oawar & 7 =X
TaeT @ are § eiagEs 9
#C AT IIY T A AT 6
AT A | A WA T gg O eR)
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T st § e oz Ifes NN.E A
f& sma ®Y T # 7 agr g, S
1 arazas gfaer god §T g9 AR
I7F g FT AT |

AN AR A AT AGATE fF ag
WY At ¥ afywfdi & g d597
T |a qa1 97 A19 fa=re ¢ 1 @Y
g & yfaFfaisr @ @) gr=a
arfge f& &% @z sux aefaal
HTAET 9EAT AT YA TG SWI A
warg 6§ 2 ar fee faad T ag
TeaT g1 IR famre s @ 1 R
1% F afgmicat &1 79 q7g &1 4<
WA fAFe &7 /W) @Wit & |19 0w
a1 g9iq 77 91fE | qg /= S
Fafq oF AAT WE AT qg WA
FT TE W wElEr &1 @A @
HFT § #9491 379 1 W1 qg @9
FLH AT qLHIT KT AT A=A FIA |
FTH GUT §14 § FgATH! AT q1€
&Y g1fY 1 s fdY aret &y gy ®
T @ &, agfaar i @ 4t 9z swd
fou i TIAHE T TEY TATE
ors A1 7 feai ¥ wror arw S
IFIT & qFAG AR TN T FF FC
Fida maAdT #t ¥y § ot wEA
fe qa rr faeed gt qa s A 52
FFX | AHAT AFAT A F@ § A
arelt gW AW gAY &1 g S AT
far rar o &1 IT awwd #
nefaal & FTO7 FAAT R FIRAT AT
ey o ¥ & oFEE gg e
qffe ar ot A mifsar WE 1 &
oo Trwgun Az ¥ IET fr aw ow
¥ fan s s T £ Juw &3
faa® &9 3% § T9 AT WY T A=
T A are | & g § 5 o & -
¥y ¥ #r feod 77 a3 & st w@ Fraor
Fft A HAy g wT @ § ) e
= HAY AEET A ATAY ToE o F
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Wt grafeag aag #3712 A @ F K
IR H qur gar g | Wy fafree
A AT T T F 49 9 9T GUATE
15% ag e &

“] have brought these facts to
the notice of the House so that
the House can appreciate that
very sizeable surpluses will have to
be gencrated by the Railways in
the coming years."

sw gg fa=ae Y am & f& fegn
AEIgA qreaq gum ? WA oaad &9
qgd I I &7 I9H FAT AG
grft, feasim vergd &7 A gem
AT ArAEAY FAY gEEr & oaT AgdT &
ot feT 9a%T ag7 gw &Fi 97 @Y ar
ATHT 9FAT, FIYIH 9T IHFT GTAT
ATHT T | THIAT =7 AT F I
TH A Fré gAY A qA@ AHF F A
7@ 2 Al gR @ gu g¥ERe @
g g

# o AT ww ¥ gRaE
STET I A4 DTHEE AW AT I
FaT 1fT ®Y TGN FT 7RI E | HY Fo
Ao faary 7 w94 & faew & =¥
gfaw sdA &9 & 707 F) 9y ¥
% ggTmr =g | fawrT & apar
aga Ffas § AT 7w oY FTEY T7T
g1 ®rf g FOT K IENT ATAE
¢ fagre & arzdw off samEr @ @
T A T agd sranawar g fw agt
97 ¥ afaw v N egren
Y AT

¥ = ¥ famam W@ F@v fF ooy
aEH YA 7L VT O & AT gW g
A FT | 77 78 fegma dwTdard fe
{x arfew & arw o agt Ty, wwy
I A f5@ § 37eT w1 @
& aman @ s feardfan & g7 ared
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woam E | fgR ¥ Ak F A
§T 2 AT A WEwH W

s gy @ & fr fagre H g
qger & & fedy wreqw & foer & am@
Tt § i srafr srowr EEw § e
areqy ¥ ¢fegm v g s afon-
ey gark fagre & @wd agh wmwr
¥ ot gadt ot ¥ gEEd e
fagz agd § 1 IAwr oo A A &
afz fagre § =& sfam wdw e
A E gga fr ag gy agm @ @
aifes agi & wed Y 1Yy 7

A< am &% 7g 2@ @ ST ool
o ¥ 2w & fr 9w ASaw g,
gfem § d0fwwm & fou Y w=m
aar few w2 A0 & fag frgfer-
g7 AZ AT T & g 9T AR
grar & fF ag @y o0& Y A fagr a1y
¥ar Fgn ¢ ¥99e w7 A, qfew
¥ FNVFRHT w9 AT AT aw & w5y
& frgw AT A A g o
o adtar &1 ot vk A Fam p
wa foy afer @ ag & 3% fa=t
¥ gedlr TBFT ST ag ® I A
frog w7 foar w73 § 3z AigAfaw
g g farm @y w7 gfAm ¥
e wrf g maTAE A A e
e At & foei & frean o
gar #fad

fagre #1 g £7% € qmAdt @
T @Ay A@r 9T AT ATZ AR
afe agt o7 W9 qafas afam wf)-
o AG £ E favdm gw
A & ama sawe 7 4, &
g7 &1 AT § adm s
afam aam N ¥ ow q@i a7 Ay
st mF gm A w ¥ Afawr
agaaaiaft amaND
=k § o fagrs & A7 o1 angared
wai g ?
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[ gro ATo foard]

FWoF @A ANrEg s
HAEHA | IJAF FT BEAT AT E
W WA wt weiferw gE £ 7
7z wfau zemfy 4@ & w4
t 5 ozg w9 A1 @ AEET
agi @, 9 @ afers TEd am
s #1 gfaay gaw @11 ¥fww a=
I ¥ agiaAT @ 7AW
oF AT WO TRT ATA FFATR AT
farsraal #7837 AFT AT | AEA
T A #t § fF A AT F S Fe
AT g AT & 1 fodi A A &
TN § I AT T FL AT UG
gfredaaa & agifs ag fam oz @-
AT I F IR F gy qrEE
wr wfasifedi 1 amF Fa7 aifgm
for g% & s 3 g6 97 3 go
g st Fral-TeEl qAEEE ¥ @ E
AL ATH  FAAT (WA FT A
FTAT 1T X &1 Qg 94 AIFT ATHST
g & A | Aw FFT & fF e
qafas &1 Ifem @wam afao 1 s
IAEY AT9F TgT ToWA LY glT & |
gt ot fawradi enfy & art F
Wy sfamifeat §1 o7 foaet & afew
FY§ 3T 9T gTArE AEN gy § A
FATRT AT TF ATH {ATAG & AGS
oTaT & | g @ Y 9% famA § g
&Y wrara g¥ fae aran & e i sw
e & 99 wara TEY e &0

o T AT & | Y AR AT FQ
g ofemas @ oama &1 KA
Fagedfza &0 W @ AT ¥ FET )
ux ama fran, Sfea 99 & o @@=
WA ¥ Az N Iw w1 R A
T & | A & | Y sgagT fwar
AT @ E TE X AA[E G T AT AT
m & fram gy fe 9 gard
pbemusT g AfFT v A T &
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|9 I AT FAfoAT a9y 99
Y FATAT 97 HT AR ? W9 TE T
grrA At gy ATy § fF5
ez 1 awefa @ At g7 F I F
T AT 9rfg, Afwsw o owr ww
FY T FT gy, 7 37 F A
T FT FYF Avgr AL A, AT
% F awRr f& oy g
o

T FAT a1 aga &1 A 4, Afwa
Ffsduavr g g1 T & W
faar saan & gm e ot a1 & Fd
g 3 wx faffex ®g =wm
E

SHRI INDRAJIT GUPTA (Alipore) :
Our country has come to such a pass
that if in a particular year the Railway
Minister comes forward and says that
he does not propose an increase in the
rates of fares and freight, everybody is
taken aback and thinks that it is a
wonderful achievement, However, some
hon. Members have expressed their
misgivings which I should like to echo
though I do not want to spend much
time over it. I refer to the apprehen-
sions regarding what the future may hold
in store for us in the shape of the so-
called rationalisation of fares and freights
which is supposed to be under considera-
tion. We do not koow what its out-
come will be but I have no doubt that
it can only be aimed at increasing the
revenues of the railways, not at dimi-
nishing them and, thercfore, in some
form or the other, sooner or later, if
not now, there is going to be an increas-
ed burden by a rise in the fares and
freights.

I shall hurriedly refer to one or two
points regarding the programme of
works. [ am surprised to find that there
isonly a g 1 and passing reference
to the damage which was caused last
year in various parts of the country to

various sections of the track on account
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of floods. There is no specific mention
about any of these tracks ; I should say
itis a gross under-estimate of the real-
ity about the flood damage which tcok
place in North Bengal last October.
Certain parts of the track had been com-
pletely washed away and destroyed. 1
was expecting to hear from the Railway
Minister whether or not there was any
firm decision taken to restore those
portions of the tracks.

For instance, there is the Darjeeling-
Himalayan section of the railway, the
Siliguri-Darjeeling  section which had
been completely washed away. Rumour
among the common people in that part
of our country is that the railway author-
ities and the Government of India do
not propose to restore that line at all
because it seems to have been running
at aloss. Itis good riddance now that
the floods came and destroyed it. When
the Minister replies, I should like to
know what precisely they propose to do
because this is the only link in that
hill section. They are Gurkha people
and T hope that you do not think that
this is irrelevant ; during the mid-term
elections an overwhelming majority of
them have voted against the Cangress.
I do not think that it would be advisable
or tactful for the Central Government
to add to the trouble that they are hav-
ing at present ; this railway link is the
only means of communication between
the plains and the hills,

Another very vital section of the track
which was damaged or destroyed is in
Jalpaiguri district between Domohani
and Mal. 1do nmot know what they
propose to do with the staff employed
on that rection ; they are already bteing
served with notices of transfer and the
rumour is that this section also may not
be restored at all. That is a curious
policy. This section not only requires
to bte restored but to te converted to
broad gauge so that all the tea that is
grown in that region could be trans-
ported to the New Domohani station
from where alt the tea is brought to
Calcutta and marke'ed through the port.
It is necessary to have a broad-gauge
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line rather than no line since the floods
have done the job of destroying that
line.

1 would like to know specifically what
they propose to do. Pending a final
decision about the Domohani-Mal sec-
tion, I would request the Minister not
to transfer the staff, but to keep |t
pending until the main question is finally
settled.

There is another section, of course,
not affected by floods, but which has
been discussed for a long time — the elect-
rified section, Dum Dum-Bangaon. The
minister knows wvery well that several
tens of thousands of people come daily
from Bangaon to Calcutta to earn their
livelihood. Itis a sort of a suburban
line. But there is only a single track
between Dum Dum and Bangaon and
so It takes an unnecessarily long time
to cover this distance of 45 miles. Buses
are running at intervals of 10 or 15
minutes, taking away potential revenue
from the railways. But the railways
are not bothered about it at all. There
isalot of talk about difficulty of re-
venue, but such things do not occur
to them, Apart from revenus, thisisa
strategic line, taking you to the Pakistan
border, which is only 45 mi'es away.
The proposal to double this track has
been kept pending for a long time. 1
want to know whether it is going to be
taken up or not.

There is another qusstion, which has
becom: a big farce now. The minister's
speech refers to the circular railway or
the *‘suburban dispersal line™, as it is
called in diplomatic language, for Cal-
cutta. Even a paper like Statesman
has bsen compelled to writc an edi-
torial this moming saying, this is the
height of ridiculousness, This is a
schem= which has been under considera-
tion since 1924, It was again gone into
in 1949 and again in 1953). During re-
cent times, I have lost count and [ do
not know how many tim=s we have rais-
ed it in various ways in this House,
The ministers have replied that it sy
being studied, that a feasibility stuly is
bring mide, that a fresh survey is being
made, that consultations are being held
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because so many dilferent people are
involved and so on. Again, in this
spsech we arc told that the matter is
very important and the railways should
take up a survey again for the final
location and detail:d planning of this
suburban dispersal line. This has be-
come a joke. Nobody takes it seriously
now. The Statesman has written today
that the Railway Ministry should make
it clear what they propose to do, be-
cause this fresh survey that is proposed
is not going to b2 made by the railways
at all, It has been given to the Planning
Commission. The railways are sitting
on the sideline watching.

The report of the Estimates Committee
submitted only last weck on railway
electrification also is very critical about
the delay in this matter from year to
year, for decades together, If the rail-
way minister is really serious about
the development of this region and about
easing the traffic problem, he should
tell us whether he really intends to set
his hand on this job or not within a
reasonable time.

I have no time to go into a detailed
examination of the question of economy,
but here at page 3 of his printed
speech, an attempt is being made to
attribute the “bulk”™ of the increased
working expenses to increased remunera-
tion for the staff. This is wrong. Even
on the basis of the figures given here,
it can be challenged. Out of Rs. 20
crores which is put here as increase in
ordinary working cxpenses, at the most
Rs. 16 crores or rcally speaking only
Rs. 11.25 crores are due to items which
go to the staff bill.

What about the rest 7 What about the
remaining Rs. 10 crores to Rs. 12 crores ?
That has nothing to do with staff. But
a general impression is being created and
my hon. friends of the Swatantra Party
were very quick to say yesterday that
because the staff has swollen to a huge
number there is need to practice ezonomy.
This is not correct. 1 would sugg:st,
first put your own house in order. There
is plenty of wastage going on. Pleaty of
economy can be brought about in certain
other direztians, A little more attention

should be paid to them.
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Mothing has been said here about the
loss suffered every year through pilferage
and wagonbreaking which I am afraid is
very often done in collusion with the
Railway Protection Force. Nothing is
said here about the fact that proportion-
ate'y the number of officers has been
increased much more than the lower-
paid staff. I want to know why the
percentage of supervision in the Railways
should be as high as 40 per cent when in
all industries and modern factories it is
nowhere more than 13 to 14 per cent.
There is a big increase in the number of
officers which I say is complelely unjusti-
fied and unprecedented. Not a word is
said about it here.

Last year the coal prices were put up
simply because the colliery owners threat-
ened they would withdraw the supplies of
coal unless they were granted an increase
in coal prices. Members of the Railway
Board know very well that actually they
did for a short period stop supplies of
coal as a result of which a number of
trains had to be cancelled and passengers
were put to great difficulties. This was,
if I may say so,a strike in reverse, not
by workers but by the coal-owners—
of course, no ordinance was issued against
them, nobody was arrested and no action
was taken, But this Government under
pressure from coal-owners agreed to put
up the prices of coal and that is being
paraded before us as a big reason for
their expenses having gone up. Nothing
is mentioned here about it.

Also, nothing is mentioned here about
the non-recovery of freight charges for the
thousands of wagons which have been
placed at the sidings of various private
sector factories and also, I have got some
material with me which I am willing to
pass on to the Minister. [ can show him
even in one division on the South-Eastern
Railway, the Bilaspur Division alone,
how many lakhs of rupees of the Railways
are lying unrecovered by them because of
wagons placed at the sidings of big con-
cems belonging to Birlas and even belong-
ing to the Hindustan Steel Plant at Bhilai.
That money is not being recovered and
nothing is said about it here.

It is very easy to come forward and say
that the Railways are cmploying surplus

staff and therefore they must be got rid
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of. I would ask whether it is a fact or
not that this staff which has undoubtedly
increased in numbers over years, parti-
cularly in those sections which are
concerned with technical jobs, have got
specific duties and responsibilities allotted
to them 7 Are they not taken on the
basis of an assessmznt of jobs to be done
or are they just taken on without any
duties and responsibilitics 7 Surely they
are discharging some function for which
they have been taken. On the other hand,
I would also say nobody wants people to
be employed who have no work to do.
In a country like ours, in an economy
like ours, a huge undertaking owned by
the Government like the Indian Railways
cannot be oblivious to its social responsi-
bility of providing avenues of employment.
You cannot just brush it away. There
is a big employment potential in the
Indian Railways. It has always becn so.
That has bezn stopped or curbed because
you have put a ban on fresh recruitment,
If you persist in the ban that is enough.
But after the ban you are saying that the
existing people should also be retrenched
or reduced. [ submit, Sir, this is suicidal.
There can be no justification for this. In
my submission, in the nam: of efficiency
in the running of the railways there can
bz no justification for introducing, for
example, electronic computers only for
office work,

In the offices of the railways, in the
headquarters of the railways, in Eastern
Railways and South Eastern Railways
and so on, this has been seleclted as the
most urgent lop priority job, that imme-
dately eclectronic  computers must be
brought in there. Why, I cannot under-
stand it. To chuck some people out of
their jobs or what? These automatic
machines—I have forgotten the names of
the machines —which arc being brought
and are being experimented with for
maintenance of tracks, whose ultimate
ohject is that these gangmen working in
the PWD gangs should be reduced in
numbers later on. 1 would like to know
whether there is a single major accident
which has taken place in the railways, in
reccnt years: which has been attributed
to faulty maintenance of the tracks by the
gangmen. I have not coms across any
such report : if any such report had come,
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1 have not read it. Human failures are
attributed to other sections or categories
of pecople, but I have not heard that
becaus: the tracks are not properly
maintainced, therefore, serious accidents
have taken place. Rather I would say
that if you want to improve the main-
tenance of tracks, you can strengthen the
gangs themselves, Why should you
introduce these machines at this stage
and do away with thousands of gangmen,
which is the objective you have in mind ?

The Estimates Committee Report, to
which I referred, last weck on this railway
electaification has had something to say
also about the proposal to disband it,
They want to disband the whole railway
clectrification organisation, scatter to the
four winds the highly technically trained,
specialised, centralised organisation for
railway electrification and development,
Well, the Estimates Committee has also
got something to say about it. [ would
not like 1o add anything to the criticism
that they had to make against this pro-
posal for disbandment. Whether it will
have any effect whatsocver, cither on the
Ministry or the Railway Board, I do not
know ; time will show. But I would
say that they should reconsider this matter
very seriously.

Then, in the namc of increasing the
productivity of the staff, on which Dr.
Ram Subhag Singh has laid emphasis in
his speech, pleasc do not carry it to the
absurd length by increasing the duty
hours of those categories who are directly
connected with safety measures. That
will actually land you in a vicious circle
and help only 1o increase the accidents.
The duty hours of signallers and cabin-
men and pcople like that have been
increased from 8 or 10 hours to 14 or 16
hours. On what plea or on what basis is
this being donc ? Then they shed cro-
codile tears about the safety of the
travelling public and say that accidents
should not take place. Pandit Tiwary
asked why human failures are taking
place. This is one reason why humah
failures are taking place. If you make
these categorics of peop'e like cabinmen
and signallers to work 14 to 16 hours a
day, how do you expect accidents rot to
take place 7 It is an absurd proposition,
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : But
who is increasing it ?

SHRI INDRAJIT GUPTA :
been increascd.

DR, RAM SUBHAG SINGH : It is
wrong. Nobody is increasing it.

SHRI INDRAJIT GUPTA : Then
I have a few words to say about the
relations with the staff, Of course, his
speech has, I suppose very tactfully,
a voided any mention whatsocver of the
events of last Sepember and said that
relations arc on the whole very very
cordial and so on. Anyway, I suppose
the real motive behind not mentioning
the strike of 19th September is to hide
the very ugly reality and that reality is
that victimisation which is being carried
on against the pcople who participated...

DR. RAM SUBHAG SINGH : Den't
give any threat of dharna cic,

15 hrs.

SHRI INDRAJIT GUPTA : Please
allow me 10 refer to the decision of the
Central Cabinet, of which you are a
member. It was, I belicve, on the dth
or Tth of January-I am not quite sure of
the date and it was announced to the
whole world through the radio and
through a press-note in which it was
clearly stated if my interpretation is
wrong, [ would like him to interpret it
on the fleor of the House-that all
employees against whom any action has
been  taken, those who have been
prosccuted, discharged or  suspended
under section 4 of the Ordinace, agninst
whom there is no other charge except
they did not come to duty on 19th Sep-
tember, the Central Cabinet has decided,
the Government of India has decided to
take all of them back.

It has

This is how we understood it. Any
ordinary man rcading that press note
would cbme to this conclusion. Afier
seeing what has happened between then
and today 1 am forced to conclude that
either press note was put out with a mis-
conceived idea of bluffing the public think=
ing that it will get them some votes, which
(it failed 10 get them unfortunately, that
they dre being very generous or very
leniont or, if I give the benefiy of the
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doubt to the Cabinet, that they did
mean it and had good intentions to that
extent at least but their decision is being
sabotaged somewhere down below. It
is for you to find out. It is not being
implemented; it is being grossly violted.
Out of some 2500 permanent staff on the
railways, who have been suspended
under section 4 —no other charge is there
against them—600 temporary men who
have been discharged only under section
4 and not to mention some several
thonsands of the so-called casual people
many of whom are not really casual at
all but are working against permanent
posts for several years, who have been
discharged summarily because they
did not report for duty on the 19th
September, out of all these pcople I do
not think that more than a hundred or
two hundred peoplec have been taken
back up to today, since the 7th January —
this is 27th February today. There
are limits to all things. You better tell
us whether you have contented yourself
with issuing a press note or whether you
have bothered to sec that this is imple-
mented at all or not or whether the

ministers have abdicated their powers
and left everything to the railway
officers to carry it out, That also is

nothing surprising because 1 think the
Railway Board rules the roost and not
the ministers.

DR. RAM SUBHAG SINGH : They

do not want to give their powers to
leaders like you.

SHRI INDRAJIT GUPTA : Yes,

Here is a copy of the Homs Minitry’s
circular which I got from a certain
State Government—not from the Govern-
ment of West Bzxngal but from another
State Government—who said that their
hands were ticd because these were the
instructions which had gone to them
from the Centre on how to carry out
and implement the Central Cabinet's
decision. This is the circular of the Home
Ministry. Then onc c¢an understand
why this is going on and why thesc
people are not being taken back; why
they are harassed and victimised.

First of all it says that it would not
be advisable to ask for withdrawal of any
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prosecutios launch unless there is insu-
fTicient prima facie material. The circular
bxging by saying that pcople against
whom action has been taken only under
section 4 should be taken back.
Then it lays down certain conditions and
says :

““Where any cmployes is convicted
only under sec. 4 of the ordinance
as a result of such prosecutions
and where the Head of the
Department 1s satisfied that the
employees role in the strike was
a passive one...without any aggra-
vating factors, the Head of Deptt.
should waive further disciplinary
action...such employecs... should
be permitted to rejoin...""

Again, it says :

**...it has been decided that those
temporary employecs whose part
in the strike was limited only to
absence from duty on that day
but who were discharged... should
be reinstated in service, after
strict verfication in each individual
case...”"

Verification by whom 7 Obviously,
by the officers.

So, what it meins is that to the
country you say that you are wvery
generous and wvery lenient; you have
taken a blanket decision that people
guilty of a tcchnical offence of not
coming to duty on that day should be
taken back, but in practice not a single
man is taken back because theie heads
of departments and railway officers,
who want to carry on a wvendetta
against thesc strikers, are holding it up
and are never satisfied with their
verification.

I do not know what you propose to
do. Please tell usif your decision is
being held up down below. Then we
will seek the remedy romewhcre else,
not in this House and waste our breath
as Pandit Tiwary said. We will try
somewhere clse.

DR. RAM SUBHAG SINGH : You
will be suitably dealt with there.

SHRI INDRAJIT GUPTA I do
not mind how you deal with me because
the people arc dealing with you gl
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over the country. That does not
matter and does not worry at all,

Please tell us what you propose to
do about this. This is mp major charge
about the decision which you have
already announced and which is net
being implemented.

As far as cases under section5 are
concerned, that is, instigation to strike,
I would request you to consider this
matter. You can charge me or Shrl
Joshi or somebody c¢lse with instigating
people to strike.

DR. RAM SUBHAG SINGH
Joshiji is a good man.

SHRI INDRAJIT GUPTA: 1 can
understand that. You can charge us,
bad people or outsiders, with having
gone and instigated p=ople to strike.
Take action agiinst wus. But il an
employee, who is a member of one of
those unioas or federations which had
served a notice of strike, tells another
employee to go on strike or discusses the
strike with him, how can you accuse
him of instigating? He is a member
of the union, a registered recognised
union® which, at that time, served a legal
strike notice before the Ordinance was
promulgated, H: is not an outsider.
You can accus¢ m:; you cannot accuse
him. Please consider these cases under
section (5).

Now, several State Governments are
announcing their decisions to withdraw
the court cases. In the case of Kerala
Government, of course, the Home
Ministry has frowned upon them and
suggested that thcy arc going beyond
their rights. The other State Govern-
ments are now following suit. I am
hopeful that the Madhya Pradesh
Government will also make an announce-
ment very soon. [ would request the
Government of India to try to understand,
appreciate and respect the decisions of
the State Governments too who are
acting well within their rights. Otherwise
there will be another major crisis
precipitated in the sphere of Centre-
State relations.

Lastly, there is onc more matter to
which I shall refer. 1 was always told
that the Railway administration is very
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keen to cncourage and develop the
cooperative movement among  their
workers, among the labour. I find
to my regret that here also a clear
direction given by the Railway Board, in
this case, is being violated. The Railway
Board had issued a clear direction ina
letter of the 27th November, 1968, a
copy of which I have also got with me—
I do not wish to quote because the
time at my disposal is limited in whizch
they have clearly stated that in the
case of contracts 1 am referring to
labour contracts given for coal handling,
cinder handling and so on in the railway
yards and in the loco workshops, il the
value of a contract is less than
Rs. 1,20,000 per year, in such cascs
those contracts need not be tendered
for or tenders nced not be called and
they should be given to such available
and bona fide cooperatives of the workers
themselves which are operating in the
field. What we find is that on the
South-Eastern Railway, in  Bilaspur
Division, there is a very well established,
a long-castablished, cooperative socicty
called the South-Eastern Railway Labour
Contract Cooperative Society which is
doing its work and whose work has been
recommended  and  testified to by
the State Government of Madhya
Pradesh and by the Registrar of Coop-
eratives of Madhya Pradesh who has
testified to the financial soundness and
to the salisfactory mnature of their
work and so on. But suddenly now,
1 find, the Divisional authoritics there are
trying to see that in future no contracts
are given to this Cooperative Socicty.
Why ? They have given no explana-
tion. I find—I was there recently; I
took the trouble of finding out the
reason that a certain private contractor
who is very active in those parts and
who seems to be an influcntial man is
working bhehind the scene to sec that
he gets the contract and that this
Cooperative Socicty is elowed out. I
want to kuow whether you have taken
A new policy of discouraging labour
coopcralives or you want (0 encourage
them and, Il so, please treat the case on
fts merits objectively and see that the
Society does not close down as it will
have to do if fresh contracts are not
given to them by the end of March.
Everybody will be unemployed and sq

FEBRUARY 27, 1969

Gen. Dis. 248

on. I am told—it is very unfortunate—
that the contractor whose name I do
not wish to take is going around saying,
*I do not care who moves against me. I
know nothing will happen to me. 1 will
get the contract because somebody, a
big person, a Deputy Minister of
Railways, is backing me and supporting
me.” 1 do not know. I would like to
know that. If this is done, it will be a
gross case of jobbery and favouritism,
I would request you, in the interest
of cooperative movement, to see that the
Society gets what it deserves.

SHRI P. VENKATASUBBAIAH
(Nandyal) : [ also join in the chorus of
many Hon. Mcmbers who have congra-
tulated the Hon. Railway Minister for
having presented a good budget this yeer.
1 would go further and congratulate his
predecessor who had been successfully
discharging his duties as thc Minister of
Railways and facilitated the presentation
of this surplus buget by Dr. Ram Subhag
Singh this year,

OF course, several Hon, Members who
had participated in this discussion had
highlighted many of the problems facing
the public with regard to their association
with the railways. In that context, we
should also realise the magnitude of the
task that the Indian Railways have
undertaken and the responsibility that
they carry. Today, the total route-k.m.
is 58,877 and the running k.m. is 69,724,
The Indian Government railways arc the
nation’s largest undertaking with an
investment of Rs. 36,392 million and the
employees numbering about 1.36 millions.
They have a flect of about 11.600 loco-
motives, 33,800 coaching vehicles and
3,80,000 goods wagons. About 10,000
trains are run daily 1o serve nearly 7,000
stations. More than 6 crores of passengers
travel per rail every day and over 5,37,000
tonnes and booked every day for carriage.
If we bear these figures in mind and see
the manner in which the railways arc
calering to the needs of the various parts
of this country, we have to say without
any grudge that the Railway Administra-
tion and the Railway empolyees have been
discharging their duties fairly well. But
that do:s not m:=an that the system is
entirely pzrfect and it do:s not require
‘any sugg=stions or modifications. So, in
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that light, 1 want the Hon. Minister to
take into consideration the several sugges-
tions that are being made on the floor of
the House.

The railways have to discharge the
duty of projecting the idea of socio-eco-
nomic development in this country. We
should not look at the railways only from
the profitability point of view but from
the point of view of how far they will be
able to serve the economic and social
needs of the people. B:aring this in
mind in the Estimates Committee of the
Lok Sabha in their 91st report had made
certain  suggestions with regard to the
op:ning of a new lines,

They had suggested that for this pur-
pose a certain percentage of the total
allozations for new lines might be set
aside exclusively for the construction of
rail tracks for the benefit of under-deve-
loped areas which have been clamouring
for such facilities for their development.
The Committee has been informed by the
Railway Ministry that in view of the
limited resources, the railways could not
make large investments which would be
lying unproductive for a long period
awaiting the economic development of
the areas where the investment has been
made.

In this connection, I would like to
point out to the Railway Ministry that
they should bear in mind that there should
be a balanced development of various
areas in the country with the opening of
new lines especilly in the under-developzd
and backward areas. They shold also bear
in mind that the railways are intended to
bring about an all-round development so
far as communications are concerned,
and emphasis should not be laid on the
profitability alonc as 1 have stated
earlier.

In this context, I want to bring to the
notice of the Hon. Minister certain pro-
posed railway lines which have been
agitating the minds of the people particu-
larly in my constituency. There was a
proposal a long time back to have a rail-
way line laid from Nandyal to Nellore
via Mydukur oa the present South Ceatral
Railway. This area has been a backward
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area, and in the course of years
because of certain irrigation projects
that have come up vast irrigation poten-
tial has been created there. It will go
a long way in improving the economic
condition of the people of that area, and
the forest wealth lying untapped could
also be tapped il a railway line is laid
in this area. It will also provide new
opportunitice for the economic develop-
ment of that area.

I would only request the Hon. Minister
to include this in the list of programme
for survey to be made. This represen-
tation or this request of mine is being
made from time to time* 1 hope, Dr.
Ram Subhag Singh will consider this
sympathetically,

Likewise, there is another proposal
with regard to laying a railway line from
Badrachalam to Kovur., This line comes
in & tribal area where the tribal popula-
tion has had no mean of communication
with the plains people.

15.16
[MR DEepuTY SPEAKER in the chair]

In this connection 1 may mention that,
of late, this has been the scene of activity
of our MNaxalbari friends also; the econo-
mic dirtress of the people is being taken
advantage of and that may lead to some
trouble. Laying this railway line will
bring about integration between the tribal
people and the plains people. I hope,
the Hon. Minister will bear this in
mind.

In the list of surveys that arc being
undertaken during the year 1968-69, It
has been mentioned that one of the items
is conversion of melre-gauge to broad
gauge between Guntur and Macherla and
and another item is a new line between
Nadikudi and Secunderabad. I am glad
that Government has taken up the survey.
This new line will open up the area that
is mow being served under the Nagarjuna-
sagar Project. When this huge project
is completed and the entire area is brought
under irrigation, there will be an export-
able surplus of nearly 20 to 25 lakh
tonnes of rice ; also many agro-based in-
dustries are likely to come. 1 hope,
Government will complete the survey as
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expeditiously as possible and also execute
the scheme.

I also understand that the Dharma-
varam-Bangalore metrc gauge is being
converted into a board gauge line, In this
connection I would only mention to the
Hon. Minister that this could be taken
up as an integral part of conversion from
metre gauge to board gauge of the Secun-
drabad-Bangalore metre gauge line. This
will not only facilitate proper passenger
and freight traffic but also will be conn-
ecting two Stale capitals i.e., Mysore
and Andhra Pradesh.

With regard to electrification project,
the Estimates Committee has made certain
recommendations and they have laid parti-
cular emphasis on perpective planning. My
Hon. friend, Shri Indrajit Gupta, has also
mentioned certain aspect of the recom-
mendations with regard to railway
electrification project. [ want only to
emphasize the point of perspective
planning. Perspeclive planning by Rail-
ways with regard to construction, engin-
cering and other works in respect of
electrification and field work is necessary
because this will, to a great extent, help
the industries and business organisations
also to plan ashead their production and
thus improve the economic condition of
the country and of the industry as a
whole.

1t has been appreciated that there may
not be any scope for any substantial
outlay on investment for the next five
years, But 1 would only ask the railway
administration to bear in mind that im-
portant sectors of the economy depend on
them for orders for rolling stock and other
materials, and in that context 1 want that
there should be an inescapable minimum
of outlay on capital works which the Rail-
ways have to undertake because of their
earlier commitments. It is good that a
provision of Rs. 250 crores has bezn
announced for this purpose,

I would like to congratulate the Hon.
Minister for having shown some segacity
in avoiding further increase in fares
and freights in the coming ycar.

In this connection, I also want to point
out that only recently some increase in

FEBRUARY 27, 1969

Gen. Dis. 252

luggage freight was announcéd by the
Railway Board and this is being brought
into operation. 1 feel in the fitness of
things, Parliament should ha ve been taken
into confidence when it is in session.
Whatever announcement was made should
have been made in Parliament when it is
in session.

The goods traffic carried by the rail-
ways is still 20 per cent below the total
carrying capacity according to their
report. Therefore, the Railway Board
should make every effect in attracting
more trraffic to make full use of the
unutilised capacity created through large
investments during the last ten years.
This is why even in this respect proper
perspective planning is necessary.

The Railway Minister pointed out in his
specch that there has been an increase
of 5.7 per cent in the average of the
general index of industrial production
in first eight months of 1968 over 1967.
In the first nine months of the current
year 5.5 million 1tonnes more revenue
carning goods traffic were lifted, 1 feel
there is need for muking a survey to find
out whether the additional carriage of
goods traffic by the railways correctly
reflects the increase in the average of the
general index of industrial and agricultu-
ral production.  Such a survey is necess-
arry to sce to what extent the railways
are able to discharge the responsibilities
devolving on them as a result of increased
industrial and agricultural production
and thus enable them to make plans ina
realistic manner. Here 1 would bring to
the notice of the administration, the
phenomenal increase that has taken place
in road development programmes. It
will be to the benefit of the railways to
make a comparative study, 1o what extent
they were able to cater for the needs of
the people in the context of the increased
agricultural and industrial production in
the country.

Coming to the question of recognition
to be given to various unions, if possible
the policy of giving omnibus recognition
to trade unions has to be reconsidered.
There are several categories of Railway
personnel having problems peculiar to
themselves, and I feel that some of these
small organisations feel themselves lost
their grievances are not being considered,
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This aspect of the matter must be borne
in mind.

I have also brought to the notice of
the Railway Minister the problems con-
fronting the commercial clerks. I hope
these will be looked into and attended
to as expeditiously as possible.

Coming to compensation paid by way
of damages, figures show that in 1967-68
damages paid on parcels were Rs, 7.22
crores as against Rs, 5.45 crores in 1966-
67. The number of claims received
during the year plus those reopened was
7,39,048 as against 6,50,551 in 1966-67.
I am sure that a lurge chunk of this
relates to perishable goods carried by the
railways. This is due to delays at
transhipment points. I suggest the use
of diesel engins for carrying perishable
goods so that there is the least dealy in
such goods reaching their destination.

In this connection, I want to point out
that from Andhra specically mangoes
and other fruits are being carried. A
lot of mischief is being done in respect
of damage and producers consequently
suffer. The railway authorities should
make it a point that persishable commo-
dities like fruits booked at Vijaywada
or any other stations reach their desti-
nation within a prescribed period. This
will avoid payment for damages and
preserve the fruits also till they reach
destination.

SHRI RANGA (Srikakulam) : This
complaint is as old as 20 years. Sri
Sri Prakasa used to complain about it,

SHRI P. VENKATASUBBAIAH :
Vegetable oil and manufacturers have
been complaining of shortage of wagons
to move their products. I have brought
it to the notice of the Minister. The
railways say that much of the capacity
is unutilised; but here we have complaints
that railways have not been able to
supply wagons to move their products,
I do not understand the logic of it.

I do not understand the rationale
behind all these things. These loopholes
must be plugged, and he should see that
these things are avoided as far as
possible.

PHALGUNA 8, 1890 (SAKA)

Gen. Dis. 254

Ticketles travel has become a national
menace, and the number of cases detected
during 1967-68 is 7.73 milllon. God
only knows how many cases were unde«
tected. The amount realised from the
detected cases was Rs. 268.94 lakhs.
The revenue from this source is increas-
ing from year to year and I commend
steps taken by the railway authorities, but
I feel that certaln other measures also
have to he taken in this connection. The
co-operation of the local population and
students must also be taken to tackle
this problem.

There is no separate Railway Service
Commission for cvery zone, and there
is a genuine grizvance, as our friend from
Bihar pointed out, that the local people

do not get due representation. [ suggest
that the units constituting the zone
should get proporationate share of

employment opportunies, $0 that there
may by no such misunderstaning or ill-
feeling or heart-burmning. The people
at the headquarters alone should not get
the loan’s share as is happzning now.

Railway property is being made the
target by every conceivable agitation that
is carried on in the country,’ The people
should be educated with regard to the
futility of destroying railways property.
There must be proper publictity and a
co-ordinated effort to make the people
realise that this is national property.

I again congratulatc the Railway
Minister and [ hope that when he comes
before the House next year, there will
be a large surplus, greater cconomy and
better efficiency.

oft ¥ e (gra<a) © suTSTW
wgra, gATt ¥o TRgAn fag oft ¥
WA ¥ argeuy & M awe gER
wAY AT, ¥ Aedw H ged fam
AR A g | wY gF A g
qEgx A & AN ¥ T gmam
T AT IAX AFER(T o X A
F afesrO §, 92 waze =
TATAT T, TR CHHT AT AT AEA
%Y fa=eT a1, qafay a9 @ w1 A7
faen, d& o @Y ot @ oY, Ffew
ArfredY &1 AT gar | W fay Ay
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QT arge &1 fremr a1, &few faen
T, WG F, 4g TE A5G {1 g
wY &g 1 9T gR ST WA § 0%
fraga sen g—fow ag & W awe
HFiwwmer wgfagr g, o aw@ ¥
9 g s af 1970-71 #7 a9 &,
Iuq o Ty ¥ feEd fF gAR
W HOHE A o 5 oF g wvad
faan & &9 |TUTIT FAAT F1 @ GrA
gfeay fast € 1

MR. DEPUTY SPEAKER : The hon.
Member may resume his spesch next time.
We shall take wup private Members’
businces now,

15.30 hrs.

COMMITTEE ON PRIVATE
MEMBERS" BILLS AND
RESOLUTIONS
Forty-Fourth Report

SHRI BHALIJIBHALI
(Dohad) : 1 beg to move :

PARMAR

“That this House do agree with
the Forty-fourth Report of the
Committce on Private Members'
Bills and Re:olutions presented to
the Housc on the 26th February,
1969."

MR. DEPUTY-SPEAKER : The
question is !
*“That this House do agree with
the Forty-fourth Report of the
Commitiee on Private Members'
Bills and Re olutions presented to
the House on the 26th February,
1969."
The motion was adopted.

15.30§ hrs,
RESOLUTION RE : FUNCTIONING
OF CENTRAL SERVICES — conrd.

MR. DEPUTY-SPEAKER : Wc shall
now take up further discussion of Shri
Nambiar's resolution.
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© SHRI S. M. BANERIJEE (Kanpur) :
More time should be allotted  to this
Resolution. If you decide 10 extend the
time at the last moment ; many Members
will be excluced. Let the Houte cecide
now itself ; let us have two hours and
twenty minutes, The other Resolution
can come.  The third Re:olution cannot
come up by any stretch of imagination,

MR. DEPUTY-SPEAKER: 1 do
recognise the importance of that Resolu-
tion. But others also are cqually
important. We shall sce as we procecd
further. Shri Nambiar should conclude
bis speech in 15 minutes ; he has already
taken eight minutes. The total time
allotted for this is one hour and thirty
minutes.

SHRI NAMBIAR (Tiruchirappalli) :
Sir, 1 had moved this Resolution on 20
December, 1968 and to remind the hon.
Members, 1 shall read it in full again :

“In view of the serious situation
created by the policy of victimisa-
tion that is being pursued by the
Central Government following the
one-day token strike by the Central
Government employces on 19 Sep-
tember, 1968, resulting in the
removal from service, launching
prosecution against, issuc of sus-
pension orders on and issue of
orders effecting break in service of
a very large number of C:ntral
Government employees, this House
is of opinion that a serious threat
has arisen to the smooth and
efficient functioning of the Central
services spread all over India in
the prevailing atmosphere of ten-
sion and billerncss among the
employces and recommends that all
the above acts of victimisation be
withdrawn forthwith and normalcy
be restored.”

When this question was discussed in
the Committee on private Members® Bills
and Resolutions, even then you were good
enough to say that the Resolution could
be given only some little time of 13 hours
or so because by the time it came up for
discussion-two months from then—every-
body would have becn reinstated and
there may not be much purpose in dis-
cussing it at all. Unfortunately that hope
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has not come true. Those persons who
were to be prosecuted under section 4 or
even prosecuted under section 4 are likely
to be taken back ; those who were pro-
secuted under section 5 of the Ordnance
have not been taken back., Apart from
that a large number of cases are pending
in Delhi and other places under section
185 for breaking the ban imposed under
section 144 and they are threatened with
discharge from service. Departmental
proceedings are pending against a large
number of employces and threre are still
many under suspension, The number of
such persons in Railways alone comes to
4500 ; and about 4,000 workers had
already bz2en removed from the railway
services on the ground that they were
temporary employees. Apart from that,
action was taken against about 10,000
employees in the postal department and
some of them have already been removed
from service. Out of 10,000, a few thousand
have been taken back. Information about
cxactly how many were suspended or
terminaled should come from the other
side. But the fact remains that even now
the figurc of those under suspension or
notice of termination or prosccution will
go beyond 10,000, The minister can
enlighten us about the exact number,

As 1 said the other day, we have
violated article 863 of the ILO, which
says that right to strike is fundamental
and it cannot be taken away by anybody
even by legislation. We are a party to
that and we are bound to accept the
spirit of it. Therefore, we should not
have gone to the extent of banning strikes
or making it illegal by an ordinance. The
whole thing is against the spirit of article
863 of the ILO. The minister should
see that certain norms are accepted by
the Government,

Labour is a class of workers whose
rights should be protected by the State as
a fundamental right. There is no reason
to deny it. The demand of the employees
was a need-based minimum wage, not
here and now but it should be referred to
arbitration according to the JCM terms
of reference. But Government said, it
is pot arbitrable because it will create
conditions difficult for Government. Now

the question of need-based minimum
wage, increase in DA preportionate
to rise in prices and other issues
arc In cold storage. NOW the Wworkers
are concentrating on sceing that the
10,000 victimised employces are taken
back. Therefore, Government think that
to that extent the main demands can be
postponed or made to be forgotten. But
the people of this country are not taking
things lying low. They are teaching the
rulers of today that if they misbehave like
this, thcy cannot be rulers of tomorrow
and they will be sent out. I do not want
to use harsh words like saying that they
will be kicked out, They must read the
writing on the wall. The entire working
class and progressive thinking people will
stand behind the workers, because the
right 1o strike is so fundamental that no
worker will allow it to be trampled upon.

The principle behind the right to strike
is collective bargaining. If there is no
right to collective bargaining, what is the
possibility of the workers getting their due
share 7 Where is the guarantee that
their reasonable demands will be con-
ceded 7 Once the right to strike is
removed they have only the right of
petitioning: to which Government will
say, no. The only alternative left for
them will be to pray. What other pressure
is therc on the Government to mect their
demands 7 There is no pressure. That is
exactly the reason why we say that the
right to strike is a fundamental right
without which the bargaining power is
lost, Therefore we cannot play with it.,

The hon, Minister the other day told
us, when the Bill to ban strikes was passed
here, that another comprehensive Bill will
be brought during the course of this
Session where the right of government
employees to plead for their demands will
be incorporated. What is he going to
say by that? He is going to say that
it could be referred to arbitration. But
he also says that once a decision to go 10
arbitration is taken the question of sirike
does not arice. After the award of e
arbitrator what is going to happen nobogy
knows. If he feels that by
hook or crook this right should be
taken or would be taken thea g
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[Shri Nambiar]

Government should understand  that
the united will of the working class, not
only the central government employees . .

DR. MAITREYEE BASU (Darje:ling) :
What about China 7 Is there a right to
strike ?

SHRI NAMBIAR: I am not a
member of the Chinese Parliament. I am
speaking in the Indlan Parliament. If
the hon. Member wiil accompany me I
will ask for a passport for her so that we
can go and sec things for ourselves. |
have no brief for China. [ am nota
spokesman of the Chinese. Perhaps the
hon. lady Member may be a spokesman.
of somebody else.

DR. MAITREYEE BASU : If he is
prepared to bear my expenees 1 will go
with him,

SHRI NAMBIAR ;: [ am sorry to
hear such a thing from the Opposition
side, If I had heard such a thing from
that side ......

MR. DEPUTY-SPEAKER : Order,
order. There should not be irrelevant
interruptions.

SHRI P. M. MEHTA (Bhavnagar) :
What about the Kerala Government
which forfeited the services of 600 em-
ployees who went on a token strike in
Kerala ?

SHRI NAMBIAR : [ would like
to correct the hon. Member. As soon
as the strike was over the State Govern-
ment restored all the rights to them, If
it is not restored till now [ assure jhe
hon. Member on behalf of the Govern-
ment of Kerala that it will be done in
another 24 hours, We are not playing
with all these things. We can under-
stand anything else. On certain issues
there is no compromise. That is the
issue about the right to strike of the
workers, If they go on an illegal
strike, according to you, you think you
can victimise them and victimise them in
such a way that they must forget the
question of strike for ever. If you
want to teach them a lesson by that
then it is & matter between the working
class of this country and the ruling
class. Then it will be a battle royal,
what we call a class war, We accept

FEBRUARY 27, 1969 Central Services (Res.)

260

it as a class war and it will be.fought
with all the forecity that is necessary.
Do not drag the country to that posi=
tion, L=t us not think that we will gain
anything thereby. Nobody will gain,
neither the workers nor the country, 1T
do not want you to take us to that
position of back to the wall and fight
to the end. That is not possible,

The position today is, they went on
strike for one day. On the 20th morn-
ing they came back 1o duty.  Just like
coming back to duty after a Sunday or
a holiday they came back to duty.
More than half of them were on holi-
days, who did work on Sunday except

the railwaymen who are supposed
work round the «clock. They could
have easily ignored the position and

said that if they come back to duty nor-
malcy will prevail.  But till now there
is normalcy and the workers are still
kept outside. That is why we say that
they must be brought back. If any
one person, any group or any seclion
had indulged in wiolent activities there
is the court to decide that,

But when there is no violence, there is
no necessity for you to prosecute them.

Then I will come to promulgation of
section 144, 1 have got all the papers
with me heie.  In Delhi also it was pro-
mulgated. On the 17th there was pro-
vocation for trouble becausc there were
some arrests, The ariest took place
prior to the strike. So, workers and
employces came to the streets and the
authorities suid that this is breaking of
the ban wunder section 144. There-
fore, they were all hauled up in hund-
reds. 1 am told that in Delhi alone the
number of arrests came to 2,000 and odd.
This cannot, strictly speaking, be called
an act of violence it is noly a technical
breach of the law for which you have
penalised them. Government have not
yet issued orders to take them back,

The most shameful thing is that tents
are erected and employees are asked to
stand up in & queuc/before tho so-called
court wherc a magistrate comes and sits;
it looks more like an auction shop in
a market. Justice is going t0. be meted
out o thcse employees in that court,
The central Government is ruling the
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roost here and the magistrate is under
the direct control of the C:ntral Govern-
ment. They say they want to give justice
to these people. Yet, they say: let
these people get acquitted from the
court ; when they get clearance, they will
be absorbed. It is just like saying
that a camel should pass through the
eye of the needle. It is an impossible
condition that they are putting. So,
my humble request is that they should
create a situation of normalcy. My
Rasolution also says only the same
thing.

I will give some specimen cases to
show how termination of services was
done in the case of temporary staff. In
the Southern Railways, one Purusho-
thaman, senior clerk, Works Branch,
Divisional Sup:rintendetn’s Office, Ola-
vakkot, whose date of appointment is
10.3.55-he has put in 14 years of service
and yet he is a temporary man—he has
been removed from service. Another
clerk, P C Sivanandam, Divisional Supe=
rintendsni’s office, Olavakkot, whose date
of appointment is 1958, who has put
in 11 years of service, has been removed
from service. These are the typ: of people
whom you call temporary employees.
You have removed them from service,
because they are not permanent. I would
say that it is the government that must
be accused of not making them perma-
nent for so long. For ycars togcther
you have kept them temporary and now
the time has come for victimisation you
say they are temporary and, therefore,
they arc going to be removed from ser-
vice, There arc several cases of this
type with me.

Then I come to casual labourers,
There were 137 casual labourers in Tri-
chinopoly who have put in five to six
years of service, Because they are casual
labourers, they were automatically
removed from service for the so-called
participation in strike. These men did
not come to work because they were
afraid that they will be harassed by their
colleagues. Now their services have
been terminated. In the railways, posts
and telegraphs and civilian side of the
defence department a large number of
workers are being prosecuted and persecut-

ed, My only request to you is to bring
in normalcy and take all of them back.

Rezently, in the Light Arms Factory
Trichinopoly, some employess were
brought before the court for participation
in the strike and the court acquitted them.
Immediately, they were transferred from
Trichinopoly to such places as Kirkee,
Poona and even Timbaktoo perhaps,

What is this? Have Government
departments become mad 7 There must
be an end to madness. Why should
people be transferred like that from one
end to the other 7 What are you gaining
thereby 7 It means that you want to
torture, harass and terrorise the people.

Only now Shri Gupta was giving cases
of victimisation on the railways. I have
got many cases but I do not want to
stuff the entire speech with a long list of
persons ; that is why I am not doing it.

MR. DEPUTY SPEAKER : Leave
something for others also.

SHRI NAMBIAR : In Kerala the P &
T is singled out because of the fact that
the Chiel Minister, Shri Namboodiripad,
stated that he would not prosecute these
people. He wanted the cases to be with-
drawn. Then circulars from the P&T
Department went to the officials saying
that if the cases are withdrawn in the
court by the State Government, it should
be contested and the cases are being con-
tested. A large number of employoes,
including extra-departmental stafl, to the
extent of several hundreds, is being vieti-
mised. Kerala has been singled out in
that matter on political grounds.

I have here with me a circular issued
by the PAT Department on the 13th or
14th Novemb:zr 1968 where in what sort
of punishment should be inflicted and
how harsh it should be and all these
things are there, Therefore 1 sumbit
that Government should think in terms
of withdrawing all these cases and of
starting with a clean slate of employee-
employer relations on the public sector
side so that the private sector could
behave. In this country there must be a
guarantee and a right of the working
class, the class of toilers who produce
wealth, They must have the right to
strike and enforce it.
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MR. DEPUTY SPEAKER : Resolution
moved :

“In view of the scrious situation
created by the policy of victimisa-
tion that is being pursued by the
Central Government following the
one-day token strike by the Central
Government employees on  19th
Scptember, 1968, resulting in the
removal from service, launching
prosecution against, issue of suspen-
sion orders on and issue of orders
cffecting break in service of a very
large number of Central Govern-
ment employezs, this House is of
opinion that a serious threat has
arisen to the smooth and efficient
functioning of the Central services
spread all over India in the pre-
vailing atmosphere of tension and
bitlerness among the employees
and recommends that all the above
acts of victimisation be withdrawn
forthwith and normalcy  be
restored”’,

There is one amendment by Shri Gupta
veereeen.He is not here. I would like to
know how much time the hon. Minister
would take.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
About 20 minutes.

MR. DEPUTY-SPEAKER : Will five
minutes for the hon. Member’s reply do 7

SHRI NAMBIAR : Yes.

MR. DEPUTY-SPEAKER : That
means, another 25 minutes gone. We
have hardly one hour and there arc a
number of speakers ; so, 1 would request
every hon, Member to be very brief and
not to repeat because the hon. Member
has placed a lot of information before the
House. Shri Damani.

SHRI 8. R. DAMANI (Sholapur) :
Mr. Deputy Speaker, Sir, with all the
sympathy for Government employees
because they have to carry out all the
developmental work of the country: 1
oppose the Resolution moved by the hon.
Member. 1 think, this matter has been
discussed on the floor of this House last
session for many days and now there is
no cause to raise a further discussion on
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this subject. Therefore, at the very out-
set I oppose the Resolution,

SHRI NAMBIAR . But you support
their reinstatement.

SHRI 8. R. DAMANI ; Our Gouern-
ment employees know their responsibility
and have not responded to the call for a
strike.  Therefore our friends in the
Opposition are trying to bring up this
matter just to  get their sympathy. It is
a political cause and not the actual cause
of the Government employecs.

S:condly, our country is passing through
a difficult time. Even after the Pakistani
aggression, successive failure of crops, the
e:conomy being depressed and production
in agriculture and in industry being at a
low e¢bb, Government accepled the Pay
Commission’s report and implemented it.
Government is very anxious and has be:n
very leniznt  towards its employees.
M:zmhers of the Opposition are not the
only champions and Government Em-
ployces. Government is very sympathetic
ot the cause of its employess.

Now, I come 1o the Resolution. In
the very beginning, it says:

“In view of the serious situation
created......” May [ know from
the hon. Member what is the
serious situation ?

SHRI S. M. BANERIJEE : Starvation
for 10,000 cmployees. You starve for a
day and sce.

SHRI S. R. DAMANI : What is the
serious situation 7 The prices have stabi-
lised. There are better prospects of crops
and other things. The things are settling
down. I do not sce any reason for a
serious situalion at present.

Again, the Resolution says :

......by the policy of victimisation
that is being pursusd by the Central
Govermnment......"

Ina large majority of cases, the
Government has bexn very lenient and has
withdrawn the cases for many types of
offences. In the normal course, under
the Government Szrvants Conduct Rules,
such offences would have besn dealt
with more seriously. But the Governs
m=nt has been very lenient and they have
withdrawn many cases, The number of
cases that are pending are wvery limited,
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They are on account of serious offences.
The nimber of cases withdrawn is much
more than the number of cases that are
pending.

Further, the Resolution says :
*,.....resulting in the removal from
service, launching  prosecution
against, issue of suspension orders
on and issue of orders effecting
break in service of a very large
number of Central Government
employees,......"

In this connection, 1 would like to
say that, after all, the Government have
to run administration. If ordidary citizens
of the country had indulged in violence
and had committed some such other
offences, under thc Penal Code, they
would have been dealt with and action
taken against them. 1If the Governmant
servants indulge in the same of kind of
things, is the Government not justified in
trying cases against them and taking
action agninst them ? If the Government
fails in doing that, how will the discipline
be maintained ? The discipline is alrcady
at a low ebb. If the action is not taken
in such serious cases, what is going to
happen ? How will the administration
be run? It is a matter which should be
viewed on both sides, not only on onc
side. Besides this, the cascs arc going to
be tricd before the courts. I they have
not indulged in violence, why are they
afraid 7 They can get acquittal. So,
according to me, therc is no case for this
Resolution,

With  these words, |
Resolution,

MR. DEPUTY-SPEAKER . Shri
N. K. Somani.

DR. MAITREYEE BASU : By way
of explanation, plcasc allow me a minute
about my remark which irritated the hon.
Member, Mr. Nambiar. [ just wanted
to know whether other countries like
China and the dictatorial countries like
Czechoslovakia allow their workers to go
on strike. That irritated him so much.
I am not at all against his Resolution.
Had I been speaking on it, 1 would have
qualified it. T am not speaking on the
Resolution. I am just mentioning it that
I do not oppose his Resolution. But, at
the samg time, I am very much in favour

oppose  the

of that Convention of the I. L. O. about
which he mentioned. Does he abide
by that ?

SHRI NAMBIAR : I abide by that,
If Russia does not abide by that, I have
no brief for them.

DR. MAITREYEE BASU : Only in
today's papers, we have seen that
Czechoslovakian workers are agitating for
this right. They have no right to strike.
The Chinese workers also cannot go on
strike.

16 hrs.

MR. DEPUTY-SPEAKER : The
hon. lady Member should remember that
when she tried to interrupt him, I said
that it was an irrelevant interruption
because to question the loyalty of any
Member or to cast any doubt about it
is, 1 think, repugnant to the oath that
we have taken. With these words, I
accept your explanation.

SHRI SAMAR GUHA (Contai) :
Sir, it will be unjust if you put it that
way. The hon. lady Member has not
raised the question of loyalty of any
Memter. You have made certain ob-
servations. That may apply to others
also...(Interrupilons) She wanted some
sort of information. She did not ques-
tion the loyalty of any hon. Member,
So, why should you put it that way?7
In future also you may be taking it in
that way. This is a very pertinent
question. There arc other 1otalitarian
set-ups in the world where there is no
freedom at all to labour......(fnterrup-
tions).

MR. DEPUTY-SPEAKER ! My im-
pression when 1 heard her was that there
was some doubt. Now, after her ex-
planation, I am thoroughly satisfied and
the House is also satisfied. It should
not, in any manner, cast any doubt on
the loyalty of the member.

DR. MAITREYEE BASU: How is
it casting any doubt on the loyalty of
the member.

SHRI SHEO NARAIN (BASTI):
She simply put a question to the hon.
Member whether China allowed that,

She did not doubt his loyalty.
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MR. DEPUTY-SPEAKER : The
direction of the question was such that
this impression was created. We are
governed by the laws of this House.
Our Government is a member of the
ILO...(Interauptions). My impression
was this and I have clarified the posi-
tion. 1 am wvery happy that the lady
Member has also clarified. There
ends the matter,

st sErE wren (FgE) ¢ A
T owEA g, A0 et g fF
AFE T TH I A T g

MR. DEPUTY-SPEAKER : I am
very sorry. I will make it very clear.
I have only said that I felt that there
was some doubt. If any Member were
to cast any doubt on the loyalty of any
member in this House, this is a bad
thing. Only that much, I have observ-
ed. She has now explained and [ have

accepted her  explanation.  Imterrnp-
tions)
SHRI SAMAR GUHA : Where has

any member cast any reflection 7 There
was no relevance at all. Why should
you have put it that way ?

MR. DEPUTY-SPEAKER : 1 have
made the position clear. She immedi-
ately explained. Mot to do injustice to
her, I said that that interruption was
irrelevant. She immediately explain-
ed....

DR. MAITREYEE BASU : 1 did not
immediately explain. I took time.
Moreover, 1 had no ocecasion to explain.
I just asked him whether China allowed
that. How does this cast any doubt
on his loyalty ?

MR. DEPUTY-SPEAKER : Mr.
Somani.

SHR1 N. K. SOMANI (Nagpur) :
The continued deterioration in  the rcla-
tionship betwezn the Government and
its cmployezs, be it in the Railways or
in the Posts and Telegraphs or in the
general administration of the various
Ministries in the Central Government, 1
think, is a cause for concern for all
right-thinking pesple. 1  personally
think that this relationship has been
allowed to deteriorate to such an extent

FEBRUARY 27, 1969

Central Services (Res.) 268

that extremely polarised views have
startel to be taken on both sides the
type of language that my hon. friend
had to use against the Government
in terms of teaching lesson to one
another, the type of industrial conflicts
that are being generated, the type of
unrest, insecurity and instability that
was allowed to be generated in the
minds of the government employees, I
think, are very serious questions that
all of us have to consider objectively.

To my mind, this is essentially a
continuation of the feudal system of
master-servant relationship of the 18th
and 19th centuries. I would respect-
fully submited to this Government that
this is intrinsically a matter of indust-
rlal and personnel relations—and I
would crave for the attention of the
hon. Minister who is going to reply to
this debate. One has to think not only
about the morale of the employees and
cannot treat them as inanimate beings,
and whatever may have been the be-
haviour at any point of time either
under excltement or under incitement or
under a particular set of circumstances,
it should not force people to take ex-
tremely polarised views of do-or-die or
lose-or-win. This is a case where I do
not think Government has got to teach
any lessons to its own employees.

We have been given lectures time
and again. Whenever there Is an aber-
ration in the private sector, in terms of
alleged malpractices or industrial re-
lations, both Government and trade
union leaders make a big issue of it
and go on giving lectures to us. The
Planning Commission uses the termino-
logy that the public sector in the Fourth
Plan has got to be taken to a com-
manding height. Now if it is the com-
manding height of labour unrest, if it is
the commanding height of absolute lack of
conflidence between Government and its
own employees, if it is a commanding
height of procrastination and delays in
decisions which lead to this unrest, then
I have nothing further to say. Butif
they recognise and rcalise the basic,
human, underlying principle in terms of
relationship, if they look after the
physical, psychological and environ.
mental conditions ynder which the em.
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ployees have to work in various depart-
ments*and ministries of Government, if
they take into consideration modern
management principles in  terms of
human relationship, and what is moast
important, if time is not allowed to
keep delaying matters, I do not think
the matter would ever have become as
serious as it has,

Talking about psychological infra-

structure, you cannot cxpect loyalty,
stability or any fortification from the
employees if, to begin with, you do

not make them permanent for a number
of years, as my hon. fricnd the Mover
has mentioned.  After all, a government
employce must consider and feel him-
self secure to give of his best. You
have classificd these human  beings,
who are working to run the apparatus
and administration of the country in
terms of classes I, IL, III and IV em-
ployees. We do not have any Ministers
who are class I, II Il or IV ; we do
not have any MPs with this kind of
stratification. Thercfore, this is a com-
pletely wrong approach, and as I said, it
baspeaks of a continuation of the old
fecudal British policy, for which Go-
vernment has got to be responsible,

To say the least, if at all Government
wants to achieve the status of command-
ing hcight, it will have to act as a
model employer, instcad of giving lec-
turcs on the thcory and practice of in-
dustrial rclations, day in and day out,
instead of having always 1o say some-
thing against the private sector, To my
mind, the praclices in the private scctor
are far superior at those prevailing in
government. If content has to be brought
io the comminding height, Governmsznt
will have to am:nd its posture, and
whatever has happznd on the fateful
day, 19 Scpiember 1968, will have to be
condoned ; Government wil! have 1o
show its bigness by coadoning and for-
getting those incidents.

SHR1 LOBO PRABHU
What about discipline ?

SHRI N. K. SOMANI : As for the
Essential Services (Maintenance) Ordi-
nance, 1968, first of all, it was basically
wrong in coiception. I have never heard

(Udipi) :

of any attempt by this Government in
the matter of cither a Cordial Relations
(Maintenance) Ordinance or a ordinance
concerning mainteinance of confidence
between Government and its employees,
1 personally think that when an Ordi-
nance or law of this kind is ushered in
the tremendous haste, it is cither a com-
plete failure to handle human relation-
ship or an action by some people in
panic. Therefore, this win-or-lose atti-
tude that Government has shown so
far, due to which a number of Central
Government employees have been vic-
timised—I will give one or two instan-
ces—does not augur well for either.
This is the mid-term when the children
of various employees and staff are in
school,

The Government, in its enthusiasm to
punish Government employees in the
railways, posts and telegraphs and certain
other services, have ordered the instant
transfer of people, of the kind Mr.
Nambiar just mentioned. Even iIf the
Government employees have made a
mistake, this is not the kind of reveng
or blind action that the Government has
got 10 take. After all, these are the
people who will suffer. Have you ever
given a thought to the problem of their
children's cducation, the problem of
residential quarters, the number of in-
conveniences that they are going to be
subject to. Therefore, it is not a ques-
tion of teaching them a lesson, it is a
quesiion of cach one ef us taking a
lesson fiom this unfortunate situation.

When the first United Front Govern-
ment camc to power in West Bengal,
there were some busincssmen in  the
private scctor who purposely went on
breaking the law and not giving enough
to tkeir workers, as a result of which
some cases of gheraos and industrial
unrest weie caused to be generated. If
the busincssmen in the private seclor or
cdo rot take any re:ponsible attiluce to-
wards their own workers, naturally it
results in this ghereo etc. I am not
defending gherao or what they did on
19th September, 1 am only saying that
if you do not stow any scnsitivity at afl
to the needs of the situation, to the
justificd demands of the people, naturaly



211 Functioning oJ

[Shri N. K. Somani]

the situation is bound to turn ugly.
Therefore, I would like that the Go-
vernment should not only build up the
psychological infrastructure of its own
employces and give them good working
conditions, so that their loyalty would
never be in doubt. In this respect, our
friends in the trade unions can also give
a leading and lending hand. 1 would
like the Government to encourage its
own departmental managers and em-
ployees to become constructive trade
union leaders themselves,

Therefore, before 1 conclude I would
say that this is essentially a human
problem which should be turned into a
profossional, personnel administration
matter. Mr. Hanumanthaiya after con-
siderable pains had suggested to the
Prime Minister that there should be a
a separale department for personnel
affairs. This suggestion was not made
lightly. It is a suggestion which de-
serves the serious consideration of all
people concerned.

Therefore, as the National Herald
said on September 8th last year, this
Government has no wage policy at all,
and it takes shelter under procrastina-
tion and delays and indecision which
gives rise to discontent, and I say that
this Government has no personnel policy
also, as a result of which 11 of us are
in a mess. I hope the situation is not
yet out of hand, and the Government
would make a constructive approach to
the problem.

st oty fag (Tgas) ;. SuTETE
wgeE, g AW gE W § ) AR A
wifes g @ AF= @, afew @ @
HEEW §), FHAA &I a7 AW gy,
EHTA-ZHTA & | qg FTIAMTIY &7 a9
2 1 T Ty Frerdt off AT gar
3 A AYTE WYX ATTF! IFGRE I
foo qmr &< & 1 0F AT a9w A
HAT AT TG A TAAT AT & A
Iu% fau fedin wage gifes &<
W @a = A Ea @
g X am R W 0w IR
F I s 0F A T Y AR
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# ot FqqI §, wrEl wOE 7
arerz & A g 1 adt A & oow
IEHT AV § afcF TH-UF AreH)
& 1 7939 T oEE-RE  TeHY
2 &, SEFT FANT AT FL@T &
IHE a9 @ ¢ (& AU A9 w4 G-
&g #19 H1T #4399 4% S | o
2 AT F) 7 9 dAeETg THFC °T
AATE @ FE A1 F I FI2
fearf 2 qmr & 6@ && =g, O,
FRRAEFREITIqETE |

JqTEAET WEIERA, 4§ A1 @HEAT 9&1
gi & T US T@er 9gy Y A
fad g FmAr @ 1 7z WA A g
&1 T8 AW A1 gy aafeendt & fF =@
W ¥ fasEr feamt odff sve 9
TEY & T @ A 9T Ao @t
2, 7 fae O aer Tl w5 @
g afFr wf mww w AT FE aE
W, 78 TE g wrfer 1 AmrEr Y
FT A TAT AAR GIHIL FHAA
1 74t fas 1 wE A1 9wE FT oW
Fof A A9 ¥ Yo § 1 feT =g A
afeagr &1 ar :1% gET s w7
FET gt ar f5x A Fw aren
F A TR FE Fg FT g
FAIT Y A1 AT FTETY FAA R,
T T FT AT AIFA  FT @), 99
@ F A5 9T FAGST AGN WA
Tifed 1+ g7 wafafani & guwy #
R gfas & sdErd a1 aF sk
wEr A ag g ff I g
I gTAT ¥ AW gU T A=
et ft F7 HE ST IT 9T gweR
IT T E 1 TEAT Y FTHIT @Y AT
wrE wrE GEeT ) AE a9 @
3 WH ST IR @ g §
AT TA AR ¥ W faet faar g
R ¥ gfew A o T o o
L ataw Ny § &R Aok aw



273 Functioning of PHALGUNA 8, 1890 (SAKA) Central Services (Res.) 274

ot s g1 1 g fafaeex & o oY
ar & 1 ¥fET g g7 A& Y @
B, (vYroowim) & geummEr am
wgm, e A g, fer A fr
R H=E ST A | IF FAN
&1 IF BT AT, TEFTAT HTAT
goar #iEr aAm & fod, gAY gFm-
& T & fou, st faart g
99 & fow | 37 F=T #1 9 I
Horad 8 T 9 9T gFEy 99 g
&1 F IOFW g ¥ IAw O qFE
qEF gl WEHL E, Wi E S
JUAMT & T T TAFT AW AT
T &

I SN FT FHYT FAT AT | TTAT &Y
a1 39F1 F97 a1 fF ¥ TF qgFAHF
ar w1 =g feeet gfem @t o
EATIT ITRHY FFTT g0, ATE 724 gY
faegia sy fwgr a1, e & ar
HWET &, FRA A & ef a7 gl
qEFT T FAT A TEHIAT | A AT J2T
FqHY 9T, A AT FL | AMFA F A
Fre<i FT aE IS § TAT HO A
T FEFTAr g X | TAE ST Tt FY
wg @YW @7 19 fgqr 9o, & ag
forge foz dzar @ 1 e ¥7 qa,
#rsT Fgorar § & 1 ¥ S aw F fou
ANy F fom iy moa w0 w7 W@ &)

¥t gAdf 3 Wi ¥ wva g ey
A% agFT Har g o atv qew
Fq 7 dzx & K Iwd dfaw ¥
g Tga g f& anfar az woae frs
FT AT JAATL A g oft FTAr }
F20 | a4 g fgn e awdY gw
W2 e WF T w7 S
FEAT IR FLAT B, D TF HT
AT &Y arETE § W IFC E1HT w7
Hdzau & frarv oo dt =7 A
U & STEI AR qEAT BV | ¥
& ma iz a7 AT &) TAAE &Y ATy

FTAT & TER! AT T FT &L 47 I
W a9 ®T, v|r @Y gAv =g o
g ¥ wd & AT am ¥ s ey
FIT § a7 T SHHT ATATGA FTAET IBTT
&, STHY qafes AT FTA FT AN
fow omar &1 ag @ wHE & AN
faors ot & ffaufes & w9 S,
T 4 A F | T FEC AT FT IEA
g1 3%T 93T 1@ & ? wi0T #Y 5w A
F1 67 & 6 997 gegmact § gawr
Fm frar & Y 3w & for gud &
frar & alx =& framr g afeq
gHTL ST F WTEAT FT Ol 98 g §
fF gl & zim &M F AT e &
T IR a1 gFE S @R

% g fafvee wgw & w7 @
g fr tmr A& @ wifgn f g
azfaat 7 TET F IT qEAT A-
w0 @ Wig a8 fafszareoraT 1 &Y av
fogaer &Y &) a1 aRgaT 1 &Y 1 Ay
ANFD FT FIAF &, VAT FT qATT &
i e & 8% § fordlt aga &
wE g I a5 §, A% A7 v ¥
garr oY §7 TEATET FF &1 gH A
gaeal & qar v =nfge | & wrar
fiF s arz €Y F7 w1 @ O @
¥ g1 @ wfew g femes
frar mar & 1 & gerfoat # adl wrear
TAH BWAT § | WA ¥ AW 9%
TR & ATH 9C T AFA  FI, ITHY
Foi wear fagr sgdr S W saw
fecc i ﬁﬁ', THo qYo n%%‘ﬁm.
AT S86T AT & fAT | AYER #
& s s g f& ag a7 sl ew
agx 9T | WME WX GFAA &L,
v gfem sA9) gfaa g, 1 W
drer g wgfwez aff & g @
dmfaez ot & & a1 99 g9 & F
T FTEF & 21, A FHIACA 4T agET
§ 30 OFT 8T A9 I& § &1 @
o gfra & W19 A T Q) WY
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[ wmfie few)
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Fo 2

oft Torai g @ & AT T aE
g M avarr gafaw & av 7 qT-
F gorfaw &, i § FFT IO
gifveivde sy afiedre dwd) aw,
IAFT AT AT AE F ) FHEY O
FW@EA § AT T TER AT aqE-
FAH AT AT 1 T A AT awfa,
FIE qH1E & FAFT fawTT 4G @ I
feamr gmr wfgr | Safeer ot v
wrgfaez qEt adeg & A ¥ vmr
aIgA i g R 9% SRR goEra
Rl & Tedvew 41 fgwom s@
FIFT T @TE | o\qT § zA qifeyy
#T ST IT 91T gEAAT Ay AT Y
fast & v Fgar fF ¥ ey gaw
o &, g Faar ¢ 5 a8, vu w=g
gay ah @ ot frmu wEgm & fE
FEY, 7T AT gAY A™h 3 =
aifzat & A= &Y v "W @ g,
faad gzt wdwfoai &1 aga
T gAT & |

#rqdr dfaw ¥ wgaT WA E
fe ¥ =g faat wifaw 53, o @
afeziiz & a g Ao &
7g wraar g i wmirsfras & gees §
% faa § g swafal & fou
SHIET gAEEl A1 suvar A€T & | S
ST AT A Ay § iy A i—
1§ agd ¥ ¥, afF w7 gy A
& = f ga =1 w7 7% fammr

& giv fafreex arew & amd s
TH §T UF ATHST TAAT ATEAT E
UF ITTE AFHT A gfem ¥ g fooR
= ®u A fF 9z anfew & arf @i
#t waErlt 19 ardT § gEaT 91
¥, foaaY a9g & 37 3 9T Vgaw
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AT AT @ szt § gaed I
@ § 1 T HRHT AT I7FH A AT
a9 T EwE ¥ A I ARETE 9T
T} & | wrgfadama fafaeet aga w1
T Y oig FC AT | T AR
2 & 7t o ¥, A ag A A
2 ot Tar AE g sfgw 1 Bfew
Famwar g fs ¥ | o aret
¥ ferma &, Foma qog § & &0 &t
FFT 57 ATR from |

@ A oot gfew & gl
srafal 9T AES W qw 9T @
FifsgmfFar A st AFOF
ger fegr @, STt @ & 9@, 99
F w0 weFr faar sy s ot
I7% faers Ffaw wr amw foaramn
7% g3aa g sAafa F faeors
$fag &1 amwm &40, afer Fw@ AR
= Y FETA F 0\T F F qQ
FUN | 39e & ®FF 71, do @0
F1, 9g U FTH FHT IfgQ 47 |

AET TF W WRqEA F1 ACIF 8,
Tg UF €T § | g9 @I SHAf)
F g9 T SWIF gFET ¥ SUTRT
gaedl wa g @ fen & fagma
wTd, AT AT AWGT F A" g
fafreet wga &l @@ ¥ @
gt g fF @ sAaifa) &1 @
faffzarss a9 Atx Amngw a1 9%
Faqes 1T I g @ e, 99w
TF-Fod @A w1 fqqr a s @
A Y A gHI-ATE F fou g
FAII T F1 CFHTET FIT FT JFT
T frgr ey & sgar § 5 AEw
T HTAT JWYTT A A § 6T
37 ¥ feafez oz maedz aws w20

it arze fagrQ AR (F=TAYT) ¢
guTeny wERd, ¥ A wEew, it
afeare, & g &1 WA ¥ F

fow &er gom g1 avmm g, afx
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Hﬂg#ﬂ.aﬁm.wwum
¥otyg g wfEw YEr ownar @
fF ag st fadmt =N gaw @
g %7 3w afvg sW §F a=ar

I §

TE-wTE WA@a ® Ueg wAr (s
fromn gew) . Q9 1 gEw
faedardt 31
16.25 hrs.

[SHRI R.D. BHANDARE in the Chair]

ot ses fagrt avda) : wwmfy
@t gz AT A A & 7 19 faam
F 9 gidfas ggae gf oY, I &
are sl q% FAAIET & A cam
aaY fear mar 21 e ofifeafeat
¥ ogeae gE, ¥ sw # oadl @mw
JEar @fFA o ad e @ fF
gzaw oF fa 1 Y, arwfas o i
FHaTfzat 3 godr sfaa w1 w7
TLHFTT AT T #1 o4 Higq & fqu
gidfa® ggam & gra fadv-gags
FT A0FT gAY 911 uF fzA &Y
gears & fag A arfrgi 1 A &
fasTea, 39 &) Farsl § "o &,
TET HTUY AT FT IT 9T gHEAH
womEr, o qrary frafa som &30 #
HeTg® g g1 a9 |

¥TIAY T AqTT 4g & (F 4 I,
1969 #1 sfx-Azger & 1 4z faofg
four a1 f& fom saafeat & fqan
#tr Ars-HIg 72T 71 &, S9 F FH 9
oy & foar @, 3@ faoia &
WY farETA & AT TR @AY TR
g1 gz & Mmr oAmem gy,
fom & sdofeat & fear & gr)
afer foor & 32 gFst amg @1 @
21 TR & far erwe & 93
wHarfeat & ow gfaw ¥ ¥ wvger
frema fear, @ s mr f& S=A
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fgar ot dre-wie a1 1w Thm
¥ gwr wo wgaT, ar T ®
AAFT FT F6KaT 97, WY 11 grafa
aff & aFdt oY 59 gwT ¥ 92
gHen qITr a1 1w & §T awEd
FT FTaTawaT & Afaw sifgare & fay
LCE SRR G riolE Tk ol
FHATTCAT & a1 4 & wrAAr &
0 AT o w@r )

¥ adf 9 fe w=g gwrc &
gg HAT § T ARY | AT I XY g
Ham AEY &, A 97 a7 arfuwrfal 0
frdwar waar srfge st @ faarm
for mr §, 5F darAErdt ¥ wigifaa
FyAT wifgr | @A gror fAaig
fotr o & qrz Nt aga & FHA
T T § S SN 9T amw ag)
fermd &) Aaffamaar g f& 9w
F AAFY A HFT @A w1 B
dfaar 31 ¥ saar) for ¥ Awd
o< fo 9, gg @FO 2 | W Ew
Frarasgear 2 fF 37 ¥ fasx
oFan aE ¥ far a4 @ e
FHuTfral AT THIT & qradl § 0F
a7 sreqrg w1 s gar =g

Fd ar A ag & & g™
vF AT af faaey 1 ami & grn
a1 §H-RET F FIOT FH FIA H A
F7 @Y & AT AN AT wHAfeE) ;v
gEare &7 &1 (ke g & fow
gy A At & 1 vy afefeafr da
# oy arfze, fag & gAY
A srasaFAr £ T 9% | AT gEOS
FT afadre ST AT, OF FHRATATE
o & om FraRad 7 frgr a1 A
3wt wfgar mzem dfr At
wq ¥1 am ¥ &7 fedY T "gEg w1
og ¥z &7 a5 &, affAz@am &
éﬁfﬂwmag’?ﬂqm f&
% S 7y § grae & v
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[ srew faardy aredat)

s g7 gfageg gar wifge 1 st
FHATN F F10 777 &1 Afasvr g,
@ FW AFT F AT wfaw
T =9 wfaFe F1 F1 T 5@ H
srasaEwar 3 92, wEy qfifeafy gar
FEAT AR 21

AT Mt FEraad srfaim
g7 TR FAAfOA FT gEAew
w1 & Ffawr 78 der 0 s
sfrrg wegegar @ faofg mew &
faars s 2, @ ;Iwe A@wg *
a1 FFAY { | AL A FTHT Y agaa
aeA 21 qF I fotm ®)Y agear
gFdt 2 wATrfeat ¥ Wt ¥ owaw
wfzarear dar &y s w@FA ¥ oww
fao ¥ fAdmm 2 fF s g
St fF gzars 7 @, @ SR
fqmaY F A9 2T vw faEam #
gasay & far 2 ¥ gmrm
w7 FE0 TR 1 3T 77w
ar f& srasrwAR 93 s
EAAT TAT W GA-F Ay F o A
JAr AT, A 40wy g A9
BT | ST HETEAAT, G Fa=7 wfard
g1 g7 UF AT IT H I "@rizo sy
grarT &1 gfawir g, gq97 g
o1 &€ FfFT Froor 7491 ¥, fry o7
HAF B 7 AW a1 ag feafy s ar
quF H 3T aFAT &1 3fwT wriw #
W AR A AR w6 ogw fodd
mAE R ITGATF o JF gr 7
¥ 42 g7 TT FIT A 77 HHAOfH
N EIZ SA &, 9 F faaE
Afs st Am & smwr g%
ag & w1 w1 gdwr Ad) ¢
AN ko fadzw & f& N W =
s 97 q7w7 frat 7 wY, w3 qifeat
& §U5T I} A7 AFTALAT § A1 A8}
g STIT W OF AT gaT wT W@
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FETaEq &1 amrg feafy awm
¥ for gwew aww  for o
FHAT FTH 9T q99 for a9 i
W1 qEEe {67 a1 1@ § a9 A WE
#, 9 ey ¥ g1 arfgy fee vavd
sqaEqT 747 &1 98 faw @ & fov
ot dwtg Feafat & dusat &1
fasam ¥ 3 go1EC, 99 ¥ @rg 9=
s aix v gw frwfen it fs
g% fam fos 78 T #d=fat &
HIT ATHIT & Ui § g0 & 7% |
st frr awmw () - wege
#ém, § fm fafee ¥ zvamm
Fzar 9vgm § fr dafer et frema
3% fem ¥ o faug #1 fa=rar 3
% o TW TAAAE § FgAT AMEAr F
AT mEAiz afRwE ¥ W FgAT
AMEATE ¢

Who Is the government 7 In reality it
Is the government servant. If we want
honesty in  our country, il we want
dignity in our country, let us go back to
the Karachi Resolution. 1 congratulate
the West Bengal Government and  wel-
come their announcement  that the State
Ministers  will draw only a salary of
Rs. 500. Let our ICS officers, let our
Ministers and Prime  Minister draw only
Rs, 500 a menth, This is the demand
of the country today. In 1947 also this
very question arose ard 1CS officers were
prepared to work on Rs, 500 a month,
Today the West Bengal Government has
put an example before the country,  They
have given a lead to the country.

Then I would appcal to the govern-
ment to reconsider their decision about
those government c¢mployees who took
part in the strike and who were suspend-
ed. Let them be restored to their posts.
If they have commeon sense, they will
come back 1o their posts and do their
duty. I am sure they will not do such a
wrong thing again.

The government scrvant has every
right to ask for increased salaries. He
can ask for increased dearncss allowance.

But h¢ cannot go on strike, because they
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are the » government., Thercfore, 1 would
request them to come back and rejoin
duty and I would request the government
to deal with their case sympathetically.

If the government is prepared to im-
plement the Karachi Resolution, I am
sure the whole opposition will join hands
with me in saying that everyone should
work only on a salary of Rs. 500 a
month and no more. We are a poor
country and our problems cannot be
solved if we pay more.

Here I have one thing to say about
our officers, In this strike public sym-
pathy was not with them.

st grmors dmqw (g7 fae) o
A FY AL FA47 fear g @ qmw
aTEqTg S ¢

ot fivg Ae@a @ o g S0 F@Y
Fam srag a0 afy & A
T AEY &1 FATT FA AT AT
a1 & Fq ar | Far

at sreger wgrey, & g fafreex @
FgT J1gaT # F aramga #fww 3w &
T¥ 7% Ifgwmi 71, 7T 3T ofeat #
gy Ffiw v 8 wmEr @
sfer, o g ¥ W @ MR
AR &, W grewa ), I fag
g1, srfo Hro UHo 1 AT FiT IYTH!
g, 39 % aEATEl # 0w YT IW A%F
Frdam g FEm A oF Had
srdfar st & g fafmeex &
aite & 1 fF Tt o At
&1 HTH 9 99 FT Ffaw |

“qET @ W1 WM, Gred ®
I’ | AT qF &Y | ST FY AT HQ
AT wH 9T TS w101 7Er § wgew
sgar § A afmare sweE swen
g 9w ¥ F | Aow § §59
faare #T & & Q@ adwr fawrer
arg fow & 2fafedt @) gx W
YA HYAT I FTH I AGH TITAT
o T g s @ W g

ToF ¥ g ATRHI ¥ AW 1965 ¥
qifeam 7 gAY F9T gwer faar 4r
a1 3wy A A oY qrgde S
Fga A fam o wm farar, 39 &
ATH 9T €9 UF gU 4 AT $ FT FH
fear a1 zafeq & afls T
AT § FHAT I § A AT qF
gt arafrorgr & an
FT AT AR F 57 70T F FoAT
¥ fou #1d 71 mH gy F 9 T
R F Feqmo AT AT AT A
T% &1 & |19 & OO IR ¥ 9w
FE T fF g8 g FAIAT a9 THTC
g1 &7 | g yuA) wiwl & R a7
T A A qF A WA X arg A
A AT ¥ ger fau o F I & aeY
U & fou qmma &1 ag aga gl
1 @ A F g A ey
FTAT Afgn #gifs ag qaddz miwgT
& A’ TaTdT a3cw Y T @ AW
Y wrew w42 & fF o9 9 A1 ETT,
731 & | @O EE AME W 9T
7Y AT qg AL TEAT |

SHRI NAMBIAR : If what Shri
Sheo Narain has said is the autitude of
Government, I am prepared to withdraw
the Resolution and leave it to them.

SHRI SAMAR GUHA : The Hon,
Minister is taking down notes. Shri
Sheo Warain  has qualified himsell
today to be the next Governor of West
Bengal.

AN HON. MEMBER : Scnd him to
Kerala if there is any possibility.

SHRI S. KANDAPPAN (Mettur) ;
Sir, 1 am fully in support of the Rcsolu-
tion moved by shri Nambiar, If the
speakers are any indication, the scnse
of the House is that the Government
should accept this Resolution in toto.
If Government’s only éxcuse is that they
arc passing through critical times, it is
very amazing because from 1947 onwards
they are telling us that they are passing
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[Shii 8. Kandappam]

through critical times. We would like
to know from Government when we are
Boing to pass it completely ; or, are we
only going 10 pass away in the critical
times of this Government 7 The Govern-
ment should be fair in their mind and
in their approach and should try to see
the wriling on the wall. Even the
spokesmen of that side are very categori-
cal in their approach to the problem.
They were in effect totally supporting
the Resolution of Shri Nambiar, So, 1
hope that the hon. Minister, Shri
Shukla, instead of going through the
routine reply that he has already in his
possession, would consider the views
expressed here and say something con-
crete as to what they are going to do
restore normalcy.

Sir, there is a proverb in Tamil which
means that only the baby that cries will
get its milk.,  Without any pressure or
demand or any kind of an agitation,
can ecmployees or for thal matter any
section of the prople hoepe to get any-
thing from this Government 7 Ewen
innocuous demands like changing the
name of a place or stoppage of a train
at a certain place--1 find in the news-
papers  that Shri S, M. Bancrjec is
demanding that the Rajdhani Express
should stop for a few minutes at Kanpur
and, 1 am sure, Government would take
a decision only after the train is virtually
stopped there forcibly ; then only, they
will conccde the demand--like that we
find that throughout the country even
small innocuous and genuine demands
are being conceded only after pressure
is brought on the Government. 1 doubt
whether some of the ministers in the
Council of Ministers would have been
there but for the pressure that they
exercised on the Prime Minister, So,
everywhere we find that it is pressure
that counts.

If the basic right is taken away from
the workers, the cmployees, of this
country, what will be the fate of these
people ? Apart from that if the Govern-
ment are going to stick to the decision
that they have taken earlicr, they have
no morol right to call themselves either
a democratic government or a socialistic
government because this ban on the
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strike is totally repugnant to both these
ideas. So, they should reconsider these
things. As some hon. Members have
already demanded, they should also
withdraw from the ILO because they
have no business to slay there afler
violating the basic article of the 1LO.

There is another serious problem
arising out of this strike and that is the
law and order situation created in various
States. The Governmcnt may say that,
technically and constilutionally, they
have got every right to promulgate an
Ordinance and stick to it. But by the
very same consideration, 1 am sure, the
State Governments have got the right
to withdraw the cases if they do not feel
like prosccuting them. Here is a serious
problem which the Government should,
rather, decply think instcad of trying to
circumvent the situation that is created
in West Bengal or in Kecrala. Have
they got any right to say to Kcrala or
1o West Bengal that they should not
withdraw the cases when the strike is
not of their making when they are not
the culprits It is the Ceniral Govern-
ment with its Ordinance which created
a situation which put the Stute Govern-
ments into difficultes. Even common
courtesy dcmands that the Centre should
have consulted the States before taking
such a drastic measure. But after the
matter its over, when the State Govern-
ment in their wisdom, constitutionally,
feel that they have got the puwer to
withdraw the cases, it would be unfair
on the part of the Central Guovernment,
and very wrong, to do somcthing which
will lead to serious repercussions and
consequences, to insist  that the cascs
should not be withdrawn or if they try
to go to court and seck scme other
remedy. 1 think, the Government should
seriously keep that in mind.

There is another problem which will
arise out of this, namely, when the people
who were prosecuted are exoncrated in
Kerala and West Bengal, what will be the
fate of the employees of the same category
woiking in other areas. [If the Siate
whether in Maharashtra or in Andhra
or in other States prosecutc employces
for the same offence for which the em-
ployees in Kerala and West Bengal are
not prosecuted, that will create a very



285 Funectioning of PHALGUNA 8, 1890 (SAKA) Central Services (Res) 286

serious gnomaly amongst the employees
who are working in the same categories
and in the same Department but in
different places. So, this will lead to
discontentment amongst the employees.

The Government, being the biggest
employer in the country, should set an
example to the private employers and to
the private capitalists. If they are
going to make the point of banning the
strike, T am afraid, they have to concede
the right of the State Governments and
to the demands of the private entrepre-
neurs also. Then, virtually, the whole
class of workers in the country, whether
they are in the public sector or in the
private sector, whether they are in in-
dustries or in Government Departments,
will be deprived of their legitimate right
of exercising pressure on the Government
or whoever it might be to get the demands
accepted.

With these words, 1 press that the
Government should give scrious consi-
deration to it. Probably, Mr. Shukla
might not hawve got thc mandatc from
Mr. Chavan to give a clear and catcgori-
cal answer here and now, In that case,
he can take time and consult his senior
colleague, tell him the consensus of the
House and see that something is done to
restore the normalacy.

SHRI CHINTAMANI PANIGRAHI
(Phubaneswar) : Mr. Chairman, Sir, all
along, from this side of the House, we
have maintained the stand that a very
difficult situation was created by the
strike of the Central Government em-
loyees last year. The situation was so
difficult that it was due to the great
efforts of the Members on this side here,
in the Congress Party, and due to the
sympathy of the Government, the Prime
Minister, the Home Minister and all
concerned, that we have been able to
get out of a very difficult situation.

Sir, I associate mysell with the feelings
which were expressed by my hon. friend,
Shri Randhir Singh. On the last occasion
also, when I had an opportunity to speak
on such a discussion, 1 had spoken wery
clearly that the Government had been
sympathetic all along. The Government
has certainly understood the difficulties

of the vast numbcr of cmployees who
suffered, and sometimes even the leaders
of the Opposition, who encouraged the
strike, have also acknowledged the
attitude of sympathy and understanding
which the Government has shown all
these days., The number of government
cmployees who were going to suffer was
more than 50,000, but because of the
policy of sympathy and understanding
pursued by the Government the number
has now been reduced to 10,000.

There are many employees in my State
also. They have come to me many
times. They arc very good pcople and
it cannot be said that they are communists
or something like that and, therclore, we
would not take up their cases. They
are all very good and sincere government
employees. They were, 10 a certain
extent, misguided. The time has come
when all these cases have to be very
sympathetically considered. Some of
these employees are going through the
process of courts ; I have scen some of
the employees running to the courts ;
there would be clear cases of harassment.
When Government has taken courage and
arc dealing with the question with large-
heartedness, I do not understand why
it is that certain pcople somewhere
try to make out a case as if there is a
great controversy between the Centre and
and the States, as il one State fs very
liberal with certain employces and the
Central Government is not. This is not
correct. The Central Government has
been following a policy of sympathy and
understanding all along. I would once
again request the Hon. Minister that the
cases of suspension and all these things
should not be pursued in such a manner
as would appcar that perhaps ccrtain
authorities in certain departments are
persuading the Government 10 reverse
the policy of liberalisation and adopt a
policy of viclimisation.

Qurs is the Gandhian tradition of
struggle, and it would have been betier
if leaders like Mr. Joshi who believe in
this tradition—about 10 or 15 of those
leaders —had come forward and said
that they owned the struggic, that they
had asked them to do this and, there.
fore, whatever punishment was going to
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[Shri Cii itamani Panigrahi]

bz giv:n to the governm:nt cmployees
should be given to them...

SHRI NAMBIAR : Yes ;
punish us,

SHRI CHINTAMANI PA NIGRAHI:
Since they have not com= forward all
these two or three months, I venture to
tell the Hon, Minister that we on this
side, 20 or 40 of us, are coming forward
and we take the responsibility for those
employees ; let Governme:nt consider
their  cases sympathetically, withdraw
cases and fra= all of them ; w2 have the
courag: to tak: th: respoasibility and let
Governm=nt punish us for them.

SHRI S. M. BANERJEE (Kanpur) :
I rise to support the Resolution of
Shri Nambiar and I must congratulate
him for having brought this Resolution
before this House. Two or threc deci-
sions were taken by the Cabinet. The
first decision was taken o1 18th October,
1968, after the Prime Minister came from
Latin Am:rica. Even after that deci-
sion, I have information, 1 have a list
of those p:rioas who were suspended or
terminated in Do:fence, in P & T
Railways and other installations and
who have not b:en taken back. My
sumbission is that the docision of 1B8th
October has not becn implemented by
those officers who took a vindictive atti-
tude and who wanted just o score a
a point ; they were prejudiced against
those employces and, therefore, vindictive
in implementing  this  decision. My
submission to the Hon. Minister is that
he should dcpute some officer 1o sce
whether the d:cision of 18th October has
been implemented in fofo, and all those
employees whose services were terminated,
who were given one month's notice or
one month's salary in licu thereof, should
be taken back. What has happened ?
42,000 emp'oyees were taken back, but
those employees whose services were
terminatcd by giving one month’s salary
have not be:n taken back on the ground
that they not merely participated in the
strike  but also instigated. 1 have
several such instances ; in D:lhi itself
there are 2,4000 cases of P& T and
other government employces and about
300 cases of Defence employces.
Some of them, in COD, Delhi Cantt,

you can
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and MES were kept in full employment
for three full months and again they were
not taken back on the ground that they
were responsible for instigation. I am
surprised 10 know that in Shillong, out
of 200 civilian employees in the air foree,
117 were discharged on the ground of
responsibility for instigation. This is
something extraordinary. How can 117
men out of 200 be charged with insti-
gation ?

Then another decicion came in Jan,
1969. When Opposition members met
the Prime Minister, she came out with
the statement that a lenient view would
be taken, particularly regarding those
employees whose services were terminated,
if they applied individually. What was
the Jan. 1969 decision 7 It was that cases
under sec. 4 of the Ordinance would be
withdrawn by Government, krowing full
well that of 10,000 or 12,000, less than
2,000 or 1800 were wunder this section.
Even these peopl: have rot been taken
back. Generally, the cases were under
scctions 4/5 of the Ordinance. Naturally
this decision was taken knowing full well
that nobody was going to be bencfited,
I would like to know from Shri Shukla
how many cases were withdrawn after
the Jun. 1969 decision under this section,
What dces scction 5 says 7 It relates
to instigation. I would ask the Hon.
Minister here and now : is tlere any
case of violence on the part of the
55,000 men whose services were terminat-
ed ? Is there any case of violence on
their part from Pathankot 1o Kerala or
to Calcutta or even Gauhati 7 Who were
shot 7 12 employees lost their lives.
But there was no case of violence by the
employees. NMaturally, a decision should
have been taken to withdraw all cases.

I congratulate the Chicf Minister of
West Bengal on taking the decision to
withdraw the cases, I must congratulate
the Punjab Government on withdrawing
the cases. I must also congratulate
Shri E.M.S. Namboodiripad on tak-
ing a told decision against the wishes of
the Central Government to withdraw all
cases in his State.

The time has now come to restore
normalcy. They wi'l have to withdraw
all cases. In Delhi itself, section 188
cases are not withdrawn. There are
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2400 cmployces involved in Delhi alone
apart from others in MP, UP. When
are the ¢ people going to be taken back ?
I was told--1 was a government employe:
for 20 years—that there was discrction
vested with the local administration,
The discretion is that if there are court
cascs against any individual not involv-
ing moral turpitude, then he will not be
suspended.  After all, sec. 188 IPC does
not invoive any moral turpitude. So
why should pcople be suspended 7 But
even here that discretion has been used
against the interests of the government
emyloyees and not in their favour,

I would urge upon the Minister to
withdraw the suspznsions and the cases.
Even today 10,000 employees are on the
streets—it may be 10,000 to 12,000, After
the decision of 18 October, after the
decision of Jan., 1969 and after all the
assurances of the Prime Minister, the
Home Minister and other Ministers in
this House and outsid:, about 12,000 men
are on the streets, The All-India Defence
Employees Federation under the leader-
ship of Shri § M. Joshi has tuken a
decision that if nothing happens, latest
by 23rd March, 1969, we shall be forced
to go on a hunger strike to champion
their cause.  The South-Eastern Railway
Federation Union has also taken a
similar decision,

Lzt him charge me and Shri Joshi with
inciting the workers again, but you tell
us what to do. Should we sce these
employees  suffering, starving on  the
streets | 'We are not able to fued them.
They are actually starving toduy. Holi
is approaching, Id is approaching, but
these 10—12,000 employces have nothing
to give to their children. A situation has
come today when the Govcrnment must
consider withdrawal of all cases whether
under section 5 of the Ordinance or
section 188, b:cause both these do not
involve moral turpituds.

Another very important point is about
the de-recognition of associations, unions
and federations. In the 1960 strike I still
remember that recognitions were with-
drawn by the late Gobind Ballabh Pant,
who was the then Home Minister. After
three months he did realise that the All
India Railwaymen's Federation, the All
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India Defence Employees Federation, the
National Federation of Post & Telegraph
Employees and the Confederation of
C:ntral Government employces were the
real representatives and the NFIR and
the other federations connected with
INTUC were anacmic, they had no
following, they had no representative
character.  Naturaly, the recognitions
were restored. Today, I am sorry to say
that in spite of rep=ated requests the JCM
meeting was called on  27Tth December
with the same representatives who do not
represent  the  Central  Government
employees. The Confederation was not
called, the NFPT was not called, the All
India Railwaymen's Federation represen-
tatives were not called. So, recognition
must be restored.  Otherwise, do you
want us to go undergronnd and function,
We  should behave like  underground
Nagas and craate trouble, and then the
hon. Prime Minister or the Home Minis-
ler will call us to have talks with
them,

Whatever legislation may be brought
again in this House, the right to strike
must be restored.  The employees, the
working class, after fighting for a hund-
red years, after shedding blood in
Bombay, in Kanpur and other places,
have gained this right to strike. Under
no circumstances will they give up this
right., Let him not bring forward that
legislation and withdraw the right to
strike, That we will oppose. It may
not be taken as a threat, but [ can as-
sure him in all carnestness, in all seri-
ousness, that if  that Bill is
brought, it will be opposed inside
and outside. Bccause of the viclimisa-
tion of the Central Governm:nt em-
ployees, bxcause of automation, because
of section 36 AD curtailing the trade
union rights of bank employecs, because
of this hated black Bill which was pas-
sed in this House, in Woest Bengal the
Congress has becn completely  wiped
out, It is only Mr. Atulya Ghosh,
the Ali Baba and 55 thieves who es-
caped.

SHRI SHEO NARAIN : This is very
objectionable. They are hon., Members
elected by the people.

SHRI S. M. BANERJEEi My de-
mand is that cmployces whose services
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have been terminated should be rein-
stated, cases should be withdrawn, and
recognition of unions and federations
should bz restored.

17 Hours.

The last point is about break in scr-
vice.

They are temporary Ministers. The
ministry is reshuffled every other day.
But they arc allowed to decide the fate
of permanent cmployees and say that
there is a break in the service. There
was a good joke which was current in
Delhi. A Minister said something to
a chaprasi, class IV servant of the Go-
vernment, which he ought not to have
said and another chaprasi who was
hearing it asked him: why did you
not say something in reply to the remark
of the Minister 7 He replied :

A ST @ F Wggg @1 TN
AT & & A qeEe g
It is they who have to decide the fate of
permanent  employces. Their  services
will be broken within three years in
1972. How can they decide the fate of
the permancnt Government cemployees 7
This cannot be.

st gwo qwo et (gAr) : Wl
oY, § @Eq &7 ATET WHG HEl ;AT
argat g #4itE @ favg F k. § &
Y FaAT 97 77 AT ATfAA A, I
F attau ¥, w gy A frar §
we & n% ara w4 AEAT g 0F Gy
ga &l F gg wgr Tar fF ogw
goqE g g & % aEw ¥ S
FREITY o owgm fe ox@ ol
I @ g AT i f& sar
et fa wwgdd F @AY, Mo
# aww o wrE s w1 fgew @ A
adf ? oo ares ¥ fw feaa o &t T
w7 9w fF @ F g SN A
Tyt ® M fewr e o ™
sar & for, wrr ag @ A@ |
1960 ¥ gEA™ F A A AL
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IIw F gw oW oAf ¥ 1w
T F S W qgr whaffy aw
FLATE g at 79z & aw g
IW AN F g 47 9w 77 T
FAA 1T gIHT A AE A A 7Y
qEAT YAldT garr a1 Iw ¥ qarfaw a@
R 7 w97 a7 faw FA9 = &
78, fa0d 2a ¥ fase & o
T9gT A, gfaa F Fawr A W
TET F A0 0 oY wo Yo wwI, F
qTq 9 1% ATIT FT & @ A_I
TH | TE ATF AT A4 faEr Ta ?
T AE AT qEE Er MW q P oaar
FIAE & a7% & *r waret Ay g ?
17.03 hrs,
[MR. SPEAKER in the Chair]

# ofY arEET g 1@ 91 F9g0 A41ga
g, 9 30 s F1 99t 990, 5 s
ag mA W 3 5 ag wiaer anfaifas
7#f &, &1 39 & wweT g= A gam,
ATHAT A1 78 4T #, ¥ TH qAA F1
#y g fam amm ? @ & four #rf
AT faweq a1 gFA? AL 1L A
78t faar 1 oY 9 wErE A faer
ar aagTi #1 egrew Afem @ FH
q¥t | #R fax orfody s 3 3@ &
s fredie fear & wagdl &1 @
faeg & fomee fear & 37 1 @
& =ifgd | g9 o O #Y gEA §
aigr & graar g fs gw 7 w1 fagse
@Y fwar 1 30 smed &) o F@r 4T,
AT I| & T o w1 AT HH ot
Fear g fF gogdi &1 a9 & qwa &
forw, YT St STAS T & IAFT HAATA
& fou &t oifawg ader &, 39 ad&
¥ gH S G AUAT FTH FET ATES
&1 o AW H oY fgET AT AEmTEr
fT @ Ww@rg 9w ¥ wmr A€ Aw
frar & e sy owET Hogw wt
fFT | T wEsATQ WN ®F g
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% T ag wF @it & fF gEer ae
A8 2T & A SHdA S I ? TG
St fg|T &7 qraraww ag w@r §, IJEFT
FA7 FqT ¢ ? awg gg & f o= sl
FY Sag wE F fou ggaa A1 A
¥ £t gara@ g7 fvay amar a1 &
fear & au% @@d €1 T WY
ga & f& gwa foaee fwar 2
a1 gu ®ar g F fon o &1 9w
gAY &% g g 7 T W A F
AT WNT 9gT T, IO ATgE A FEr
fo s guy wedY #Y & A1 gwaT WS
giw are & fow, & 7 #gr s mae gw
gig @re & fod a@ &1 dgre g1 an
# o @9 & fAu U1 g | ST oy
quad & f ga wodr &1 § 91 gaat
5% ¥ Wwar wfgw i @@ IT-Nu™
w4 A &gr fF ga$r qar 7dr & a4f
i T AT & A1 T Z190 & JIEA 0
eafan faqa aedr § IFEF F1 /AT
| Tasr gA fafazargama &@d
g, @I FY AraAT 723 €, A8 d1 4g
ot St 74Y T 1 sAfen & sFW
fF ag 17 aga A& qgA Tfgn @}
¥AT HTT agdl § A gA ISl &
gATfa® gq &N H94 FIW AT @A,
a3 TEH 1§ qeEmae 73 gem o AW
o TZTIA FT AU 9GT HIT IR
aam@r f5 wewd afagaa & uF
aimg A qea g fFvmag aw
HTIFY IT THT AG GHT 4 TF 9B
o FEEEd arfagwA Wi @ 9,
g aw & A8 f@mr ? oag wegE
aa ¢ & st qogd 1 qas feam
£ Ffarw gEAT *1 aTE ¥ I Ay
ara A gt AT W & for oY &y
=g I A AT ATAT {1

ggt AT I FIr Aar ¢ 5 wEs
fa et 2o & w9t 1 Fg@wT A@y €
T qgam #4 faeom 9@ as ey
A A ¥ F9C ¥ A AT A=

AT AEY WET FT qOgA AT IAH
st #1 oF faA #Y gEAR FW OF
fao ga@T & wage 4 fegr @r?
FoT &1 UHr ®Ew A IITAT AaAv
faad goagd & foo gfesa & war ?
& swgar wgar g 5 99 9gem wifea=w
frwar aa & gzar & a1 T agi ¥ agt
AT AT AT gAY FqTRTE UFw Hifae
& 3a% §ma ag garo a1, & 3y A
YT | FAT qPET, @y gg |r9q & fw
qAgT oo wgd § oft gz a gt
groramagl & 1 sw &m ol
frgy s 1 sgwa fam E st
@y & f& gg «wi &1 aifawy
TOF & TG ST FAEATAT FT FATET
AT 9347 947 | §HfA0 a&dr & fs
et T I gaw famm & for wrg
o 21y wzw Jo arige fe faay ¥
JMAT IAFT TST TS 97 7 99 qG
FH gErs W gAr M7 gEA FE W
1A & a1 FWAT § g7 | AT q@t 9
UHAFT F ARY 9T grav & WAfE AE
grAr Tifgm | s qrarar & S
FT ¢, fgaT & ammam 1 &
g o fzma st & amw B #
SEIT F1 FrfagrE gamr Ay fgar
FI WTEAT FY AH HC AT TRT AT
ry Faw Iz ATigT fogd oAT e
T &1 | gATL U8 AFAT g@f 9T AFY §
7T A% A qrdY §, 9% § sqdw
F® 0 f amq 9w Sifay fe gq &
¥ I AT AT gEATT A §, qAgd
¥ FAT AT TEATH 904 &, AT ¥
arowt 76 & oft wré aeft gh & o
g ? o s Ty A § fe g
& A oY aFH FY AT §F Y @
& ag =cw gyn Srfgw | ae wFN fw
¥ aEoT g ) qE wIgT A
WW@ @&t gefrr
e g & Eﬂﬂ‘mﬁiﬂwﬁm
o #} wifow s § ar d@r A



295 Functioning of

[mHe mHo A4

07 G771 FIF T wfgw FW@ § A
tEr 7Y g Wfgm | W@ gsaTe
Fifagra g1 ot @ @1 SAFT Hiw 3@
% zafaor 5% sa=r 9T 39 & 47 &
T EI® & Afge T W1 9w
T AT ¥ AT TG § A% At H
ft argr @ =ifer 1 sw 4g
MY f6 A% a8 gavy &1 F1w & &l
AT BWTFT ALY &, dg THA 2 |
gaF! Wi e Y g g afew &
mAdE e g, TiaE e
AmAE fog ammw W@ wrEer
frart & @< gardYy wraAT w7 gHGA
fear &, 9% fom g9 Y a1drs wTar
g | A gAY S A Y A e
qiEf % &, gAY W@Ar F1 Awew fem
g stT Y ga famg sao& AR T
TMT Y, SEE WAL EA SN & o #
grwar § f& @ @ A =Ead
Fifgae 1 &Far &, A8 a1 At
NEUEIAT g T & I99 e a

HIGT ALY EAIT |
SHRI TENNETI VISWANATHAM
(Visakhapatnam) :  S8ir, the right

to strike is part of the trade union
movement, just llke collective bargain-
ing. Il that is to be taken away, some
alternative must be given to the Govern-
ment employcecs.

1 would suggest, il the cmployees
make a demand that demand must be
cither conceded or rejected or referred
to arbitration  within  one  month
(Intertuprion). 1 am trying to make
some constructive suggestion. If  you
want to remove the right to strike at
least give them an altermative.  When
they present a set of demands see that
they are solved within @ month, If
you arc not able to solve them within
a month refer them to arbitration.
Make a law and take power from this
House. Do not ask these pcople to go
outside the confercnce table, 1o go out-
side the conference forum or the forum of
legislatures. Do not compel them to go
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into the streets. Fix a time for the arbitra-
tor to scttle the matter say three or four
months according to the complexity of
the problem. Show a willingness to
hawve th: matter settled at the conference
tabte, within the legislatures or within
th: Parliament. If you want to save
the country from the violence that is
going on throughout, adopt a new ap-
proach...somdthing like what I have
said. If what I have said is defective
you may improve upon it, but see that
mutters are scttled in that manner, That
is my appzal, that is my demand.

I am intervening because the ordi-
nance which made the S:ptember 19th
strike illegal was in my opinion a very
immoral ordinance. At the time the
Unions gave notice, to strike was legal.
Overnight th: Governm:nt converted a
legal strike into an illegal one by pass-
ing an ordinance. This is very wrong.
This is hitting b:low the belt. You
comp:lled them to act in an illegal way.
You cinnot at the last mom@nt, on the
17th, after having had 14 days notice,
declare it illegal by an ordinance. The
very basis of the ordinince was wrong.
Therefore, in this case the demand, the
request and the appeal of all sides of
the d»mand, the requ:st and the appeal
of all sides of the House to the Govern-
m:nt is that the Governmant should
tuke @ broad vi:w of the matter. It is
wilh reference to the persons who are not
actually connected with any act of vio-
lenc: or sabotag:. It is with raference
to  persoas whose offenc: is only a
technical offeice, that they had com-
mitted an offence bxcause you passad
an ordinanc:. But for the ordinance their
act was not an offence. In one plac: thera
was local executive who weat to Calcutta
to parsuade their employees not to strike.
But they were over-ruled and they also
joined the strike. But even that local
executive: were punished.

Then, Sir, there is breik of services,
there is prosecution, there is suspension
and there is dismissal on the ground that
the employces are temporary. As Shri
Nambiar said there are depirtments
where p:ople are temporary fo: nine to
ten years in spite of thz rule, State rules
as well as Government of India rules,
that a person in scrvice continuously for
two or thre: years must be made
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permanent. I ask the Government : Why
do yowr add to the troubles of this
country 7 Why do you create technical
offences by an immoral ordinance and
victimise the prople permanently 7 It is
abcolutely necessary that you should
recognisc the various organisations which
have been de-recognised as a punishment.

As I said, the basis itself, namely, the
Ordinance, was wrong and the other
things followed it. Whenever there are
demands from government servants, you
must censider them within a month or
refer them to arbitration, give a time-
limit to the arbitrator and then scrupu-
lously follow the decision of the arbitrator,
Then there will be p:ace. When there
are already others ready to go on strike,
to go on the strcets, why do you add to
their numbers ?

SHRI SAMAR GUHA (Contai):
Mr. Speaker, Sir, while supporting the
resolution moved by my hon. friend, Shri
Nambiar, I am sorry to remark that
while dcealing  with the strike of the
government employecs, our government
have betrayed an attitude of totalitaria-
nism, although this government professes
to be a democratic one. 1 have no
doubt that after terrrorising the govern-
ment employees to submission, they have
in a way tarnished the image of Indian
democracy,

It is well-known that therc are (wo
sets of principles regarding labour-rights
that are prevalent in the world today,
one in totalitarian countries and the other
in democratic countrics. In the total-
itarian countrics the right to strike has
been denied @ but  in  the democratic
countries the right to strike has been
legally accepted. If it is so, it is naturally
expected that if government employees, or
employecs in other seclors, resort to
strike, the government should adopt an
attitude totally different from the one
that is adopted in a totalitarian country.
It is expected that the government should
not cnnsider these who rcsort to strike as
criminals or encmies. If the government
feel that the strikers have committed
cerlain cxcesses, even then the attitude
and perspective of the governm:nt should
be that of a parent to his erring children,
Unfortunately, in dzaling with the strikers
the government have adopted, as I have

already said, a totalitarian attitude of
terrorising the government employees.

This error of judgement in a democratic
set-up has cost the government party in
the mid-term el:ctions. By pursuing this
policy you have not only d:moralised
the whole government servants but you
have brought in an air of frustration in
the bureaucracy of our country.

As my friends have said, although
in the month of January government
have declared that they will take certain
lenient measures towards those employees
who participated in the  strike, still
nearly 10,000 cmp'oyces are still under
suspension or termination of scrvice.
There are wvarious cases where govern-
ment employees who have been in service
for 10 to 15 ycars have been discharged
from service on the ground  that
they are temporary employces. Many
such cases arc there. Then, many
employees have been transferred to
those arcas where there is no prospect
of promotion. There are other cases
where they have withdrawn all the
benefits, saying there is a  break in
service. Then, they have adopted one
sct of measures for defence and posts
and telegraphs cmployees and another
sel of measures for railway employees,
resulting in discrimination. Some of
the benefits which have been given to
defence and P & T employces have been
denied to ralway cmployee.

I would say that even at this late
hour governm:nt should take note of the
steps taken by the State Governments of
Kcrala, West Bengal and Punjab. The
hon. Congress governments in those States
have withdrawn all cases against the
government employces who  resorted to
that one day strike.

But, unfortunately, the bulk of the
ten thousand Government employees,
who arc still under suspension or  under
order of termination of their services,
belog to D:lhi, UP, Haryana, Rajasthan
and Madhya Pradesh. If the Coagress
have the interest of their own party at
heart, they should see that it docs not
scep into the minds of the Govermment
employces that the non-Congress govern-
ments have a better attituds  towards
Governm:nt employees than the Congress
governments have, The discrimination
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between the attitude of the non-Congress
governments and the Congress govern-
ments should not be there,

In D:lhi nearly 2,400 Goveanmo=nt
employces who were arrested have still
not been taken back in  service. |
welcome the policy that has been
adopted by the Government of West
Bengal today and by Punjab and Kerala.
I will warn these pzople that it is in
their own interest and for their own
bencfit that they should withdraw cascs
against all Government  employees
belonging to areas which arc now govern-
cd by the Congress Party.

I do not want to digress more. 1
only want to say onc thing, The
Government propose to set up a joint
consultative machinery.  Let that
machinery work in an atmosphere of
confidence, mutnal  faith  and an
expactation of benevolence  from  the
Government.  If they really want to do
that, it is incumbant on the part of
Government that they should withdraw
all service termination orders, all
suspension orders, all transfer orders, all
court cases and other punitive measures.
At the same time, all the derecognised
unions should b: recognised.

Laslty, in Assam where the Praja Socia-
list Party controls all the railway unions.
At least, our Government will not dare to
say that the Praja Socialist Praty is
saboteurs or believes in any totalitarian
philosophy yet ten  railwaymen  have
been brutally kille! in the state. T want
that the Government should pay com-
pensation  to the  familics of those
persons who hane been brutally killed
by the Government.

They should sce the writing on the
wall. It is in their interest as also of
their party that in these cases these
should prove themselves to the people of
our country that they are changing their
attitude amld  are  going o identify
themsclves  with  the interest of the
COMMON MAasses.

ot vy femd (qT) : opT wENEa,
s #t fax ot afcamrr 7w
wggat gare Iz, Afew ¥ w
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g g f& wege A TRt AR
W1 g Faw g FAET T
g9 Wi & dre &7 wrAe A4 8, &6
#§ un Aift gt g5 g
fagra 98 gu &

¥ At Afm ¥ R @ wEe
FCU ARATE | A TF OF W
gL s, O e wrfew, fow
# g ot 3, T @i, T A
% faer #7 vw Fredfm aw e
FAma AT gfeem 3T FTEE | T
z-aTeE TS & gg Aifg = w@ b
frofg wogi & ey A A oft
A ATAM A T A 9gF 3¢ sfEma
¥IT FARLT & ATHRA FAAM, IW A
F29 R 3tT 3w & A famy fem
arr | afeA fogd ag ¥ f & @
gfrmafdt My sp &
@ ¢ st mw wfafFaradt sw Afa
yoAT TEY E AT AT W R T Aw
i fF w97 9w fer § famn
e gviwa & o falr ) oF @)
aF ¥ g9rA &7 A wE, faw
¥ s dF FHTfE ¥ 2w gfama
sfasrdd 97 A% 7 7§, gEa
g W e wYT =y we
FATET, HT AT FFEN qg  HTETEH
far anfsea T srawas & FIGA
AT, AT AT ST FGA AT AT
¥Rt qg 2 @ €

¥ gt wprgn ¥ faw ag wwAT
wEaT g fF g w1 9 adren frae,
T IT AT, T TS @ TH A
T=f s Hfqr, e N a3
&9 &€ g%q ¢ f§ A gwmafe gam
go. 3T H ¥ aTee o« Afe
qT @W A woAr #agE fear § el
37 Afadi & faas, T T@EG &
wfey fgmedt goerd & famfor @)
¥ sfafFamard ax fifs g), 3w &
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faais dFiA T TR AT | @
fad A0 sdAr g fF oo aga
TR & 819 T gEEl 9 &9
T ag N A FA @R A W
fry § o8 ave & & | ag A ST
) qTE FCA KT GWEY A & | TES!
fageita @¥ye & |IHA AT AR |
q@|T AW F T FT F AN Afer a4 99
T AT IS AT A AT FT WWT
¢, 3w &1 we & AT wwgd e Y
o R

= ¥ ag Fg fF w7 A wIAt
¥ WAz A FILATIAT AT T TST T
¢ 3¢ Y a9 ATETE A ¥

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Specaker, Sir, 1 whole-
heartedly support the Resolution that
is before the House. [ only want to
ask one thing from the hon. Minister
There are a number of cases still
pending. In Declhi itself, there are a
couple of thousands or even more than
that. I have found—somc of them have
come to me also—in many cases, no
charge-sheets have bheen given to them.
They arc simply going to court and
coming back. It is just adding to
their  harassment,  The  Government
have themselves in their policy statement
said, “We will take a lenient  view and
that, cxcepting those who are  chrged
with viclence, all others will be taken
back.” But most of the people who
arc still out of job, who are still being
just prosecuted, do not know what
crime tney have committed except
that they absented themsecleves on that
day.

My appeal to you will be, please scru-
tinise every case and you will find out
that out of 10,000 people, on the basis
of criteria that you yourselfl have laid
down, more than 9,000 will have to be
sct free and taken back. The delay
that is being caused is d.fcating the
very purpose of the policy that you laid
down, It is said, justiice delayed s
justice demied. Therefore, my appeal
to you is that you ploase ask all the
Ministries to scrutinise every cas
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individually and you will find that most
of the psople will have to be taken back
on the basis of the policy that you have
yourself laid down.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Mr. Speaker, Sir, right from the beginn-

ing the Government has been taking
a very conciliatory attitude towards
the employees’ demands. 1  would

remind the House that it was Govern-
ment's first view that the need based
minimum and merger of D.A. with pay
was not arbitrable undsr the present
scheme of the Joint Consultative
Machinery. This was the view we had
invited the representatives of the Govern-
ment employees to come and discuss
this matter further with a Cabinet Sub-
Committee which included the Deputy
Prime Minister, the Home Minister and
the Labour Minister. The House might
remember that cven this offer was not
accepted by the leaders of the employees
and so no fruitful talk could take place.
Here again, I do not wish to go Into
the merits and demerits of the 19th
sptember strike because this matter has
been very extensively discussed in the
House,

The Hon, Member, Shri  Tennati
Viswantham, raised the question that
the Ordinance that was issued was
immoral because, when the strike notice
was given, this Ordinance was not  called
for and so it was immoral, This is a
common practicc.  Many times, the
notices are given and after some cfforts
arc made, il they do not succeed, the
stik>s are doclared ill:gal.  Ewven under
the existing labour laws, cither the
workers  withdraw the strike notice or
the strike is gonc through and the legal
process takes place. Just because the
Ordinance was not in existence when
the strike notice was given, the Ordinance
does not becom: immoral or anything
like that.

I would also remind the Hon, Members
that even afler the Oidinance was
issued, | would say, a good many, a
majority of the unions who had given
the strike notice withdrew the sirik
potice after the Ordinance was issued
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and they rescinded their steps. He
based his case that because the Ordinance
was immoral, so every other action
taken by the Government was immoral.
I would like to say that Government's
attitude towards the cmployees has
alweys been of sympathy. We always
wanted to discuss the matter and settle
it. We tried our best to persuade the
employees not to go on strike.

But when they did go, it was our duty
to sce that the public services were main=-
tained and they were not disrupted. I
have already said in this House that it
did not matter whether it was one day's
token strike or a total stike, because it
was well known, everybody knew it, that
the token strke was only a prelude to
to a total strike. This was well known
and it was also published in one of the
papers of the trade union. With that
view, we tricd to prevent the token
strike from coming on because we knew
that this token strike would not scrve
either the interests that they had in
their heart or the interests of the emp-
loyces which we have in our heart. Afler
the strike was over and certain actions
werc taken in pursuance of the Ordinance,
we started the process by which we tried
remove such sections of government to
employees who had gone into  strike un-
wittingly or who were misled into it.
Therefore, the notices of termination of
services which were given to 44,666
employces were withdrawn except for a
small number of 500 or so who were
allowed to be involved in violent acti-
vitivs or intimidation  or instigation.
After that, a series of actions have been
taken by Government 1o normalise (he
situation and these actions, which I shall
relate a little later, go to show that there
is ne question of victimisation, We are
not picking und choosing the government
employess to be transferred or prosccuted
or suspended. There is a law and
according 1o that law, action has been
taken. Anybody who came within that
mischicf of law had to be procecded
against. 1 would not say that each
action that has been taken is justified.
There may be instances where, because
of some local jialousy or prejudice,
wrong actions might have been taken
by Heads of Dcpariments here and there.
But that is not the intention of the
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Government, and il sueh instances come
to our notice, we shall definitely do our
best 10 remove the grievances, (fnter-
ruptions) The number of temporary em-
ployces whose services were dispensed
with by giving them one month's salary
in lieu of notice was 2,658, and the total
number of employees who were arrested
for offence under section 4 of the Ordi-
nance and for other offences came to
9,996, Here also we have issued instruc-
tions that even in regard to such emp-
loyees whose services were dispensed
with by paying them one month's salary
in lieu of notice, if this action was
taken only for violating scction 4 of the
Ordinance, such employess should be
reinstated, should be taken back into
service. These are the instructions that
we have issued to the Head of Depart-
ments and to wvarious Ministries and
Departments of Government. Even in
regard to government employees who have
been suspended, we have issued instruc-
tions that if such employees are involved
only in offence relating to section 4 of
the Ordinance, their suspension orders
should be revoked ; cven if the proceed-
ings go on in the court, they should be
reinstated and allowed to work...

SHRI SAMAR GUHA : In the cate
of railway employees, a phrase has been
coincd as ‘other aggravating factors’.
What docs this mean ?

SHRI INDRAJIT GUPTA (Aliporc):
This is a circular which says that the
Head of the Department must satisfy
himself that there are no other aggravat-
ing factors. Where were those aggravat.
ing factors in the charges brought against
them ?

SHRI VIDYA CHARAN SHUKLA :
Only in cases where there is violation of
section 4 of the Ordinance, this action
will be taken. The other things like
intimidation or instigation or violence
are the other aggravating factors. I such
factors are also mixed up with the case,
then, of course, our instructions would
not apply.

SHRI SAMAR GUHA : What is
meant by *other aggravating factors' ?

SHRI VIDYA CHARAN SHUKLA :
I had explained it, he was not attentive,
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[Shri Vidya Charan Shukla]

I have 'said that these arc the three other
aggravating factors, I said even if the
casese are going on and not withdrawn
and we find that the original action of
suspension was taken because the employee
took part in the strike and there was no
other aggravating factor, his suspension
would be revoked and he would be
reinstated and allowed to start work in
his office.

SHRI S. M. BANERJEE: How
many ?

SHRI VIDYA CHARAN SHUKLA :
We have issued instructions that the
prosecution cases should be closcly exa=
mined 1o see «f cases had been launched
only for participation in the strike and
there is no case of violence or intimida-
tion or instigation, and if such cases
are therc they should be withdrawn, if
prima facie there is no cvidence and
the other aggravating factors 1 have just
described.

SHRI SAMAR GUHA : Right to
strike is instigation ?

SHRI VIDYA CHARAN SHUKLA :
These are legal terms not vague but
precisely defined in law. I do not have
to define them herc.

SHRI INDRAIJIT GUPTA: How
many people have been taken back under
this directive ?

SHRI VIDYA CHARAN SHUKLA :
First I will describe what we have done
and then 1 wi'l com: to what has be:n
the effect of it.

SHRI S. M. BANERJEE: They
have said ‘after strict verification’, This
is by the Secretary of the Ministry of
Home Affairs.

ot vy fomd . yerw wREw, wm
369 & F=aTq AU UF TG ATF ATET
b aera qaeg fow aemT E ¥ 0y
W@ &, aZ FAT-97= 97 7T AT Wfgy |
WY &FE, At T T W st
©rff, ¥ ¥w afeey & & g9 A s
mx e g1 &K amo ¥ wdaT ST E
f g sfy enqee T WA,

afF g AN A F N gg & at ¥
qaT q AYT FH SR K AT q@T I )

Mr SPEAKER : Hc has already rcad
it and it has gone on record.

ot wy ol : QU7 FEBT T ¥

amy T Wfgg | qg Afews
TEAT § 1 TE R WEA & Tym 9T
@R A e & g

MR. SPEAKER : That can only be
considcred later on as regards laying it
on the Table. But he has already read
it.

SHRI INDRAJIT GUPTA : He is
not dealing with the point I quoted here.

MR. SPEAKER : Let him be heard ;
he says he will deal with it. '

SHRI S. M. BANERIJEE : These ins-
tructions were issued by Government in
Jan. 1969...

SHRI VIDYA CHARAN SHUKLA :
Apart from the measures taken to re-
habilitate people who were misled and
who were not really guilty of aggravating
factors, we are further considering other
measures, We want to glve further con-
cessions to government employces, When
we feel that they are not at fault, we
will give them further relief so that the
difficulty that has come in the way is
further reduced.

As for the question of the effect of
these instructions, we would require
some more time to collect full informa-
tion from various outlying agencies of
Government functioning all over the
country in wvarious depariments and
ministries,

oft wzw fagrd arodad @ anft ars
TR T ATHeT ag AgY gar X

BHRI VIDYA CHARAN SHUKLA :
I would not mind coming with this infor-
mation before the House as socn | have
it, but unless I have relisble information,
1 cannot give it to Parliament, [ would
pot give vague and incomplete infor-
mation.

80, T would say that instructions have
been issucd, they are being implemented.
We are also following up to see that they
are properly implemented, as soon as
we get the information, I would mot
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mind coming 1o the House again and
giving the information.

SHRI INDRAIJIT GUPTA : That
means velo power has been given to the
officers.

SHRI VIDYA CHARAN SHUKLA :
Shri Banerjee handed over to me certain
cases which, according to him, should
also come under the category of employees
who should benefit by these instructions,
We shall definitely have this matter
examined, and I would invite Hon.
Members from both sides of the House
to give such instances if they have any.

SHRI S. M. BANERJEE : Let the
Speaker appoint a committee of the
House. We will prove that the orders
have not been implemented. We are
prepared to establish it,

SHRI VIDYA CHARAN SHUKLA :
‘There should be not complaint of lack
of action as far as this particular matter
is concerned.

SHRI S. M. BANERIJEE : It appcars
Mr. L. P. Singh is the Home Minister,
and not Mr. Chavan.

SHRI VIDYA CHARAN SHUKLA :
Mr. Banerjee has his own peculiar way
of expressing. 1 am not going to be
upset by what he says.

1 have stated the basic stand of the
Government, which is one of sympathy
and of treating the employees with com-
plete equity and justice. There is no
question of victimisation. We do not
want fo let political parties to take
advantage of this dispute between the
Government  and its omployees. We
wish to take the whole matter on its
merits, Mr, Viswanathan and Mr. Guha
‘were kind enough to advise us that it is
in our own interest that we do this and
do that, I am again emphasize herc
that we are not judging these issues from
the view point of our interest, Our only
view point is the employces’ interests.
We keep the employess' interests in vi:w.
When we consider our interest and their
interests, it is very clear what is the
view point by which they want us to
judge the issues. Our view point is not
the interests of the Congress Party or the
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interests of the opposition parties. The
only vi:w point that we have in our
mind is the intercsts of the employecs,
and in dealing with this matier we are
going to keep that constantly in mind.

MR. SPEAKER : The point raised
by many of them was that what yok
have done is very good, but they are not
implementing.

SHRI VIDYA CHARAN SHUKLA :
I have said that they are being imple-
mented,

Mr. SPEAKER ; Take some stcps lo
implement what you want to do.

SHRI VIDYA CHARAN SHUKLA :
I have already said that the instructions
are being implemented, but the proofl
of implementation is when we say that
0 many cascs have been withdrawn, o
many pcople have been reinstated.
These figures are being collected, and as
soon as they have been collected, 1 will
give it 1o them,

Mr. Madhu Limaye mentioned abtout
the Indian Labour Conference. This
malter has never been treated as a labour
matter. This has been an employees’
matters right from the beginning, and it
has been dealt with by the Home
Ministry.

SHRI N. K. SOMANI : Why don't
you stay their tradsfer for the time being,
because the cducation of their children
is in mid-term 7 At lcast this gesture
you can make.

SHRI VIDYA CHARAN SHUKLA :
If the hon. member gives any specific
instance, 1 have already said 1 will look
into them. Merely saying transfers
should be stayed, we do not know which
transfer.

SHRI SAMAR GUHA : I immediate-
ly gave the case of 169 employees in Do-
mohan in Jalpaiguri,

SHRI TENNETI VISHWA NATHAM :
In the earlier part of the speech he said
that there are 400 or 500 cases which
come under the category of instigation,
intimidation, incitement etc. Therefore,
it is clear that the list should be confined
only to 500 cases or so. Will he say
that the list has been reduced from 10,000
tor 500 at least within a weck, because
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[Shri Tennet Vishwanatham]

according to his own number, the others
should be reinstated ?

SHRI VIDYA CHARAN SHUKLA :
I said that out of 44,666 employees who
were given notice of termination, there
were 500 cases who were suspended,
who were procecded against, who.e
servives were  dispensed  with.,  Their
category is different.  We expect that
out of these eight or nine thousand em-
ploye:s who have been affected by this,
at least hall would be benefited by our
instructions.

ot IR AT (FATAT) @ HTTA FFT
f& gu goradm & arg faeqdy &1
ufiqT TEAI 9A § wrAwr & Ao
g Ve YT WY F ULIHST FT K12
a0 & fear &, afFq wmm fdga
oA & for ar WE

st famrarwr gws a9 awge
aargaar, & 2Ear

SHRI RANDHIR SINGH ; There is
much substance in what Prof. Madhok
has said.  Criteria had been laid down ;
the question of implemszntation is there,
I shall give you a speeilic example from
my own conslilusncy where there are
about 150 cases. I have read the FIR ;
that does not disclose any violence or
intimidation or instigation. I am a
lawyer and I have seen it mysell. I wrote
to the Home Minister and the Communi-
cations Minister and I am again writing
to my fricnd Piof. Sher Singh but noth-
ing has come out so far ; for the last two
months I have been writing. Those
persons are suspended and they should
be re-instated. It is the nation that is
cltimatcly the loser. There are cases
like this in other parts also. A certain
date should be fixed ; say, within one
month or even two months cases against
such persons should be decided and
they should be brought back to work.
He should make a categorical statement.

DR. MAITREYEE BASU: The
Home Minisier does not know that both
the employees and labour come under
the definition of workmen ; they are
dealt with in the Indian Labour Con-
ference. He says : We have not treated

cmployees as labour. How ciun  such
igrorance be tolerated in a Minister 7

SHR]I NAMBIAR : 1 heard carefully
the speech of the Hon. Minister. He
says that the result of the past sympathy
will flow out in the orders and that it
may take some time. That is not the
promise which 1 sought through my
motion, 1 wanted that there should
be withdrawal of all cases of victimisation
and that there should be no prosecution
or prosccution and normalcy should be
brought about 0 that we shall go ahead
with a clean slate with the proposed
legislation. That is what 1 wanted. He
says that instructions issucd in January
may result in taking back about half the
number  of tmplnyces‘.,(frm'r.-'upliou,}
That is according 1o his cstimate, Grant-
ing that, what about the remaining half ?
1 am not satisfied with that promise,
even granling that full credit could be
given to that and the burcaucracy does
not stand in the way ol implementing in
full what he has in mind. A sizeable
number  still remains—4,000 to 5,000
men.  So, he must think de nove so that
normalcy could be restored, That is
my request ; he should have heeded
that. In the history of Parliament in
the recent past, such unanimity of
opinion was not there on any other
issue ; almost the entire Housc is united,
including Shri Randhir Singh and Shri
Shco Narayan. With what 1 could
understand of him, I thought that it was
not Shri Shco Narayan but somcbody
from the Oprosition benches who was
speaking. So, also  Shri Panigrahi.
The Cabinet and the hon. Minister must
understand the fecling of this House on
this issue and they must do something
positive and not come forward with hair-
splitting aguments that the benefit may
or may rot accrue and that the Judge
may or may not think so. He said the
ILO Convention is not applicable in
this casc and it is a matter of Govern-
ment’s polilical policy. Article 863 of
the ILO Cnnvention says that Governmet
employees have the right to strike and
Government cannot curtail jt. It also
says that in certain matters, cven if the
employees belong to the Services, Police,
etc.,, even then they have the right.
Either he should follow that aricle or
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he should persuade the Union Cabinct
to withdraw from the ILO. To victimise
5000 employces of Government, he can
take pains to get the Government of
India out of the ILO and show io the
world that a progressive pro-employee
Government is functioning here, leading
towards socialism | It will be a treatise
on socialism and justice to the under-
dogs !

The Hon. Minister says, it is not a
labour matier. It is a labour matter
and the ILO convention refers to it. His
Ministry should gect the help of the
Labour Ministry. Unfortunately, the
Labour Minister is not here to advise
him. I have got great respect for
Mr. Shukla, who is a Bachelor of Law,
He is a young man who is supposed to
come up in parliamentary life. 1 am
surprised he should be so ignorant of the
law of the land and of the ILO convention.
I hope he will correct himself, so that
he may qualify for promotion. Let the
Government consider the feelings of the
House and act, though no promise has
been given now.

MR. SPEAKER : Shall I put the reso-
lution to vote 7

SHRI NAMBIAR : Yes, Sir. 1 cannot
withdraw it because no promisc is
forthcoming.

MR. SPEAKER : He has given you
tons of sympathy.

SHRI NAMBIAR : That is about the
past. 1 want something for the future,

MR. SPEAKER : The question is ;
“In view of the serious situation
created by the policy of victimisa-
tion that is becing pursued by the
Central  Government  following
the one-day token strike by the
Central Government employees on
19th  September, 1968, resulting
in the removal from service,
launching prosecution against, issue
of suspenion orders on and issue
of orders effecting break in service
of a very lage number of Central
Government employces, this
House is of opinion that a serious
threat has arisen to the smooth
and efficient functioning of the
Central services spread all over
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of States (Res.)
India in the prevailing atmosphere
of tension and bitterness « among
the employees and recommends
that all the above acts of victimi-
sation be withdrawn forthwith and
normalcy be restored.™

The motion was negatived.

17.53 hrs.

RESOLUTION RE : AMORTISATION
OF DEBTS OF STATES

SHRI P. P. ESTHOSE
zha) : Sir, 1 beg to move :

(Muvattupu-

“In view of the serious financial
crisis facing all the States and the
fact that enormous debt charges
of the States cat into their capaci-
ty to launch development schemes,
this House calls upon the Govern-
ment to immediately work out a
scheme of amoriisation of debis
in consultation with the States and
1o implement it."”

The other day the Prime Minister
said in the Rajya Sabha that she did
not subscribe to the view that Centre-
States relations had detriorated
recently,  She advised the  State
Governments to  realise that the
whole country must hang together and
no State Government could go entirely
its own way. I would only say that
it is a clear attempt to side—track the
real issue and claim that cverything is
going on well.  This complacency on the
part of the Prime Minister is only taking
our country towards ruin and disaster,

If you look at the Central Govern-
ment's  attitude towards the State
Governments in the matter of financial re-
lations you will clearly see that provincial
autonomy in the country is a sheer hoax,
It is only autonomy in words and autocracy
of the Centre in practice. The attitude
of the Central Government towards the
States can only be compared with the
attitude of the World Bank tycoons to-
wards  undeveloped  countries. As
pointed out by the Government of
Kerala in the memorandum submitted to
the Fifth Finance Commission, the
increasing dependence of the States on
the Centre is diluting on the one hand the
accountability of Statec Cabinets to their
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legislatures and, on the other, it is
coming in the way of development of a
greater sense of responsibility in their
administration. It further notices :

“So long as the States have to
lean heavily on the Centre for
their fiscal needs, the State may
not by themselves be able to
control and coordinate their ways
and means operations,”

Thus, today, afier 22 years of Con-
gress rule the State Governments have
virtually been converted into powerless
instruments with the result that the
Central Government is finally dictating
the line of direction the economy should
follow. The Central Government has
been resorting to blackmailing the State
Governments by using financial assis-
tance as a political weapon. This has
practically becn the experience of the
non-Congress governments formed in
different States.

Sir, as we noted earlier, our State
Governments arc today heavily depend-
ent on the Central Government. From
the 1967-68 Report on Currency and
Finance prepared by the Reserve Bank
of India I find that out of a total capital
and revenuc budget figure of Rs. 3871
crores of all State Governments Rs. 1530
crores came from the Centre in various
forms like share of taxes, grants and
loans etc. During 1966-57 the total
loans given by the Union Government
to the State Governments amounted to
Rs. 918 crores and the figure is expected
to be even higher during 1967-68 and
1968-69. Despite that the (financal
difficulties of the Stale Governments
are mounting high and they had to
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depend heavily on overdrafts. Even the
restriction imposed by the Finance
Minister in this respect has added to the
difficulties of the State Governments.

The total debts of the State Govern-
ments which stood at Rs. 445 crores in
1952 have gone up to Rs, 6629 crores
in 1968. Out of this the Central
Government alone had paid Rs. 5148
crores. During the year 1968-69 the debt
service, the burden of the State Govern-
ments stood at Rs. 455 crores. This
heavy burden is naturally causing a terrific
strain on the finance of the State Govern-
ments. The Report on Currency and
Finance, 1967-68 noted :

18 hours.

“In the context of the strained
resources position States as a
whole had to curtail their develop-
mental activities, The outlay on
the States Annual Ptan for 1967-68
was scaled down from the budget
level of Rs. 1041 crores to Rs.
1013 crores in the revised estima-
tes.”"

Thus, due to the bankrupt policies
pursued by the Union Government,
the State Governments arc compelled
to curtail their deveolpmental activities,
This has resulted in slowing down the
wheels of industry and putting a brake
to the economic advancement of the
country.

MR. SPEAKER : He may continue
his speech the next day. We will ad-
journ now till 5 p. m. tomorrow,

18.01 hrs,

The Lok Sabha then adjourned till
Seventeen of 1he Clock on Friday
February, 28 1969 Phalguna
9, 1890 (Saka).



